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LOK SABHA DEBATES

LOK SABHA

Wednesday, March 22, 1978/Chitra 1,
1900 (Saka).

-

The Lok Sobha met at Eleven of the
Clock,

[MR. SPEAKER in the Chair].
ORAL ANSWERS TO QUESTIONS

* Production of consumer goods by
Foreign Multinational Companies

#407. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of INDUS-
TRY be pleased to lay a statement
showing:

(a) whether Government are con-
templating actipn against those foreign
multinational companies as are pro-
ducing non-priority consumer goods
items like soap, footwear, matches,
chocolate, toothpaste, biscuits etc. in
the same way as was done in the
case of Coca Cola;

(b) what are the names and coun-
iry of origin of foreign multinationals
producing consumer goods in India
and what are their fotal market
shares in India both in terms of rupee
sales and quantum of production; aad

(¢) whether Government are consi-
dering any plan under which foreign
minltinationalg ag well as large Imdian
Industries are forced to vacate pro-
duction in consumer goods over g ten~
year phased programme so that pro-
duction can be transferred to the
decentralised sector?

2

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (c). A statement is laid on the Tzble
of the House.

Statement

(a) Foreign companies producing
low priority consumer goods are re-
quired to dilute their foreign hold-
ing to 40 per cent as per provisions of
the Foreign Exchange Regulation Act,
1973. So long as they comply with the
directive issued under FERA, they can
continue their operations and the
question of taking any sction against
them would not arise. The case of
Coca Cola company is somewhat
differenf. They were also permitied
to operate in India with non-resident
interest not exceeding 40 per cent in
accordance with the provisions of the
said Act. The decision to close down
their activities was taken by the
company itself ag a matter of their
corporate policy and not as a result of
any directive from the Government,

(b) According to the information
available with the Department of
Company Affairs the names and
country of origin of foreign companieg
producing consumer goods like soap,
footwear, matches, chocolate, tooth=
paste and biscuits in India are given
below:—

Name of the company

Name and coun
& Industrial activity e

of holding/parent
company

I 2

s

S04P

I. }lI'itx:ldustan Lever Uni Lever Ltd., U.K.

FOOTWEAR
1. Bata India Ltd.

Leader A.G. St.
Moritz, Switzer-
land.
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I 2

MAYCHES

1. WIMCO Ltd. Swedish Match Com-

pany, Sweden.

CHOCOLATE
1. Cadbury Fry India Cadbury Schweppes

Pvt. Ltd. Overseas Lid.,
U.K.
TOOTHPASTE
1. Beecham (India)  Beecham Group Ltd.,
Pyt. Ltd. U.K.
2. Hindustan Lever  Uni  Lever Ltd.,
Ltd! U-K!
3. Colgate Palmolive Colgate Palmolive
(India) Pvt. Ltd. Company, U.S.A.
4. Ciba Geigy of Ciba Geigy Ltd.,
India Ltd. Switzerland.
BISCUITS % ]
1. Britaniag Biscuit , Associated Bis-
Company Ltd.

cuits International Lid., U. K

The detailed information regarding
their total market shares in India both
in terms of rupee sales and quantum
of production ig not centrally main-
tained in the Ministry of Industry.

(c) Government’'s policy towards
foreign companies as well as large
industrial houses has been set out in
the Statement of Industrial Policy laid
before the House on the 23rd Decem»
ber, 1977, No time bound plan has
yet been drawn up for forcing such
companies tp phase out productipon in
consumer goods.

=t faoa g wegar . ® ug
ATAAT ATEAT § 6 78 Y 9t Aoed
& I FoquR WIREEW  FTES FIRT
AR T @ s § aT gwdr
g v 99 F@ E s W
ITTAT AR AR qwreq
TR & AT AT § A Ry g9t
¥ ag o § ¥\ w fodr wma ?
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M TAWT T WIReFd § ¥ ger faur
sy Ay foraw |r@ @WT & T8t 9%
Fw fae awar § ?

Y o wAtafem: R aF
T AR § F1E Y ANATg AT TGh
Fars TEF1 A WrRfrE AT aETe
I WA 23 famgray, 1977 T AW -
1 7§ oY, 39 78 g7 5 ¥ W
W @F § AT Safedr af @Eq
w9 FAR AR ar Oy
AT HEWT §WT §, SHI 39 &
¥ ogad WM @7 AT, wafeer
Fgr & JrEr 1 7 faw Anew
¥y fader  wofwi g gaE @
FrAANT FT W W 9 39 gfee &
FT @ & & 3 onfeer-anfesy g7 &l
¥ 99T AE! FETT AF | WA
T &at § AT Y I el W o
&l ®oqnd wrgeew ¥ fawawe qrs
Eqremst ar wfaew sefaw, foawmy
seta g, A s g€ o9 awa
g I dal AN WEF | AAT FIE
qATTZ FEFH G T TG a7 § |

Y fasta g wegtwr ;. Wel)
WEET FT g8 qA9ed  GHIATME]
¥ rrar & o Fadeft weafai = g1
g fr foar woqae 1ew ®1 @A
DA YRT I IFATE, I@H 4
HIT AT FT FETA | F 3@ q%qeq
F1 FAFH T | AAT AgrEw
qg TET A=WT AT wEr @ 1 Afw
FAAT 9IEf & AYA SRS TR
¥ faar 2 f aediAmew #7139 a1
i’ragar%r FOAWT  AIETHT H § ST
TEAT | ﬁaﬁmmagq:ﬁt
ﬁﬁfﬂ?mtﬂa"f% IS THTT
# a8 9 T1T T A L, I %{"«‘Gf’tita
far s 7
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gl A% HEIREACT & q(S AT
F 9w & g oifwEr adr g€ @
v ats v w1 € AR @@ < fear
ST, WR AT I T TE A
fear s, arfs fergeam & Few
T 71 fasm @ &% 1 Far
fafreex agm FET SN w1 T©
L Naww | & fag qarc §
% 37 ¥ grr ot A9 F9rf S,
TE STt S G aAT g

=l Qo TRl [WE ;AT
e w9 feedy A ® &)1 g wae
F ST TEINTT FE RE |

=Y ST FAIATER ¢ STET qF Siar
qrEf ¥ 37 I F FRFH FT AT &y
ad famw gfogw faffmmaR o=
I§ [T FT IET | W@l qF AT
7T FTEAA &, TT UL I g9 fa=1%
I @I AR qGT T &Y g AR
# fao faar s S@r A% 91
qd FN  FGAT FIENT F LI
TEIAT I FT TArq §, qg LI
MNIFAT ] I I T GHT 19
fag dar 7Y Yt & % v & a8 daar
Paar @ o g adr e et swafaa
w1 B @4 ¥ dar AT S qre
A F IR T AWM qoAr  wafed
@A FIIAT TG INAE | TE
AT qT g AT & 1 I FT HofaEy
FIA FT AT TENE, BY HIST H
FTHAA §1 STI ZH IEHT FX
w®E) A A aFogw X g
TR A FIS T9FGg FEATH TGT A9
31
SHRI C. N. VISVANATHAN: Mr.

Speaker, Sir, I want to refer to Wimeo
match industry. The Minister has

said that he is going to reserve the:

match industry for the cottage sector.
According to the Wimeo authorities
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they are employing nearly one thous-
and persons. I would like to know if
the Government is going to purchase
the market shareg of the Wimco
factory and run it on cooperative basis
the Government will take care cf the
interests of the present employees
working over there.

SHRI GEORGE FERNANDES: One
of the problem while we discuss the
phasing out question ig the problem of
the existing employees and, as such.
this question needs to be discussed.
Sir, since match industry has been
specifically mentioned, I may say that
I have been discussing the maich
industry in public. Seventy per cent
of the matches produced in India are
produced in the cottage, household
and small scale sector. Thirty per
cent of the matches are produceq by
one multi-national, viz.,, WIMCQ which
has three factories in the country, that
is,“one in Madras, one near Bombay
and one in Uttar Pradesh. WIMCO
employs about 15,000 persuns. I am
aware of the fact if WIMCO were
asked to give up their match produc-
ing activity and move {0 some cther
sector, to produce matches we will he
able to give employment to about 23
lakh people against 15,000 who are
producing matches in the WIMCO
factory. But there is this problem of
the 15,000 persons who are working in
the WIMCO factory. Therefore, I
said phasing out takes time. These
matters need to be discussed in detail
s0 that no hardship may be caused to
anyone,

St FEAW FT : SAr qrEf FY
wfifa & srgaTs FqAT g F1 wwa-
@ SRR AR FER G F
FATAT AT | WA WRYST HT S0A-
R gRY f5  wmew w9 @1 -
e dFe ¥ aifya Y frar mar &1
AT AT WEIRT 9 § W FAeqfT oy
1 frrarfoy 37 g FreE@mI Frag 2
& fr § T sam T a R ? A
5@ ¥ faq w@et wgey dax 7
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FaU  AT——AT BIS FII@W AT
qraTT FATd § 99 & fag s &
Tide fawr % TaET F1€ AT YA
FaT A4t A AR g A fa=ra-
7 g fogaar wrasy agrf o9
arfs S1E IARr AR FET IR AT
1 qeF faa g ?

Y Wt eArIeR ¢ gl aF
AT T GEA AT G1T QT SHIA
@ I3 i fog fegg P mar §,
TTaeE @ T 99 awg ¥ e Al
ffar war & 1+ dar fx # s 3@
AT qT HIE TF BT AFT FX
THI 3G &1 I9A & @y &1 feafa &
gq TEY T iy % qHeATE 59 H
@ gfE 1 @ WA @
2ot qR favare @ v gw w18 TEar
g & frarer @@ |

Faeafa ST AT AT ST ar agrg
fergaam e 3@ & F a0 @€t
qraT A FTH F T & A FH QW
F Wlax gl agr wwafwr § S
W RAIAFTHAREE | @ T
Frq e § fy 39 31 g9 °R da
# w2 @wq £ afwa Star &9 w5
fed GIACEFAIqA G | &
geafeaq S & AraEa FE g
@ ¥ ¥ uen fasremT 9w |

TR aOF UIRET FIFT 7 H
qara & fad qaae & £ a8 w19 @)
Y AT 21 B IR HE
geared  # wrRiew v, 99 &7}
FAwie gearfe &Y gweg S FN
1 3@ ¥ womar frw &« A
TATAT 99, FA STy A g,
TWRY Iq A W HAER G Ig
ardr gwed §1 g s Afq g @
w® Ewdfavgd famma g frsa s
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AT AR B G g9 FX A HIT
TS § (FET fanT g wmawmEar
grar ag w3 F A T @/ oQ |
qg TATH ATAT WX 9L 9 A1 WY 3
SUll

s w9 ST : T Ag &9 g fF
TR AT ¥ WA fafaes 1 IuwEdar
Feg o =re 9x faet I S
feraa a1 ATfa 3 & s fr g &7
Hifa & o SoiFaT Fegal 9X ®1E
faRent weqet QoT A FOn 7 afE
dar g ar ser faRelt Fwafw @
FAT T@ HT TEANTH AGL FT 7

st TSGR 3w & fau
difeq 7 ATTEARAT E |

SHRI P. RAJAGOPAL WAIDU: 1
want to know whether the Govern:
ment is prepared to sell the shares of
the WIMCO to its employees and
Engineers.

SHRI GEORGE FERNANDES: Gov-
ernment dose not own the shares of
the WIMCO. WIMCO _ is owned by
the shareholders.

Import of Electric Generators for New
Power Projects in Gujarat

*408. SHRI AHSAN JAFRI: Will the
Minister of ENERGY be pleased to
state:

(a) whether the eleciric generators
produced by Bharat Heavy Electri-
cals Ltd, are not so superior as com-
pared to foreign units;

(b) whether the Central Govern-
ment are of the opinon that for new
power projects foreign units are to be
imported; and .

Government
Central

(¢) whether Gujarat
has asked permission of the

- Government for the import of foreign'

manufactured units for its new power
projects?
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THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN); (a)
The electric generators manufactured
by Bharat Heavy Electricals Ltd, are
comparable to those imported from
abroad.

1b) Government is not considering
import of generating equipment for
new projects because of the perfor-
mance of indigenously manufactured
units,

(¢) The Gujarat Government have
suggested consideration of jmport for
their Wanakbori Extension Project.

=t wgEw wWedt: |1 e
TEHE @ oWl wared § R
T gfeze &1 TE s fan
s, S5 faa Swwl afwew &
ST ATATE !

SHRI 'P. RAMACHANDRAN: As
far as the Wanakbori is concerned, the
Gujarat Government had proposed
three units of 200 megawatts and that
was cleared by the Department as well
as by the Government. Subsequently
they had proposed two units of 300
megawatts which could be added from
the imported equipment and then it
was pointed out to them that the rat-
ing will be either on the basig of 200
MW or the next higher rating of 500
megawatts. So, we suggested to them
that they can send us the proposal
for 500 megawatts and so far we have
not received the detailed project re-
ports Tor the 500 megawatts,

1 ogEm WRd ¢ d7 37

agrew fear § f5 sar ofr g

- qfrma I & fad dgw qaie
A g ?

Are you considering the proposal to

give permission to import such units
from abroad?

CHAITRA 1, 1900 (SAKA)

Oral Answers 10

SHRI P. RAMACHANDRAN: Im-
port is considered in certain circum-
stances, Here the question of import
could be considered only when we got
the detailed project report; it is not
a Question of just allowing imports
without considering the other reasons.
Because BHEL is equipped to manu-
facture generating equipment, it is
only after considering the reasons and
the indigemous manufacturing cadpa-
city of the BHEL that we think of
imports.

SHRI HITENDRA DESAI: What
are the reasons advanced by the
Gujarat Government for importing
machinery and what is the policy of
the Government of India with re-
gard to imports?

SHRI P. RAMACHANDRAN: Cert-
ain categories are allowed to be im-
ported, For instance, power genera-
tion equipment like reversible pump
turbine unitg and bulb type units for
which technology has not been deve-
loped for indigenous manufacture,
large size thermal units for Wwhich
manufacturing facilities and techno-
logy have not yet been built up in
the country, gas turbine plants ‘for
which the technology is not available
at present in the country—these are
the things we have to import. Apart
from: that in' the case of hydel pro-
jects where civil works are ready and
indigenous manufacture of equipment
takes a longer time, we may import
certain equipment, when the BHEL
says that they are not in a position to
supply equipment, then glso we have
to think of imports.

SHRI HITENDRA DESAI: What'
are the reasong™given by the Gujarat
Government for asking for imports?

SHRI P. RAMACHANDRAN: They
wanteq 300 mw ynit rating and that
is why they wanted imports to he
considered. We pointed to them that
300 mw rating is not being consider-
ed by the goverment and we suggest-
ed to them to switch gver to either
200 mw or 500 mw. We have not
received 500 mw. detailed project
report from them. -l
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JROF, R. K. AMIN: The Finance
.aister declared in his  import
ey the details of equipment which
71d be imported for generation of
2tricity when our foreign ex-

ge reserves stood at about 2,800
c::.a. Whether the BHEL be able
lutilise its full capacity or mnot?
at prevents the government from
ctioning the demands of the
arat government when the foreign
fhange reserves are more than 4000
ves? Is there any price differential
ween the landed cost of the import-
"nachines and the cost of production
AHEL» Is it still dependent upon
fui] utilisation of the capacily of

L and then only imports will be
<siiered?

}iRI P. RAMACHANDRAN: That
a2¢ has not been reached whern
sorts have to be consideied. When
get the DPR about the 500 mw
ferating units, we can consider
Aher BHEL would be able to
ply the equipment

+ Atomic Power Plant, Narora

409, DR. BALDEV PRAKASH:
1 the Minister of ATOMIC ENER-
i be pleaseq to state:

u) whether Government propose
:stablish an atomic power plant at
corag near Mathura in the current
n;

Ib'l it so, whether the preliminary
‘k on the project has been comp-
d;

¢) the time by which work is to
actually started; and

d) is it a fact that some difficulties

‘e cropped up and the future of
plant is uncertain?

‘HE PRIME MINISTER (SHRI
JRARJI DESAI): (a) A nuclear

7er plant is already under construc.
t at Narora,

b) and (c). The preliminary work
the setting up of the project has
n completed and the construction

MARCH 22, 1978
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of main plant buildings has gathered
momentum,

(d) No, Sir.

DR. BALDEV PRAKASH: Will the
hon. Prime Minister be pleased to
state that in view of the Yact that the
material required to produce atomic
energy, namely, heavy water is amply
produced as a byproduct in the
Nangal Fertilizer Plant, whether gov-
ernment proposes to set up an atormc
plant in Punjab also?

SHRI MORARJI DESAI; We would
first like to cope with those we have
taken up before we think of any
other,

DR. BALDEV PRAKASH: Will the
hon. Prime Minister be pleased to
state whether the Government is dis-
couraging the setting up of atomic
plants in the country?

MR. SPEAKER: No, he did not say
that. He said: We will first cope with
what has already been taken up.

SHRI MORARJI DESAI: Dis-
couraging whom? It is the Govern-
ment that sets up Atomic plants and
nobody else. How can Government
discourage Government?

DR. BALDEV PRAKASH: The
policy ig to encourage or discourage?

MR. SPEAKER: Dr. Subramaniam
Swamy,

DR. SUBRAMANIAM SWAMY: I
would like to know from the hon.
Prime Minister, how much power is
expected to be generated {n MWs.
from Narora, what is the likely cost
and the cost per unit of megawatt
hour generated from this plant.

SHRI MORARJI DESAI: The cost
Ii:alulznen estimated at Rs. 2099 crores
L g & Yoreign exchange compo-
nent of Rs, 39 crores. I do not see,
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how many mega-watts will be raised
from this. The cost is thig and
already Rs. 3429 crores have been
spent on this and jt is likely to attain
criticality i1n December 19882, first
phase and the second in December,
1983,

SHRI SHAMBHU NATH CHATUR-
VEDI: May I know whether ade-
guate supplies of fuel are assured so
that there is no uncertainty or diffi-
culty about it later.

SHRI MORARJ! DESAI' In this
plant, heavy wate; will be used and
not another fuel. Tt depends on heavy
water being available We are also
irying to manufacfure it.

SHRI VAYALAR RAVI: Al Atomic
Power Plants in IndTf @Te facing a
c1isis, a= every one knows, because
of the non-availability of uranium
for Tarapur plant ag well as the ex-
plosion ;n the Baroda Plant, In this
background may I know from the
Prime Minister, what are the pre-
caulions thiat are being taken before
faunching on thig programme to see
that the work is pot interrupted be-
cause of the shortage of heavy water
or any other raw material® What
are the steps taken in collaboration
with other powers? Are we develop-
ing our own technology?

SHRI MORARJI DESAI: The omly
raw material which may not be avail-
able or may be available m this case
is heavy water. There 18 no difficulty
about getting other things from anv
other country. That is not the ques-
tion. Heavy water is also being
about it. But I cannot say—just as
manufactured here and we are also
getting som from outside. Therefore,
there may not be any difficulty about
it. But 1 ecamnot say—just as
there wWas an accident in the Baroda
Plant—one can never say in these
matters 80 definitely that this will
net miscarry at all. But otherwise,
all other steps are taken. What steps
were taken before, I cannot say. Now,
therefore, we are not gojng to launch
anything before going fully imtp it
and unless we are sure abowd it

CHAITRA 1, 1900 (SAKA)
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Trafic Bottlemecks in Delhi

*410. SHRI KANWAR LAL GUPTA:
Will the Minister of HOME AFFAIRS
be pleased to state;

(a) whether Government are aware
of the fact that there are many traffic
bottlenecks in the Capital;

(b) if so, what arc its reasons and
what steps Government have taken in
the last 6 months to remove the same:

(¢) how many complaints have been
received by Government against the
traflic police in the last one year; and

(d) how many Officers have been
suspended in this connection”

THE MINISTER OF STATE IN
THE MINISTRY OF 11OME AFFAIRS
(SHRI 5, D. PATIL); (a) and (b).
Some traffic bottlenecks are .aevitable
in a grwomg city The population as
well ag the number and variety of
vehicleg on {he roads> in Delhi have
steeply increased over the years. To
cope with the growing traffic, efforts
are being made {0 widen and improve
the roads and construct overbridges
at select places. The following meas-
ures have been taken during the lasé
s1x months. -~

(i} Introduciion of on. way tra-
flic on more roads in congested
areas.

(ii) Prohibition on pariing of
vehicles during certain hours and
restrictions on loading and unload-
ing in busy localities.

(hi) Prohibition on plying of
Heavy  Transport ehicles on cer-
tain roads.

(iv) Banning entry of gll ‘ehicles
except cycle rickshawg In cerfain
areas.

(v) Increase in the number of
mobile courts from 2 to 5.

(¢) 64 complaints were received
during the last one year.

(d) One Sub-Inspector, one Head
Constable and one Constable were
pleced under suspension.
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= AT W™ 1@ qAl AERT A
STEEr Rra N ER A Wl awT
ag aga wieqaafes avaen § 1 A
saft wfew & f faeelt 7 Cramm a6
wrg T ifeE o war & W ad w2
% W AT § AFgE ¥ fred aw g
qeY WY A m@ @eA1 1 €1 Oy oA,
AT AT IEA aTE FY U waEy
Farg ot 3us difen qAri 3w A
AT 137 TS H TR a4y 47 |
# St rgar g fF oaw = qar
AT T A% 97 TR EN 1T
o owdt aw e swE gk ¥

—

# gg W wm=ar sgar 3 fa |

w1 3feT == F Ty 7 nyFT 7
fam sy A% v aar TR I

e

-~

T2 wa (st wew feg) ¢ W
wrAw o 2 f& wdfaw afaww |
ur  ZEafrz A ofe TAaE £
graar ¥ Myv g av famvAivgm g
ATTZ 1.47. 60 FIUE 39 97 90 a9
21 IAT ATE IA WA AT T
HUTHTA AT ;OM | AfERA AT AT
TAFT TATATT ZA[ AR F AT WA
A F40T gy i

% WA AT : AT AT

oft wew fag : 47 {57 @ faay
H17 FFIA FY A ATHAT ZW

T FIT FTAT F W F AT AAAE
Ae=q A fow fran & 39% a7 Hoqe
"TAR G | AR AT wET 0
& OALTAT g TAST H AR W OSWY
g 3

SHR] KANWAR LAL GUPTA : May

I request the Minisier {o repiy to the
second part of my question, viz, what
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stepg are being taken to educate the
public?

SHRI CHARAN SINGH: For that 1
require notice,

SHR] KANWAR LAL GUPTA: Even
for the question on education? Per-
haps 1 am not clear. My question was:
what steps are being taken to educate
the public about the trafic problem
n Delhi.

SHRI CHARAN SINGH: IL is for the
hon, Member who represents Delh to
hold public meetings and educale

people,

W WA W W AT wEw
%: WEM WIS w2 AT faw
Aaragrea AfEm d 0 & quAT S
g fx femdt 7 =1 giaw o anq
ferm dfer== 2, orz gfen 9@
fFm 2 At fead madizza i
wr?
MR. SPEAKER: This will require,
not one notice but many notrces.

SHRI KANWAR LAL GUPTA: He
says that the number of vehicle: has
been imcreasing. What 13 the present
strength  of the slow-mowving tiraffic
and of the fast moving traffic, and
what is the number of deaths and
accidents?

Y weo Yag : fifzrea 9 A
T adr woE @ .

o qRo TR et ;. frad
fer  ?

ot wow fog : wfaw 18 a7
aq 1957 A ZeA TR W% fifgrew
219049 | ST ¥ 3 MW 41 gAY
282 ) MEH Afgwv 73 3 a@
% ok a0 G2717Ww g
23939 1 fag &fr ¥ ziadR =3
@} IW wT WA Qe¥EE 93 TR
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arf 1 A 49 Ffamw @7 g o
qr@fanz @ gu, T 4, arfed
T8 gu 1 7 ¥ xAwETadr BT @ 2

st gRo T Rgd : wT
st AT 7 war fe Az FHET AT
3 At Wi 39 W TIAT FEA WL
qArEw EHT § d 7

agA At aifafer= adfe odr 2
faiy waraTAT e qEl WG AT
g SN T ATEAAA Az g g Y
(wrwana) ..

MR. SPLAKER; No, il doe- no1 ative

nut of this

ot gew o wgaw ¢ faedt W@
AT AATATA ® AWEAT # 4B AW F
TAY TR, AL, FATAT, AT
CR

MR. SPEAKER: We are oa Dell

only,

=t PR W wEEATT A 77 Al
=g g FF ayATara Y 7w Sfemea
®ETN AT TRREA §A Y TR
&9 7R warT AT iRaT AT vETR ?
oRitEzs  AA-AEE e W)
frast 1 oem i g ¥ A
ST A Agrgrar & faee ¥ o1 fmv
W ygw smw fagn a1 9w w9
%, Afew el g oo detw &
orn a3 §, Tu fawg wy Fwe o S
ot wze A &, ag T : v
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7 g FR AR wrEr feam
W FTAE: AR R ST T A
et g &, 39 Wy ®vR u
qg A 49 7 & P ora avelt Am
g 9T & A TEET Aard ¥ fazm
A@MEN (WA ) FOSHAGET
®1§ Fa0 ga@T I fr avfadn -
sfar w7 oy w1 % W
nelEIT WY T 817 (swaam)

MR SPEAKER: It 15 a {otally ct”

rent guestion,
Concessions to Cement Manufactur

*411 SHRI AHMED M. PATE
Will the Minister of INDUSTRY
pleased {o state:

(a) whether Government are cou
dering to offer certain concessions
the indigenous ccement manufacturs
for mcreasing the cement producti.

(b) if so, the details of such cc
cessions; and

(¢) the reaction of the (ems
manufacturers?

TIIE MINISTER OF INDUSTI_
(SIIRI GEORGE FERNANDES):
io (¢). Government are aclively cor
dering the gppointment of a Figh le
commitlee for carr¥ing out a comm
hensive teview of the vement 11d
try. The termg of reference 1o the p
posed commmtlee would mnter g
in~luding  the question of  long-te
measures for encouraging the creat
of additional capaciiy., Governm+
are also considering certain propos
for short-term incentives to cncour:
additional production out of the ex
ing capacity. These proposals are :
lo be finalised,

NupR Qo @ : X s
W ¥ W g fR ag @
A7 wHE w9 qaF T A WX 3
SIS WAt oY X ammar d, wAw T
HETT EY oy ?
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st ot watAfew : Weaw
gy, qg THE W 4, 6 HRATE
e wweY arfge, foed ©® gamr
wrAfdA AW WETEE WY g9
nr & wfafafa v fadr sict =it
e gEm & ark 7 far AT &,
q§ FT IAEA ®H1 AT FEAT
, & ANIE AT EwER NI
© gyrT & g4 Opar sm@, AQ
g FOE AR wH A1 aga
T Y AF WEIA ¥, 59 AT F1
z=7 oot TR, TA AT WATAT AV
FET AT TG AT T FAT )

gAY ATHIAT AT 77
7 4T A4TA 2, T EW WOA T
1 FoT fApr T AT IE
qz ar @ 2 fr fawer 31 ad
@t Z el Wg v AtEE AT
=T fawelt F w61 & FTeo A
1 afge ar, AE T T W Z |
iz wrAm a9 T oA
77 Tz e, IEA IO TE
arved Ara g a7 favm md
fegrwarg |

T A W FAT HIT T
e fmbr @ & @ ¥ @
T W 4F IF §, TO AMHA A
% wmv g g fewet 81 T
wifqs WeT ¥ JETA g, TA
AT T aaT A9 WE WITEO AN
m g fAom & qrd )

foft drwe wTedm WA ¥ AT
Fo famad T &1 &9 o1 @1 F7
4

BRI VAYALAR RAVI: He cupnot
e a policy statement curing the
stion Hour.

[A. SPEAKER: Yes, he has aiready
le a policy statement carlier.

HRI GEORGE FERNANDES: I
not making any policy statement.
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I am only saying these are the varlous
aregs where immediate rellef 1s being
contemplateg and it will take probably
a few days to announce the relief.

=t WENT OWo TN : wT WY
WERT qg wvEraw A fEd ST
FTIAATES 21 F1A & 1% Wrivz 7 AT
aoqet YT 97 wAw g s ?

ot ot wAtAfew @ A =T
AAr F1ET FIA R AT W S g7
a7 AN 1 A RAQ WL FufaEr
wfrra & 22 fafeaa za @, w7 gardh
ATHTaFAT IH A TR RO\ g
gt qat & =wan 15 fafag == e
Aoz 7 HIfAET TE A ASTAT ©F
Ty wraifeaa g TEY B we F
T FITETT T AT X AHT o FTAAT 4
zvhaara & awg W ANE WY FHT FT
g Fea ¥ o am i w s
FTIE RN

st afa Tw owiw ;. §EE
forater #ithz @ foemee 7 3, foar
T ar #1 gfear feo a1 @i o=
T R AT X A% ATRiew dY
g @ &% us v wrehe S
wr H faw T g | A sww
@z Tgeew  wEY ¢ 1 wheww
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& A F Sy wew IS WiEy,
ag qW WA aTH & IR (i
¥ frdiz agary ¥ faw aw aow g
W wER O owat W T IET AT
forgram @1, 30 F g7 w1 AfEA
dur fr #3 wer 8, «f gw I AT
WA ¥ QI FTA F AT A AR g
g v fan o fell g W AT &
T ® F@ WA A9T AW 2,
@ W 9w fAT R Ew g7 w7 AT
=R YT AVErG B A7 3% fr & arat
aw W agErd | ¥ e AT
T wg AGAT § | A W AR H AGT
AT AFATE |

SHR] R. VENKATARAMAN: The
hon, Minister is aware that experi-
ments have bern carried out in small-
weale cement plants. The Government
of India have actually taken over a
cement plant in Tamil Nadu af Ariya-
lur and have workeg on it. May I
know whether the terms of reference
of this Committee will include an
rxamination of the feasitility as well
as the problems of the small-scale ce-
ment planty along with those of the
large-scale plants?

SiIR] GEORGE FERNANDES; No,
Sir. 1t is not proposed to make this
Commiltee discuss the mini cement
plants or the small-scale cement plants
and the problems pertaining to this
sector. We have a few mini cement
plants currently in operation. Mare
are being contemplated, Plants with a
capacity up to 100 tonnes are being to
be treated as mini cement plants, Our
effort is to encourage the installation
of ag many of these as possible in the
coming few months,

Basis for distribution of Imported
T.V. Picture Tubes

*412, SHRI P. x. KODIVAN: Will
ihe Minister of ELECTRONICS be
pleased to state:

(a) whether the basis of distribut-
ing the imported TV picture tubes
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has been shifted from licensed capa-
city to production capacity since last
year;

(b) if so, the details thereof and
reasons therefor:

(c) whether Government are dware
that this shift in policy has put the
small elecironic indusiry in trouble;
and

(d) if so, the details thereof and
whether the same policy which pre-
vailed earlier will be restored?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) No, Sir.

(b) to (d) Do not arise.

SHRI P, K. KODIYAN: 1 am sur-
prised to hear this “No, Sir" answer
Here the question is about the distri-
bution of imported T.V. pictura tubes.
As a result of the policy of the Gov-
ernment of encouraging pacticular
units which have got more influence
to get more picture tubes, a number of
small units which produce T.V, sets
have already been forced to close
down, and yet the hon, Prime Minister
says that the policy has not chenged.
May I ask the Prime Minister how
was it that some units whose licensed
capacity was 20,000 maximum, were
able to produce as much g 40,000 TV
sets? 1 want{ to know how thig has
happened?

SHRI MORARJI DESAI: There 1s no
question of change in policy now.
This was done in order to see that only
the bigger producers do not ges all the
advantage. So, it was distributed
equitably to all and that is being fol-
lowed. The smaller units are doing
better, that is a good thing and not a
bad thing.

SHRI P. K. KODIYAN: 15 there
proposal on the part of the
ment to have production of these TV
picture tubes in our own country? And
to attain self-sum in this mnatier
or in order to reduce to the

I

%
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extent possible the dependence on im-
ports of these tubes, what practical
steps are being taken?

SHRI MORARJI DESAI: They are
being produced here also. But if more
are produced, there will be reduction
of our dependence on others.

Efforts are being made by those who
are producing them..

SHR] SAUGATA ROY: The questiop
As on the import of TV picture tubes.
The Bharat Electronics, Bangalors, is
already manufacturing TV picture
tubes and licences have been given to
some industries in the private sector
also to manufacture TV picture tukes.
In that case, in view of the position
of the electronic industry in the coun-
try, is the Prime Minister considering
a total ban on the import of any TV
picture tube for the next five years so
that the domestic electronies indudstry
can thrive?

SHRI MORARJI DESAI: Our pro-
duction is not even sufficient. As socon
ag sufficient number js produced, that
import will be banned.

DR. VASANT KUMAR PANDIT:
Whether the indigenous manufacturers
of TV tube have sent proposals to the
Government that instead of importing
components from outside, they are in 4
position with improved technology to
manufacture’ them in the joint sector;
if so, how many such proposals are
there before the Government?

SHRI MORARJI DESAT: T do not
know. If anybody proposes to do that,
let him see me.

Power planning on ten-year Cycle

*414. SHRTI M. RAM GOPAL RED-
DY. Wil] the Minister of ENERGY be
pleased to sfate:

(a) whether the A1l India Power
Engineers Federation have wurged
Government that the power planning
shouly be based on 10-year ecycie
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instead of 5-year cycle as at present;
and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) and (b).
Government have already accepled
thay plans for power development
should have a long-term perspective.
Accordingly, in connection with the
preparation of the next Five Yeax
Plan, a programme for power develops’
ment for the period 1978-83 has been
prepared and the patteren of power
development in the subsequent five
vear period 1983-88 has been indieat-
ed. Recently, the All India Power
Engineers Federation, among others,
have suggested a similar course,

SHRI M, RAM GOPAI. REDDY:
What ig the rate of increase in power
generation as contemplated in the ten
year cycle, year to year?

SHRI P. RAMACHANDRAN: Year
to year 1 do not have figures, but in
the next five years we will he auding
capacity to the tune of 18,500 MW.
During the subsequent five year
plan there will be an addition of
more than 20000 MWs but we have
not yet worked out the dgetails.

SHRI M. RAM GOPAL REDDY: Is
it enough for our reqguirements?

SHRI P. RAMACHANDRAN: It is
only after taking into conisderation
the dem.and that will arise in the next
five years that we have come to the
figure of 18,500 MWs. )

DR. KARAN SINGH: The power
planning will only be effective if the
power, in fact is produced in adequate
quantity., Will the hon. Minister be
pleased to confirm that in the first
plan period of 1978-83, the Salal Pro-
ject on which work has been going
on for the last 10 or 12 years will be
in fact, completed and commissioned.
The more delay takes place, the prices
rise and there is a great deal of dam-
age done to the national interest.
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SHR1 P. RAMACHANDRAN: .1
know, there is an inordinate delay in
the Salal project in the course of the
last few years. We have taken ade-
"quate steps to see that this project is
commissioned according to schedule in
the next five to seven years.

SHRI D. N. TIWARY: The Minister
has just now given 3 figure of 18,500
MW of production. May ] ask him
" whether he will allof a major portion
of this to those area which are very
deficient in energy and which have got
the lowest consumption, as for exam-
ple, north Bihar?

SHRI P. RAMACHANDRAN: We
have taken into consideration the im-
balances that are there in the various
States and the plan is drawn up on the
basis of that. But, however, the State
Governments have also to come for-
ward to instal more capacity in fheir
States. But the Cenire will always
see that the imblances are corrected
as soon as possible,

ot MW TFTH AW ¢ T FAT
Wl ST Fg oW s EfR qm A
fag@ & wwra & #7071 g AW F
U IeqTed 9T g87 W S91T
qg @l & A1 747 q 39 FHT H( A
woraa i faay wgde afrew §
AR W 9EET B § F WY
A gl fagq SArEd &7 9 #5%,
STH IO Feawew 3 ¢ K g ST
g g F zw fem § $o sww
A & fau F7 q4t ST fasre s awd
g7
SHRI P. RAMACHANDRAN: As
far as the captive power units are
concerned, they are being cleared on
the basig of merit. If individual in-
dustrial units are coming forward to
set up their caplive power plants,

they will be considered favourably on
merits.

SHRI K. LAKEKAPPA: I want fo
put a question on both Questions 413
and 414.
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MR. SPEAKER: You can put a
question only on Q. 414.

SHRI K. LAKKAPPA: My hon. fri-
end, the Minister Shri George Fernan-
des talked about the high level plan-
ning to increase the capacity of ma-
nufacturing cement. That is  also
stagnating because of shortage of po-
wer. One is inter-linked with the
other. In Southern States, there is
ample opportunity and scope for gene-
rating power and hydro-electric po-
wer which as envisaged is not going
on schedule. Take, for example, the
Iddikki project. It ought to have been
been completed last year ac-
cording to schedule. There are
other projects alsp which have
not progressed at all. Some
of them, like Orahi and Berti projects
in Karnataka have not started and
the progress held up. It is all because
of the faulty planning of this Minis-
try. Even about the Iddikki pro-
ject, if it had been completed on sche-
dule, it would have supplied power
to Karnataka and also to Tamil Nadu
from where the hon. Minister comes
and he is holding a very important
ang key portfolio. It is a complete
failure on the part of the Ministry
and the Government of India, They
are not even applying their mind to
it. I would like to know whether
there is any time-bound programme.
Don’t depend upon the Engineers’ fe-
deration programme, I would like to
have a categorical answer to this
question as to whether there is any
time-bound programme under which
you are going to complete all those
projects to meet the power require-
ments of the country.

SHRI P. RAMACHANDRAN: If the

. planning is wrong, the responsibility

must be laid elsewhere. Anyway, as
soon as we took over as soon as this
Government came fo power, we re-
viewed the whole situation. We want-
ed to enhance the power capacity in
the country. It is only with that vigw
that we have drawn up a programme
of a large-scale generation of power
in the country. As far as Karnataka
is concerned or whatever States he
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referred to, the State Governments
have also to come forward to allocate
more funds for the power generation
in their respective States.

SHRI K. LAKKAPPA: They have
come up....(Interruptions)y in Kar-
nataka in which you are.. .

MR. SPEAKFR: Let him
the question.

answer

SHRI P. RAMACHANDRAN: That
is why, I explained that the demand
for power is growing and we want to
keep pace with the demand. Even
in 1978-79, we want to add to the ex-
jsting capacity nearly 3000 MW in
the coming year and this ycar we are
trying 1o add about 2000 MW. And
totally in 1978-79, what is shpping in
this vear will he added; it will be
nearly 4000 MW which will be added
next year. That is why, every year.
the capacity will be udded according
te the demand thal is there in the
country. So, we are taking all steps to
sce that the demand is met in the
shortest time possible.

Lo r SR L G A A
T wr geerer dAfRAT 21590.7
TR ¥ R A1 7w FAE w3
7483 werare | eA¥ fAmoawa
TET T ot A weirasr wify qar w7
Iy qrET 2uaw qar g o AT
afe st qTa" qET 2w ¥ ooy
FAX arav 29} o drn ¥ Faar
AANTET ASA AW H TTAC HT wIERAR
2 TR I FCR T AT T amAET
AT A R AT agaEMT TIA ?

SHRI . RAMACHANDRAN: The
machines which are installed in vari-
nus places, whether they are import-
e4 or indizenously manufaclured, the
Government has  taken steps to see
that thers machines which have fal-
ed are rectified in the quickest time
possible. We have sent to various pla-
ces mulli-disclplinary teams to see
those machines and identify the de-
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facts and repair them on fime. What
ever efforts we are making will bear
fruits in the coming few months.

wrer s wye wt foror
*415 ST walw W€ wwi:

w7 wYwga vt afcegn Sat 7 aavT
Lal 2 TU R N

(%) 7ar =T Awfaar a7 5t
TEE  TITARE 30 FT TF WU g,
w1 faaior g wf adf T wg7 qEr g
e ind

() #f7 zr, 71 =% o T
*‘J

Aragr Wi ofvage wama #
AT T waAl (st Wi W) (T)
st (@) @ wrwmoAaw ar gfrar
sror-faar-faws q—amry Wi ¥
™M 97 TG TTHER o 3u 97
o Hiv gt £ 9= 115 fFe e
A% A9 g qm A7 famin s
F ofrarsmr o 54 TUT FOT AT
gyEfAA AT av =gA ozt d
win wrfed & 291, gaar. 9097 &1
FaAT T Y 3ATT § wwra saafs
¥ wrn fammaT. jo7e 4% fafga
KT T HT ®r gafa areT A1) fameae,
1976 A WA a4 A0y F ¢ AT
79 7 A 38 ofadr o=
FTAT 019 & W17 fagre avv 7 wEn
w1 vEr 2f% d 3 % o, wAa Mw
F5 :

Wl WA dEw AW Wy
WETRT, & A AT 1AW T ATATE
agi FE A AW o AT g ) A®
q3% GRAT e S 3 TEA Y AR
@t afrgtdr & FTRTT @ qRAT
Frgar § fF w1 3 97 77 w5 OAE
femr e ?
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Wz TR : IE TSE 1971
A ge A1 T I AR T FAT
‘FET wE gy 9% g A 1 faErw
‘I A @ g1 AT §@E
o fagre aTHTe w7 Eww ¥ f@ar
2ot fgmasr 2 v & fe To wew
1 faainr ot g fem g A9
W fage & & dvo &0 o
% fafireex 1 fagd) formr & § wic
ot AT 3 ot agt ¥ % et
#r faedl foe & & =90 &% &1
faatw  a9nitsr g AT e
g weer |fw fage F & 7o
FAHTX & Fg FEH FA FT I $7
THX T G T% AT L T
grFg &, g A ®9AT & ¥ FwdT
2

st W warE At | T
AR " 9¢ @AY ¥ Agel a6 Th
aee e g farw Qe 0 W
T SEFI ad e wrAdr ?
g far giend & @ & 99,
afeai Soe @ § ) wWT AW
aiter Y THHY EOA qSF AATCAT 7

sy A W @ fagx  wAAde
Y o zfawr & & fF sTo-EEET
faF 115 freniel aw=r g |
@ AW TG TG H TSAE |
afew femeay, 1979 % g0 W F
W O FT I G I T & |

{1 R 3T A F|E 2 [
fear ot & f fag TR A T o0
w g amIwsl ¥ ¥ fm
FIETC T FTHAT ¥ A1 & TH qSF
¥ fmtor & fog ) fagre & foaat
oy ggmar fawdr =feg
Iar gl (et & SaEr v I
& g
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MR. SPEAKER: That is a larger
question. It has no relevance here.

Y FER 3T AW ARS ¢ T
Fgr & fr  fage aOFX 1 FA
Fa arx & fog sgrmr gy X
st argaT g e famr 4% & a0
F Ao Y W@ 7 AT HAE TR
¥ wTw @ g ar 4% ¥ gow ? Far
qug a¢ fas qt ar W § I« AT
ardt &1 fagR ¥ FEw A
gew T o fratomde ¥ W |t
M@ & ww wEw ¥ faw #
¥z duTdar W e ARF e
aoft @Tg 1 faETC WEETT HT FIA
qar 7Y 3 § M T o A RAE ?

MR. SPEAKER: It does not arise
out of this. Kindly give notice of a
separate gquestion.

Next Question.

fireett ® srus st H g

* 416, =it TrewaR f6g
Y SYR ST AR

FqTAE WY g @I AT FATH
f ¢

(%) #1 G FT A 21
s@d, 1978 ¥ Sferausadw ¥
B e A & TR faett’
(feeht % o sl & af@)
Wy 3 SrepTiare qET=TE 7 A fawmar
™ 8

(=) afz &, @ swad, 1978
¥ wo @ #r gEr wafg o o A
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Wi sl § 261.4 iawa afs
N F AL

() s@r qaw ¥ fag F
FTiaTEr 1 o1 @Wre ?

g Waww # T war (s gdo
go mfew) : () v g, =

(&) swady, 1978 ® wqad
F g wafa FY goar § AT *
gfg gf & TTg wE AN &
fao  TOwg WSt T JAAT AT
feafa ¥ @ af 1974 F @9
F sr wifgw 1 SwEdy, 1978 F
T 1974 F¥ T wafa F gAAT
# g, ST F TS & UTHW | 1 qEr
¥ aur gf &1 Sway, 1978 ®
VST & ATHE X F9 q(E gE g |
7g afg 7o ua faaw fidg, feasr
gATe w7 faar qar §, 1 wfatatadi
F s gs € 1 aarar oA § o
frdg #7135 A § gy Qg
woqEl # wafa & ar { B andw
frerd e & faT o w1E W
wafy aga 9wy &1 wasl ¥ qfg
%W%‘F{”ﬁﬁ——mﬂm
qSETr wEr,  Amateafa qard
@ F Q@ @U@l FT OBIEAT,
s gear § gfg g aar 78 g
FTANAET &1 747 § |

(7) maTEl w AR %’f@rq
farifafag som= fFg g § —

1. S&ai/E #1 Tam & fag
Tafer  F7 Fedr fowdt T
TE AT WY

2. faow @ww § wowiaEt &
afafafa v e ¥ fog srgeager
o X S v g
zafeai dara #t 5T |r €
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3. Y srrafeat o frE w4
# 97 W & AR Agateal F
fFe qaaw oy S W@
g

4. soqtua & faeg fresmw &
Fraarfaat AT FT AT @l S N

5 g 1 g&aT agTH T AR
gfre  =tfeat | o e
T& ¥ S abRT A
frarade &

st Toen fag: 48 8T §
fr gear ¥ wowel W oA g€ ar
B ot frew F sraew Aoy § o &
i gf &1 Afew Far @ g &
safaat awr ey & Faw IfE
g5 & foe¥ Swar § s O W A
qTEAT AT T Wr & | FAT G
g forfs 1 OF4 & fau a8 #3°
FaW TSI A T Al F g FE
qFTC #T HeATd gl § Sa qetaed
T qdo Tioo FY T+ g =TT
gt ?

Tg Wt (it =T fag ) ¢

qE 14T, W%ﬂm%f*ﬁﬁ?
F1 FEw 1 fo=gueH @ua gt 9T
WY &, FE T AAAT T TH qEA
¥ mox €T #1 TWGIT A FT AR
§ ag aw ¥ famg @ <tar f il
g ¥ war § aqenar @ fEOF
T ¥ AiFSt ¥ F1g AT AW
T A Fem v g fe fE
oF W ¥ oFEw e g g
¥ @ ARAER F 9wy W I
S (A

Ty, 78 ¥ HEFE F AIRHA
TaTe PR am ) SEy UR A
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34
quvr fewmre WC o oY e ol & gin? wwwr dar wger § oy fw
W S E -
1977 1978 1878
i . 17 15 ]
wdvz T Wi i ' . 21 18 17
geH 16 15 15
ity 2 8 10
T . . 45 60 34

@t shTr ¥ amwafggf ) A
ow qEA ¥ wiwe ¥ Aoy frwreen
I agr g

T & wArAr AEAE 9EE I
am & faq wrdr & fr ag M TH
foeq & wifvaq wrsey av I HEFA
qr S wrEAX wiew o 96 gT
ITH AT 1970, 1974 W 1977
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SHRI SOUGATA ROY: Let us
have g full hour's discussion on this,

MR. SPEAKER: When the request
comes we will consider it.

SHRI SOUGATA ROY: Sir, the
Question Hour is gver. Please don’t
give the Minister any more chance to
explain away the crimes,

MR. SPEAKER: We will now take
up the Short Notice Question.

Dr. Murlh Manohar Joshi.
SHORT NOTICE QUESTION

Strike by the Development Officers
of the Lif= Insurance Corporation of
Indis

+
S.N.Q.2. DR. MURLI MANOHAR.
JOSHI:

SHRI JYOTIRMOY BOSU:
SHRI R. K. MHALGI:
SHR] RAM DHARI
SHASTRI:

DR. LAXMINARAYAN
PANDEYA:

Will the Minister of FINANCE be
pleased to state:

(a) is it a fact that several thou-
sand Development Officers of the Life
Insurance Corporation of India have
proceeded on strike which they say
will last for a month;

(b) if so, the reasons of their going
on Strike from 8th of March, 1978;

(c) is this the result of negotia-
tions breaking down and if so, what
are the main points gn which no
agreement could be reached; and

(d) what steps does Government
have in view to bring this strike to
an end as quickly as possible?

THE MINISTER OF FINANCE
(SHRI H, M. PATEL): (a) Yes, Su

(b) to (d). The main duty of the
Development Officers of the LIC is
to....
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MR. SPEAKER: If it is a long state-
ment, you can lay it on the Table.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): It
is an important statement;: let him
read it. (Interruptions).

SHRI SOUGATA ROY: We have al-
ready seen his statement. They are
not coming to terms with the Deve-
lopment Officers: they are strike....
(Interruptions).

MR. SPEAKER: Please. There is
a procedure for it. If he wants to
read the staterrent, let him read it
It is a long statement and that is why
I said. .. (Interruptions)

PROF. P. G, MAVALANKAR: Sir,
my request 1s that just as in the case
of Starred Questions 1 to 20 every
day when written statements are
there, we get copies in the Notice
Office, would you, similarly, arrange
that henceforth when answers to
Short Notice Questions are long, the
same can be made available in the
Notice Office? It would save time,

MR. SPEAKER: Surely, Mr. Minis-
ter, please go on.

SHRI K LAKKAPPA: It would
take a long time. ... (Interruptions).

MR. SPEAKER- [ am told that the
Members have not bcen able to get
copies of 1it; let him, therefore, read
the answer

Please do not note interruptions.

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Yes, Sur.

(b) to (d). The main dquty of the
Development Officers of the LIC is
to procure life insurance business
through agents. These are well paid
employees, considering the fact that
the average yearly emoluments of an
Development  Officer are over
Rs. 25,000. Having regard to the
nature of their duties and the Cor-
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poration’s need, in the interest of
policyholders, tp operate at a reason-
able cost, it is essential that the new

business which the Develop-
ment Officers procure is
adequate and bears a reason-

able relationship with the cost in-
curred on them. Though the concept
of cost limitation was incorporated in
the appraisal system for the Develop-
ment Officers which was brought into
force after nationalisation, the system
wag relaxed over the years and in
1971 the Corporation entered into an
agreement with the Development
Officers under which the minimum
criteria for new business were laid
down without any reference to cost
norms. The Corporation, however,
soon found out that after this agree-
ment there was a deterioration in the
performance of Development Officers.
A large number were operating at
uneconomic levels. During 1974-75,
the Development Officers whose cost
1atio exceeded the high level of 35
per ceni numbered gver 2,000 out of
a total of 8,000 and of these, there
were as many as 185 Development
Officers whose cost ratio was over
100 per cent, that 15 to say, their cost
cxceeded even the premium income
which they brought in. In view of
this unsatisfactory position, the LIC
felt it necessary to link the remune-
ration of the Development Officers
with their performance. On conhsi-
deration of the various cost—consira-
ints, the Corporation felt that the new
business premium income brought in
by a Development Officer should be
at least five times the cost incurred
on him. Accordingly, the Corpora-
tion introduced a scheme of cost
norms in 1976 which provides that
the cost ratio of a Development Offi-
cer should not exceed 20 per cent. It
may be mentioned that this cost ratio
is liberal ag compared with the cost
ratio norm of 15 per cent recommend-
ed by the Morarka Committee in 1969.

In view of the representations rece-
ived from the Development Officers
for scrapping the cost norms and for
restoration of guarantees relating to
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grant of gutomatic increments, pro-
tection of remuneration and security
of service, the LIC reviewed the
pesition and while retaining the basic
concept of cost norms has offered
several concessions to reduce the
rigour of their implementation. For
example, it has agreed to postpone
the implementation of norms by a
full year in order to enable the
Development Officers to improve their
performance. DBesides, the scheme
has been modified to ensure that
those Development Officers who suffer
a reduction in their emoluments be-
cause of poor performance in a parti-
cular yesr will be allowed a resto-
ration of the cut if their perfoﬂr.anul
improves in the subsequent year.

Notwithstanding these relaxations,
the Development Officers have continu-
ed to insist that they would discuss
any new concept of cost norms only
if all the guarantees relating to secu-
rity of service, grant of automatic
increments and protection of galary
are ensured by the Corporation. The
Development Officers have proceeded
on strike to press their demands and
have done sp during this month be-
cause 25 per cent to 30 per cent of the
annual new business of the Corpora-
tion is procured during this month
and consequently a strike at ths
time of the year will seriously affect
the business operationg of the LIC.

Government are firmly of the view
that it is essential to have a scheme
of cost norms for appraisal of the
performance ¢f Development Officers.
Considered in this context, there is
clearly po justification for the pre-
sent strike.

(Interruptions)

MR. SPEAKER: No interjections to
be written. He is expressing his
views. ’

SHRI H. M. PATEL: Please listen
to thig final sentence.

However, subject to the acceptance
by the Development Officers of the
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principle of cost porms, Government
are prepared to consider any reason-
able proposals which, while being fair
to Development Officers, would, at the
same time, safeguard the legitimate
Interests of LIC's policyholders.

SHR] SAUGATA ROY: This is an
evasive reply.

DR. MURLI MANOHAR JOSHI: In
view of the long statement which the
hon. Minister has made, I would re-
quest you to give me a little longer

It is one of the emergency excesses
which is in this 1876 order scrapping
the 1871 agreement. Now, the Minis-
ter has explained various things. May
I also request him to explain whether
the LIC management offered any
negotiations or wanted to hold talks
with the Federation of LIC Develop-
ment Officers for before scrapping this
1971 agreement, whether they wanted
to make certain changes and these
officers declined, whether actually
some gituation like this arose or not
or Whether it was ynilaterally scrap-
ped ex parte as an emergency mea-
sure, If no offer was given, po talks
were held and the whole agreement
wag scrapped unilaterally during
emergency, then it is a fit case for
looking afresh into the whole pro-
blem angd redressing their grievances.

. It has been mentioned by the

MR. SPEAKER: Kindly come to
; your point.

DR. MURLI MANOHAR JOSHI: 1
am coming. This is one part of the
question. 1 am framing it, Sir.

Then he hag mentioned the cost
ratio of Development Officers. May
I request you to kindly explain how
this cost ratio is determined and what
is the proportion of Development Offi-
cers whose cost ratio exceeds 20, 30
or 40 per cent or so and whether the
performance of the LIC Development
Officers declined after the 1971 agree-
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ment in fact or whether the business
of the LIC increased and the perfor-
mance improved after this 1971 agree-
ment and how far these cost norms
are arbitrary as mentioned by these
Development Officers or how far they
are in the interests of the policy-
holders as the Minister has pointed
out?

SHRI H. M. PATEL: It js rather a
long question. But may I say that
the LIC did not scrap the thing with-
out discussiony with the Federation.
Agreement terminated in 1873. There-
after the LIC tried to reformulste
proposals and discuss with them and
send proposals to the Government
in 1874-75.

1 mentioned to you the actual per-
formance of the Development Offi-
cers. I said jt fell so seriously. I
shall give some infomation about it.

(Interruptions)

The Development Officers working
at below cost fell from 33.2 per cent
in 1073-74%0 24.3 per cent in 1975-76, a
drop of © per cent over a period of
only 2 years. During the same period
the percentage of those working bet-
ween 20 and 40 per cent cost ratio in-
creased from 33 to 37 and those
working over 40 per cent
increased from 15 to 21
per cent. During the  year 1074-75
there were 1895 Development Officers
who had cost ratio of over 100 per
cent, i.e. the payment made to them
in cash was more than the first year
premium they collected. It had also
been seen that during the years 1972-
73, 1973-74 and 1974-75 on an average
nearly 47 per cent of the Develop-
ment Officers operating gat the cost
ratio at 20 per cent and below
brought in 68 per cent of the business,
while the remaining 53 per cent of the
Development Staff brought in only 33
per cent of the business. Therefore, it
was felt necessary that certain stand-
ards had to be stipulated to make
each Development Officer perform at
economic level

(Interruptions)
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MR. EPEAKER: 1 think Panel
Chairman knows the rules.

DR. MURLI MANOHAR JOSHI:
Hon. Minister hag said that it was not
unijlateral, But I think that the case
of LIC officers had always been that
it has been unilaterally scrapped. 1
would like to point out that he has
not answered specifically.

Secondly, in view of the fact that
the Government are ready to have
the question examined, will the Minis-
ter be ready to hold & tripartite con-
ference—where ithe Members of the
LIC Development Federation and the
LIC Management and the Ministry
people are present to come to &n
agreed solution which is beneficial to
all sections? Is he ready for this or
not?

SHRI H. M. PATEL: Certainly, I
have already said in the concluding
portion of the statement, in reply to
the Short Notice Question that Gov-
ernment ig ready to sit down and dis-
cuss, provided the cost norm....

(Interruptions)
This is gn important point.

The cost norms must be accepted,
This is one concept. If this is not
acceptable, then there cannot be any
fruitful negotiations, Is it consider-
ed by the hon, members on the op-
posite side that the LIC should be
asked to do business at uneconomic
cost so that Policy Holders get noth-
ing at all?

Do you realise, the policy holders
since LIC was nationalised, insurance
companies were nationalised,  there
hag been....

(Interruptions)

MR. SPEAKER: Minister,
answer the main question.

SHRI H. M. PATEL:; I may say that
this particular decision against which
the Development Officers are protect-

please
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ing is the decision of the previous
Government.

(Interruptions)

SHRI SAUGATA ROY: It was an
excess of emergency.

SHRI H, M. PATEL: When it suits

you, you call it an excess of emer-
gency.

MR. SPEAKER: I? you allow your-
self to divert to another question..

SHRI H. H PATEL: I am gorry. 1
stand corrected,

My reply to the questioners is that
Government is prepared to negotiate!
with the Development Officers, pro-’
vided they gccept the principle and
concept of cost norms. If there is no

acceptance there cannot be any dis-
cussion.

SHRI R. K. MHALGI: In the last
part of the reply it is stated:

‘However, subject to the accep-
tance by the Development Officers
of the principle of cost norms, Gov-
ernment are prepared to consider
any reasonable proposals’ ete.

May I know whether it is a fact that
the Finance Minister held discussions
with the leaders and representatives
of the Development Officers yesterday
or today morning and if so, what is

the outcome, may I know whether it
is fruitful?

SHRI H. M. PATEL: This morning
the Development Officers had a de-
monstration in front of my house and
they sald that if I would agree 10 re-
ceive a memorandum from three of
their leaders they would be happy.
So I receiveq the three leaders, the
President, the Secretary and one other
officer, They gave a memorandum
which wag a one-page memorandum,
They; said they would like to have dis-
cussions, but they wanted security of
employment etc. etc, I said, I am
afraid, those conditions are not ’
table, I told them that the cest norm
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principle ghould be accepted, I told
them that the cost norm would be
reasonable for the policy-holders and
it would not be unfair to the Deve-
lopment Officers, I told them, if you
accept the principle, I am ready to
sit with you and discuss the matter,
1 do not see, Sir, what else I could
bave done.

Wt o] g et c W oweRw
wEIA, AWt ot & quAr wigar §
1971 ¥ K%< 1978 &F 1 fyvey
FAWIAT 9T TIHY ¥ATH 6 ¥ TW A
% Wxeq & Fr g feelt wwe @
¥ afcad ¥ sTavgwT gY awT W
HMET FCIT qrawE% g ar IEl ™|
3 o T[T TG AT friw S,

-

T TEE! @A U W4T o IR

e ¥ fewre s ? gER oW
qIT §H 4 ¥ = o @
fr gg gzare & QT a9 FO%
TS AT TR W R T AR A

fasager ? %9 @7 ama)

ET ZFATH H1 Owwr ¥ fag gaw &
feareree awwtar &< & fag dam
a7 wrgos R A A fewfor
1969 & %7 47 former 1971 § woF
Aaft s ww fe & W ard
feafr &1 2w gq ea o frare =%
R s@i & qear ¥ gw qWw oA
a7

SHRI H. M. PATEL: The business

as increased. Quite true. But the
st of the business has also gone up.

I have already said that I am pre-
pared to meet and discuss with them
provided they accept this one point
of cost norms which are ble
to the policy-holders and wouid not
be unfair to the Development Officers.

st oA Weat ;AR
A e wTama A fam gk
Fgar ag § fe wrorver £3E & e
grar fagrea 1969 ¥ ag faar ar
A gEwt famrfon & 4t frawY 1971
¥ omwrt gy HATgT ) A9 W
I GAT ST H1E FE0A w0 T T T
€ FEWT FTAF gAY T @ T
oo feqr & 1w wa o7 frarc w0 &
fag darT &7

SHRI H. M, PATEL. No, Sir. I am
not prepared to accept this except on
the condition that I mentioned., The
hon Mcember should know that the
Morarka Committee's recommendation
was not accepted It may have been
accepted by the Government, But the
Development Officers offered resist-
ance and, therefore, the LIC., at that
time , gave in.

In the light of the experience, suh
sequent to that, they realised that the
performance of the Development Offi-
cers, 8 large number of them was going
down to a serious extent.

Mo wewt ATCOw i€y ;. IWT
H ot wgew AwE Yfrraawe
feadmiic  wifsed #1 xdww 3=
waTfgs Frwmoam ) 1971 # -
wYaT guT ar | 7% %1 1 § fE Sud
gz gx k&Y 71 fefodig agr )
FARW ®T WT X0 a9 ST S0
T qara, fom & @9 ds s wwwar
faa 4T 97 IAF §TY WO qTAELE
aff w7 1 HYCrTET wREY 7w N
famrfell o g7 w19 wgi aw W
fear §, ag vt wiw Tag 1 & oW
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aT{ET w7 oF SrTw f IR HE SO
¥ wgar ¢ e are v wgr ofsw
ot §ar 7Y ?

“Ever since nationalisation, Cor-
poration has adopted a pattern of
fleld organisation in which the cadre
of Development Officers play a
pivotal role in recruiting, guiding and
supervising the agents in their day-
to-day activities. The services of
about 5,300 salaried inspectors were
transterred o the Corporation with
the expansion of Corporation’s busi-
ness and it is spreading the activi-
ues to various parts of the country,
addition to the Development Officers
cadre was found necessary.

“The increase in the business of
the Corporation over the years has
more than kept pace with the in-
crease in the strength of the De-
velopment Officers and it could be
seen from the table shown below—
I do not want to read that—that the
average production of a Develop-
ment Officer has risen from RS. 6.5
lakhs in 1958 to about Rs. 23.6 lakhs
n 1975-76."

Afr fafaamw 3z @ qm = w5
o Ay qr f§  @uatar w9 fear
wmAT 1 99 AT %7 famwr g9
fafeat £t 7€ 97 %1 % Faw-
AT ¥ 9eT &T FqT &7 a9 AT AT
8 wfy wrg a6y feer @1 %w
THTT A Faaray ¥ w9 727 77 9|y
FURTT B *1% wlfasrqr ?

SHRI H. M. PATEL: I am glad to
see that the hon. Members are so
anxious regarding a set of persons
whose minimum emoluments are
Rs. 2,000. But, you do not want them
to do a regular full-day's work—regu.
lar and satisfactory performance.

The hon. Member said that the busi-
nesg has increased. Yes, the business
goes on increasing. The fact is this.
Whereas the business has gone up four
times, the cost of Development Officers
has also gone up six to seven times.
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Tte wETOR™ Qi :
SaT aftamar 1971 ¥ gwwiar
gWT 9T | 1976 & JawT WT ®q
WY T 9T ¥ w1 w7 af o qaar
aft 7 e T &Y w9 a7 gewr
s W § 7

SHRI H. M, PATEL: Sir, I do not
know that. But, I do know thig that
the LIC. did put these propositions
to the Federation though the Federa-
tion says that there were mo formal
negotiations. There was any amount
of informal discussion and the point
the L.IC. wanted to put across was
that they must include the cost norms
performance also. That was put to
them.

SHRI HITENDRA DESAI: Sir, in
view of the fact that thousands of the
L.IC. employees are involved and
practically M.Ps. of all sections of this
House support their demand, will the
hon. Minister take the initiative of
discussing that with the M.Ps?

SHRI H. M. PATEL: First of all the
hon. Member has not stated it cor-
rectly when he says that all section.
of this House support the demands I
say (Interruptions) that if all sections
of the House do support one demand
namely that there should be discus-
sion with the Development Officers, I
am in enlire agreement with It provid.
ed they accept this one condition of
cost norm. (Interruptions).

MR. SPEAKER: Why are you all
getting up every now and then? I am
trying to give opportunity to all the
parties. Four members have already
spoken. Shrimati Parvathi Krishnan,

SHRIMATI PARVATHI KRISHNAN:
Sir, I would like to know from the
Minister as to how many of these Field
Officers are working in the rural areas?
What does he mean by common cost
norm? Because one knows what is the
limitation of the insurance work in
the rural areas. I would like to know
why is that the Minister cannot meet
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them and have talks with them and
find out what their position is instead
of laying down a condition and delay-
ing the matter and thereby creating
further and further loss to the LIC.

SHRI H. M. PATEL: First of all I
may say that I have never refused to
meet them. 1 met them this morning.

(Interruptions)

My condition is that they do a
reasonable quantum of work. The
Development Officers are intended to
procure business, If the procurement
of business is at an uneconomic cost
then certainly they are not doing their
duty properly.

The hon'ble Member asked whether
in the rural areag the same concept
of norm could be put. Certainly. So
far as those working in the rural
areas are concerned in the course of
discussion—it can be claiified and
pointed out that thewr work will be
judged in a manner which will not
be unfair to them and also not unfair
to the policy holders. I take il that a
large number of policy holders are in-
volved in this matler and not only
the Development Officers.

DR. SUBRAMANIAM SWAMY:
Mr. Patel it a very sweet and a reason-
able person. He has agreed that he
would negotiate provided a condition
is met. The Federation and the em-
ployees In general have also said that
they do not object to the measure-
ment of performance. Such measure
ment was accepted by them in 1971
Agreement. In view of the fact that
the terms and condifions of poliey
holders have also become stricter, [
would like to know from the Minister
whether even the concept of cost norm
and the scope of that will also be part
of the negotiatlion?

SHRI H. M, PATEL: Certainly. As
to what should be the cost norm 1t will
be discussed.

FROF. P. G. MAVALANKAR: The
Ministers long statement in reply to
the maln question and his various

MARCH 22, 1078

Oral Answers «

answers to various supplementaries
have merely justified the present Gov-
ernment's case and inasistence. But I
am afraid they have not explained the
whole position.

My question is whether in view of
the fact that this particular decision
was taken by the erstwhile Govern-
ment during Emergency unilaterally
without having taken the Development
Officers into confildence and since the
new Government is committed to non-
authoritarian trends in their discus-
siong will they not have an open dis-
cussion without any condition? Finally,
the LIC officers have now io do work
with certain cost accounting norms
without sacrificing the interests of the
policy holders, will the hon'ble Minis-
ter not see the point that LIC was
not doing this all these years and only
during Emergency they have done
ignoring the security of the Develop-
ment Officers. In view of this will
the Minister not have a really genuine
receptive mind?

SHRI H. M. PATEL: Sir, 1 would
like to repeat that I will be prepared
to enter into these discussions wilthout
any kind of conditions. My only con-
dition would be....(Interruptions)
It is perfectly easy, Sirfor me .. ..
(Interruptions) I am glad to see that
the hon. Members of this House would
like the business to be run in an un:
business like manner I am glad to
have the confirmation of the wviews of
this House. Those sitting opposite con-
sider that we should enter into agree-
ment to run this business of L.IC. in
an unbusiness like manner. I am
guite prepared to enter into.......
(Interruptionsq 1 have said that we
will certainly discuss with them. It
they want a complete de novo dis-
cussion, no previous agreement or
arrangements subsisting on any side,
and we should sit down and start a
fresh discussion, I have no objection
(Interruptions) No conditions, not
even on their side.

MR. SPEAKER: Now, Papers to be
laid on the Table.
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et gt waq, A feeer o
wigiaa srfaal sk wqgfea o=
wifadl & waatfeal w1 q@wfa
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Decrease in Expert of Films to Sri
Lanka

*417. SHRI K. RAMAMURTHY: Will
the Minister of INFORMATION AND
BROADCASTING be pleased fo state:

(a) whether the export of Hindi
and Tamil Films to Sri Lanka has
come down;

(b) whether the prices given to
Indian Films by Sri Lanka have come
down by 75 per cent;

(e) if so, the reasons for the same;
and '
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(d) the steps proposed_to be taken
to remedy this situation?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) No, Sir.

(b) No, Sir.
(c) and (d)y. Do not arise.

Distribution of papers through
Consumer Societies

*418. SHRI G. M., BANATWALLA:
SHR]I PRASANNBHAI
MEHTA:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether association of Printers,
Publishers and  Lithographers have
recently sent a memorandum to Gov-
ernment in which it was suggested
that the production of all paper mills
in the country be brought to central
pool and distributed to consumers
directly through consumer societies
or the civil supplies department; and

(b) if so, reaction of the Govern-
ment of India thereto?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Yes, Sir.

(b) At present only white printing
paper is to be supplied by the mills
-at the fixed rate of Rs. 2750 per tonne and
its distribution is made according to
Government’s directions. Government
do not consider it necessary to fix
fair prices or control the distribution
of all varieties of paper.

Transfer of Police Officers to and
from Delhi

*419. SHRI D. B. CHANDRE GOWDA:
Will the Minister of HOME AFFAIRS
be pleased fo state:

(a) whether it is a fact that a num-
ber of police officers have been
brought to Delhj and a number of
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senior and subordinate officers trans-
ferred to some other States; and

(b) if so, the reasons thereof and
the details regarding the number of

Police officers transferred or brought
from other States to Delhi during the

last one year?

THE MINISTER OF HOME AFFAIRS
(SHRI CHARAN SINGH): (a) and (b).
Presumably, the question relates to
deputation of Police officers from other
States to Delhi Police and vice versa.
No officer of Delhi Police has been sent
on deputation or transferred to other
States. Transfer of IP.S. officers of
U.T. cadre to other U.Ts. and their de-
putation to Central Police Organisa-
tions is a normal feature. During the
last one year one LP.S. officer on depu-
tation to the Delhi Police was reverted
to his parent State while three were
relieved for appointment in the Cen-
tral Police Organisations. At present
three I.P.S. officers are on deputation
to the Delhi Police. ’

wag? ¥ &y IAW AT AT
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F4T g ;

(w) #r z@ waew & fog s
JEIT X g WFIL Y o qgiIa
Ty §; Wk

(%) Tomam ¥ SA oAl &
AT AT § ST ST TR w47
oty I wfed FTAT TR &
aqr famd fag s wwfa wE
g?
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Communal Riots

*421. SHRI ABDUL AHED VAKIL:
SHRI CHITTA BASU:

Will the Minister of HOME AFFAIRS
be pleased to lay a statement show-

ing:

(a) how many communal riols took
place in the country since the present
Government came to power at the
Centre;

‘(b) the causes that led to communal
riots, the number of persons, who lost
their lives and the amount of the pro-
perty lost;
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(c) how many persong were caught
and prosecuted for the riots, the com-
munity-wise break-up of the persons
involved in the cases and progress of
the cases in the courts of law;

(d) whether any relief was given
to the dependents of the dead; and

(e) 1if so, the total amount?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
During the period April to October,
1877, 9 incidents of communal riots took
place. Information in respect of the
period after October 1977, 18 being
collected and will be laid on the Table
of the House.

(b) These communal riots occurred
on account of various causes such as
disputes relating to places of worship
misbehaviour towards women and reli-
glous processions In these riots, 14
persons lost their lives and property
worth about Rs. 2.58 lakhs was des
troyed. Sumilar information for the
period after October, 1977 is being
collected and will be laid on the Table
of the Fouse

(c) to (e). Information 18 being col-
lected and will be laid on the Table of
the House.

Addition to Power Generation Capacity

*422. SHRI D. D DESAI: Will the
Minister of ENERGY be pleased to
state:

(a) whether an additional 2,250 MW
capacity hag been added in the cur-
rent year to power generation; and

(b) if so, the details thereof and
the steps taken to fulfil the target?

THE MINISTER OF ENERGY (SHRI!

P. RAMACHANDRAN): (a) and (b).
1245 MW of capacity has been commis
sioned. An additional 760 MW of
capacity is likely to be commissioned
by 31st March, 1978, thereby making
a total of nearly 2000 MW.
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Units so far commissioned are:—

(A) Therme MW
(i) Obra Exta. (Unitg)  » 00

(ii) Harduaganj‘C' (Unit I). 60
(iii) Amarkantak Extn. (Unit 1) 190

(iv) Kothagudom Extn. (Unit 8) 110

ToTaL . .

—
(B) Hydre

(i) Beas (Dchar Unitl) . 165
(ii) Lower Sileru (UnitI) . 100

(iii) Pong Power House Unit I
&Il . . ¥ . 120
(iv) Nagarjunasagar . . 110
(v) Lower Jhelum (UnitI) . 35

(vi) Kundah Power House

Stage-IV (Unit I) . 6o
(vii) Beat Dehar (Unit I1) ' 165
Torar . . . 755MW

Total : (Thermal | Hydro) 1245

The Central Electricity Authority
has high level construction monitoring
units for thermal and hydro projects
They keep themselves constantly in-.
formed of the progress and problem
of the different projects and assist in
resolving bottlenecks with a view to
expedite commissioning and fulfil tar-
gets set.

‘sfrar’ & wrew W go warferdt
¥ for Wtwfcdl & wawen

*423. ¥o wgrie fay o s
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(&) afxat, @ aar oo & afen
¥ weegi & g Qo 8 wwEqy
F ¥ At ¥ goere S s ;
i3

(w) afz =ff @t v w1 wTOM
g?

oy Wt (Wt wew fag) : (%)
¥ () . smrafeafa @ Yo drer
¥ wfl Aawmaedt & w0 JURIT,
Ty da & ISPl T d-goerd
Fua) & sty # darg @ gear
R ogara v q wE oy | EURITE
Q¥ 9l A ¥ agre ¥ faw
10%E, 1877 %1 wpaw ar<y fed g
¥ | WW qAEG A A @il T
&1 FIET aqr F-FHT TFT WA
¥ gy gt i w1 a@a w13
Wt g Eh

qq Wy oY gU @ wEr s
awredr ¥ afomreey 4w
YA AT ST X weAeqT &
T Wil fadm gt gé &1 oy
FTHT T FARTA G1ATH) & e
I =fEaET BT GGIUAT ST FTIA
¥ srafasar 34 &7 e Y af § o
wrafiafa & ghm drar wgar
T et aar wreafs g frad &
wi  ©: 7T waer gHe wfET
Froafeg Ffagaaamad @ 7

siaerei ¥ figat sfaneat o fraf

*424. W Tew fay wigw
waT Ay WY Ig TR W FAT 64
L

(¥) war fafaw qerest & fgt
vfawfa) 7 frgfer ol & of
1968 ¥ qw giomr  aamE W of;
114



57 Written Answers CHAITRA 1, 1000 (SAKA)

(w) afec g, &t wr Jwwr g
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Improvement in TV Pregrammes

*425. SHRI MANORANJAN BHAK-
TA: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state.

(a) whether Government are aware
of the reported glut in the TV indus-
try in the country;

(b) if so, the facts and
therefor;

(¢) whether Government are also
aware of the growing unpopularity
of the TV programmes; and

reasons

(d) if so, whether any survey has
been made in this regard?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) There is no glut in the
I'V receiver industry in the country.

(b) Does not arise.

(c) and (d). Audience Research sur-
veys are conducted periodically for
Doordarshan Kendras to assess audi-
ance reaction. These surveys do not
Indlcate that the programme are be-
coming unpopular.

Parity Price for Coal

#428. PROF. P. G. MAVALANKAR:
Will the Minister of ENERGY be
pleased to state:

(a) whether Government gre aware
that the absence of parity price for
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coal all over the country puts addi-
tional and avoidable burdens on some
of the Statss, situated at a long dis-
tance from the coal fields, whose buy-
ing needs for coal are substantial;

(b) if so, whether Government
propose to ensure the parity price for
coal throughout the country, and if
50, how and when; and

(¢) if not, why not?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) The sell-
ng prices of coal and coke very from
place to place depending upon the
distance from the Collieries from
which coal or coke is obtained and the
mode of transpori used.

(b) and (c). For the present, it is
not proposed to bring about equalisa-
tion of price for coal throughout the
country, in view of the prevalent pric-
ing pattern which encourages major
consumers to locate their units near
the coalfields and minimises thereby
the strain on the transport gystem.

Sulcide by Sclentists of Variable
Energy Cyciotron Project

3874, SHRI RAJ KRISHNA DAWN:
Will the Minister of ATOMIC ENERGY
be pleased to state:

(a) whether one or two scientists
of VEC Project had committed
suicide;

(b) whether a VEC scientist
deputed to the United States for
training in Radio Frequency (RF)
System refused to return, and another
scientist sent ms replacement resigned
trom VEC Project;

(c) if so, the details thereof; and

(d) name of the scientist who com-
mitted suicide and name of the
scientist sent as replacement?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) One scientist
of VEC Project, Bhri 8. Mukherjee
died of electrocution at his resldence.
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He was a chronic ulcer patient and
because of his illness suffered frequent
bouts of mental depression.

(b) No, Sir.
(c) Does not arise.

(d) No replacement has been found
necessary.
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Allocation made for Tribal Sub-Plan
Areag for 1978.79

4877. SHRI GIRIDHAR GOMA-
NAGO: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether his Ministry earmarked
allocation for tribal sub-plan areas
for 1977-78 for the development of
education, social upliftment and for
culture;

(b) if so, whether the money will
be given to the States as matching-
grant or assistance; and

{c) it not, the schemes formulated
by the Ministry for the tribal sub-
plan areas in the year 1878-79 and
for Sixth Five Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
to (¢). During 1977-78 an amount of
about Rs. 7.30 crores was allocated to
the diflerent Siates as special Central
assistance for education and other
social and community services. The
amount proposed for 1978-79 is about
Rs. 10,50 crores. The amount of
special Central Assisiance is given

a supplemental grant to the States
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Difficulties faced by Jugghi Jhonpari
Dwellers in Trans-Jamuna Area

36878. SHRI KISHORE LAL: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) the approximate population
now in the Jamuna trans area after
the shifting of about two lakhs Jhuggi
Jhonpari dwellers from there during
the emergency;

(b} whether the bridges over the
Jamuna River between trans-Jamuna
area in Delhi and old Delhi between
these two parts are sufficient to cater
to the requiremenis of the people;
and

(c) if not what steps Government
are taking to remove these difficulties
of the people?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) to (c). According
to 1971 _census, the trans-Jamuna area
in Delhi had a population ¢f 4,62,241.
Four permanent bridges already exist
and another bridge near Inter-State
Bus Terminal has been planned for
construction,

Expansion of Monopoly Houses and
Multinationals

3879. SHRI A, BALA ‘PAJANOR:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government have
studied the references made by the
Finance Minister, West Bengal in his
Budget Speech regarding expansion
of monopoly houses and multinational
Corporations and regarding the need
for a clear cut policy on drastically
curtailing their activities; and

(b) the time by which Go{rernmeni
propose to ‘bring about a clear cut
policy in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) and (b). ‘Sovern-
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ment have seen the Budget Siatement
made by the Finance Minister of West
Bengal. The  Minister of Industry
had already laid before Parliament
the Statement on Industrial Pulicy
on {23rd December, 1977, which
inter alia clarifies the policy of Gov-
ernment relating to the regulation of
the gctivities of large industrial
houseg and foreign companies, Para-
graphs 17, 18 and 19 of the Statement
explain Government's policy relating
to expansion of large industrial hcuses,
Paragraphs 24, 25 and 26 of the State~
ment clarify the policy relating to
foreign investment and foreign com-
panies. .
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(b) if so, the broad outlines thereof?

THE MINISTER OF STATE IN THE
AFT.

3884. SHRI MOHINDER SINGH

(a) whether some border areas in
Punjab have been declared backward
by Government because these border
areas have alwavs suffered 1n all the
wars with Pakistan;

(b) if so, whether Ferozepur dis-
trict is also includeq therein; and

(c) if not, reasons for the same?
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THE PRIME MINISTER (SHR1
MORARJ]I DESAI); (a). Some areas
in the border districts are declared
backward by Btate Governmaent bud
not due to the facti that these have
suffered in wars,

(b) Part of it that is only Bet
areas of Sutlej hag been jncluded,

() Doty not arise.

Conversien ¢f ALR, Station Alippey
inte a Fedged Shillens

3885. BHRI V. M. SUDHEERAN:
SHRI VAYALAR RAVI:

Will the Minister of INFORMATION
mzmmchwm io
state:

(a) whether Government have re-
ceived representation for improvement
in AIR stations in Alleppey and
Trichur;

(b) whether any propesal is pend-
ing before Government for conversion
of Alleppey into a broadeasting
station and when a final declslon In
the matter will be taken; and

(c) the propesals to improve the
facilities and to infroduce Yuv Vani
programme at Trichur and the action
taken on these propesals?

THE MINISTER OF INFORMA-
TION AND BROADCAETING (SHRI
L, K. ADVANI): (a) Yes, Sir,

(b) The question of converting the
relaying station of Alleppey into a
tull-fledged broadcasting station was
congidered but had to be dropped from
the Draft Sixth Plan in view of finan«
clal constraints,

(r) Trichur is alrcady g full-fledgeg
radio stalion and is originating pro-
grammes for about § hours deily
There Iy no proposa] at oresent either
to augment the facilities further or fo
introduce Yuv Van{ programme at this
station,
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Agreement petween G.D.R. ang India
oo Sound Broadcasting

BROADCASTING be pleased to state:

{(a) whether any agreement has
recently been made for cooperation
on sound broadcasting between the
Government of Indla and the German
Democratic Republic; and

{b) if s0, the details thereot?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) Yes, Sir.

(b) Under the aegis of Cultural
Agreement, 3 subsidiayy Agreement on
sound broadcasting between the Gow
emment of India and the GCerman
Democratic Republic was signed in
New Delhi on 13th January, 1978

The salient features of the Apree-
ment pre:—

1. Exchange of radic materials
depicting various aspects of develop.
ment in fhe social, economic, svien-
tifMc and cultural fields;

2. Exchange of radio reportages
ang radio plays covering the social
and cultural life in the two count-
Tles;

3. Observance of National Days of
both parties by putting out special
yrogrammes on radio on the occa
sion;

4. Exchange of music of 31l genresy
and technical literature related to
Sound Broadcasting:

5. Assistance to correspondents
and reporling teams of the ofher
country; and

8. Visits of staff members for ex-
change of experience, preparation
of programmes and training,
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DTC Bus route from Teen Murtl to
Okhia

3887. BHRI U. 8. PATIL: will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whetber it is a fact that from
and to Teen Murti New Delhi is not
provided with any direct DTC bus
service to Okhla via Lajpat Negar
and Kutub Minar via Sarojini Nagar,
Safdarjang Hospita] etc.;

(b) whether [t is also a fact that
there is no direct DTC bus servica
connecting South Avenue/Teen Murti
via North Avenus to Delhi and New
Delhi Railway Stations and passengers
wishing to catch various trains have
to face a lot of hardships, if so, the
reasons therefor; and

(c) whut remedial stepg Govern-
ment propose to take in this regard?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIFPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). Yes
Sir. However, Teeen Murti area is
covered by 34 number of routes, as
indicated below which provide con-
venient change over points for going
fo various localities of the pity.

Route From To
No.
200 Teen Murti Mori Gate
620 LIT.Gate Plaza
640  Central Sectr. Vasant Viha
680  Central Secte. Madangir
710 Central Sectt Dhaula Kuan
720  Central Sectt Janakpuri
Mini LLT. Gae N.D.  Railway
M-36 Station

(¢) The routing pattern ¢! the Cor-
poration now provides direction orient.
ed services. It is not feasible to Link
all localitjes of thecity bydirect ser-
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vices but convenient change-ovar facil.
tieg have been made available,

Promotion of Hindi Assistants

38:8, SHRI MOHAN LAL PIPIL:

WIll the Minister of HOME AFFAIRS
be pleased to state:

(a) the total number of persons
appointed to Class II non-gagetted
posis of Assistants and Hindi Assis-
tants separately in the various Minis-
tries/Departments on the basiy of
recrultment made through the UPSC
in the year 1989;

(b) whether it is a fact that a
number of Assistants out of them
have been appointed to the post of
Section Officers and have been allowed
turther promotion in higher grades
~n the basis of seniority-cum-fitness;

(c) whether it is a fact that the
Hindi Assistants are not allowed any
promotion to the next grade on the
besis of seniority-cum-fitness: and

(d) whether there is any proposal
under Government's consideration to
eliminate this discrimination and pro-
vide avenues of promotion for the
employees originally recruited as
Hindi Assistants?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S, D, PATIL): (a) The number
of persong appointed ag Assistants
and Hindi Assistants on the basis of
recruitment made through the Union
Public Service Commission in 1059 is
ag follows:—

Assistants' Grade of CS.S.
April, 1958 Examination 30
May, 1059 Examination 150

Hindi Assistantg

June, 1959 Examination 46

Whereas the examinations of April,
19590 aml May, 1959 through which
Assigtantg were appointed to Central
Secretariat Service were open to all
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eligible gradutes all over the country
the examinalion of June.,1959, through
which Hindi Assistants were appoint-
ed wag confined to Upper Division
Cerks/Lower Division Clerks of the
Central Secretariat Clerical Seivice,
who were graduteg with one of the
subjects ag [lindi and had rendered at
least on year's service in the grade on
1-1-1988.

(b) Yes, Sir, in so far as promoting
to the Section Officers Grade 15 con-
cerned,  Appointments to higher
gradeg are made on the basis of merit.

{c) and (d). Posts of Hindi Assist~
antg were created as isolated ex-cadre
posts in the Minjstries|Departments
for work of translation from English
to Hindi and vice versa. Since these
posts do no{ form part of any crganis-
ed Service, the question of promotion
of the incumbents of these posts to
any higher grade in the Mnisteries]
Departments concerned does not arise
However, to provide them avenues of
promotion, they were perniitted to
apply for higher posts Clasg I (Junior)
and Clasg I] posts such as Hindi Offi-
cers. Restarch Assistants (Hind Y, te.
created for work connected with the
use of Hindi. The question of bring-
ing the various posts createi for Hindi
work into an organised Service has al-
ready been taken up gnd is nearing
finalisation_

Officers of CJLS.F.

3889. SHRI NIHAR LASKAR: Will
the Minister of HOME AFFAIRS be
pleased to state:

fa) the number of Indian Police
Service Officers from Uttar Pradesh
Cadre serving in the Central Indus-
trinl Security Force for over five
years; and

(h) extensions granted to suck
officers and proposals {o rotate them
with other IP.S., officers from Uttar
Prudesh/olher States?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(EHR] DHANIK LAL MANDAL): (a)
and (b). One 1PS. officer of Uttar
Pradesh Cadre presently with the
Central Industrial Security Force has
been on continuous Central deputation
for over five years and has been allow.
d extension till May, 1978. A suitable
substitute will be gelected from any of
the State Cadres on his repatriation.

Allocation for Development of Iydro
Power Plant in Madhya Pradssh

3890. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of ENERGY
be pleased to slate:

(a) the total plan allocation for
the development of Hydro Power
¥Plant for narrowing down the regional
imbalances provided to Madhya
Pradesh; and

(b) ils results so far achieved?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). The existing hydro-electric
stations from which Madhya Pradesh
gets benefits are:

(1) Gandhisagar - 115 MW
(i1) Ranapratapsagar — 172 MW

(iii) Jawaharsagar — B9 MW
These stations form part of the
Chambal Multi-purpose project which
was implemented jointly by Madhya
Pradesh and Rajasthan, sharing the
cost and benefits equally. Madhya
Pradesh has invested about Rs. 37.5
crores in the Chamba] complex amd
its share of power benefits is 183 MW.

The only hydro electric project
under construction, from which
Pradesh will get benefits, js the 180
MW Pench Project. This is a joint
project with Maharashtra. The cost
and benefits from this project are
being shared in the ratio of 2/3:1/3
‘between Madhya Pradesh and Maha-
rashtra. Madhya Pradesh’s share of

Written Answers 74

cost in the project is Rs. 41.04 crores
of which Ra. 18.82 crores would have
been spent upto the end of 1977-78.
An outlay of Rs. 8.7 crores has been
approved for this project in the
Annual Plan of Madhya Pradesh for
1978-79. This project is to be com-
pleted by 1981-82.

Loss In J.CI

3891, SHRI C. K. CHAND=-
RAPPAN: Will the Minister of
TNDUSTRY be pleased to state:

(a) whether 1t is a fact that the
present Managing Director of J.C.L
had flouted the decision of the board
number of times;

(b) whether it is a fact that there
was a decision that “Jute should be
1eleased only off-seasons” but Manag-
ing Director acted against this deci.
sion and favoured National Company
and incurred a loss of Rs. 1.5 crores;
and

(e) 1if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI): (a) No
instance of the present Managing
Director of J.CI having flouted the
decisions of the Corporation's Board
of Directors have come to the notice
of the Government.

(b) and (¢). While it js a fact that
there was a decision that jute pro-
cured during 1976-77 should not nor-
mally be released except in off sea-
son, earlier sales were not ruled out
ultogether. The supply of raw jute,
even during the peak season to the
National Company whose manage-
ment had been taken over under 1
(D & R) Act, 1951 was agreed to
after a discussion among the Chair-
man and the Managing Director of
the J.C.I. and the Jute Commissioner
on the basis that the Company would
purchase its entire requirments from
the Jute Corporation of India, It was
considered that this would open up
an assured outlet for disposal of more
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than 2.5 lakh bales of jute on gua-
ranteed payment termg and would
ease the storege problem of J.CI. to
a large extent.

Under this arrangement 50,200
quintals of raw jute were supplied to
the National Company during the
peak season at Rs. 180.50 per quintal
(minimum price fixed for Calcutta).
Since, at the time these supplies
were effected, the market was ruling
weak, it cannot be said that loss was
incurred on sales during the peak
season.

Proposals from M.C.D. for Aggment-
tug its Resources

3802, SHRI CHAUDHRY BRAHM
PERKASH: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether he has received
certain proposals from the Municipal
Corporation of Delhi regarding
augmenting the resources of the Cor-
poration;

(b) the nature of proposals receiv-
ed and the reaction of Government *o
each of the proposal; and

(¢) when a final decision is likely
to be takem in respect thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a) to (c}). The Municipal
Corporation of Delhi had made pro-
posals regarding change in the rates
of Terminal Tax, revision of rates of
alectricity charges and levy of Edu-
cation Cess for augmenting their re-
sources. The proposals regarding
Terminal Tax and Electricity charges
have jlready been approved by the
Delh; Adminisiration. The proposal
regarding levy of Education Cess is
under the congideration of Delhi
Administration.
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Assistance to Biates fee Moderalsation
of Jalls

3893. SHRI PARMANAND GO-
VINDJIWALA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether Central Government
have given sny directions to the State
Governments with regard to the
modernisation of the jails;

(b) it so, what are the directions;

(¢) whether it is also a fact that
the Central Government have given
grants to the States for the improve.
ment of jails; and

(d) if so, the details of the aid?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a) end (b). “Prisons” is
a Slate Subject. The Ministry of
Home Affairs provides technical gui-
dance and advice to States and cor-
dinates their efforts to bring about
prison reforms in the light of modern
trends in socia] defence and correc-
tional administration. Ip this con-
text, the recommendations made by
the Working Group on Prisons
(1972-73) appointed by the Ministry
suggesting many pronged reform was
torwarded to the State Governments
for implementation. Copies of the
report were also given to the Parlia-
ment House Library on 23rd October,
1974,

(c) and (d). Yes, Sir. A sum of
Rs. 2 crores was provided jn the
Home Ministry’s budget grant for
the current financial year (1977-78)
for providing financial gssistance to
State Government for improvement
of Jeils. Funds have been allocated
out of this amount to all those States
who asked for the same for schemes
intended tp improve the living con-
ditions in Jails including sanitation,
hygiene, water supply, electrifieation,
reducing over-crowding, and moder-
nisation of agriculture and industries.
A gtatement showing the funds sanc-
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tionad to States is laid on the Table
of the House. [Placed in Library.
See No. LT-1886/78].

Reconstitution of Colr Beard

3834. SHRI K. A. RAJAN: Wwill
the Minister of INDUSTRY be pleas-
ed to state:

{(a) whether Government have a
proposal under consideration to re-
constitute Coir Board with a view to
make its more representative; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITT): (a)
and (b). The matter s under
examination

Mahajani Commiitee Recommenda-
tiong on the Re-organisation of N.C.C,

3895. SHRI K. T. KOSALRAM:
Will the Minister of DEFENCE be
pleased to state:

(a) whether the recommendations
of Mahajani Committee on the rte-
organisation of National Cadet Corps
have been implemented;

(b) if so, number of tcachers em-
ployed as NCC officers on full time
employment;

(e) number of Emergency Com-
missioned officers employed on full
time engagement;

(@) number of senior division units
disbanded during 1976-77; and

(e) whether Government propose
to replace non-regular officers by
rcgular officers in N.C.C.7

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) The
Government have taken a view on
the wvarious recommendations of the
Mahajani Committee on Reorganisa-
tion of National Cadet Corps. While
Government decisions on some of the
recommendationg have been imple~
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mented, some others are in the pro-
cess of being implemented.

(b) 7.

(¢) The number of Ex-Emergency
Commiss.oned officers/Short Service
Commissioned Officers who have
been granted NCC commissions end
are now employed on full time basis
in the NSS is 819.

(d) As a result of re-organisation,
7 Group Headquarters and 191 Senior
Division Units were found surplus
and were, therefore, disbanded dur-
ing thege two years. However, 25
new units were raised. The net re-
duction, therefore, was 7 Group Head-
quarters and 166 Senior Division
units.

(e) The recommendation of the
Mahajani Committee in this regard
was considered by Government, It
was felt that since the Services were
themselves short of their require-
ments of officers they would not be
in a position to meet the entire re-
quirement of officers for the NCC and
thus other arrangements for officer-
ing the NCC would need to be con-
tinued side by side.

Missing Children from Delhi and
New Delhi

3896. SHRI AMAR ROYPRA-
DHAN: Will the Minister of HOME
AFFA'RS be pleased to state:

(a) the number of children report-
ed missing during the year 1877 from
Dethi and New Dethi;

(b) the number of children re-
covered out of them up-to.date; and

(c) the special steps taken by
Governmen* for recovering the child-
réen who are still missing?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHAN'K LAL MAN-
DAL): (a) and (b). Out of 4043
ch.ldren reported missing from the
capital during the year 18977, ag many
as 3400 have been recovered up-to-
date,



79 Written Answers

(c) The following steps have been
taken to recover the missing
children: —

(i) Wireless messages have been
sent to Superintendents of Police
throughout India giving detailed
description of the missing children
to intimate if such g child is found
there.

(ii) The names of the missing
children are broad-cast over the
All India Radio and Television and
are also published in the Delhi
Police Bulletin.

(i1i) Search is being made at
Bus Stop, Railway-Stalions, Hotels,
Dharamshalos, places of worship,
ete,

{1v) Posters have been distri-
buted amongst the genera] public.

(v) The assistance of other State
Police Forces have been sought in
locating the children as and when
any information is received.

(vi) Officers me sent tp places
where such children are likely to
be found.

(vii) The names of the children
alongwith full particulars and
photo are sent for publication in
Criminal Intelligence Gazette.

(viii) A special cell “Missing
Persons Squad” exists under ‘the
charge of the S.P. Crime and Rail-
ways. Special raids are conducted
in the capital as also other States
to locate the misging children.

wridvey gfeeeite daedt, wmvge #
afrrét sie Trdr dwwit w1 e
Freee

3897. sit goitfier wwt: ®m
TRT HET a TN ® FAT FGA )

(%) =1 wrEw Tfmie &,
wAgY ¥ #fd ol I8 AwwET w1

MARCH 22, 1978

Written Answers 8o

wfwr s & fag wrf S
it wf oY ; Wi

(@) afz er, ot w7 77 Wig-
Faoor frmr T ;W

() afx &, &t 39 ™ = =y
fraomaT 2wl ¥T 3@ W@ wTA-
wwer & wius o g ?

whn darm § uw Aat (se
s feg) : (%) ®@1 (7). 1971 &
T OF AIAAT F e AT dpwrer
ST IAA WY FAT FAEaw AL w7
syl 7% &Y Aoy qAr€
LU che o R GRAR O f 8

(7) =7 TToET 97 WTAT FW =T
¥ TR E—

oTa Y
fafes  wrd 5.867
a9 WY wwEd 4.721
AT 10. 391

Tg = wrEawgArgare  fea
T g

Revision of the Salary of Salnik
Schools

3808. SHRI VAYALAR RAVI: Will
thg Minister of DEFENCE be pleased
to state:

(a) whether it is a fact that the
salary of the Sainik Schoo] teaching
staff are not revised since 1962;

(b) if so, what are the reasons and
whether it created discontent among
the teaching staff; and

(c) what steps are being taken for
pay revision of the teaching staff?
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THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF. SHER SINGH): (a) Yes,
Bir. However, employees of the
Sainik Schools have been sanctioned
from time to time Dearness Allow-
ance at the rates admissible to the
Central Government employees.

(b) and (c). There is no doubt
some discontent amongst the Sainik
Schoo] employees gn the salary re-
vision issue, but their scales of pay
could nol be revised so far because
of the financial constraints. The
main source of income of the Sainik
Schools is the scholarship money re-
celved by them from the State Gov-
ernmentsg and other scholarship sanc-
tioning authorities. The gquestion of
enhancement of the rate of scholar-
ship has been taken up. The revi-
sion of scales of pay of the Sainik
Schoo] employees is proposed to be
considered after the scholarship sanc-
tioning authorities have agreed to
enhance the scholarship contributions
and the schools are in a position to
bear the extra financial burden.

Introduction of full time cadres for
officers in N.C.C. and the Territorial
ﬂl‘ll‘ly

3890. SHR] K. LAKKAPPA: Will
the Minister of DEFENCE be pleased
to state:

(a) whether Government propose
to introduce full time cadres for
officers in the Nationsl Cadet Corps
and the Territorial Army:

(b) if so, particulars thereof; and

(c) Government's proposal it any
for the grant of pensionary benefits
to such officers?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). There is already g cadre of
whole-time National Cadet Corps
Officers. However, these officers are
presently being granted extensions in
service for a period of 8 years at a
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time, upts the age of 55 years. As
seveéral of these officars have réd-
dered fairly long and continudus
service in the National Cadet Corps,
a proposal io give permanent com-
missions to such of these officers as
arc having a good record of service
is under consideration. There is no
such proposa] for the Territorial
Army as the officers recruited to the
Territorial Army sre pormally ex-
pected to be otherwise gainfully
employed in civil jobs and they are
generally called up for embodied
service only occasionally such as in a
nationa] emergency or for purposes
of training.

(¢) Proposal to grant pension and
other terminal benefits to these
whole-time National Cadet Corps
officers who may be granted perma-
nent commissions is at present under
consideration.

There is no general proposal to
grant pension to Territorial Army
officers because of the parti-time con.
cept of their employment. Pension
is, however, proposed {o be sanction-
ed on gd hoc and individua] basis in
respect of officers who for various
reasons have already rendered con-
tinuous embodied service for 20 years
or more.

Cement Productiop from Fly ash and
Sludge

3800. SHRI DURGA CHAND: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether it is a fact that the
Cement Research Institute has evolved
technology on the use of fly ash from
thermal power stations and steel plant
sludge in place of limestone for
cement production;

(b) if so, what are the details
thereof; and

(c) what steps are being taken to
make use of the above waste material
in cement production?
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THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI): (w)
Yes, Bir.

(b) Cement Research Institute had
prepared techno-economic feasibility
reports for the manufacture of port-
land pozzolana cement as per IS
specifications using fly esh from
therma] Power Statiops. Low Carbon
Ferrochrome Slag has alsp been
evaluated by the Institute for mak-
ing cement. A training course en-
titleg “Technology of Manufacture of
Blended Cement’ was held in the In-
giitute in December, 1976

(¢) The Cement industry in the
country is @lresdy producing port-
land blast furnace slag cement and
portland pozzolana cement. During
the year 1977, out of a total produc-
tion of 10.10 million tonnes, the pro-
duction of PBFS cement and PPC
wes 320 lakh tonmes and 19.8 lakh
tonnes respectively. Government are
also examining certain proposals for
incentives to the Cement industry to
increase the avallability of cement in
the internal market by materialising
additional production out ot the
existing capacity by the use of grind-
ing capacity uvailable to grind pozzo-
lanic materials.

Conferring of Pollce Medals

3901, SHR' ROBIN SEN: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) how many IPS. officers in
West Bengal were conferred Police
medals duting the period 1972—75;
and

(b) what were their degignations
and plares of postings at the time of
conferring police medals on them?

THE MINISTER OF STATE N
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a1 and (b). Two 1.P.S.
Officors » ore awarded the Presiden’s
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Police and Fire Services Modal for
D"ummum‘u‘m_
cers were awarded the Police Medal
for Meritorious Service during the
period 1972—T75, A lst of the officers
who were awarded the medals js laid
on the Table of the House,

Statement

List of Officers who have been
Awarded President’s Police and fire
services Medal for distinguisheq ser-
vice and Police Medal for Meritoria
oug service during the Period 1972-75.

PRESIDENT'S POLICE AND FIRE
SERVICES MEDAL

1. Shri Ronald Allen Moors, Senior
Deputy Commissioner of Police Cal-
cutta Armed Police, West Bengal.

2. 8hri Bibhuti Bhusan Chakra-
borti, Deputy Commissioner of Police,
Detective Department, Calcutte, West
Bengal.

POLICE MEDAL

1. Shri Panchu Gopal Mulkherii,
Supdt. of Police, Burdwan, West
Bengal.

2. Shri N. N. Mazumder, Deputy

Commissioner of Police, Calcutta,
West Bengal.
9. Shri Kama] Krishna Guha,

Supdt. of Police, Malda, West Bengal.

4. Shri Uma Senkar Bandopadhyay,
Commandant, State Armed Police,
5t Battalion, West Bengal.

5. Shri Sadananda Chakrabarti,

Supdt. of Police, Bankura, West
Bengal.
& Shri Satysbrata Basu, Deputy

Inspector General of Police, Intelli-
gence Branch, West Bengal.
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Prospects of Salt in Rupshu in Ladakh

3905 SHRIMATI PARVATI DEVI
Will the Minister of INDUSTRY be
plra ¢d to state

(a) whether Rupshu 1n Ladak}
pffers good prospects for salt; and
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(b) the steps proposed to be taken
40 develop this?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI): (a) and
(b). Reserves of 106,000 tonnes of
Sodium Sulphate, 9,500 tonnes of
Thenardite (a torm of Sodium Sul-
phate) and about 0.8 million tonnes
of Total Salts (Sodium and Potas-
sium) are available from the salt bed
beneath the lake water und about
0.66 million tonnes of elemental
Sodium from the lake Brine at
Rupshu in Ladakh.

Protocol between India nand Czecho-
slovakiy for New Cement Plants

3906. SHRI S. R. DAMANI: Wil
the Minister of INDUSTRY be pleas-
ed to state:

(a) the details of the recent proto-
col signed by the Minister and the
«Czechoslovakian Minister for Metal-
lurgy and Heavy Engineering;

(b) whether the equipment to be
manufactured by the HEC for three
large cement units will be used for
setting up new plants within the
country or it will be exportedq to
third countries; and

(c) details thereof in either case?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI): (a) to
(c). It has been agreed in the recent
discussiong which took place in Delhi
with Czechoslovak Minister of Met-
-allurgy and Heavy Engineering that
«Czechoslovakia will contribute in
promoting the utilisation of indus-
4rial capacities of Heavy Engineering
Corporation (HEC), Ranchi by im-
porting equipment for rolling mills
and coke oven batteries and provide
assistance to HEC in the manufac-
ture of large capacity cement plants.
The detailed terms of the contracts
are under negotiations. The basis of
further development of cooperation
.belween Czechosolovakin and Bharat
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Heavy Electricaly Lid. for supply of
components for power generating
sets manufacture of trolley buses
wag alsp agreed to Supplies of en-
gineering goods to Czechoslovakia
were also identified particularly in
respect of tower cranes for steel and
construction projects. Cooperation
and jmplementation of projects in
third enuntries, chiefly relating to
cement plants, steel planis and crude
oi] reflneries were identified on the
basis of complementary production of
the two countries.

The equipments proposed (o be
manufactured by HEC for large
capacity cement plants will be utilis-
ed for setting up new plants within
the country and also exports to third
countries, depending on the orders
secured,

Setting up of Wig factory at Palani

3807. SHRI K. A. RAJU: Will the
Minister of INDUSTRY be pleased
to state:

(a) whether the Government of
India 1s aware of the fact that pil-
grims from ail over India visit Palani
and worship Lord Muruga and offer
their human hair to Lord Muruga;
and

(b) if so, with the availability of
this large amount of human halr, is
there any proposal with the Govern-
ment of India to open a large acale
wig factory, so that topas can be
exported to foreign countries and the
Government will earn foreign ex-
change?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI): (a) and
(b). The BState Trading Corporation
of India was running g Wig Factory
at Madras which had to be subse-
quently closed down as the opera-
tions were uneconomic. The Govern-
ment of India do not have any pro-
posal at present to set wup a large
scale wig factory.
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Anpual Pian outlay for Cujarat and
other States

3808. SHRI AMARSINGH V. RAT-
HAWA: Will the Minister of PLAN~
NING be pleased to state:

(a) what is the annual plan of
Gujarat and other States of the coun-
try. for 1977-78;

(b) how much amount has been
asked by Gujarat and other States:
Btate-wise;

(¢) how much amount has been
sanctioned by the Planning Commis-
slon for Gujarat and other States;

(d) the reasons for the cut in the
allocation; and

(e) what conditions have been Jaid
down for allocating the same?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (c). A
Statement showing the outlay pro-
posed by the State Governments and
outlays approved by the Planning
Commission for their Annual Plans
1977=78 is attached.

{d) and (e). State Plans are not
based on some uniform reduction in
the outlays proposed by individual
States. In some cases, the outlays
finally agreed to may even be higher
than the amounts originally proposed
by the State Governments. The
Annua] Plan outlays are determined
keeping many different considera-
tions in view. Thege include the
availability of resources with the
the States and the Central Govern-
ment, the stage which continuing
projects and programmes have reach-
ed, Sectoral priorities and the feasi-
bility of implementation. Central
assistance ig given in block grants
and loans. No conditions are, there-
fore, stipulated except thut outlays
on priority projects and schemes and
those under the Minimum Needs Pro-
gramme are earmarked so that there
is no diversion.

Written Answers o0

Statement
Annual Plan, 1977-78

(Rs. lakhs)

States Proposed 1oved
Outlay Ag;tlav

1. Andhra Pradesh . 857903 86875
2. Assam . . 10290 11939
3. Bihar . e 31990 30694
4 Gujarat . . 30575 20158
5. Haryana . . 14534 15440
6. Himachal Pradesh 6504 5635

7. Jammu & Kashmir o486 B968
8. Karnataka M 25600 24150
9- Kerala . . 18112 14152
10. Madhya Pradesh 38Bos0 35577
11. Maharashtra .. . 62049 66180

12, Manipur . . 3198 2319
18, Meghalaya : 3068 2446
14. Nagaland . . 2128 1927
15. Orisa . . 18235 15400
16. Punjab . . nsg_-p 26550
17. Rajasthan . 16800 17580
18.  Sikkim . B 1457 1347
19. TamilNadu . 26008 abora
20. Tripura . . 2243 1578
a1. Ultar Pradesh 81892 G475
22, West Bengal . 212 3r502

ToTAL ALt STATF& 491257 470844

Loss of the vessel ‘Katrina’ in Bay of
Bengal

3909. SHRIMATI PARVATI KRI-
SHNAN: Will the MINISTER OF
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether it is a fact that the
vessel Katrina’ carrying cargo for
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India which was reported to have
sunk in Bay of Bengal was diverted
“to some other port;

(b) it so, the details thereof; and

(c) what was the details of cargo,
its costs and the measures taken to
‘Tealise the cost from the shipping
cempany?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SBHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) No information
is availahle with the Government
-about this vessel.

(b) and (¢). Do not arise.

qo TWe AT w1 wreey foay wrn

3910. witwat Swer wrf wagrw :
wr  wen st sevew St 17 T
)y w6 fr qrmh oy ot #
“qWe U¥o FETWT WTOW ¥ & fag
BN & A W T g §

e ofiC saTon W (st sw-
P W) ¢ uTi 9w aet &
S wf, wower ot faedt i
o QHe TATY WITFH FIA &
were § 1 wafe sawen ot ok
W %o THo WHILM &AT ¥ swaear
LA T
w7 1 WY quadfy dreer % g
T ® R ww g, faest ¥ Ay g
T =AeyqT ST A7 J1aa7 Wy Frarer.
Lick 3]

Recruitments to CLSF,

3011 SHRI AHMED HUSSAIN
Will the Mimster of HOME AF-
FAIRS be pleased tp state

(a) the tota] number of personnel
secruited (including those on train-
lng) by the Central Industrial Secu-
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rity Force (CISF) year-wise during
the last three years ending 31-12-77;

(b) the reason why the rural/
regional people are not recruited to
the CISF as per the requirements of
the various industrial regions and
why larger number of personnel are
being recruited by the Head Office;

(c) whether Government propose
to set up one recruitment office (to
the CIBF) in emch State for rural and
regional people; and

(d) it so, the details of the pro-

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a)

Year Total Number  re-
cruted  (including
on training)
1978 - : . . . 5082
1976 . . . . . 4182
977 - . . . 2495
TotaL . . . 11759

—

(b) Only 388 outof the above were
recniuted at the head-quarters amd
the remaining 11401 were recruited
proportionately from different States/
regions from amongst the candidates
sponsored by the State/Regional
Employment Exchanges.

(e) and (d). The Selection Boards
comprising of CISF Officers posted at
different  industnal undertakings
carry out recruitment as and when
required at various centres in diffe-
rent States Candidates for such re-
cruitment are sponsored by the Em-
ployment Exchanges on whom neces-
sary demand is placed These, by
themselves, serve as separate centres
of recruitment,
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Repert by Commission of Enguiry te
probe crash of JAF plane near Jorhat

3012. SHRI HARI VISHNU KA-
MATH: Will the Minister of DEFENCE
e plessed to state:

(a) whether the Court of Inquiry
appointed to probe the crash near
Jorhat of the IAF plane with the
Prime Minister and others on board
in November last, has submitted its
report;

(b) if so, whether it will be laid
on the Table; and

(¢) if not, the reasons therefor?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a)
Yes, Sir

(b) and (c) The findings of the
Court of Inquiry are under examina-
tion in the Ministry.

fegre ¥ woes & wedt ¥ wfy

3913, ot wolten fy ;W
sein Wl oy wrr o g WO
fw .

(%) wr oy wa § fs fgre &
% ¥y wigfs aw ¥ e ¥
oy

(w) afegr A, e & wfmit &
frge % ww o Wit o W
g Fard gz v wrerew & ;

e Hurww § v Wy (gerd
wiar waet) : (%) o< (@), fawre
N 3 96 @ Ho zA ANF W
aurfar afes v ff feg ad 1977
¥ fagre Tou F1 4 54 W@ o W
& dor war 91 | fEsg 9=AT A
ey & fagre & §o & R,
WEOATH ¥ = gRget @ WA ahT

frrzwdt vt ¥ e WS W F
FOACAET  TAHE BT FHT ¥ S
foedlt ff 1+ ww wearlt W Ry g
FTr & frg wradr, 1978 ¥ o WY
33,000 o T & FTHATY WA W2
¥ S 9T 57,000 Fro T@ AME
WAT W qT |

ToT sw ¥ gnitw fegw et yrar
wF w T

3914. oft Yoo wwre e ¢ W
e Wt g wR g oW
fir s

T INT WAW N AT G WL
WrRAfAAT WA ST wnir Sy
7w & fao <o WY srwesT
FOr aur Jufm F  fadwieor s
ST W TER §U ETE T X AT

T IO T9E W T
7y ¥ fog WY g kR 7

wultw wwrww ¥ v Wit (gt
W wat) : W @, S0
goeTT & W W dvoew iy ark
Sl

wk v v

3915, =it wi fey W€ odw @ qur
AN WA A WATA F T H A F

(¥) madm agt i adare fisw
famr forem oY forerst e o e foerelt
feaft @mar W =% A7 wrara fem
o

(@) @@ 1977-78 ¥ fwad
gz & e At smen & qur fee-
fow wew #7 Wiw foadr wrar & aur
fra-fem fren # of w1 g w@
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w7 faarz § 1w aw faveefy s
o w7 wmara fEr o qw g W
el arar % wrav frar aew g

(7) aw & o=t frewr Wi dw
® ¥ § ST ¥ a9 faAw ¥
wfis gy 97 & &7 wraTM FOr WK
% faw afr w1 W o o fen
X & T FU ;W

(w) a@ 1978-79 ¥ fewd
weq ¥ fra smar % faew feow oY
% ¥ wara fear o 7

wreEl ®7 a7 7€ § Wi AT 9w 9%
<& & Fmo

(&) wrerg =€ fawer fars %1
1976-77 & & WWW ¥ §RW 14
ar| A3 wWEE w4 & fAo sifaga
fgar war wr ) gw ofomw ¥ R
31 WWET, 1977 T% AANT 228 UL
§o ¥ W A 8,18 ATA M3 WA
gt 7 ot | TEEF T 1,84 W
#1215 FEdl, 1978 &% ST Y
wf | W  ofearor w wE A
1977-78 #1 oq wafg ¥ ara §
WA | 1977-78 & FIAA HGE@
¥t 1 vt 7k & qe -, fopow Wt qan
¥ wrafoga FTTRIT OFa & W1 TN ]
< gures o Ta & sy

() 1976-77 & & &9z
fafa wamisrwE 1 1076-77
® WA@ FTEEW ¥ IIW AET ¢
zZwm 7 o x wwm W AW
® dra Fr oAk w7 TEAT a4 & FY
Lae Bl e O O (A (£
grafar % 3 w1 97 St 3,
wOFTT {59 FwiA fRew & g e
& YT TH 37 97 A4 w1 foam
forar
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(w) FewTc A 1978-79 ¥ &k
®Yaq % v ¥ wravy & wvw o ol %
forwre 7Y fwar &9

Wi oY wtiy arwre ¥ feeit

3916, Wit sy vower forg :
ot o oy :

wWT Y Al qg WA € w9
w0 fvo;

(%) = wradl, 1078 ¥ TEW
gorg & I wox fawrr @ wfw-
wrfral  aqr wATfE 87 dow W
aeEIaT 74 §U U e fwat
a1 fe sfrad 25 wOF T F A
T #E &7 AT W AT ATAT
t;

(=) afx @i, & wra7 Tl FX
I AWM P WY

(M) TW AAATAG W O
¥ fau wr 3ora fet am R E R
Frararard w74 Al & fava s
FraaTE #t A1 @ Y ?

e st (s wrk ofarfew) ¢
(%) wtv (@). azadr & fs som
gt ¥ 8 WA, 1978 &I FUW
warg * sfeemfea s it wt
arfa @ g0 a8 Tawr 91 R
aqy WA e & felt WA
areft wEearard wr @ad fret §
aar TAw af v fafaw swit gra s
25 T &% e # ufe whw
arr £ IR WiwE area A R
st ofer o, o Fafaw oodi &
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froft dtw & wrfredt oo & T
# mww 100 W@  Hle I
@z ¥ ol ¥ Fafwer smar o
AN AT TEAEAT { gREfET AT
warTETY 9 wref Y

() aror ¥ didvz A Iwergar
Y TP H 9T AT T By fakar
FrAC A FA7 o ¥ ofafra v
&Y SreTaTArd w1 wwre far 9T awar
¢ aTrre fagam gasl qr wiew
gmarey &y oy,  wfafom ewar
worfaa £7 @a4qr drivr F7 afcdw
f&r oy mar Rgaw Foww fer W
#Y wiw wEmw IS @y wiaw
g Fewi W f-Aferaea s
aqT &, oot 0w WIT W QIASAT
qargl &1 Wiww W&, eqrg et
Wi 97 F AT FT AGT T 3G
N a9 ¥ A oA qHT
7u vz ddaET A o, 9w §
9T F I qoerdy F IWMAY O
dtdvz ggEl FT SITYAT AGT AT THEH
st faemrdt & Frafor srat & A<y
grr wfes 2 1 FTRIe A A
ATATT F A%z FT ITHGAT FT qFTA
¥ AT 10 AW W zA iz
T WA % &1 Wy fata frar &
TR q&7 97 Wit "R
& qgA o WwiE 9 famg W R
aar geaTe g i s o @
& fiolt el 1 w9 7 ¥ qAw
# aoft wravgs gur At ag @Fe 57
e sfgsw wrar & wrara wrdt @l
TETT ST £ TFTH & AR AT arey
foeara sFradt #1 qar WA A9T
W At # gravs  quTeTs wriar
fafrae s B ot ¥ < g IO
¥ g W faeE wsw g oW
Fvwerty  frere #  Frgfer qT WY
faare s ot &

4230 LS—4.
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Cotton price

3917. SHRI G. S. REDDI: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether cotton prices have fal-
len further in February, 1078;

(b) if go, whether they are now at
an uneconomic level;

(¢) whether several farmers grow-
ing cotton are likely to switch over
to other crops as u result; and

(d) it so, what steps the Govern-
ment is taking to help these farmers?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI): (a)
to (d). The prices of cotton in North
Indian markets which were quite pro-
musing and reached levelg comparable
to 1970-77 started showing a decline
in February, 1978, rather
marginally. During 1976-T7
cotton  geason prices  spiralled
to unprecedented levels on account of
shorttal] in domestic production of
cotton. During 1877-78, the cotton
production, estimated at 66 lakh
bales is more than that of 1976-77 by
6.50 lakh bales, Further nearly 80
to 85 per cent of the estimated crop
in Punjab and Haryana had been
marketed by Feburary, 1878 and the
left-over stock consisled mainly of
the third picking. Consequently the
prevailing prices of the residual stock
will have to be viewed with reference
to their quality and demand.

Even then the prevailing prices are
much above the minimum support
prices announced by the Government.
Government, therefore, do not expect
that the farmers would switch over
to other crops.

fieelt & wl &t womw

3918. st qWo Qo gT segTer :
st Aveg e ofcege st 7 T
!N T w6 v e

(%) fra gord &t dwa =gl &
qrq gret wwwl Y, O fr age wow
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g X &, woeww v & oaly 7 af
g,

(&) |1 a@IKA T qEs w
AOHT & & WA 9 fmre e
Q}ﬂ‘

() afz g, a1 3% wo=a 7w
%t areft a¥x  afy a4 a1 Ik
I ETOT R 7

Wagn wix ofagy wwww ¥
ST T WAt (ot W Tw) (7))
() @@ gd sEF ¥ wav
Tz Wik g=fa &1 @ faer
qwrER, v fAate fawmr gro frar
aT T g ST gEAr I AR
IaY var w0 § fr qw wEw) w1 famin
v e Y =i ¥ fegr oo
& W 97 9 fagmw 91 oF WK g
fawr§ wf &, forit ST AT T
21 wiE, 1976 U FI-Fl g7 g0
g TErEa fem o, foew owa
T ¥ GTAA ¥ qIA AT wfee
¢ W swraw g9 s fgeEr
& +t garer ag faew & Fend w7
w &) feet e fm &, @
T FRF & 9@ wmi (wwlq
iz, T A W geEd
ant) & faq geverdl §, afaw fear
g fr 57 wew &1 W@ 4 &9
g W E AT E AaaAT waeqr
el -

National Highways in Assam

3918 SHRI SAMAR GUHA Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state

(a) whether all the national high-
ways 1n Assam are found in  mser-
able conditions,

(b) whether {his has been the ex-
perience of the Prime Minister who

MARCH 22, 1978
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recently wvisited Assam and publicly
complained about the unsuitability of
these national highways in a border
State,

(c) whether other Mimsters and
MPs who recently wisited Assam also
publicly complained about the natio-
nal highways 1n Assam,

(d) 1f so, whether Governmeni will
take proper and prompi{ measures, for
expansion and repairs of the national
highways 1n the border State of
Assam, and

(e) 1f so facts thereibout”

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIFFING AND TRANSPORT (&!RI
CHAND RAM) (a), (d) and (¢) Nv
Sir The National Highways in Assam
aie bting developed maintained .n
Ieasomable condition commensurdte
with the available 1esouices llow-
ever, some stielches which aie vulnn
able to floodsy of Brahmaputra and ity
tributolies get adversely affucied at
times and these arc also attended to

Since the beginming of Fourth Plan,
about 200 woik. covering widining
and strenglhening of pavement, cons-
truction/reconstiuction of weak o1
nattow bridges culveits, byepasses
etc costing about Rs 1900 crores
have been sanctioned An  amount
of Rs 1535 crores have so far lxen
spent from the beginnming of tir
Fourth Plan peitod upto Maich, 1477
and an amount of Rs 400 cioics 1s
expected to be spent in this financial
year Improvements are also expected
to be undertaken continuously m 1ihe
next Plan puried depending upon the
scope and outlay that may be fixed
for that Plan and the allocations that
may be made available from year to
year Apart from woiks of orginal
nature mentioned above, routine
maintenance and repair works, rcsto-
ration of portions affected by the
floods, special repawrs to seveiely
damaged stretches are also 1ndel-
taken An amount of Rs 844 croies
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has been spent on maintenance from
the beginning of Fourth Plan upte
March 1877. During this year, a sum
of Rs. 1.80 crore has been released for
the purpose,

In order to pay specidl attefition to
the National Highway System, a fleld
‘office of my Ministry has been set up
at Gauhati to linise/assist the State
Public Works Department of Assam
for the proper improvement and up-
keep of the National Highways and
this has been functioning for the past
14 years,

(b) and (c). No reports to that
effect have been received.

w§ virtfe gt gra ufow aw

3920. W1, wWEATOON ¥ T
Fom WAt 97 AT Y g0 w41 e
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o 1975-76 WX 197677 ¥
e, (en-aes 78 Wt gl o
wfe a5 fraar-feamm &w s
foar mar Wit I ot ¥ feed-
freX sfrwr %t afg gt ?

o siwrem § T Wt (gEma
wn wadt) @ orErfawe QA
sfaaeatens  smar< wfwar sifafaam,
1969 FY |11 26 ( 2) ¥ wefier ofifer
ITwAY & " 9T a8 Weifes i
grar wivr sry & ar § dsfae wyA-
T arRd e 1975 AR AT E
A & 45 wfis g gra A
1975 & wroaTT ¥ gf ¥ wiwr wmai
w1 I afcemfedi & af 10723
1975 a% g€ wma wfes  sfre
afg wr frary arn o faaon dw=
2

farwow
T wiatfrs 7 &1 q at 1975 = 1972 ¥ Aq
Ho ® 9 1975 %
afcreafadi &
gt v
Tfas
1 2 3 4
1 T 75. 45 14. 4
2 faoor 83.99 16.7
3 qHEANTS 22.16 11.0
4 Ro® famfaar 16.38 24.2
5 9m3 26. 89 15.1
¢ fafruar 16,80 23.3
7 wrfo #o wrio 22.88 10. 6
8 st 5.138 12.5
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1 2 3 4

9 TQoHTedTo 10.21 6.4
10 MR : : . 8.39 11.1
11 freresy ; . : - 13.93 17.3
12 STCHA QU EA 11 47 24.7
13 FFE= - ; . . 4,34 9.1
14 9IS . : : : 16 66 28.9
15 wrfe &o o ; . 10 19 18.7
16 st muw A : ; . 7 26 2.6
17 WEFET QUE WEET 1 80 31.7
18  &TIMWTE . . 2.46 10.1
19 wegATE AT 15.52 12.5
20 o Hro THo WTEMT 13 36 34.3
21 fggem daa 10 73 8.9
22  FATH* 8.01 22.0
23 W . 6 04 22.2
24 3.26 11.8
25 ¥ANY 9,43 37.9
26 fwa=draTen* 3 89 20.7
27 ®TeeEw . . . 0.07 56.9
28 Sww fweer 6 85 17
29 o Fo THo . 6.29 15.3
30 gfras sratés . 11.64 15.0
31 FEFHTWT . 6 04 13. 4
32 feafs (o) (-)s.69 15.1
33 ATE fre WYo . . . 3.17 12,2
34 9T AT . 8.28 11.7
as MR 5.20 20.4
36  SFTH 5 . . : 7.13 1.8
37 ufew . 3.68 28.9
38 Yo g0 ¥ 8.23 61.4
39 fafasw . . . . 5.25 (-)2.2
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1 2 3 4
40 farred 8.12 11.8
41 wTU AEE 1,80 21.1
42 awiEE . 7.34 11.9
43 gAET qdfw 5.08 15.2
44 waTY . (-)3.96 (-)z.8
45 wEim Aty 9.94 24.3

*1E a1 W 21 GTQ, 1978 B IS TG Wardifva wer g@ar 170 & go F
fag e forarcor & we (1) T feA ffar o fafade (Fraidiam), (2)@1d
fafrds (%1@T), (3) fogrm o fafads (fagem @hax), (4) 1=
g Qe =2y aw fafads (s ) o (5) 8991 aed e fafvew (dre owe
W) AT S HNAAT F AT af 1974 F FTu Aq@ R AN N af 1975 ¥

g fomrmar 2

Reservation quota in services

3921, SHRI R L. KUREEL: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the reservation quota
in gervices ig being considered on the
basis of census of 1961 or 1971;

(b) it on the basis of 1961, why it
is so;

(c) who is trying not to implement
o' e basis of census of 1971; and

(d) what action Government pro-
pose to take against such officers, who
are bottleneck in the progress of
SC/ST by not implementing it?

TIIE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL (a)
The existing percentage of reserva-
tion prescribed for Scheduled Castes
and Scheduled Tribes in recruitment
on an all India basis as well as in
recruitmeny on regional or local basis
are already based on the percentage
of population of Scheduled Castes and
Scheduled Tribes to the total popula-
tion according to the 1971 Census,

(b) to (d). Do not arise.

Grievances made by CB8.10.
Employees Union

3922 SHRI BHAGAT RAM: Wil
the Minister of SCIENCE AND
TECIINOLOGY be pleased to refer to
the replies given to Unstarred Ques-
tion No 5130 on 27th July, 1977 and
Starred Question No. 315 on the Tth
December, 1977 regarding relay fast
by Union Leaders of Central Scienti-
fie Instruments Organisation, Chandi-
garh, and state;

(a) whether he 18 aware that even
after his assurance given in Lok
Sabha on the 27th July, 1877 and Tth
December, 1977, nothing has been
settled in regard to the grievances
made by the CSIO Employees’ Union;
and

(b) the steps Government propose
to take in this matter?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The decisions
taken in regard to the grievances of
the employees of Central Scientific
Instruments Organisation (CSIO) have
been implemented by the Organisa-
tion.

(b) Does not arise.
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Tt gt wer, Wi feeelt §
wrg i wiftve arar v orvremefta
wfea & v

3923, Wiy weniie fag : w0
UM WEt T AT WY FHAT H G 6

(w) wrdy s wae, T faeslt
¥ YaeuwY grorad 1975, ¥ 1977 %
Ao wA@T CF @A & WTETC 9%
firar Qg WYY

(&) s & & s gz i
anfe < Fonfedy &
syartat ® frmr oix

(7) afz gEs W (@) *
AT THTOENF Y, a7 oAy few weTe
T faemr mar & 9T wagfae oty
a gagfaa 9w anfa & sinfn
& far wrdfwa o<1 ST AA S AT
T FT FAT ST N &7 A=

3]

Jum wwrew ¥ v Wt (gwrd
Wt "EAt) ¢ (F) 197581977
 wafy ¥ 9 @ = A7 AR
faar mr %

(1) afrsar ¥wmevaT 107
(2) =4 & wraC 97 J1ag
() /T4

(n) sor ot S

wfazom ¥ ofer w1 ey

3924. st T fag : wTAE o

g T XY FIFGT 5

(») wmag o= fis &w = wrew
F &1 91 gafa  fafew aeee R
aodY, I¥ W goETC AW aw
g T AT T &,
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(@) wr sfeureg & wier &
Fraeor B o) o v aw AT
t o fafew waw 4y, Wi

(1) afz sovmr W 7 9ET
AETIEAT &, AT AT HOHTC 6 fAanT
9 AAY A FHAE sTE §
o\ afz &1, & awadY ST d?

ny wwrem ¥ owr WA (W gwo
o qifem) (%) & (7) wamaar
¥ AR FTHIT F FEAAAA HOAETORY
qfeda gT &1 WAT At 3w FT ¢F
3T A FT WA T T WK
wgeager frvia gz g & & fag
w2 ¥, o iy AtqEr aoee R o ¥
T g whafafe g @ wiv a2 fauma-
qEel ¥ afr  qff ATg JaraE gt
¥ YWET aegd WAaT &1 daT &
fag grar & 1 wreww gwEE &
fadeflwvor w7 qreafes oA &
FAAT  F1 A4T AAT wias @ wfaw
WHRTETE) &4 | 97 7+ foar o 2
&

Condueling UPSC Examinations in
Hindd

3925 SHRI P S RAMALINGAM.

SHRI K MAYATHEVAR.

SHRL P KANNAN

SHRI A BALA PAJANOR-

SHRI S D SOMASUNDA-
RAM

SHR! RAGAVELU
MOHANARANGAM

SHRI C N VISVANATHAN:

Will the Minister of HOME AF-
FAIRS be pleased to stata

(a) whether Government have de-
cided to cenduct UPSC examinations
in Hind1 as reportedly stated by Ex-
ternal Affairs Minister at Bhopel, and

(b) if so, the steps proposed to even
out the handicaps for non-Hindi
knowing competitors?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) and (b),
The Kothari Committee on Recruit-
ment Policy and Selection Methods
has inter glis recommended the use
of all languages listed in the VIIith
Schedule of the Constitution and
English as alternate media in the Lro-
posed Civil Services Examination for
recruitment to the All India and
Ceniral Services. Government of
India have accepted this recommenda-
tion and requested the UPSC to tuke
appropriate steps for its implementa-
tion,

Time pgiven on Publicity 1o FProcee-
dings of Shah Commission on ALR.

3926. SHRI "VASANT SATIE: Will
the Minster of INFORMATION AND

BROADCASTING be pleased to
state:

(a) what is the estimated hours
given ~o far for publicity of Shah
Commission and other Commissions
proceedings and related news and
special progrumme through AIR.;

(b) details of Government policy/
dircctiong piven to the authorities in
this repard; and

(c) justification for higher alloca-
tion of time for ruch proceedings/
news?

TIIE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVAND): (a) On the basis of
the study of the four major news
bulletins

(1) broadcast from AIR Delhi
between April 1977 and February
1078 in respect of time devoted to
Shah and other cight Commissions
of FEnquiry appoinied by the Cent-
ral Government indicating the per-
cenlage of total time, 1 statement is
placed on the Tahle of the House.
[Placed in Library. See No. LT-
1887/78].
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(ii) In addition to the coverage in
the news bulletin, daily 10-minute
review of the shah Commission's
hearing is broadcast ;n Hindl and
English when the Commission holds
its public hearings. Anolher state-
ment Indicating the time devoted to
such reviews of the Shah Commis-
sion’s  proceedings upto February
1978 is also laid on the Table of
the House.

[Placed in Library. See No. LT-
1887/178].

(b) and (c). The time allotted for
the coverage of the proceedings of
the various Commissions is rot on the
basis of any directive given to any
authority by the Government, but
on the basis of the news value and
the great deal of public interest in the
proceedings of these Commissions
and also in the revelations pertaining
to the excesses of Emergency, misuse
of power. Irregularities, subversion of
law etc.

Hindi Teaching Scheme

3927 SHRI D, G. GAWAL
SHRI SHIV SAMPATI RAM:

Will the Minister of HOME AF-
FAIRS bhe pleased to state:

(a) the total expenditure incurred
by the Government annually on the
Hindi Teaching Scheme during the
last five years for its employees;

(b) the number of Government ser-
vants who were trained in Hindi
during the last five ycars and given
one increment also;

(c) whether it ie a fact that no
one of them is doing his official work
in Hindi and papers are put up in
English only; angd

(d) the steps taken or proposed to
be taken to ensure that all Hindi
knowing persong do their official work
in Hindi?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR; DHANIK LAI MANDAL): (a)
The expenditure incurred on Hindi
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Teaching Scheme for the last five
years is ag underi—

1973-74 30,26,000
1974-75 44,61,000
1975-76 48,04,600
1976-77 49,063,000
1977-78 43,02,243

(Upto January 1978)

(b) In the last flve yeais, nearly
87,200 Ceniral Government employees
passed the wvarious examinations un-
der the Hindi Teaching Scheme, Such
employees, on passing the prescribed
Hindi examination, are granted per-
sonal pay equal to one increment for
a period of 12 months, subject to cer-
tain conditions. Thig increment 1s
given to the employees by their 1es-
pective Ministries/Departmentis, and
the expenditure incurred thereon Is
also borne by them.

(c) No, Sir. Not all the Central
Governmeng employees, ufier {raimng
in Hindji, transact their official work in
English alone.

(d) In accordance with Section 3
(1) of the Official Languare Act 1463,
Central Government employeeg have
the option to do their official work
either in English or in Hindi, Keeping
in view the policy of the Covernment
to progressively increase the use of
Hindi 1n official work, a scheme was
formulated in Oct. 'T4¢ to provide cash
incentives to the employees who use
Hindi for the official purposes ¢f the
union, Thig is applicable to the Cent-
ral Government offices locateq in the
Hindi speaking areas nnd Gujarat,
Maharashira and Punjab,

Moreover, the official language
Rules provide that those employees
who acquire working knowledge of
Hindi may not ask for English trans-
lation of documents, other than those
of legal or technical nature, Further
workshops are being organised to re-
move the hesitation of employees in
using Hindi for the purposes of noting
and drafting ete. -
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It hag glso been provided under
Rule 10(4) of the Official Languages
Rules, 1976 that offices where 80 per
cent or more staff possess working
knowledge of Hindi, shall be notified
and out of these offices, some may be

under Rule 8(4) where emp-
loyeeg possessing proficlency in Hindi,
will be asked to do their noting and
drafting etc. in Hindi only.

The Government has also emphasis-
ed upon its employees the use of
simple Hindi including popular words
of English wherever necessary. This
policy hag encouraged more and more
Government employees to use Hindl
in their official work.

fer et w v T & e ¥
qra

L3

3928. ot WiTw yAT AW :  wWT
g Wit sraTee weT O AT W e
wn fiw -

X w7 ?
Fa Wt srew swt (st W
wmnﬁ]: : (7)o (&), oo
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wife Y s arvorer avelt fime & firmrfor

3929. oY W WTW g ¢ wWT
FONT A TE TATH A FAT WA

(%) = =foll aar @ gar)
d% weawA ¥ guw fas w7 aaw
Fur st & oA & arfe I
mifew =9 o §AT  Jdwi A
AT w0 & fag gegee s 6@
q@T AT T HE

(@) afc &1, At SweT sty

T g AR

(v) afz =@, & wRwF
feoom aFatomT T a9 & @y
wToor E7

Fa dwtan # v wAr (g
i waat) @ (%) W &,
T guaar w17 M A &
WTHTY 9C A qqT FE AW &Y
WA R g § awT AT
foreiy w7 e o ar @ ¥
fore Ut &0 K FTAWR & W,
fog ¥ qwHadr Fory ey o wafa
¥ wr omed, fawarr wq aar
AT IO B ST ¥ W
srafrs  fem o0 oo &
forg waeroY #t wraT #¥ ST |

(=) w¥ (w). sox & T
BT |

" v wiaferaw, 1968 & gl
«t Farfufe

3930. it T WA Tww Wy
ger ot guTew Holt ag W N
Far w4 fE

(%) 7y 37 & warm/fawmr &
wmaT wfafam, 19es Wik Ew ®
el 94, 1976 ¥ Ay W A1 &
T F AR {IE WIOMRT Fraferar
wYgEar ¥AY ¥ 9T wT I
frnfas svr & fausgrmar 2,

(=) afz g, & war=a/faamr &
o< foar 2 fe ww Soat i femt
w1 g avg Farea fear e g,
L 1L

(w) afzadt, &t 98 Fw=mweror
¢ o3 frmat wTqd Aqvg ¥ Qe
gfafram w77 % fAq w7 wrdand 71
LRGN

geaw ST smeer St (s sre-
wou wxAmR) : (%) e

(=) == (7). 7 anifaa o=
war  sfaftas a4 e wmay
(a9 & g wEwAr & fag
wavr ) fraw, 1976 % Ioardt wraqm
e g3 o Safan fear w1 @
2| 3% wfufmma  wv fagmr &
IqeEl FTQL AT IRH A g E
qEW FTO § W@ wAaTe giawm
o iy mfes wife & w1 oo
wfireTa Wt st w1 i
¥ gt agrr ar fr W
T WY A BT | 9a wiufAaw
sy Frat % goaed w1 aren gfa-
frea  #73 ¥g frafefa saw 9eg
wT W R

(1) wamm ¥ fafux gz 91X
wiireq st ¥ o gy &
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warm  wredr fod wafe et
oo Fr o & I §oard
o qrelt wfeal A gt
HeqrA A wmaT  wmar §
Wit I ¥ TE pEFasfaw sy
I

(3) ewdt¥ivaray & ¥@FEl-
wal ¥ fe Y warewn, felt amefoi
wife F%8 a1 gav far
§ 9% W FEEEr H g g6
F 9 F gad @ vl & oA 7
FATE AT T B0

(4) satarfegt w7 fedt /Ry
guesfeaffedl wwfafa & &
wefta e fegrarver &

Black Marketing by Digvijay Cement

3931. SITRI SAMAR MUKHERJEE:
Will  the Minister of INDUSTRY be
pleased to state:

(a) whether Government are aware
that Digvijay Cement and its subsi-
diaries are bluck marketing the im-
ported Korean Cement in Bombay
and the local cement production re-
duced considerably; and

(b} if so, steps taken to stop black
marketing?

TIIE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI): (a)
and (b). No specific instance of black
markeling of imported cement has
come fo the notice of the Government.

The Sewree grinding unit of M/s.
Digvijay Cement Co. has a lhicensed

MARCH 22, 1978

Written Answers 116

capacity of 16.667 tonnes per month,
Against this, the production so far
during 1078 has been:

January « 21209 tonnes
February
March

16,029 tonnes

11,816 tonnes (upto
14-3-1978)

M/s. Digvijay Cement Company
have been appointed as one of the
handling agents for handling und dis-
tribution of imported cement at Bom-
bay. Thelr rate of unloading the
ships hag been  around 2.000 {rnnes
per day against the stipulated mini-
mum discharge of 1.000 fonnes per
day. The quantity discharged has been
despatcheq by M/s. Digvijay Cement
Company to reclease order holders
as well as cement-stockists as per di-
rections of the Regional Cement Con-
troller, No quantlity of cement has
been kept by them in their gndeown as
unsold.

Establishing a Permanent Coast Guard
Organisation

3932, SHRI AGIIAN SINGII THA-
KUR: Will the Minister of DE-
FENCE be pleased to state;

(a) whelther Government proposc
to establish a permanent coast guard
organisation to guard the countries
coast line;

(b) if =0, the time hy which the or-
ganisation is expected to be estab-
lished; and

(c) the strength and the responsi-
bilities of the organmsation?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a)
Yes, Sir.

(by and ic). The Coast Guard Or-
ganisation is expected ty come jnto
being during the current year. De=
tails in this regard are yet to be fin-
alised,
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wét ¥ e & AR @ v W

3933 &Y Ao QR wWravl : Ty
drxat HAY ag qaTx A FOr w1
fr:

(¥) srEewR AR Favry
Fr g AT FWT A w7 e
qar wmarg ;W

(@) afc gr, A1 @y oy
war ¥ T IT F W gureA & fam
o qIAAT AArs wE F 7

qart WA (R W wek) ¢
(%) T ¥ TREAT HAAA FaT
1964-65 & fA7 I™7eg 2 T ARW
fagrer & feo oo &

(a) =g faia fear o & fw
fasm dradr  F @ o &
wrafas Igw@ T 19 wrfan —-

(1) =aanr 10 gt IAaT
o FE  FB w7 OIAT FZT
LG

(2) 97 #%W F #A%% FA
q@ T & qoqfMa & fan oY
wafa 7 g Famwir  (DF w1 9,
grafas  foearr WX Farer S ¥W-
WTE) ®T swIRar FTAr

L2 g qrarm
Ho (000)
== = e = _

WTFET WA

aaq
fagre .

T & v I AT A1 TImar Saer

(3) v vk gafa 7 adarer
ganrAardt & qafer el AT o
W T B GTE & & fag
wrAvIE  ETWH Y At dare
T @ ROty der &
AT (1978-83) W ¥ & wS Wha
few g g

frron

FIRIT &0 THo  ZMEFT WX
AT T 1T ¥ ug qwry frar & fw
IIAW F T gAAN W@ G-
fafess w73 % fav a7 g g
f&  1968—69 I FRAT ¢ WAT wfy
safe AifAs ITANT g qreror et B
27 T HIT qF0 AT 7 40 50 To
zrar arfge ) refty sfaEe adao #
19% 1% 97 wnafer sfusfc -
FIET YT WIFE 1964-65 a9 F
fA0 39e=T & 1964—-657 1968~
69 & T @iait W afz & fAg
ARIAATTT J7, AT Fiad-+aT
w gfafim 7757 & fan 1964-65
[ FWAT 9T 20 ¥ w7 wiy =l
uifas =g+ widrr &4 ¥ ¥ 30
IO MET A1 R OATAAE ST ) ¥R
HHETT 97 1964-65 # fafas Uy
uYr g7 afes G417 FadEr veav w7
A TR TEL A99870 FT AANT QST
AT qIAT FT ATAA T A §i-

(1964-65)

L SRS AU UL
(000)

4 5 T e
48.50 3976 57.61
18. 30 535 48,51
42 80 2533 55.55
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1 2 3 4 5 8
4 TITA 7261 45.59 3701 54.48
5 gfamm 1474 21.16 719 48.11
6 W T FEAIT 825 26 63 393 61.38
7 ¥ 9498 60 82 1889 66. 36
8 W WAW 13953 46 32 2857 54,73
9 wEW 13229 50 94 5395 55.16
10 WgTTe 14422 47 02 5552 43.93
11 A9 9642 48 99 3065 51.81
12 3éaT 10977 62 04 736 57 58
13 quma 2154 22 69 1272 43 39
14 T 6156 35 29 1890 51,41
15 IaT w2 28820 41 61 6572 62 56
16 ofvaw Tm= 14446 50 19 3877 40.18
17 797799 @ . 360 33 24 870 24,12
18 wias arei 178793 44 57 45832 51 34

tmm«wmmww w.'r:rﬁ'm \

fam fagn ¥ & we e N
faoely # weané

3934. = gWE wpw :
ot At ag A A I A

(%) fre= famqq ¥2 g7 ==
faasly ¥ ooy waw w1 e feem
% r

() 397 w3m & e faerm
FT ANHT IR AR Ay R A
Tk fee R o faoeft Ao &Y &,

(7) 99T waIW X wew waw @Y
Teqa. et wafy 7 fagm aord 4,
() wea w2w #7 faegey #7 area-
fos fparfeen § soomd fey
W fagr 7w & ¥ aw owy

bt

52, Mg &AW ¥ ;e Ay @
§, Wk

(¥) "nIaTsiw Aqwe, 1977

AT AT gaA fag g ¢
Fut s (st Yo wwwwm) : (w)
fer fre 2 & af wfred &
urare v fawr dea st ¥ 15 wfirg
QT oex wIm owT 2
wIT #Wr 37.5%amAe &

(7) 7 (). fa= faqy =
ud, 1962 AW fEar T 97 )
HTH, 1962 ¥WUE, 1967 @ farsy
T gErd AT A AW ¥ g vy
oo W tw owafs ¥ drow
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fararafy 3y i ferg farelY ST Y qTET
afwarg 7 g 7§ o ) ey WA U
faweft avd ¥ & wafy & fagdy o
aret wfagfr & swr ot aw

[ LU

R ——— — -

wafy

1-9-1967 ¥ 15-11—-1968 a%
16=11—-1968 ¥ 31-12-1968 &%

1-1-1969 & 15~-5—1969 TF

40%, WY WIW AAF AT 9°5
dar wf gz #Y 27 wor FTIERP

wey AW oy faorelt A€ WY
freafafas wafady & fag qearg T
ot ff WY sl @ oy e
faaely #r st e Er  sTO W
TeF  watw & qwy foar mr & —

gfagfa # s
arely faarelt &
aTHT H/TAT

1500 fFo @0
1000 fFe 7m0
250 fifo aTo

frafafas  safdt & o o1 3w
woq faaft I ¥ Freafafes wmen

T 97 7E q3W@ 1 GO AT P 7 faorelt W #® —

faq fagraa: seafagraf /1
16—11-1968 7 31—-12—-1968 A% 500 fFo 10
1-1-1969 ¥ 15-5-1969 7% 1250 fFo Ao

16-5~1969 ¥ 30-9-1974 % FT
safy ¥abvra we 2w Trog faset
TE F woar g7 ww A e W)
aeg 3w fawelt avd &1 & s A
afagfe & ww 9T TET TISW
faaeft Y F oy aat w1

fgx ¥ gawew vy gty Ft
¥ ¥ aernw ey faoely S F 15
iz figed v faore # woor gere
stw  ow faoreft A Afgm &
g, 1975 ¥ 37 4w w5 &t
og FaTy war & fie vaeaT, 1977
aw wew mRw ¥ 25 fafwam  gfee
after faweft & & | wfuw

#:taf fasell srawmw A ®
fag vax wEw  wsg faeeft
T Asored, 1977 ¥ fasrelt w1 qeard
¥ aw e a1 1 wEd,
1978 ¥ §w faat ¥ foqwgwre &raf
q¥ )

vl fawll #1779 fog-
¥ AT qAuT JuEd ¥ Y
fou s ¥ e werwdw A o
w e fge 9] g agw e
T AW AT EET T IAC T2
T ¥am fegm, 19778 ot
IIET AT | HHY WD WY 99X
SRW X F wIg waTt w v
o ¥
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weq sda ¥ wgfenr wife aar v
gl s wndte (dwaw) wfe-
frrt 1976 wr wm fvmt e

3935. it firx weafer oo : 1y
TAY 4 AT FY 4T ¥4 Iw

(¥) wyafaa onfa @ar wyafae
sstifa wrde (@ ) wiafra, 1970
oY fF Trea & damar £ afaw g
F7qT &, WoUl NAW A AT 7 fpw @A &
T 0§,

() w7 79, UEHEm 0y fagR
faat & - dyaY "wfa &1 wygfae wfaa
F AT rIITATEFT T T g’
Tt wygfar wfa 7 "R F aar T1ew
g, ok

() = “gE” afs ar FaA
vz fady & wygfaa snfr aifes
% o) W VST & §YT 7199 T qHET
arr A ?

wg Awrerw ¥ T WA (o afre
w weew) o (F) wafae arfr aar
R{Q9T  wAenfa wEw  (Fe)
wfafraw, 1976 wex T3m A A9
azfar wrsat & 27 s 1977 A
ar foa mar v

(%) w7 wfafraw & & aagwar
¢ f meq 92w & A WA, THAA
ok fage faat & oyt wwEm W
wagfaa wrfa wrar sraar

(w) <t e, wfaTa
At fowm aver ¥ wfowifot
W1 T TA@ A

3936, st wvATq Tag amw : FT
T At g FAA R F A

(¥) = Trowmar fwrr & fg=ft
fareror @7t & weareta @ary wfasog)
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(wa 39 fadwet) & wqrdt 95y qx dara
sgfeaat #1 vqrdy f64 sy 71 FIRET
g 196y ufrifaqary,

(=) a=fz g1, a1 wa% =T FOW
2,9

() a4 1968 ¥ wH ¥ TN
wre 92 favig v & g fawmi
aarafa afafa ¥ feeet ae dad Y 7

g darew ¥ wew dar (st afoe
wrw wogw) (%) 9@, @

(@) sor =t 38T )

(n) faavits  advwfa  mwfr €
1968 A mFaTATASHZEY |

afrwary, ¥ et gro A
qATATY ¥ AHETOT

3937 it Qrwemeywemg waf war
g WX SAEw A4T g7 g4 17 F
T fr

(%) 7ar sl foet @

sartfea frdt wRvare afreeTg ¥ wre-
aroft %7z & genfea 4@ fod snar &, W

(=) =fz gr, a1 I7&% &1 FTON
!?

gaorr ot sravoor st (st enengee
wraet) : (%) WA, 8. 007 WX
vify 8 45 ax Iy fely & wm=w
FAfAT o1 afgeary & fega wiaTa-
Froft & oY FEY g o fear o
# | Ta ¥ waar, ursTITATO, AETW fove
aarar qafear &1 gl s Wy
gfafm 5@ 6 00 ¥% WX f@=d
garaTe gAfer @ 11, 00 &% o
LGRS

(=) et 7t 93aT )
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Central Government Employees Con-
sumer Cooperative Soclety

3838. SHRI KACHARULAL HEM-
RAJ JAIN: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether it is a fact that the
financial condition of the Central Gov-
ernment Employees Consumer Co-
operative Suciety Ltd, New Delhi is
very bad;

(b) the number of times the cheques
issued by the Society have been re-
turned uncashed;

(¢) whether it 1s also a fact that
due to financial crisis the Society has
not been able in the past and is mnot
able to procure goods to be sold at its
large number of stores for sale;

(d) whether jt is a fact that in spite
of the tight financial position the
Society made certain promotions of
its stall during 1977-78 and if so, the
particulars of the promotions made;

and .
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(e) the justification of these promo-
tions and the need of these posts when
the society is running in losses?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) The present
financial position of the Society is not
satisfactory,

(b) On three occasions only. But

these were subsequently  honoured
shortly thereafter.

{¢) No, Sir. Purchases are made
subject to the availability of items

with the suppliers and estimated re-
quiremenis at stores.

(d) and (e). The Society made cer-
tain promotions during 1977-78, the
particulars of which are given in the
statement.

These promotions were made against
the existing vacancies and no new
posts were created. It was felt that
to the extent such posts remained
vacant, the Society was being denied
the necessary managerial assistance
thus affecting its business adversely.

Statement

Statement vhorwng the promotrons mude by the Central (iovernment Emplovers Consumer Cooperative

Nociety Lid , New Dalln ;

S No. Nanme

Shii R.P. Kapw

i

2, N N Goel
4w PSS Verma
4, V. K. Verma

5  n 0 Samucl

6. , T. N.Sharma
7w Gundit Sngh

8 , J R, Mital .
9.,  Bhagwan lass
10, ,, Satish Kumar

. ,, M. C. Thukur

R. K. Aggurwal

Deugnation Promoted as
Manager Zonal Supervisor
Head Cashier Zonal Supervisor
Asstt. Accountant Asstt. Purchase

Officer
Asmit. Acrountant Asstt.  Purchase

Miicer

Head Clerk Superintendent
Head Clerk Superintendent
Senio Clerk Head Clerk
Cashier Head Cashier
Senior Saleman Managr:
Accts. Clerk Asstt. Accountant
Accts, Clerk Asstt. Accountant
Accts. Clerk Asstt, Accountant
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Outlay for Agriculture in Rolling Plan

3839, SHRI K. MALLANNA: Wwill
the Minister of PLANNING be pleased
fo state:

(a) whether it is a fact that the
National Development Council has
approved the basic outlines of the
First Five Year Rolling Plan; and

(b) if so, the details regarding its
size and whether Agriculture has been
given any special consideration so far
the question of outlay is concerned?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) The overall plan size projected
for 1878-83 would be Rs. 116,240
crores. Of this the public sector outlay
would be Rs. (i,380 crores represent-
ing 597 per cent of the tolal plan
outlay. The agricullure and irriga-
tion sectors will receive the highest
priority accounting for Rs. 18.250
crores of the outlay Special atten-
tion will be given to small and mar
ginal farmers and landless labourers,
especially from the scheduled castes
and scheduled Iribes. In terms  of
allocation, the programmes for rural
development account for 43.1 per cent
of the total public sector outlay.

Commissions Appointed to Enguire in-
to Excesses during Emergency

3940. SHRI MAHI LAL; Wil the
Minister of HOME AFFAIRS be
pleased to state:

(a) the details of various Commis-
sions appointed by the Central Gov-
ernment to enguire into the excesses
eommitted during the national emer-
gency and the amount spent on each
Commission so far; and

(b) when these Commissions are
likely to submit their Reports?

THE MINISTER OF STATE IN THE
MINISTRY OF IIOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
Only one Commission of Inquiry (The
Shah Commission) has been appointed
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by the Central Government to en-
quire into excesses committed during
the Emergency. This Commission
was appointed on 28-5-1977. The pre-
sent term of the Commission stands
sanctioned uplo 30-6-1978 and an ex-
penditure of Rs. 25,58,600/- has been
incurred on the Commission upto
31-1-1978.

(b) The Commission has submitted
its Arst interim report on the 13th
March, 1978.

Manufacture of Oftshore fixed
Drilling-cum-Platforms

3941. DR. MURLI MANQOHAR
JOSHI: Will the Minister of
DEFENCE be pleased to state the pro-
gress so far made in the project for
the manufacture of offshore fixed
drilling-cum-platforms etc.?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): The Oil and Natural
Gas Commission have so far placed
an order for manufacture of three
offshore platforms on Mazagon Dock
I.td., Bombay. Work has commenced
for fabricating these platforms In
January 1978. Simultaneously, work
is progressing satisfactorily for the
creation of facilities for manufacture
of larger number and wider range of
such platforms.

swtrarent ¥ ot Frgfedt

® Wt % Afx
394 3. s7t o STETY : T Nt
e srervow weft g @A ¥ FAT KT
fa:

() wrerweeh o7 gowT #
gwrafas frgfeal @ ofvafeat & a1t
# grare A fify AT AT Y

(w) wn fafew arha e
¥ miw aifgmee ‘Shged @
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Compulsory Methods of Vaccloation
and Inoculation in the Armed Forces

34945 SHRI DHARMAVIR VASISHT
Will the Mimister of DEFENCE be
pleased to state

(a) whether 1t 1s @ fact that tradi-
tional methods of compulsory wvacci-
nation and inoculation were in force
m the armed forces;

(b) 1f so, whether any change or
relaxation is under consideration to
make it optional along with the indi-
genous alternative medical treatment,

(e) whether the new peoples Health
Policy would be extended to the arm-
ed forces, and

{d) 1if not, why not?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) Modern
methods of compulsory vaccination
and 1noculation are in force in  the
Armed Forces,

(b) No, Sir

{c) and (d) No proposal to extend
the new peoples Health Policy to the
Armed Forces 1s under consideration at
present
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Securing of Trade for Indian Ships

3947. SHRI PRADYUMNA BAL:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to stale:

(a) whether India have entered into
maritime agreements with rome coun-
tries; and

(b) if so, the particulars thereof?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI

CHAND RAM): (a) and (b). India
has eniered inlo bilateral shipping
agreemenis with U.S.S.R.. Poland,

Egypt, Pakistan and Bulgana. How-
ever, the Agreemenit with Bulgaria is
yel to come into force, pending com-
pletion of certain formulities. Though
there 1s no bilateral shipping agree-
ment between India and GDR, the
shipping services between the two
countiries are operated in pursuance
of letters exchanged between India and
GDR 1n 1468

Ganerally speaking, the operative
elements of most of these agreements
are thal the national cargo moving
between the two countries s shared
on 50.50 basis, and the freight earn-
ings of the vessels of one country on
the carriage of this cargo are not taxed
in the other country.

Modification of the Improved version
of HF 24 Aircraft

3948. DR. VASANT KUMAR PAN-
DIT: Will the Minister of DEFENCE
be pleased to state:

(a) whether Government are re-
considering the proposal of modifica-
tion of the improved version of HF
24 Aircraft;

(b) how much money has already
been spent on the above proposal
since September, 1964; and

(c) what steps has the Defence
Ministry taken to fulfll the operational
necessity for introducing an aircraft
with an adequate range?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) Yes Sir.

(b) Approximately Rs. 820 lakhs.

(c) We are continuously trying to
improve the range of our  aircraft
keeping i1n view the operational re-
quirements. It is nol in public in-
terest to disclose further details.

7§, Wi & AA T wAw .1 FEne

3949, oY Ty frrdt ¢ agT
o 74 9 FAX & F1 w4 7
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(@) wrafirs ife feoonr & a3
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wafsa farar Wi farga o gy A g
e & faeare A gnfa 7@ 30 )
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Recruitment of Clerks by Staft Selec-
tion Commission

3851 SHRI P KANNAN
SHRI A MURUGESAN
SHRI A BALA PAJANOR

Will the Minister of HOME  AF-
FAIRS be pleased lo state

(a) the rationale behind the policy
of the Staff Selection Commussion for
not admitting candidates who have
already appeared twice for the exami-
nation for recruitment of clerks, and

(b) the avenues for employment
open for such candidateg 1n view of
the massive unemployment problem?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI 8§ D PATIL) (a) The restric-
tion on the number of chances apples
to recruitment to the clerical grade of
the Central Secretariat Service and
Allled Services For recruitment to

i amdmAw ¥
Famm Wi Iqm
qIET 7Y
& FT TA
FEqTET

A AT 8283 1164*
Ho oY faga wost
FIET & wemar

TH AT ME 34 27 14 27

Hlo zq 6,52,100 2,92,100

this as also to certamn other cadres, a
common cxamination 1s conducted by
the Stall Selection Commission The
restriction of two chances 1s based on
the recommendations of the Public
Serviers (Qualihcations for Recruit-
ment) Committee 19%  This Com
mittee had expressed the wiew that
the mental qualities as also the per-
spective of a candidale can best be
judged 1n one or at the most two ex-
aminations and that a candidate who
fails in two chances might become
successful later merely on the basis
of experience gained in the techmque
of the examination

(b) Government 1s fully alive to
the unemployment problem This 18
a general 1ssue which has to be tack-
led 1n the larger context The restric-
tion about the number of chances 1n
respect of a particular category of
posts in the clerical cadre 1s however
not likely to have any sgmficant
effect on the unemployment problem.
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1 2 3 4

2. WA . . . 275* 500* 50*
3. & | i ; . 112 129 150*
4. FERAT . . B82* 50 —
5. famrardy . . . 17874 13903 11902
6. WH 47 92 71 2n*
Eif 4 18,459 12,145

Telezast of Swearing in Ceremony of
Tamil Nadu Ministry

4854, SHKhI 8 1 SOMASUNDA-
RAM: Will wn. Mimister of INFORMA.-
TION AND BROAD{ASTING  be
pleased to state

(a) the names ol Stat.s wherein on
the spot telecast was arranged in res-
pect of election resulte= nmd swearing
1n ceremony of the sumsters during
last year,

(b) whether such telecast was done
in respect of the swearing in c. remony
in Tamil Nadu after ti ¢ lu.; Assembly
elections; and

(¢) if not, the reasons therefo:?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) No, Sir. No such
arrangements were made in any of
the States.

(b) No, Sir

(¢) It is not the practice for
Doordarshan to do on-the-spot telecast
of such events

Revenue spent on Raral Development
encouraging Cottage Industiries

3955. SHRI C. K. JAFFER
SHARIEF: Will the Minister of INDUS-
TRY be pleased to state:

(a) what are the detalls regarding
the revenue spent in percentage on

*34 qoAT A9Aq AT gvo WreeE

14,672

rural developmeny encouraging cot-
tage industries for providing employ-
ment to the unemployed in the rural
areas, during last twp years; and

(b) whether any new poliey has
recently been launched by Govern-
ment in this regard and if go, the
details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) Details of the
revenues spént on the Small Scale
Sector encouraging coltage industries
and providing employment to un-
employed in the rural areas during
the last two years, 1976-77 and 1977-78,
are as follows.—

(Rs. in crores)

1976-7 1977-78
(Actual)  (Anticr-
pated)
1 2 ]

Village and Small Industrie s
1. Small Scale In-

dustries . . 26- 26 41- 66
2. Industrial Estates 450 6- 9o
g. Khadi and Village

Industries . . g1-26 46 go

4 Handloom Industry 2553 3548
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1 2 3
5 Powerlooms . o 25 0 45
6 Senculture . 5 26 8as
7  Handicrafts . 3 29 8 68
8 Cor Industry . 212 1 42

Centrally sponsored

9 Rural Industries
Projects . 3 96 6 o0

10 Rural Artisans
Programme . u 18 o 30

ToTat . 102 61 156 13
The percentage are as follows

Percentage

1976 79 . 5 6

1477 78 . 8 8

(b) Yes Sur The new policy fecently
Iiunched 1s based on the New Indus-
trial Policy  Statement laid on the

Table of the House on 23rd December
1977

Standard Cloth through Khadj and
Handlooms

96 SHRI 1T A PAI Wil the
Minister of INDUSTRY be pleased to
state

(a) whether there 18 a proposal to
make standard cloth through Khadi
and handlooms, and

(b) 1 80, by what time will this
decision be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI) (a) and (b) There
18 at present no proposal (o make
standard cloth either through Khad:
or Handlooms However a scheme of
production of controlled varieties
called Janata cloth n the Handloom
Sector with a view to making it avail-
able to the weaker sections of the
population at subsidised prices has
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been under 1mplementation by 11
States and one Union Terntory singe
2nd Oectober, 1976 The estimated
production from the inception of the
scheme to the end of March 1978 15 70
to 80 mulhon metres.
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Setting up of small scale Industries
Centres at Districts Headquarters

3858. SHRI SARAT KAR; Will the
Mimster of INDUSTRY be pleased to
state:

(a) whether Government have
framed any scheme on every district
headquarters town level in the coun-
try encouraging cottage industrie; for
providing employment to the unem-
ployed in the rural areas; and

(&) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) Yes, Sir.

(b) It 18 proposed fo set up a Dis-
triet Indusfries Centre in every dis-
triet of the country in a phased manner
be cater to the needs of gmall, village
and ecottage industries. Under the
single roof of the District Industries
Centre, all the services and support re-
quired by small and village entre-
preneurs will be provided. These will
mnclude economic investigation of the
District's raw materials and other re-
sources, supply of machinery and
equipment, provision of raw materals,
arrangements for credit facilities, an
effective set-up for marketing and a
eell for quality control, research and
extension. The Centre will have
separate Wing for looking after the
special needs of cotlage and house-
hold industries as distinct from small
industries. It {s proposed to delegate
adequate responsibility and authority
to the DICs to enable them to provide
eftective leadership and ensure that
all clearances are accorded and pro-
cedural formalities are sorted out
under a single roof. The DICs will
®e manned by a genior level officer
of the rank of General Manager and
assisted by seven functional managers
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with wide experience in their respec-
tive flelds of work and discipline. This
is a Centrally sponsored scheme to
be i1mplemented by the State Govern-
ments and Union territories. The
scheme is expected to come into opera-
tion from 1st May, 1778.

Guidelines gp functioning of Govern-
ment Departmenty

3859, SHRI R. V. SWAMINATHAN:
Will the Mimister of HOME AFFAIRS
be plesed to state:

(a) whether it is a fact the Union
Government have taken a decision to
reduce the number of Secretaries in
the Union Government;

(b) if so, the main reasons for the
same;

k]

(c) whether the Union Home Minis-
ter and Prime Minister have issued
special guidelines to the Secretaries
regarding functioning of their depart-
ments; and

(d) if so, how far these guidelines
have helped to remove the ineffi-
ciency in the administration and
quick disposal of the cases?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI S. D. PATIL): (a) and (b). As
part of a drive for inculcating effi-
ciency and economy in Government, it
was decided after the new Govern-
ment assumed office that a review
should be made of the numbers of
senior posts 1n Government. Accor-
dingly, a review was conducted and
some posts at the level of Secre-
tary/Additional Secretary were abolis.
hed downgraded.

(¢) and (d). The Prime Minister
met the Secretarieg to the Govern-
ment of India on two occasions, on
14-4-77 and 2-2-78 to discuss and im-
press upon them the need for toning
up administration at all levels and
for ensuring the efficient and timely
disposal of Government work. During
these discussions the Prime Minister
generally emphasised the need to
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Shrengthen and improve the adminis-
Wrative machinery, specially in the con-
Sext of the new Plan to be started
from Ist April, 1978. He also stres-
sed the need for arrangements to
deal with public complaints and re-
dressal of grievances.

Recruitment for Centra] Coal Flelds
Ltd. in Madhys Pradesh

3960. SHRI SURYA NARAYAN SINGH:
Will the Minister of ENERGY be
pleased to siate:

(a) whether Government are aware
that personnel for Central Coal Fields
Ltd, a Public Undertaking in Madhya
Pradesh, are recruited from outside
Madhya Pradesh and not the local
people;

(b) if so, whether as a result, local
people are being deprived of the em-
ployment opportunity: and

(c) if so, reaction of Government
therety angd steps proposed to be
taken to prevent the undertaking from
recruiting personnel from outside and
give preference to local peopls?

THE MINISTER OF ENERGY:
(SHRI P. RAMACHANDRAN): (a)
to (c). All vacancieg in the eslablish-
ments of Central Coalflelds Limited in
Muadhya Pradesh are notified to the
local Employment Exchanges and rec-
ruitments are done from amongst the
candidates sponsored by them. Rec.
ruitment from outside has to be resor-
ed to only when these Exchanges are
unable to sponsg@ir suifable persans
particularly for jobs requiring special-
ised and technical skills and qualifica-
tions

Brain Drain

3961. SHRI A. K. ROY: Wil the
Minister of SCIENCE AND TECHNO-
LOGY be pleased to state:

(a) whether it is a policy of the
Janata Government to stop brain
drain and to attract Indian talent
from abroad assuring suitable place
in the nations] reconstruction;

CHAITRA 1, 1000 (SAKA)
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(b) if so, the facts in details, num-
ber of Indian experts gbroad and the
number returned after emergency:

(c) whether it ig a fact that the
Indian experts who return from
abroad get a raw deal gt home and
that such a case was referred by the
Prime Ministe; to the Ministry, of
Energy recently; and

(d) whether Government propose
to come out with a clear cut policy
declaration, with respect to the em-
ployment of Indian experts to attract
them from abroad?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) The exact number of Indian
experts abroad 1s not available. The
CSBIR, however, maintains an ‘Indians
Abroad' Section of the National Regis-
ter of Scientific and Technical Person.
nel of Indian for enrolment of quali-
fled Indlan professionals abroad. En-
rolment 1s voluntary. 10,588 Indian
professionals, enrolled in the Regis-
ter, were abroad on 1-1-1978.

The number of professionals enrolled
in the Register who reported their
return to India after emergency isi
270

(c) No, Sir. With reference to the
specific case referred to me by the
Hon'ble Member, a Committee con-
stituted by the Bharat Coking Coal
Limited have recommended that he
may be given an offer of Consultancy
for efficlent utilisation of certamn coals
for a period of one year on a con-
solidated fee of Rs. 2,000 per month.
His appointment iz being accordingly
considered by the Bharat Coking Coal
Limited.

(d) The Government of India have
already taken some measures to facili-
tate the employment of Indian Scien-
tists etc. returning from abroad—
Statement attached.
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Statement

Measures taken by Government to
facilitate return of Indian Scientific
and Technical Personnel to India.

(1) A special section—"Indians
Abroad” section of the National Regis-
ter is maintained for enrolment of
[ndian Scientists and Technologists
abroad and for the circulation of their
particulars in the form of classified
Directories to all Mimstries, Depart-
ments of the Government of India,
State Governments, Union and State
Public Service Commissions, Public
Sector Industries and large private
sector establishments. Particulars of
such personnel are also published 1n
the monthly “Technical Manpower"
Bulletin (CSIR) which 1s distributed
free to about 2,500 organisations all
over Inta.

(2) The Umon Public Service Com-
mission and some of the State Public
Service Commissions have ugreed to
treat Indian scientific and technical
personnel whose particulars are in the
Indians Abroad section of the National
Register as ‘Personal Contact' candi-
dates for posts advertised by them

(3) The Scientists’ Pool, operated by
CSIR, provides temporary placement
for well-qualified Indian Scientific and
Techmical personnel returming from
abroad without an assured job.

(4) Supernumerary posts can be
created in approved scientific institu-
tions to which temporary appointments
can be made quickly from armo-yg the
scientists working and studying
abroad.

(5) A "Package Scheme” has been
approved to attract Indian scientists,
technologists and engineers working 1n
production units abroad to come back
and start their own industries in this
country, particularly in spheres where
they may have acquired skills in pro-
duction technology.

() CSIR have introduced a scheme
tor appointment of ‘Research Associ.
ate’ or ‘Visiting Scientists’ under which
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Indian sclentistg etc. visiting India for
a short period can be offered such ap~
pointments in CSIR orgamsations in
cases where their background fits the
requirement of the organisation.

(7) The University Granis Com-
mussion has introduced a scheme under
which Indian scholars abroad can be
oflered short-lerm appointment in
Indian Universities during their sab-
batical leave.

(8) With a wiew to encouraging
highly qualified scientists to return
to India for permanent settlement, it
has been decided that such scientists
while returming from abroad wid be
allowed to import professional scienti-
fic instruments and equipmenl, whether
new or used. upto a value not exceed
mg Rs. 50.000 provided (1) the scientist
converned has been living abroad for
two years (1) the imported equip-
ment will be used by him in India
and i) the equipment has been
purchased out of ms own foreign ex-
change earnings abroad.

Demands made by Employees

3862 SHRI MUKUNDA MANDAL:
Wil the Minister of HOME AFFAIRS
be pleased to state:

(a) whether employees of the Cen-
tral Government or Central Under-
takings had gone on srikes or work
to 1ule on economic ground after the
mecption of the Janata Government;

(b) if so, the details thereof; and

(c) what measures have been taken
to considey the demands of the em-
ployees?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI 8. D. PATIL): (a) to (¢). While
there have been isolated incidents in
some offices/establishments/undertak-
ings of the Central Government like
‘work-to-rule’ or token strike etc.,
there has been no occosion of any con-
certed action or major strike by the
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mais of employees of the Central Gov-
ernment or of its undertakings. Vari-
ous issues, generally those of concern
to the employees of the indivi-
dual offices/establishments/undertak-
ngs heve been the cause of such iso-
lated incidents and the appropriate
authorities have been g@wing their
attention, from time to time, to such
lssues.
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@ won
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(=) faedy wrdy Troa} % wqrfun
& TR ATAT Y AG7 UST GT F
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foaiem wmar &)

Pension to Cantonment Board
Employees

3065. SHRI SURAJ BHAN: Will
the Minieter of DEFENCE be pleased
to state:

(a) whether Government are aware
that the Cantonment Board employees
who retired after 1st May, 1876, the
date on which Pension-cum-Gratuity
Schem, was made applicablg in their
case, have not been paid their pen-
sion; and

(b) it so, what action Government
have taken or propose to take to ex-
pedite the payment of their pension?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). It has been reported that out of
319 cases received by the competent
authorities, provisional pension has
beecn sanctioned in 155 cases. The re-
maining cases are under scrutiny.
Instruction, have been issued to fina-
lise consideration of these cases and
]gmnt provisional pension expeditious-
Y.

Fina] pension will be sanctioned on
amendment of relevani statutory rules
which are under consideration of
Government.

MARCH 232, 1978
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Assistance to Stlt’:;umtln

3868. SHRI R. K. MHALGI: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that Union
Government have made available to
Tamil Nadu State Government an
amount of rupees twenty lakhs for
the reformation of jails in the State
recently;

(b) if so, whether the other State
Governments will also h.ve the finan-
cia] assistance from the Central Gov-
ernment for the reformation of the
jails jn their States; and

(c) if g0, the conditions thereof and
if not, the reasong thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
{SHRI DHANIK LAL MANDAL (a)
and (b). Yes, Sir. A sum of Rs.
26.96 lakhs has been sanctioned for
Tamil Nadu A sum of Rs. 2 crores
was provided in the grant of
Home Ministry for 1077-78 for
providing financial assistance to
State Governments for improvement
of the working of Prisons in respect
of living conditions, sanitation, hy-
giene, water supply electrification,
over-crowding and modernisation of
agriculture and industries, A state-
ment showing the funds sanctioned to
various States is laid on the Table of
the House. [Placed in Library. See
No. LT-1888/78].

%

(¢) For schemes rrlating to moder-
nisation of agriculture and industries
in jails, the State Governmenis are
required to provide a matching contri-
bution, No recurring expenditure is
to be incurred out of the funds provi-
ded by the Government of India.
Loans are to be repald in 25 instal-
ments and bear an interst of 5% per
cent per annum. These conditions ap-
ply to all States.
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Rura) Electrification in Gulbarga and
Raichur Distriets in Karnataka

3967. SHRI RAJSHEKHAR
KOLUR: Will the Minister of
ENERGY be pleased to state:

(a) whether the electrification pre-
r gramme of villages in Gulbarga and
Raichur districts in Xarnataka is
very slow; i

(b) if so, the reasons for such slow
progress; and

(¢) the number of villages proposed

to be electrified jn 1978-1979 in
Karnataka?
THE MINISTER OF ENERGY

(SHRI P. RAHACHANDRAN (a)
The progress of electrification of vil-
iages in Gulbarga and Raichur dis-
tricts is given below:

District  Total No Villages Villages
of electrified electrified
villages upto during

31-377 197778
upto
28-2-78)
Raichur 1387 625 20
Gulbarga 1304 611 27

Nearly 50 per cent of the villages
in the districts have been electrified.

(b) Does not arise.

(¢) The State Electricity Board has
a programme of electrifying 650 vil-
lages in Karnataka during 1978-79.

Grievances py the Civilian Employees
of Border Roads Development
Board

3968. SHRI PURNA SINHA: Will
the Minister of DEFENCE be pleased
to state:

(a) whether it is a fact that some
50,000 civiliang in the employ of the
Border Roadg Development Board
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under the Mlnistry of Shipping and
Transport are being subjected to un-
teld mardships at Tezpur, Silchar and
other stations where General Reserve
Engineer Forces are posted;

(b) whethey it is a fact that most
of the Civilian in G.R.E.F. mre Casual
employees for yearg together and
they have no right to make joint re-
presentation even to the employing.
authorities for forming trade unions-
though the Minister of Defence re-
stored the trade union rights to civi-
liang in Defence Services by his state-
ment publishegq in the press in
August, 1977; and

(c) whether it is a fact that in spite
of Hq DGBR letters No. 69546%
DGBR-Pers-1, dated 26 April, 1965
ang 69546/7DGBR EIE dated 25 April,
1975, unauthorised deductions from
wages of the civilians employed by
GREF are being made and no appeals
against them are being considered by
the authorities?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No,
Sir.

“{b) The members of the General
Reserve Engineer Force being subject
to the Army Act and Army Rules,
cannot form or associate themselves
with trade wunions. However, other
methods of hearing and redressing the
grievances of the employees have been
provided.

(c) No, Sir

s ST wTET ¥ aeew mifwenfat
%! gads & Jeifeal 1 wETE

3969. = gETW : T g WY
7 TN HY FAT A

(%) =1 ag 79 & f5 o+q ®IX
FIOAT F Awadt ddl F gwE
aifpeatfral # wais F  afcom-
ed gaifeq @nil #1 Sfaa ArEsw
g faar mr @ ;
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Restriction on Schelarships t0 Chli-
dren of 8.C. & B.T.

3970 SHRI DINEN BHATTA-
CHARYA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that during
Emergency in Congress regime =
restriction was imposed that not more
than two children of Scheduled Castes
and Scheduled Tribes persons are en-
titled to get scholarships for higher
education;

(b) whether he had assured 6
months ago that whatever restrictions
were imposed, they woulg be review-

(c) if so, details of the review; and

(d) whether Government are aware
that sticking to that limitation is
affecting more than one crore popula-
tion of Scheduled Castes/Scheduled
Tribes community?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
The orders for imposing this restric-
tion were issued on 17-8-74, hefore
the imposition of Emergency, when
the scheme of Post-matric scholar-
ships to Scheduled Castes and Sche-
duled Tribes was rationalised and the
rates of maintenance allowance were
substantially increased.

(b) to (d). The matter has been
reviewed and it has not been possible
to relax the condition because larger
number of families should benefit
from the scheme within the available
financial resources. Government do
not agree that such restriction is
affecting the Scheduleq Caste/Sche-
duled Tribe families adversely.

Transportation of Coal for Farakka
Super Thermal Station

3071. SHRI SOMNATH CHATTER-
JEE: Will the Minister of ENERGY
be pleased to state:

(a) whether investigation regarding
suitability of the site, the linkage and
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transportage of coal for Farakka
Super Thermal Station has been com=-
pleted;

(b) whether there is any proposal
for construction of new Railway line
for transportation of coal from Raj-
mahal to Farakka;

(c) if so, whether the Government
of West Bengal and Bihar have acquir-
ed and made the land available for
the purpose; and

(d) it not, the reasons thereof?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Yes, Sir. A feasibility report has
been prepared by the National Ther-
mal Power Corporation and submit-
teq for techno-economic appraisal by
the Central Electricity Authorty.

(b)The fcasibility report envisages
a pruposal for construction of a cap-
tive railway line for transportiation of
coal from the Rajmahal coalfields to
the Forakka Super Thermal Station.

(c) and (d). Not yet. The case for
land acquisition for the railway hne
will ke mitiated after completion of
detailed surveys.

Rules for the Members of the Film
Censor Board

3972, DR. BAPU KALDATY: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) 'vhether Government have laid
down rules or criteria for the mem-
bers of the Film Censor Board;

(b) if so, the details thereof; and

(c) whether these rules are also
applicable for the Regional Board?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L K.
ADVANI). (a) to (c). In accordance
with the provisions contained in the
Cinematograph Act, 1852, and the
Rules made thereunder, the criteria
for being members of the Board of
Film Censors and its Advisory Panels
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are that they should be persons of
individusl merit and suitability, and
be quautied, in the opinion of the
Ceniral Government, to judge the
effect of films on the public.

Formation of T.V. Competing Agsncies

3973. SHRI YASHWANT BOROLE:
Will the Mimister of INFORMATION
AND BROADCASTING bLe pleased to
state*

(a) whether a demand has been
made by the Television Producers
Guild of India to have competing TV
agencies in the country; and

(b} if so, the reaction of Government
thereto?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) and (b). Television
Pragramme Producers Guild of India
have requested Director Genera!l,
Doordarshan  recently for a discus-
sion, among other things, om the fel-
lowing:

(a) to recognise independent pro=-
ducers;

(b) to recognise independent pro-
gramme companies/agencies; and

(¢) to recognise stringer camera-
men working for different Door-

darshan Kendras.

Government will take g view in the
light of the outcome of discussions.

Corruption and Jugglary of Acosunts
in MAMC.

3974, SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
INDUSTRY be pleased to state:

(a) whether Government are aware
of the fact that for the mismanage-
ment and corruption and jugglary of
accounts Mining and Allied Machinery
Corporation Ltd., Durgapur is ju a2
deep crisis;
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(b) it so, what steps Government
are contemplating to take for the
rescue of MAMC, and

(c) the salhient points thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI) (a)
The accounts of the Company are
audited every year by the Statutory
audit and the Comptroller and Audi-
tor General of India The Annual Re
ports on the working of the Company
including the balance sheets etc are
also laid before Parliament as  re-
quired under the Compames Act
These reporty do not reveal any
major jrregularties or misrepresenta-
tion of the financial position of the
company

It 15 however, correct that the
Compwny 15 conironted with some
operational and financial problems
These problems stem from —

(a) Cancellation/determent of a

lai e number of orders by the Coal
Miting Industry,

{b) Lick of adeguate orders
avelluble tor execution during the
years 1977 78 and 1978 79

(b) and (c) Following measures
have becn tiken to help the compiny
get more otdels to solve its opera-
tional and finanual problems —

(1) The Coal Mining Industry
have agreed to revive almost all
the orders deferredq by it for
delivery 1n 1878-79 and pay
the amounts due against pend
1ng orders

(n) Government of India have
paid a sum of Rs 9127 lakhs
during the year to the Company
for implementation of schemes
relating to the 1nstallation of
balancing facihties

(1) The Company 1s negotiating
with the financial institutions for
increase 1 the cash credit limat by
another Rs 3 creres

MARCH 22, 1078
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(iv) The Coal Mining Industry
hes been asked to assess and place
orders on MAMC for equipment re-
quired in 1878-79 and 1879-80 to en-
able MAMC to plan its production
programmes for these years

(v) Government does not permt
import of equipment which can be
manufactured by MAMC in confor-
mity with customers specifications
and delilvery schedules

(v1) Government has also en-
couraged MAMC to enter into fresh
collaboration agreements with re-
puted foreign parties to strengthen
1ts technological base and enlarge
its manufacturing profile
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Obscrvance of Punetuality nf Govern-
. ment Employees

3980. SHRI VINAYAK PRASAD
YADAV: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether most of the officers
and staff are not observing punctuality
®oth in the morning and after lunch
hour after the lifting of emergency;
and

(b) if so, what action has been
taken by Government 1n this behalf?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D PATIL): (a) ond ‘b),
The instructions relating to punctua-
lity and strict observance of lunch
hour which have been reiterated
from time to time continue to b¢ n
force ¢ven after the lifting of cmer-
gency. All administrative authorities
are expected to ensure that these
instructions are observed by the oifi-
cer and staff. The Department of Per-
sonnel and Administrative Reforms
have received no complaint in  re-
gard lo the wviolation of these mstruc-
tions., However a strict adhercnce
to the punctvahty ercular dated 23-4-
1968 will by insisted.

Advertisements lssued to Sanchetna
Magazine

3881. SHRI EDUARDO PALEIRO:
Will the Minister of INFORMATION
AND BROADCASTING be pleased fo
state;

(a) whether during Emergency
‘Sanchetna’ a Hindi Magazine was
given advertisements at a special rate;
and

{b) if so, the details thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) and (b). The publica-
tion was getting Rs. 325 per page
(Rs, 250 plus 30 per cent surcharge)
before the emergency, According to
the rate-structure introduced during
the emergency with effect from
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1-2-1977, the publication was entitled
to Rs. 110.25 per page ut the rate of
Rs. 8.15 per single col. cm., but was
allowed Rs. 380 per page by giving a
special weightage of Rs. 8 per gingle
col. em.

Causes of Blckness of Textile Mills

3082. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether Government of India
have ever inquired into the causes of
sickness of textile mills in the coun-
try;

(b) if so, whether it has come to
the notice of Government that various
textile mills became sick due to the
management failures; and

(c) the details of inquiry conduc-
ted by Government?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI:: (a)
and (b), Ng gcientific full scale in-
quiry has been conducted into the
causes of sickness of textile mills in
the country. However, management
failure can be one of the important
caurea of sickness or closure of textile
mills.

(e) Does not arise,
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Report on Accident at Baroda Heavy
Water Plant

3984. SHRI SUKHDEQO PRASAD

VERMA
SHRI SHARAD YADAV:
Will the Minister of ATOMIC
ENERGY be pleased to gtate:

(a) whether some external hands
have been found out by other intelli-
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gence agencies of Government who
are stated to have involvement with
the mccident of Baroda Heavy Water
Plant;

(b) if o, the detafls thereof; and

{c) steps being contemplateq to
protect from future sabotage in any
manner?

THE PRIME MINISTER
MORARJ DESAI): (a) No, Sir

(L) and (e). Doesg not arise.

(SHRI

Restrictions on Film Producers to
Shooting Abroad

4985. SHR1 SAUGATA ROY: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether his Ministiy 1s think-
imng to put some restriction on those
film producers who are condueting
shooting of thewr filmg abroad un-
necessarily and thereby causing a
huge wastage of foreign money;

{b) whether Government are going
1o hold enquiry in this regard through
a spevial committee; and

(c) if so, the detail therein?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHR L. K.
ADVANI): (a) to (¢). All proposals
for shooting of films pn foreign loca-
tions by Indian film producers are
thoroughly scrutinised. Only after the
Government is satisfled that shooting
on foreign locations i: essential for
the theme/story of the propos-
ed film and the number of personnel
being sent abroad is the m.nimum, is
the proposal cleared and foreign ex-
change released by government. In
every such case approved by Govern-
ment, the producer is ulso required to
undertake repatriation of foreign ex-
change into thig country to the extent
of four times the amount released for
shooting and twice the amount of mo-
ney spent on travel, There is thus lit-
fle scope for any producer shooting
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hig Alm abroad wunnecessarily wnd
thereby causing wastage ol foreign
currency, There is, theteforf, no need
to holg any enquiry in the matter.

Reservation of Carpet Indusiry for
non-powjer Sector

3986. DR. SUBRAMANIAM
MY: Wil] the Minister of
TRY be pleased to stale:

(a) whether it is proposed to reserve
the carpet industry for the non-power
sector; and

SWA-
INDUS-

(b) if not, whether it has any figurcs
regarding the expected employment?

THE MINISTER OF STATE IN TliE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) Keeping in view
the rationale for promoting hand-
made carpet production in view of its
higher employment potential, po ex-
pansion of mechanised produclion of
carpets 15 being encouraged.

tb) Does not arise in

view of (a)
above,

Posty for 8.C. and S.T, in D.T.C.

3987. SHRI BHAGWAN DAS RA-
THOR: Will the Mimster of SHIP-
PING AND TRANSPURT be pleased
to state:

(a) whether steps have bheen taken
by the Ministry to ascertain that in
filling up the posts in the various cate-
gories of services under Delhi Trans-
port Corporation, quota fixed for per-
sons belonging to Scheduled Castes

and Scheduled Tribes has been ful-
filled:

(b) what is the lists of category-
wise posts and number of posts which
are still unfilled; and

(c) the post-wise breakup of vacans
cies likely to be filled up by the

Bchedul Castes and Scheduled
Tribes?
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THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) (a) Yes. Sir. There
was a backlog in the recrunment of
Scheduled Caste ang Scheduled Tribe
candiates To clear this backlog, the
following steps have b2en toxen:—

(i) The Delhi Transpo:t Corpora-
tion has decided that in the matter of
recruitment/promotion to posts, in
which there is a backlog, henceforth
45 per cent of the vacancies be fil-
led in from amongst Scheduled Cas-
tes/Scheduled Tribeg candidates un-

til the backlog in each category is
cleared.

(ii) The Corporation hag agrec { to
relax the requiremen; in regard to
length of experience hy one year in
each category in favour of Schedul-
ed Castes/Scheduled Tribes till the
backlog in that post/category is
¢ieared.

(iii) Applications -xclusively from
Scheduleq Castes/Sche:duled Tribes
candidates have been invited through
i vertisements and also by sending
raquisitiong to the Employment Ex-
changes to enable the Corporation to
ippoini 45 per cant candidites be-
longing to Scheduled Casles/S¢he-
culed Tribes in accorlance with (i)
cbove.

(b)ang ¢). The in‘ormation requir-
ed is glven in Annexurss ‘A’ and ‘B’
respectively. [Placed in Library. See
No. LT-1891/78].

Crisis fn Photographic Trade

138, SHRI SHANKER SINHJII VA-
GHELA: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether it is a fact that the
photographic trade is passing through
a crisig following an acute shortage of
film rolls and cameras; and

(b) the efforts made to meet the
shortage of film rolls and cameras?

MARCH 22, 1078
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARL
ABHA MAITI): \a) and (b). Roll
Films: As against the estimated de-
mand of 140.5 lakhs roll films dur.ng
1877-78. Hindustan Photo Films have
manufactured 93.2 lakh rolls upto the
end of February 1978 and would Le
producing 105.0 laki: rolls by the erd
of March 1978, Tne balance of 5.5
lakh rolls has been allowed to be .m=
ported, There has been gome iempo-
porary shortage due to delay in the
arrival of imports.

Cameras: Impor: cf box cameras is
presently banned. All other types of
camerag are allowed to he imported by
professional photographera,'»ludios ele
Keeping in view the need for manufac-
turing quality camerag both for ama-
teur and professional as also for va-
rious agencieg like Defence, Police,
Research Labora'~ries ete., the Gov=
ernment have retently approved the
scheme of M/s. Nationa) Instruments
Limited, Calcutta, for the manufac-
ture of 65,000 Nos. per annum of 35mm
lenge Shutter Cimeras and 3.000 Nos.
per annum of Sing! . Lenge Refract 35
mm cameras. Technical Collaboration
has also bemn approved by the Gov-
ernment with M/r, Regula Werk of
West Germany Production of 35 mm
Lense Shutter Camerag has since com-
menced aud produclion of rther type
will folloy, shortly,

Recognitien of Unlons Working among
Seamen

3088. SHRY SIVAJI PATNAIK: Wilt
the Minister of SHIFPING AND
TRANSPORT be pleased to state:

(a) whether Government have
received a scheme from the Lahour
Ministry 1o recognise the Unions work-
ing among seamen;

(b) if so, the details of the propo-
sals;

(e) whether Government are con-
sidering the granting of recognition to
the Unions of Seamen through secret
ballot; ang

(d) # not, the reasons thereof?
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CHARGE OF THE MINISTRY OF
SHIPFPING AND TRANSPORT (SHRI
CHAND RAM): (a) No, Sir.

(b) to (d). Do mot arise,

Setting up of Paper Industry in Paurl
Garhwal

3080. SHRI JAGANNATH SHAR-
MA: Will the Minister of INDUSTRY
be pleased to state:

(a) whether Government aie aware
that there is large quanuty of raw
malerial in the hilly district of U.P.
for manufacturmg of paper,

(b) whether Government prapose to
involve scientists for preparation of
piojeet reports, erection of plants,
recearch programmes and tor manu-
facture of paper in that area and

(c) whether Government have
selected some sites for setting up of
this type of project in the District of
Pawi Garhwal?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITD: (a)
and (b). Government have approved
some proposals from private entre-
pieneurs for the setting up of paper/
pulp prozects based on the raw mate-
rial resources of the hill districts of
Uttar Pradesh. Qualified technical
peisonnel would, no doubt, be involy-
ed in the preparation of detailed pro-
ject reports, erection of plants and
other related activities. With the
asmstance of the U.N.D.P., Govern-
ment are also setting up sophisticated
laboratory facilities and pllot plants
at Dehra Dun and Saharanpur under
a8 project for the ‘Exploration and
identification of alternative raw mate-
rials for the manufacture of paper
and newsprint’,

(¢) Nu, Sir.
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Sanction of Bridges for Orissa

3998. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) the bridges sanctioned by this
‘Ministry under Inter-state and Econo-
mic importance and Central Road
Reserve Fund in the year 1077-78 Tor
the State of Orissa;

(b) money sanctioned and released
for these roads and bridges and utilised
the fund by that State so far;
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(c) money spent by that State on
Vansadhara bridge near Gunupur,
Koraput; and

(d) progress and programmes of
Vansadhara bridge by the State and
the Centre?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPFING AND TRANSPORT (SHRI
CHAND RAM): (a) to (d). No bridges
were ganctioned by Govt. of India
under the Central Aid Programme of
State Roads of Inter-State or Econo-
mic Importance and from Central
Road Fundin 1877-78 in Orissa, How-
ever, in January 1977, Central Loan
Assistance was approved for the fol-
lowing two bridges in Orissa'—

Name of bridge Loan approved

(Rs lakhs)
(1) Baitarani bridge on
Anandpur-Bhadrak
Road. 90.00
(2) Vansadhara bridge
on State Highway
No. 4. 108.00

Fstimate for (1) has to be sanction-
ed by the State Govt. since the csti-
mated cost is less than Rs. one crore,
and States have been empowered to
sanction estimates upto Rs. 1 crore.
As for (2). the State Govt. expect to
finalise a detailed estimate for sanc-
tion soon after the survey and investi-
gation has been completed and designs
are finalised.

Smuggling of Coal from Delhi to
Neighbouring States

3994 SHRI YADVENDRA DUTT:
SHRI SAUGATA ROY:

Will the Minister of ENERGY be
pleased to state:

(a) whether his attention has been
drawn to the news-item in Hindustan
Times dated 4th March, 1978, that coal
is being smuggled out of Delhi to the
neighbouring States like Haryana and
others and is selling at double the
price’ at which it is sold in Delhi; and
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(b) if so, what action Government
propose to take against this smuggling
activities and creation of artificial
scareity?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (&)
Yes, Bir.

(b) Under the provisions of the
Delhi Coal Control Order the import
af coal into Delhi and export of coal
from Delhi can be done in accordance
with a permit issued by the Delhi
Admunstration. The Delhi Adminis-
tration takes the necessary steps to
enforce the provisions of the Delhi
Coal Control Order. Coal India Limi-
ted have made wide publicity of the
easy availebility of coal, as a cesult
of which the artificlal scarcity s ex-
pected to be removed.

Export Cargo
3995. SHRI VIJAY KUMAR MAL-
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Madras, last year and what estimated
percentage of India's annual exports
are presently transported from inland
centres to ports by rail;

(b) what were these figures in the
last year of the first and the Third
Five Year Plans respectively; and

(¢) what measures have been taken
since the end of the Third Five Year
Plan to ensure the smooth flow of
cargo traffic to ports?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a)

Port No. of Estimated

loadsof of anoual

cxpart exports

raitvay 7 fromiatand

[} centres

HOTRA: Will the Minister of SHIP- b S
PING AND TRANSPORT be pleased
to state:
Calcutta 70,000 579
(a) what is the number of wagon Bombm
loads of export cargo that was hand- % 49,086 0
led by the railway systems at the Madras 1,08,987 75'8
major ports of Calcutta, Bombay, e
(bl
Last year of 1+t plan Last year of ged five year
Plan
No of Estimated No of  Estimated
o loads of of annual loadsof ©of anaasd
export . cxporls cxport
ransported cargo t ed
d irom inland handled I‘rr:mm?:ﬁnd
by :::lr\::y c:'tr:bt: by Railway centres to
Rail e Railh
Caleutta . e .. 1,46,000 73°6 1,38,000 696
Bombay + « « .+ . 28,239 g0 *34,023 ;-0
Madras . . . . . Not availmble 71°2 265,623 B34
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(c) The following steps have heen
taken by the Railways to ensure
speedy movement of cargo traffic:—

(1) Bulk exports such as Iron ore
are moved in train loads in close
circuits. Instances are Kirindul-
Vizag, Barajamda-Paradip, Bara-
jamda-Haldia and Hospet-Madras
streams.

(ii) Close co-ordination is main-
tained with the ports to ensure
movement of this bulk export cargo
inciuding coal so that loading and
movement suits the shipping re-
quircment.

(i) All export traffic are Ziven
a higher priority for movement and
are generally exempted from the
purview of operational restrictions,
if any.

Manofacture of Mass Consumptian
Goods in Small Scale Sector

3006. SHRI SHANKER SINHJI
VAGHELA. Will the Minister of
INDUSTRY be pleased to state.

(a) whether Government have
adopted g policy to encourage the
manufacture of mass consumption
goods in the amall scale sector;

(b) whether there is any proposal
to ask the big houses presently manu-
facturing mass consumption goods to
diversify into capital intensive core
#ector industries;

(c) the particulars of items of mass
consumption proposed to be manufac-
tured in the small scale sector; and

(d) the reaction of big houses to
this and when the proposal is likely
to be implemented?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KEUMARI ABHA MAITI): (a) and
(e). Yes, Sir A list containing 504
reserved ilems for small scale seclor
was placed on the Table of the House
on 23-12-1977 when the new Indus-
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tria] Policy was announced in the
Parliament,

(b) and (d). There is ng such pro-
posal at present.

Supply of Gas Turbines to Maha-
rashtra Electricity Board

RAMAMUR'IHY:
ENERGY be

3997. SHR1 K.
‘Will  the Minister of
pleased to state:

(a) whether it is a fact that there is
delay in taking a decision about the
supply of gas turbines to the Maha-
rashtra State Electricity Board;

(b) whether this would lead to
wastage of huge quantity of gas to be
derived from Bombay High; and

(c) if so, the steps proposed to ULe
taken to expedite the processes of
decision-making?

THE MINISTER OF ENERGY
(SHR P. RAMACHANDRAN): (a)
.While the proposal of the Maharash-
tra Government to instal gas turbines
had been approved for implementation
examination of the various offers re-
ceived in response to tender invita-
tions took some time. Meanwhile the
Maharashtra State Electricity Board
decided to review their earlier pro-
posal for installlng four units of &0
MW each in view of the likely pollu-
tion hazards from these turbines,

(b) A pipeline 1s being laid to
transport gas froni Bombay High and
this is likely {o be completed by May
1978. Government attaches the
highest priority to the use of gas s
feed stock for the manufacture of fer-
tilizers. The quantum of gas avail-
able from Bomhay High would Le
adequate to meet th. reguirements of
Trombay Ferlilizer Unitc of Fertilizor
Corporation of India and two new
large sized fertilizer projects. Supply
of gag for power genersiion is being
considered only as an irterim men-
sure till sucrh time as farilities for
use of gas by the Trombay units of
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the Fertilizer Corporation of India are
created and two ncw [lertilizer projecty
are established,

(c) The Maharashtra  Government
are proposing to  review the prcject
repor{ to insta] only two, instead of
fair units of 80 MW to mutigate like-
ly pollution hazards, and to arrange
for necessary funag for the project,

Survey of Ghaslabad and Buland-
shahar Distis. ag Agro-Indusirial
Area

3008 SHR!I MOHAN LAI. PIPIL:
Will the Munster of INDUSTRY be
pleated to state:

(a) whether the trans-Yamuna area
within the Districts of Ghaziabad and
Bulandshahar in U.P. is ideally suited
for being developed as an agrc-indus-
trial area;

(b) whether it is proposad to carry
out a survey of this area with this
end in view, and if so, the time by
which the said survey will be carried
out; and

(c) the nature of industries propos-
ed to be set up?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI): (a)
Yes, Sir. The techno-economic sur-
veys indicated that the trens-Yamuna
arca is suitable for being developed
as Agro-Industrial area.

(b) No, Sir, There s no proposal
with the Stale Covernment to carry
out survey of the area, as techno-eco-
nomic surveys have already been got
conducted for Meerut (which included
Ghaziabad) and Bulandshahar  dis-
tricts.

(¢) The industrieg being encourag-
ed on the basis of sucveys are Agro
based, Engineering, consumer goods
and demand base inustries.

CHAITRA 1, 1800 (SAKA)
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Brand name of Wills Cigarette “From
the House of Wills A Super Star I»
Born™

3999, SHRI OM PRAKASH TYAGL
WIill the Minister of INDUSTRY "e
pleased to state:

(a) whether Government are aware
that according to the advertisement
appeared in the Illustrated Weekly of
15th January, 1978 the proprielor of
the Super Star Cigaretts company in
order to exploit the brand name of
Wills Cigarette or to cheat the inno-
cent Indian public has put the adver-
tisement as “From the House of
Wills a Super Star is Born”; and

(b) if so, what action Government
are taking against this xind of ex-
ploitations and cheating in the name
of International Brand name?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI): (a)
and (b). The Government is aware
that ITC Ltd. has “rought out the ad-
vertisement which has appeared in
somg issues of the Illusirated Weekly
of India, The trademark “Wills" be-
longs to the ITC Ltd. and the opplica~
tion for registration of trademark
‘Wills Super Star' has been accepted
for registration under the Trade and
Merchandise Marks Act. The provi-
sions of the Foreign Exchange Regu-
lation Act, 1973 are ivoked in relation
to the use of international brand
name only in caseg where some con-
sideration for ity use is involved. In
view of these considerations, there
seems to be no violation of the pro-
visions of the law.

Setting up of Atomic Power Station in
Ferosepur Fasilka

4000. SHRI MOHINDER SINGH
SAYIAN WALA: Will the Minister of
ATOMIC ENERGY be pleased to state:

(a) whether there are proposals
under consideration to set up an
atomic power station in Ferozepur-
Fazilka region taking into account the
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development of the border area and
starting of new industrieg there;

(b) if so, the nature of proposals;
and

(c) if not, whether he will consider
such an important matter keeping in
view the industrial backwardness of
the area?

THE PRIME MINISTER
MORARJI DESAI):

(b) Does not arise,

{c) The planming of nuclear power
plants has to be coordinated with other
projects for generating power, In  the
light of such coordination in (ke Nor-
thern Region of which Punjab forms
a part, Government have ulready set
up the Rajasthan Atomic Power Sta-
tion and work on the establizhmen{ of
the Nuclear Power Plant at Narora 13
in progress. The need (f g third nu-
clear power plant .n the rcgion has
not yet been established,

(SHRI
(a) No, Sir.

Generation of power In Madhya
Pradesh

4001, SHR] MADHAVRAO SCIND-
IA: Will the Minister of ENERGY be
pleased tp state:

(a) whether Madhya Pradesh being
richest with minerals have not
achieveg desired results n economic
field in the absence of adequate
power;

(b) if so, the steps that were taken
or proposed to be taken with regatd
to generation of more power in the
“State;

(c) whether plan allocation in this
regard were sufficient; and

(d) if not, the facts thereof?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
The present status gof development of
the economy of Madhya Pradesh can-
not be attributed only to ahsence of
adequate power.

(b) to (d). The installed generating
capacily in the Madhya Pradesh State
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has been increased progressively to
about 1015 MW at present. The fol-
lowing power generation projects gre
under construction/have been recent-
ly sanctioned to augment the power
avarlability in the State:—

(1) Amarkantak Thermal Exten-
sion (Umit IIl—1 X 120 MW.

(ii) Satpura Umit 6 & 7—2 X 200
MW.

(ii1) Satpura Thermal Extension
Umts 8 & 9—1 x 210 MW.

(1v) Korba East
120 MW.

(v) Korba West Thermal—2 X
210. MW.

(v1y Pench Hydro (M.P's share)
—106 MW.

Thermal—1 X

These projects are scheduled to be
completed progressively in the next
five year plan period. In addition,
Government has approved the first
stage of the Korba Super Thermal
Power Project in the Central Sector
with an installation of 110 A henefit
of 400 MW 1s expected from this
project by 1982-83 A share in the
benefits from this project will be
available to M.P. State. Adequate
funds are being provided in the Plan
to enable completion of the wvarious
projects within the scheduled time-
frame of each project.
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Mechanisation in Coir Industry

4003. SHRI C. K. CHANDRAPPAN:
Will the Minister of INDUSTRY be
pleased to state: .

(a) whether the Government are
aware of the fact that all the trade
uniong working in eoir indusiry are
against the Government’s poliey of
mechanisation in coir industry;

(b) if so, to what extent Govern-
ment are prepared to meet the grie-
vances of the workers who might
face mass unemployment as a result
of mechanisation;

(¢) to what extent Government
have gone with its new scheme of
mechanisation and to whom licences
have beep issued to set up coir
factory;

(d) whethey Kerala Govarnment
have strong reservation about  this
policy of the Central Government.
and

(e} what 15 the position of the Coir
Board on this matter?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI). (a) o
(e). The policy 1n respeet of mecha~
nisation so far has been to allow
mechanisation on  selective basis
depending upon the merits of eauch
case.  Recently representations have
been received from various interests
on the question of mechanised manu-
facture of coir products, seeking to
create an impression that g ‘‘recent”
action of Govt, to issue a licence for
mechanigation in the coir industry
poses a threat top g very large number
of workers in the I'ndustry. 'The
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factual position is that a firm_
was ~ issued with a licence gs far
back as 1973 for import of machinery
for manufacture of coir products,
subjeci to an export obligation
of 75 per cent of its production.
Recently on receipt of representations
from the Government of Kerala and
others, the case was reviewed and, in
order to ensure that .there is no
chance of such licensing having an
impact on domestic production, the
export obligation was increased to 100
per cent of it production.

2. The mats and matting weaving
sector of the industry employs
about 20,000 workers, of whom only
about 1,750 are engaged in the “Creel
mat"” wvarlety. Since more than 50
per cent of the mats made are for
domestic market, the number of
workers affected—if at all—will be
only a handful.

3. The whole question of mecha-
nisation is presently under review to
determine what impact, if any, this
will have on employment in the non-
mechanised sector and Government
will take a final decision after taking
all relevant aspects into considerafion.

Project-wise allocation under sub-
Plan for Triba] Development in Orissa

4004. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of HOME AF-
FAIRS be pleased to gtale:

(a) the amount earmarked for the
LT.D.Ps,, project-wise, by Govern-
ment of Orissa in the year 1977-T8
including Tribal Development Agen-
cies under sub-Plan;

(b) the assistance provided by Cen-
tral Government for these projects;

(c) the amount spent in administra-
tion to implemenf the schemes, pro-
ject-wise;

(d) the amount spent on develop-
ment of the tribal areas; and
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(e) whether the State and {entral
assistance was fully utilised by the
State without diverting the money?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) ang (b). A statement showing
the amounts imitially allocated for the
ITDPs gnd TDAs from the State Plan
and the allocations from Special Cen-
tral Assistance during 1977-78 is an-
nexed.

(c) to (e). The amounts spent on
the administration and development
in the ITDPs will be known only
after the close of the financial year.
The State Government have intimat-
ed that no diversion of funds from
sub-plan to non-sub plan area has
been reporied vet,

Statement
Oullays initially earmarked for the 19 ITDPs
and 4 TDAs jfrom Siate Plan end
ial central assisiarce allocated
to them for the year 1977-78"

(Rs’ in lakhs)

Sl Name of the State Special

No. ITDP/TDA Plan  Central
Amistance

T 2 3 4

ITDP

1 Koraput 160°20 4845
2 Nowrangpur 149°03 52 8o
3 Jeypore . ¢ 833°24 ju it
4 Malkangiri . 72°23 4174
5 Rayagada - 8573 2607
6 Baripada 155°56 5816
7 Karanjia . . 7371 29°Bo
8 Kaptipada . 232°37 19°22
9 Rairangpur 240°49 37 45

10 Sundargarh . 184 20 20°'52
11 Panposh . . 79°47 23°75
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1 2 3 4
12 Bonai . 6o'go '3
13 Keonjhar . . 46°38 a1-58
14" Champua . . 49 B6 19°39
15 Kuchinda . 45°23 a4'87
16 Nilgiri . . 27°31 13-64
17 Th- Rampur 140 73 50 By
18  Phulbani . 10818 19°48
19 G. Udayagiri . 6905 29' 14

T°D.A.
20 Baliguda . . 47°73 1875
a1 Parlakhemundi . 4732 LERE
22 Gunupur . . 8987 5'53

Bhuyanpir and

Juangpir 22331 577
ToTaL *2838-43  6G96-12
Reserve 121°RB
75800

*Includin

%cl.ump Provision of Rs. 108
lakhs under the sector communications an
Settlement operations.

Allocation for Triba] sub-Plan areas in

Orissa
4005. SHR1 GIRIDHAR GOMAN-
GO: Will the Minister of HOME

AFFAIRS be pleased to state:

(a) the departments which earmark.
ed money for the tribal sub-Plan
areag in the year 1977-78 and 1978-79
of the Government of Orissa;

(b) whether the big industrial esta-
blishments, major projects in these
areap comes under the sub-Plan cri-
teria;

(e) how many of them are really
meant for the economic upliftment
of the tribals and the backward areas
of the project areas; and

(d) the guidelines issued by his
Ministry regarding the allocation in
thig regard?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR! DHANIK LAL MANDAL:
(a) Al] development departments have
earmarked the outlays for tribal sub-
plan areas in Orissa in the years
1977-78 and 1078-79.

(b) to (d). Major projects benefit-
ing the entire State are not debitable
to tribal  sub-plans, However, in
some States credit is taken for propor-
tional benefits accrulng from certain
major projects as well while comput-
ing the total outlays for tribal sub-
plan, The projects which may be
located within the tribal areas but
whose benefits accrue to non-tribal
areas are not taken credit of in the
sub-plan merely on consideration of
location.

Benefit received by Leather fndustries
forR & D

4006. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of INDUS-
TRY be pleased io state:

(a) how many large and amal] units
in the engineering, readymade gar-
ments and leather manufacturing (in-
cluding footwear) industries are recei.
ving benefit from Reseach and Deve-
lopment Centres in the private or pub-
lie sector;

(b) what are the names of public
or private sector R & D Centres in
these mndustries and how are these
Ceniies financed;

(c) are there any R & D Centres
specially catering to the needs of these
industries in the small scale sector as
well as the large industries; and

(d) what is the estimated number
of R & D workers in India's industrial
sector and what jg the share of these
three industries in the total number
of R & D workers?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI): (a) to (c).
A large number of industries in the
public and private sector have their
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in-house R & D facilities. Besides,
there are several National Labora-
torieg under the Council of Scientific
& Industrial Research engaged in
Research & Development work. The
assistance rendered by the Central
Leather Research Institute, Madras
and Central Mechanical Engineering
Research Institute, Durgapur, during
1877, is indicated below:—

Leather Industry

(Assistance rendered by Centra] Lea-
ther Research Institute)

No, of Parties
(a) Processes released 5

(b) Sponsored work undertaken 4

(c) Projects/feasibility reports
given 18

(d) Demonstration extension
and advisory service
provided 125

(e) Enguiries altended 1800
Engineering Industry

(Assistance rendered by Central Me-
chanical Engineering Research Insti-
tute)

No. of Parties

(a) Processes release 4
(b) Sponsored work undertaken 18
(¢) Consultancy service given 18
(d) Enquirieg attended 375

These institutions are financed by the
Council of Scientific & Industrial Re-
search from the Central Government
grants and cater to large. medium and
small jndustries alike, The National
Research Development Corporation of
India of the Department of Science &
Technology publicises the processes
which have been made available to
the industries through them.

(d) The total number of R.&D.
personnel in the industrial gector as
on 1-4-76 is about 14,000 out of which
about 8,000 personnel are employed in
the three types of industries mention-
ed in the question.
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Froduction of Laundry, Tollet Soap,
Tooth Paste, Matches and Shoes

4007 SHRI VIJAY KUMAR MAL-
HOTRA Will the Minuster of INDUS-
TRY be pleased to state-

(a) what was the total produclion of
laundry and toilet soap, tooth paste,
matches and shoes in the country and
what 1s the share of small industres
in their production during the last three
Yea1s,

(b) what are t4e names of owners
of large umts manufacturing matches
and shoes in the country,

(c) what are the annual production
firures m respect of each large indus-
try manufacturing soap, tooth paste
(a= provided 1n answer to Unstarred
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Question No 345 dated 22-2-78) and,
shoes and tooth paste for the last three
years and what are their percentage
shares in total Indian production of
thege items, and

(d) what is the number of workars
employed and total capital employed
(debt as well as equity) in each of
these large industries and what are
comparable figures for an average unit
manufacturing these items in the gmall
scale sector?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI) (a) The
total production of laundry and toilet
soap, tooth paste, matches and shoes
in the countrv in respect of the orga-
nised sector 15 as under —

Lt 1975 1976 77
[tonnts)
{v) Laundrv and Totkel soap 270 0Bz 2 gk 202 1
(u) 1 woth paste 4130 6,016 U.412
() Matches (Million 3734 LL T8 ya1%
Boxes)
o Sho s ather rubber and ¢ iy ) (Million 55 57 55 67 57 12
pairs)

The production figures in respect
of small scale industries are not mamn
ta ned Their share of production in

the country cannot therefore, be
worked out
(by A statement (Annexuie I

8t owing the namres of gwners of large
umits  manufacturing matches and
shoes in the countiy 15 laid on the
Tanlc ot the Housc [Placed in Laib-
rurlf See No LT-1892/78)

fc) A  statement  (Annexure-II)
showing the annual production figures
in 1espect ol each large industries
manufacturing soap~ tooth paste
shoes and matches (inst=ad of tooth
paste 45 mentioned in the question),
18 laid on the Table of the House
[Placey i Library See No LT-1892%
78]

(d) The information sought for in
the question 13 nol maintaned by the
Government

Annual Siatistics of Small Seale
Industries

4008 SHR] VIJAY KUMAR MAL-
HOTRA Will the Minister of INDUS-
TRY be pleased to state what 35 the
plesent system of collecting annual
statistics 1egarding small umits as
compared to the «vstem adopted in
case of PGTO umts?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITD In the
case of the units registered with
DGTD, monthly production statis-
tics are mailled by the units to
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DATD. Anpual totals are obfained
#rom monthly statisties. The small
scale factory units are covered under
the Annual Survey of Indusiries of
the Department of Statistics, Govern-
ment of India, either on census or
sample basis depending on the num-
ber of workers employed in the units,

Non-factory units and factory units
sre registered with the State Directo-
rates of Industries on voluntary basis.
All these registered units are required
to furnish annual returns in respect
of basic statistics. The States are
malking efforty for ensuring flow of
annual statistics from small scale
units but they have not been able to
make any headway due to absence
of data collecting staff. A system of
collection of monthly data from a
sall gample of amall scale industry
units by Small Industries Develop-
ment Organisation was introduced in
1976 to com.pile an Index of production
in the small scale sector, To improve
the quality of the index, the size of
the sample ig requireq to be enlarged.
In order to fill in the gaps in statistics
the State Directorates of Industries
are being strengthened with staff to
accelerate the flow of annual produc-
tion returns and undertske a survey
in 1978 ang 1979 to update the data
collected during the census of small
scalg industries conducted in 1973-74.

Demarcation of Road in Shahdara,
Delhi

4009, SHRI RAM DHARI SHASTRI
‘Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it i{s a fact that during
the period of Emergency (1075-76)
Road No. 65 in Shahdara was demar-
cated and passed with a view to de-
molish certain colonies;

(b) if s0o, whether the present Gov-
ermnment has given up this Scheme or
is following the erstwhile Policy of
earlier Government;

(c) whether Government propose to
divert this road to the acquired land
4230 1L8S-17.
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nearby to minimise the losz to the
families; and

(d) if not, reagons thereof?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) to (d).
Road No, 65 was approved by the
DDA, in December, 1976. But it
doeg not appear to have been demar-
cated and passed with any particular
motive as the approval to the plign-
ment of this road is based on a
drawing of the Town' and Country
Planning Organisation dated 20-5-1974
which is prior to the declaration of
Emergency.

This Scheme has not been given up
and the construetion of the portion of
the road from G.T. road to itg junction
:rhuhd!!nd No. 66 is already going

ead.

There is also no proposal for any
diversion. The approved alignment
has been adopted to avoid inconven-
ient curves in the road which iy a
Master Plan Road.

Frojects for Production of Additional
Electricity in Sixth Plan

4010. SHRI PARMANAND GOVIND..
JIWALA: Will the Minister of
ENERGY be pleased to state:

(a) whether the Central Electricity
Board and the Department of Eaergy
bave prepared any projects for the
production of additional electricity to
be included in the Sixth Plan;

(b) it so, the details of the pro-
jects;

(c) whether any schemes for M. P.
bas been included in the schemes
proposed to be included in the Sixth

(d) whether the MP. Electricity
Board hay forwarded any schemes to
the Central Electricity Board: and

(e) if s0, whether the M. P. Elec-
tricily Board hag been permitted to
proceed with the schemey
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THE MINISTER OF ENERGY
(SHR1 P RAMACHANDRAN) (a)
and (b) A power programme had
been drawn up for consideration for
inclugion m the 5-year Plan 1878—83
The details of projects included m
the programme for likely benefits
during 1978—B3 are given in State-
ment-I  Jaxd on the Table of the
House [Placed tn Library See No
LT-18083/78].

(¢) Yes Sur
(d) Yes Sir

(e) The following projects of MP
have been =anctioned recently for
benefits during 1978—83 —

(1) horba East Thermal Proi.ct
—120 MW

{n) Korba West Thermal Project
—420 MW

() Satpura Thermal
Extension (8th & 9th unmts)
—420 MW

Project

Licences given o run Powerlooms

4011 SHRI PARMANAND
GOVINDJIWALA Will the Minister
of INDUSTRY be pleased to statc

(a) how many peimitg to run the
powerlooms were given during the
period of Fouwith Plan State-wise

(b) 18 1t not g fact that no new per=-
mits were given duning the Fifth Plan,

(e) 18 1t not a fact that on the assu-
1ance of the officets of co-operative
department of M P large number of
applications were given to the Textile
Commissioner for grant of new per-
mits and the necessary fees wag de-
posited through treasury challans,

(d) 15 1t not also a fact that during
the pertod of emergency large num-
ber of applicants were forced to with-
draw the applications on the ground
that the applicant does not intend to
instal the powerloom and
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(@) if s0, whether the Government
will hence steps to provide new per-
mts to such applicants?

THE MINISTER OF STATE IN
THE MINISTRY GF INDUSTRY
(KUMARI ABHA MAIT) (a)
A statement indicating the number of
powerlooms allotted during the
Fourth Five Year Plan 1s placed on
the Table of the House

tb) Yes, Sir

(¢) Powerloom Bunkar Sewa Sangh
Burhanpur had sent 33 applications
along with the deposuts for installa-
tio1 of 64 powerlooms As the quota
for MP had been exhausted these

applications could not be processed
further Necessary fees will be
refunded on receipt of the refund

claims from the applicants

(d) We have no information gf any
applicants having been forced to
withdraw applications on the ground
that they di¢ not intend to nstall the
powerleoms

(e) Does not arise

Statement shorine the nunler of pooveriooms
allotted agam 1 the yh Plan () ota

N T

5 o i Funs
all e |

1 2 k]
1 Uttw Pralsh 32,
2 AndhriPralel 12 400
y kol [BEL
4 Mywe 4 300
s TmlNadg 12 500
6 P ndacherry hon
Gujarat 7 200
8 Rajwthan 3 450
9 Went Bengal 6,000
1o Bihar 7 M
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1 2 3
15, Amsam . N 10250
12. Orima 5 . . 4,250
13. Maharashtra - . 7,300
14. Madhya Pradesh . . 4,700
15, Delhi . ¥ . 500
16. Punjab ' . N 2,150
17. Himachal Pradesh " Goo
18. Jammu & Kashmir . 1,800
1g9. Tripura ; . . 800
0. Manipur . . . I,500
21. Goa, Daman & Diu . 100
22. Dadra & Nagar Havelr | 250
23 Hanama . . . 1,400
24 Chandigarh . ' 8 50
25 “agaland . . . 1,000
26, Nefa e v s 50
27, Andwnan & Nicobar " 100
28 Laceadive & Minmicoy . 50

- Toru . . r.m.qn;

Collection of Funds from the Cadets

4012, SHRI K. T. KOSALRAM: Will
the Mmister of DEFENCE be pleased
to state:

(a) whether it 1s g fact that funds
are collected by DG NCC from the
cadets; and

(b) if so, whether Government pro-
pose to stop such collections/contribu-
tions from the cadets?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b) Only a nominal contribution of
Re. 1/- per annum is collected from
the cadety, part-time officers and
JCOs,NCOs serving in the National
Cadet Corps, for the Regimental
Fund. The commissioned officers serv-
ing in the National Cadet Corps also
contribute to this Fund at the rate of
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Rs. 2/- per annum in the case of offi-
cers upto the rank of Colonel and Rs.
4/- per annum in case of officers of the
rank of Brigadier and higher. The
collections for the Regimental Fund
are intended to be spent mainly on
welfare, recreational and gports needs
and betterment of the National Cadet
Corps activities, It is, therefore, not
proposed to stop the contributions to
this Fund.
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Delay of payments by CCI

4014. SHRI OM PRAKASH TYAGI:
Will the Minister of INDUSTRY be
pleased to state:

(a) is it correct that the Cotton Cor-
poration of India is buying only 50
to 70 per cent of the arrivals;

(b) is it a fact that the gellers com-
plaint of delay of payments which
extend up to three weeks; and

(c) if 8o, what steps are being taken
to remove all these difficulties?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI): (a)
The Cotton Corporation of India is
purchasing kapas at market rates in
various Mandies to meet a part of
the requirements of National Textile
Corporution subsidiaries, Therefore,
its purchase operations are restricted
to the specific indents placed by
National Textile Corporation subsi-
dlaries.

(b) and (¢). The Cotton Corpora-
tion of India tries to ensure that pay-
ments for kapas purchased from cotton
growers are made within a week's
time after tendering kapas.

Transfer of Offices of Coal India Lid.
from Calcuttyg

4015. SHRI M. RAM GOPAL RED-
DY:

SHRI SAUGATA ROY;
SHR! JYOTIRMOY BOSU:

Will the Minister of ENERGY be
pleased to state:

(a) whether the coal mine Officers
have resented the transfer move from
Calcutta offices of the Coal India Ltd.;
and

(b) if so, the reaction of Govern-
ment thereto?
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THE MINISTER OF ENERGY
(BHRI P. RAMACHANDRAN): (a)
Yes Bir.

(b) A review of the present work-
load in the officers of Coal India Limi-
ted and its subsidiaries located in
Calcuita shows that prime facic the
number of employees in these offices
is in excess of the requirements. The
transfer of staff outside Calcutta will,
however, be effected gradually and in
such a manner as not to cause undue
difficulties to the persons concerned.

e Jdt oy e gt
g
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wgre ¥ JAT ¥ gt w0 ¥ fon
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Small and Cottage Industries in
Ladakh

4013 SHRIMATI PARVATI DEVI:
‘Will the Minister of INDUSTRY be
plensed to state the steps Government
propuse to take to encourage small
scale and cottage industries in
Ladakh like wool tweed, woollen
blankets, brassware and making of
local ornaments?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI): Apart from
traiming facilitiea created by the State
Government in Ladakh, the All Tneia
Havndicrafts Board has started a train-
ing .cheme for woollen carpets in Leh

Development of Indusfry in Ladakh

4019. SHRIMATI PARVATI DEVI:
Will the Minister of INDUSTRY be
Pleased to state what steps are pro-
posed to develop industry in Ladakh?

THE MINISTER OF STATE IN
THE, MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI): The Gov-
ernment’s schemes for the develop-
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ment of village and small industvies,
which are generally set up I the
Private and Co-operative sector, are
mainly promotional. These include
schemnes for technical advice, training
facilities, financial assistance, supply
of raw material etc. An outlay of Rs.
7.t4¢ lakns has been proposed for the
year 1978-79 for the village and small
industries sector in the Ladakh
region, In order to attract private
investment in Ladakh, Ladakh has
bacn declared as an industrially back-
ward area to qualify for concessional
finance and the Central Scheme for
transport subsidy has also been ex-
tendeq to ii.

2. The Government have also been
trying to explore the mineral resour-
ces of Ladakh as these can contribute
to the development of industry in
this region. The State Department
of Cieology and Mming has been car-
rying out prospecting and exploration
survey; for gold, chromite, nickel,
cobalt in Drass and Kargil areas in
the Ladakh region. The Jammu and
Kashmir Minerals Limited are engag-
ed in extraction and refining of Po-
tash, Borax and Sulphur from the
hot springs of the Pugga Valley in
Ladakh. The Geological Survey of
India has been carrying out survey
and mapping operations and aleo ex-
ploration of econemic mineral depo-
sits m the region of Ladakh Granite
Complex. The activities of the State
Department of Geology and Mining
and Geological Survey of India are
cxpected to contribute to the deve-
lopment of industry in Ladakh.

Import of Mutton Tallow

4020, SHRT AMARSINH V RATHA-
WA: Will the Minister of INDUSTRY
be pleasad tc state-

(a) whether it i; a fact that mutton
tallow is being used in India in the
manufacture of soap;

(b) if so, the details of qualities in
which it is being used and the names
of the companies and the brand names
of soaps in which jt is being used;
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(c) whether mutton tallow and
such other things are being in some
other articles and commgditieg also;

(d) if so, the names of the same;

(e) the gquantity and value of the
import of the same during the last 3
years and the names of the country
from where it is imported;

(f) whether there is demang from
the public and some organisations to
stop the import of the same; and

(g) if so, the details thereof and the
decizion of the Government thereto
and what would be the impact on
Price of soap and other articles if the
import of the same ig stopped?

THE MINISTER OF STATE 1IN

THE MINISTRY OF INDUSTRY
(KUMARI ABHA  MAITI): (a)
Yes, Sir.

(b) Tellow is not permitted to be
" imported by units in the organmised
sector for manufacture of goap in the
smal] scale sector, tallow is primarily
used in the manufacture of laundry
soap. There is a large number of

small scale units using tallow in the -

manufacture of laundry soap and
many of them sell their soaps without
specific "brand names. Information
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regarding the names of the companies
and their brand names is not readlly
available.

(c) and (d). Yes, Sir. Fatty acids
(ostearic, oleic acid ete.) and their
salts, greases, polishes, leather proces-
sing, textile industries etc.

(e) A statement showing the quan-
tity and value of tallow imported,
countrywise, during the years 1974-75,
1975-76 and 1976-77 is attached.

(f) and (g). Sometime back Sol-
Association of India
approached the Government to siop
imports of tallow in the interest of
development of rice brand oil indus-
try in the country. Due to the require-
ment of tallow in various other indus-
tries, stopping of imports of tallow
totally is not desirable. However,
import of tallow for the use of soap
manufaciured in the organised sector
has been banned by the Government.
Import of tzllow is permitted for the
soap units in the small scale sector
ang grease producing units. Prices of
soaps and cther articles are not rela-
table only to the import of mutton
tallow but are dependent on cost of
the aifferent inputs which vary from
time to time.

Statement,

Statement showing import of fats, unvendered of bovire cattle, sheep or goat ; tallow during the ;sar.f
E

197475 to 1976-77.

PFE
Value in Rs. lakhs
Qty. in thousands Kgs.

; e . RITC 1974-75 1975~"6 1976-77
S. Description of item/ Code ———————— e . -
No. country No. Qty. Value Qty Value Qty. Value
1.  Mutton tallow
Australia . . . 411-3201 1001 4808 188 6-33 2000  68-58
2. Fats, unrendered of bovine i o
cattle, sheep or goats, other ’
than mutton tallow 4113209
Australia 5406 149-61 22097 756+ 42
German, Federal Repubhc - . e . neg. 004
U.K. . N " . - - .. 5 o-88
U.S.A. . 46977 2075°51 .. .. 18677 661 44
-
Torar(z) .t * 46g77 207551 5406 149°61 40981  1438- %8
o

Norte :—Figures are provisional and subject to revision.
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Source: 1, Monthly Statistics of
the Foreign Trade of India, Vol. II
(Imports) published by the Direc-
torate General of Commercial In-
telligence and Statistics, Calcutta
for the years 1974-75 and 1975-76.

2. Advance data received in the
office of the Economic Adviser,
Ministry of Commerce, from the
office of the Director General of
Commercial Intelligence & Statis-
tics, Calcutta for 1976-77.

Electrification of Villages in Gujarat

402]1. SHRI AMARSINH V.
RATHAWA: Will the Minister of
ENERGY be pleased to state:

(a) the number and names of vil-
lages in Gujarat in each District
which have been electrifie so far;

(b) the namey and mumber of viL
lages proposed to be electrified during
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the current Five Year Plan under the
rural electrification gcheme; and

(c) how many villages and the
names of such villages which will
remain unelectrified in Gujarat sfter
gmemplmameamnwurm
lan?

THE MINISTER OF ENERGY
(SHRiI P, RAMACHANDRAN): (»)
There gre 18,275 villages in Gujarat,
7,828 villages were electrified as cn
31-12-1977. A statement giving Die-~
trict-wise details of the number of
villages clectrified is enclosed.

Information in regard to the names
of the villages electrified in each Dis-
trict is being collected and will be
laid on the Table of the House.

(b) It is proposed to electrify 1,200
villages in 1978-79.

(c) The programme for the period
namely 1978-70 to 1982-83 has not yet
been finalised,

Btatement

STATE : GUJARAT

VILLAGES ELECTRIFIED AS ON 31-12-1977

81.No. Districts TowN e

wil
1 2 3 *
1. Bultar (Valiad) . Bag 453
2. Surat 1,218 474
9. Dangs . . . . 3r1 33
4 Broach . . . . . " . 1,187 g61
5. Baroda (Vadodara) . . . s . . 1,679 725
6. Panchmahals i = . . . 1,903 208
7. Kaia . . . . . = G 957 738
8. Ahmedabad % @» s . v e s 674 429
9. Gandhinagar . . . . . . ™ 75
10 Sabarkantha . s P 1,386 562
1. Mahetana = . .
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3 4
12. Bapshantha f . . N 1,351 845
13. Kutch . . . . . . . . 900 sag
14. Rajkot 859 484
15 Surendra Nagar . N f 648 233
16 Bhavnagar . . . . . . . . 879 a8
17 Amreli . 595 333
18 Jamnagar . 706 8a1
19 Junagarh . . . 1,092 578

ToTarL

s 18,275 7,828

Figures as per 1971 census

Bniry Permit Sysiem Im Arunachal
Pradesh, Nagaland and Mizoram

4022, SHR1 ROBIN SEN: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government are aware
of the fict that there is a Entry per-
mut syst*m for the visitors in Aruna-
chal Pradesh, Nagaland and Mizoram;
and

(b) it so, whether Government pro-
pose to do away with the permit sys-
tem ‘for the visitors who intend to
wilt these States for sight seeing etc.?

THE MINISTER OF STATE IN
"THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
Yes, Bir.

(b) There is no such proposil

4833, SHRI ROBIN SEN: Will the
Minister of INDUSTRY be pleasad to
state:

Ceramic Workers Union, Burn and
Co.;

(b) whether the pay scale is vemy
poor and raise of amount is only 0.65
NP. on VDA in the Ranigan) Refrac-

tgrymdmamicmmm and
0.;

(c) whether the pay scale and VDA
in above industry is very low in com-
parison with other neighbouring in-
dustries in West Bengal;

(d) whether worker of Raniganj

Eroup of Refract and ceramic,
(Bum and Co.) wor are agitating
for the revision of pay scales and
VDA since last few years and no
action has yet been taken from the
management; end

(e) in view of the great resentment
amongst the workers, what positive
step Government are going to take to
m"ﬂ' the just demand of the wor-

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY

notice was not received by
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Government, but the Company raceiv-
ed such a nolice on 31st October, 1877,

(b) and (c). The pay scale of the
Raniganj Group of Workers is the
highest as ccmpared to other Refrac-
tory Units of West Bengal. The muni-
mum daily wage in this Unit is Rer
1.35 basie salary; Rs. 154 FDA, Iis,
0.77 ad-hoc DA Rs. 0.19 HRA and Rs,
5.85 VDA, thus making a total of Rs,
870,

fd) and (e*. There have been a
number of meetings between the Union
and the management. The comp-
any 1s unable to increase the wages
a: it continues to suffer losses ard
cann(t bear a further financial burden.
85 1t continues to suffer losses and
wage:r to 1ts workers among ine
refractory units of West Bengal. 1f is
also linding 1itself priced out by smil
refractory units who take full advan-
tage of the situation by paying low
wages and thus offer stiff competition
to Burn Standard Co. Ltd. Tripur-
tite talks :re under way between
management znd labour under the
good offices of Labour Minister of
West Bengal The West Bengal Gov
ernment has been requested to consi-
der setting up a Wage Board for (ne
refractory industry in West Benpal

Manufacture of Trawlers by Public
Sector Shipyards

4024. SHR! K. A. RAJAN:
SHRI P. K. KODIYAN:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether it 13 a fact that our
public sector shipyards can manufac-
ture trawlers with comparatively less
investment and at competitive costs
than the imports prices;

(b) if go, the details thereof; and

(c) whether Government have a
proposal under consideration to start
indigenous manufacture of trawlers?

MARCH 22, 1078

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). Public
Sector Shipyards have the capacity
to manufacture fishing trawlers even
without any additional investment.
However, indigenous costs will be
higher than import prices, For ins-
tance, a 23 metre Indigenous trawler
will coet aiound Rs. 48—51 lakhs
against the imported price of around
Rs. 41-45 lakhs.

{e) Yes, Sir.

Betting up of Endustries in Backward
Areas of Assam

4025. SMRI AFIMED HUSSAIN:
Will the Minister of INDUSTRY te
pleased 1o state:

(a) polity being followed by the
Government of Inda (ag well as by
the Planning Commission) to declare
the Districts and States as ‘Indus-
trially Backward’' for purposes of in-
centives for Industrial Growth;

(b) whether the policy is guided
by principles applicable all over the
country (in the matter of declaration
of districts ay industrially backward)
and certain peculiar conditions of
some States, particularly of Assam
are not being taken into account for
such declaration;

tey f pot, the reasons thereof;

(d) whether the Government of
Assam has requested the Centre to
declare the Districts of Sibsagar,
Dibrugarh, and Darang and Goalperg
and the State as a whole as Industria-
ly backward; and

(e) what sympathetic consideration
is being given to this proposal to
declare them Industrially backward

in view of the peculiar type of econdi-
tion of Assam?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMART ABHA MAITI)- (a) to (eM
In pursuance of the decisions of the



213  Written Answers

National Development Council Come-
mittee of State Chief Ministers, the
Planning Commission had set up in
1068, 2 Working Groups to make a
careful gtudy of the question qof re-
giunal  imblances. One of these
Groupg was to recommend the criteria
for identification of Backward /Areas
and the cther tor recommending Fis-
cal and Financial Incehtives for start-
tng industries in Backward Areas.
The Working Group on Identification
of Backward Arcag had inter alia
evolved a set of criteria for identifica-
tiun of mdusirially backward Statcs
on the bucis of which it had identi-
fiel such States (including Assam
Stute) and Unen Territories as back-
ward, The Working Group had also
recommended another set of criteria
for identification of mdustrially back-
ward districts to qualify for special
incentives for promotion of industries.

2. The 1eputts of these Working
Groups were considered by the N.D.C.
Committee at its meeting held in Sep-
tember, 1909, It had accepted the
recommendation of the Working
Group on Identification of Backward
Areas relating to the identification of
indastrially backward States and
Union Territories. As regards the
criteria for identification of mdustrial-
ly buckward districts, the Committee
had desired the Planning Commission
to settle it in consultation with the
financial institutions and the State
Governments In pursuance, a set of
enitema for identification of industrial-
1y backward districts was evolved in
consultation with the financial inatitu-
ticns and forwarded to the States and
Union Territories to be adopted as
‘guidelines’ for sending the proposals
about selection of districts alongwiih
the statistical data for these dislrirts,
On the basis of the proposals of the
States and Union Territories for
selection of these districts, 247 dis-
tricts have been selected so far, as
industrially backward to qualify for
concessional finance facilities from the
term-lending financial institutions.
Out of these, a specified number of
districts/areas) @ 6 districts§areas’
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frome each of the States identified us
industrially backward and 3 distrizts/
‘areas’ from each of the other States)
have been selected to qualify also for
the Central Scheme of Investment
Subsidy. Accordingly, 101 districts/
‘areas’ have been selected for the pur-
posc,

3. On the Lasis of the Assam Gov-
ernment's proposals, 7 out of 10 dis-
tricts of the State have been selected
as industrially backward te qually
for concessional finance facilities,
namely, Cachar, Goalpara, Kamrup,
Mikir Hills, North Cachar Hill, Now-
gong and New Lakhimpur. Out »f
these 7 cistricts, 6 districts (viz. Goal-
para, Mikir Hills, Kamrup Nowgong,
Cachar and New Lakhimpur) have
been selecied to qualify for the Cen-
tral Scheme of Investment Subsidy.

4, The Assam Government had some
time back proposed that the remain-
ing 3 districts of the State (viz. Sib-
sagar, Dibrugarh and Darang) may
also be selected as industrially back-
ward. The State Government have
been informed that on the basis of
the statistical data furnished by thew,
these districts do not qualify for
selection as industrially backward.

Legislation on Working of Political
Partles

4026. SHRI DURGA CHAND: Will
the Minister of HOME AFFAIRS be
pleased to gtate:

(a) whether there is any proposal
under Government's consideration to
bring legislation on the working of
political parties in the country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFALRS
(SHRI DHANIK LAL MANDAL):
(a) No such proposal is under consi.
deration at present though Govern.
ment are of the view that matters
concerning collection of funds by po-
litical parties, maintenance of ac-
counts in relation thereto and audit
and publication of such audited aec-
counts merit examination.

(b) Does not arise.



215 Written Answers MARCH 22, 1978

ofrww dmw ¥ wmt wr
gt

4027, &l gwR WR wgA@
AT T aA g AT D wOT WX
fF v geare & w17 afews A
W F9$T T Tw qF IGw & wia-
foar gdmafadt & it w9 a1w, o
aar fasralt w7 it i o q9d IQm
azwifaqd, afzq, @ ww et &
g wed & fag s v st
w1 Tt § mfe avx gail w wora
ar s ?

I dam ¥ e Wt
(podt st wmeft):  qfieey
more g Biga avy Tt § s
FawA &7 w% g AT et oF Y
AEATY WY WY qew ¥ W A
witrg Wi art a9, wiefrs wanfa,
oW, ¥V qTH W w47, TE-saner
efld, fege wfew & =it ofz &
RO P & | AT oA wyE
wwq ¥ fag whafos feant & faw
oot & dwhafafamn, 1948 &
wef gy ST & e ¥
wrafaa (ASIATT) FEATLS AHE
aferrag sv ¥ gfeww vy vy
adfr vk § famd wlear qex wow
¥ qereren ¥ Ivaew § |

s (fawrr war  fafaee)
wfafran ¥ ara 18 ®% & ey
wal & wfm A AN ¥ wiew aw
¥ WYofor Iuwd’ ¥ 259 ¥ g
¥ oy arr & wweqr ) oy W
ot Ifea wumT wrar @ ST Awfe
¥ wrawrs Har § w a7 & e
wriaré wranfr &1 ogr aw afis
wre g %7 geew § faeflw o
1977-78 & 3w (fawrg am
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fafrae) wfefrw e 1swwik
weftw S wear e o, werwar
W A @y AT fae
THENT T AW T9 X faur vy
)

w7 ywfeue foragmg
wraan Ws tfear fao w1 wmA
foar & famst uw wid ez oF Cwwt

qEIAAT A v @1 ywafgaw
forgem wroitvs wis g
fao & oframamu ¥ 72 vz @
fU T gwITUE ONED ¥ g6
faaT #2 40 80 O 297 ¥ praiE
ggrgar ¥ @Efa Y & 1w
wr wgraat fed ww % qF 37 gew
A O wmm e ol gy € 1 W
37 UFRY ¥ § wIWReA ¥ agtaar
¥ 33Q%F . sEWWIT W @k
WY SAH WANT 29,000 WY
Ty & § 1 wuoeT fefa gg
gaa Freet T g ol ot awe
IQATOE A Gqry T & |

Dharng by Cewiral Government Bm-
ployees

-

4028 SHRI K A RAJAN: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Central Govern
ment Employees all over the couniry
have decided to organize mass dhar-
nes on March 28, 1878 in support of
theyr demands; and

(b) i so, the detaily of their de-
mands and Government's reaction
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFALRS
(S8HRI 8 D. PATIL): (a) Govern-
ment have seen some newspaper Re-
ports to the effect that Leaders of
some Associations of Central Govemn-
ment employees had declided at a
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meeting held by them on the 18th
February, 1978 to organise dharnas
all over the country on the 23rd
March, 1978

(b) According to  newspaper Re-
ports the demands appear to relate fo:

(a) Dearness Allowance—Adai-
tional instalment and merger of
D.A. with pay.

(b) Vacation of all forms of victi-
misation.

(c) Removal of stagnation.

(d) Removal of ban on recrut.
ment 1n Group C and D cadres.

(e) “Decasualisation” of Casual
labour,

Government have already announc-
ed the grant of an additional instal-
ment of D.A. from 1-1.1878. As an.
nounced by the Finance Minister in
the Lok Sabha on 27-2-1878, the form
and manner in which it should be
paid will be decided in  consultation
with the Stafi Side of the National
Council of the Joint Consultative Ma-
chinery. On other relevant aspects re-
lating to D.A. also, consultations
would be held with them.

Government will examine the other
demands when the details thereof are
clearly known.

UmmdlnnWCn

4020. SHRI X. RAMAMURTHY:
Will the Minister of INDUSTRY be
pleased to state:

(a) proposals for staff Wages Re-
vision of Bumn Company
Ltd., Salem, have beep submiited to
the Bureau of Public Enterprise and
before the Government; and

(b) if 0, when they were submitted
and what action has been taken on
these proposals?
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSIRY
(KUMARI ABHA MAITI): (a) #nd
(b). The proposal for revision of wa-
ges of the staff at the Salem
unit of Burn Btandard Company Ltd.
was received by Government in Sep-
terrber, 1977 ang clearance has been
given to the Company to sign a final
settlement.

ogrye avafy fvew & st
&

4030. =t geavex Afiwl-
et ;. WT Pehw AT ag wark o
war w67 fn

(%) w7 qEEIR A<t (e
¥ ey ¥ wfafafier dw & wgrafay
¥ AW ¥ T SgET W,
weazare ¥ W 25 wd, 1977
¥t 25 aver 897 % qTer g fienr

L

(@) war e frew ¥ ey &7
gw ¥ wgrafay & qreaw & 7g gfaw
far ot a7 fF 3 grarf ® ardw
& at ¥ gfer w2 fer i ; W

(w) =T =wgraw wrgwr ¥ wrwA
¥ waw ardf §Y g fer & wi-
wrfedf & =t &y anfexr v faar
ar ?

IJem smem § T AEY
(wwrd Wt W) @ (F) of,
g1 T 25,28,963 TTT ¥ 47

(@) o wrfca-wirsfe st o
wqar 9 o IF warar war o fw

xq 7% a1y 9 fasere Far sy
g fufirws gerr firer sy

(IT) o & o fﬂ gyaF
wIgRE ¥ STAW Y FHTAT HIA & WA
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wqar saF wifwa & qeaen ¥ fafe
waraq & T o€ o1 v

Implementation of the Rscommenda-
tions of Administrative Reforms Com-
mission

4031. CHAUDHRY BRAHM PER-
KASH: Will the Minister of HOME
AFFAIRS be pleased to state.

(a) the recommendations of the
Administrative Reforms Commission
that have not so far been implement-
ed by Government; and

(b) the action taken to implement
such recommendations?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI 8. D. PATIL): (a)
and (b). A comprehensive statement
on the recommendations of the Admi-
nistrative Reforms Commission per-
taining to Central Government, indi-
cating the Government decisions on
these recommendations and the stage
of their implementation wag laid on
the Table of the House on the 17th
November, 1977.

TEGT W g w1 WA

4032, Y T v fag
a1 S a8 949 W1 T F @
fw -

(%) 7 wd g9 992df7 Fra-
amr v ¥ fafe 7 w5ew
57 # wgATwew feadl gaafe
arifea Y 7f ; W7

(&) #ar mrdz ¥7 IF TAFAR
g A AT ST AFATR ?

sam AN (W) Aroon )
(%) &= aroem &t wafg § Tow
gt & At o€ A wgrEer
w7 faator AWT qew 9T ST E A
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ey

[wvarma & v
-1/ 1894/78 1

(@) fafww  gromm ¥ wafaai
¥ Tow gremmei & o wefla agTET
¥o fafeww fegral & w7 ox &
&1 wraEr &7 TEwT s

farga s <@ g

Grant of Subsidy to D.T.C.

4033. SHRI MOIIAN LAL  PIPIL:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether any subsidy is granted
by Government to D.T.C, if so, the
total amount of subsidy extended
during the last three years; and

(b) whether it is proposed to exa-
mine the working of this undertaking
with a view to eliminate losses, if 50,
the details thereof?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CIIAND RAM). (a) No, Sir,

(b) A Committee, under the Chair.
manship of Shri J. B, De'Souza. was
appointed ny Government in 1976 to
make 1ecommendations, inter-alia, to
improve the financial structure of
DTC. The recommendations made
by this Committee in this regard are
being processed. Meanwhile the Cor-
poration has drawn up proposals for
increase in fare structure for city bus
servires to cover iis working losses
and these are presently under Gov-
ernment’s consideration. Efforts are
also being made by this Corporation
to improve its fleet  utilisation and
general operational efficiency so a8
to augment jts revenues. A Commit.
tee has also been set up by Govern-
ment to enquire into certain asperts
of the working of the Corporation
and to make suggestions for improve-
ments which will alsgp help in reduc-
ing losses,
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T Niw F wayr fael w1 W=
Lo

4034. s T oK wRTC W ¢ ¥4
@M WA gz wax €Y P G
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(%) w1 gav wdw & & wowv
d wx g

(&) afy &, A7 3% ;1 FT70
g W

(7) ¥ mvaT ® famr @
Taai w1 wewrdt wfumgor 1 37 =
o afzen, A § fad feadr § ?

IMAATAIF A FAT ( wAT
waiRm ) - (F) sk (@) .
IFT wIW W waw fad arz | &
feafr & 2 gmar? o wrf sasTa
I A

(7) sw &rady gz

| W Y T e

4035, o wHedl ATTAY gtEa:
W) 7qA 9ATW mre
o AT g
=t Afeer ow fad:

¥ Fagr wre afcags w4t 77
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w7 faar a1, #2 gvac @ 50 sfoma
g gfr T o w1 dn; W
afz gf, @t yaw faerq & &1 W
g?

g wix ofcegn wawa |
MU W wat (W Wi W)
(%) aeg 93w ¥ 1-51976 7 AW
7 7 g0 &7 Auna &1 faar

(ar) o, @

(v) &7 (=). wvg GTHITA
viiw femm & f& 1-51976 &
31-3-1977 A% IAF T AW
& w7 W T AegEr &7 &7 T
gr nfm & 50 afam & SN
16,58 ®U¥ wogmt &, w1 wfagfa
1 owr v 4f3 gwiEd § wAEA
& fom Mg wdw wvww w7 &
srvmad Agy fza wn, tefau wisw
qTERT & W!‘H aqr fauo &F #
farqrg w9 % T Av A 9IAT

L.T.C. Scheme to Central Govern-
ment Employees

4036, SHRI BHAGAT RAM.

SHRI K. MALLANNA:

SHRI PRASANNBHAI
MEHTA:

Wil the Minsier of HOME AF-
FAIRS be pleased to state:

(a) the percentage of Central Gov-
ernment Employees in Class II, III
and IV services, whp have availed of
the leave travel concession during a
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block of four years 1074—T77 for per-
forming a journey to a place

other
than the home town under the Leave
Travel Concession Scheme;

(b) whether there is any proposal
to waive the travelling expenses
borne by the officials for performing
a journey for the first 400 kilometres
for inward as well as outward jour-
neys; and

(c) it not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OP HOME AF-
FAIRS (SHRI S. D. PATIL): (a)
Claims from Government employres
in regard to Leave Travel Concession
are setfled in the various Ministries
and Departments and their attached
and subordinate officeg separately.
Consohdated information in this re-
gard is not avallable with the Depart-
ment of Personnel and Admimstra
tive Reforms, It will be collected and
placed on the Table of the House.

(b) A proposal in this regard is
under consideration,

(c) Does not arise.

Filing Challang in respect of two ar-
rested Secretaries of Government

4037 SHRI KANWAR LAL GUP-
TA: Will the Minister of HOME AF
FAIRS be pleased to state

(a) is it a fact that the two Secre-
taries of Government who were arrest-
ed a few months back have not been
challaned so far;

(b) if so, the remsons therefor;

(c) how much time will be taken
to challan them;

(d) is it a fact that the Government
have received representation from
them; and

(e) if g0, the detaily thereof and
the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI 8. D. PATIL): (a)
Yes, Sur.
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Written Answers 224

(b) and (c). The investigations by
the CBI into the cases, in connection
with Shri B. B, Vohra, Secretary,
Ministry of Petroleum, and Shri 8. M.
Agarwal, former Secretary, Ministry
of Communications, were arrested
and were subsequently placed under
suspension, are still’ in progress. The
question of filing charge-sheets
againgt them could arise only ufter
the investigations are completed and
in the light of the results thereof.

(d) Yes, Sir.

(e) These officers had represented'
against their arrest/suspension. In
the case of Shri B. B. Vohra, the
order of suspension was revoked on
2-3-78 and he has been reinstaled i
service No decision has yet been
taken on the representations of Shri
S5 M Agarwal

Demang and Supply of Coke in
Gujarat

4038. SHRI AHMED M PATEL
Will the Minuster of ENERGY be
pleased to state

(a) the monthly demand of soft
coke, hard coke and steam ceal of
Gujarat State for the last year;

(b) the quantity supplied during
the last year monthly;

(c) whether it was in short supply.
it so, the reasons therefor; angd

(d) the steps taken by Government
to improve the situation?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
The requirement of soft coke, hard
coke and other coals including steam
coal sponsored by the Gujarat State
during the year 1976-77 was as under:

Soft coke . o' 168 million tonncs
Hard coke. . 0219 Do

Other coals (includ-
ing steam coal) [ Do
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(b) Month.wise quantity gupplied during 1976-77 was as underi—

steam coal)
(In million tonnes)

April "76 0002 o'o1§ o' 846
May 0" 004 o 01y o- 528
June . - . . ©0- 00§ o o185 o §ob
July 0' 002 o' o158 o 516
August v . " : 0° 003 001l o-2fs
September . 0" oog o' o12 o- 268
October . 0' 002 o 016 0935
November 0° 002 o' 019 o' 45
December 0° 002 o-018 o- 582
January'z7 0 002 0’014 0" 344
February o005 o o019 o- 325
March P 0 o2 o' 012 0° 392
ToTAL o' 081 o 179 3: 970

(c) and (d). The availability of the
coal/coke during 1976-77 was ade-
quate to meet the demand. However,
the actual off-take was not according
to the requirements sponsored by the
State Government resulling in stock
piling at pitheads. The stock of coal
at pitheads which was 11.84 million
tonnes on 1-4-1976 increased to 14.51
million tonnes on 1-4-1977.

Target for Rural Electrification

4030. BHR] AHMED M. PATEL:
Will the Minister of ENERGY
be pleased to state:
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(b) Inhabited Villages Elsctrifisd—1971 Cansus
S1. States T‘mlo?n- d:m %emd
No. ason as on
31-12-1977 31-12-1977
1. Andhra Pradesh . . . . . 27,221 13,068 518
2. Amam g . . 5 . " ) 21,995 2,093(a) us
3. Bihar B . : . . . " 67,566 18,462(®) 27'8
4 Gujarat e e e e 18,275 7:828 42 8
5. Haryana . . . f . f f 6,731 6,731 100 0
6. Himachal Pradesh . : ‘ . " 16,016 7:445 440
7. Jammu & Kashmir ' . . . . 6,503 $3t1(a) 50 9
8. Karnataka . . . . . 5 . 26,826 14,956 55 8
9+ Kerala . . f . . . : 1,268 1,222 96 4
10. Madhya Pradesh . . . P . 70,883 15657 gz 1
11. Maharashtra . . N ) . 35,778 20,435 58 5
12. Manipur . . . . . . . 1.949 235(a) 12 1
13. Meghalaya . . . . . . . 4583 348 76
14. Nagaland . . . . ‘ . S 960 225 29 4
15 Orissa . . " . . . . 46,992 13124 27 9
16 Punjab 5 . . . . . . 12,188 12,126(1) 100 0
17. Rajasthan . . . . . : 5 33.305 8,037 26 8
18. Sikkim . . v . . ' . 215 32 149
19. Tamil Nadu 3 . 5 ' . 15,735 15519 08 6
20. Tripura . . . . . . . 4727 367 v 8
21. Uttar Pradesh . . . . . 1,12,561 93.808 %00
22. West Bengal ) . . . . 38,074 11,476 30 1
Torar (Stares) . . . Fsq1,25: 2,08,800 36-6
ToraL (U. Ts) . . 4,685 1,175 25 o
TotAL (ALt INpta) . . . 575936  2,00.a75 365
(%) A» m go-t1-1977.
(¥) 82 villages have been declared uninhabited.

*

Figure provisional.
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Duea of Coal India Lid. Outstanding
agalnst Bulk Consumers

3040. BHRI K. RAMAMURTHY:
Will the Minister of ENERGY be
pleased to state:

(a) whether the bulk consumers of
I?:;Iow.&ﬂmtocoﬂhﬂl
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(b) it so, the names and amounts
owed by individual bulk consumer of
coal; and

(c) the efforts being made by Gov-
ernmant to recover the dues?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): {a)
and (b). The outstanding months of
Coal India Ltd., against major consu-
mers of coal as on 1-2.78 are as fol.
lows:

Name of consumer Outstanding Deductions Total
(Fig in lakhs of rupees)
1 Railways 613 6gb 1309
2 Power . . 1998 0935 2933
3 Steel 1834 1316 jr5o
Torat . . 245 2947 7392

(c) The following steps have heen
taken by Coal India Lid fo recover
the dues from the consumers;

(1) Committees headed by senior
officers have been farmeq for exami-
nation and settlement of disputed
amounts outstanding.

(1) Negoliations have been con-
ducted at higher levels to finalise
lerms of payment for coal supplies.

(iii) Major defaulters have been
served with notices of discontinua-
tion of supplies in the event of de-
lay in payments.

(iv) Personal contacts have been

made by senior officers with majo-

consumers to secure prompt pay-
ment of outstanding amounts.

Marketing Assistance to Small Scale
Industries

4041. SHRI K. RAMAMURTHY:
SHRI R. K. MHALGI:
Will the Minister of INDUSTRY be
pleaged to state:
(a) whether the proposal for pro-
viding wmarketing assistance to small

scale industries including sale of
goods has been finalised;

(b) if so, the details of the same;
and

(c) if not, the reasons for the delay?

THE MINISTER OF STATE IN
THE MINISTRY OQF INDUSTRY
(KUMARI ABHA MAITI): (a) No,
Sir.

(b) Not applicable

(c) There is no delay. The prope-
sal is being reviewed for linking .t
up with the District Industries. Cen-
tres proposed to be set-up according
to the New Industrial Policy Stite-
ment made in Parliament in Deccmw
ber, 1977.

Purchase of Equipment for Coal
Mining Operations

4042, SHRI G. M. BANATWALLA:

SHRI SHYAM SUNDER
GUPTA;

Will the Minister of ENERGY be
pleased to gtate:

(a) whether Government have
decided to purchase additional equip-
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ment for coal mining operationg and
to incresse production;

(b) if so, from which country, at
what cost and to what extent the
equipment would make the mining
process easier and safer; and

(e) the financial implications there-
of?

THE MINSTER OF ENERuY (SHRI
P. RAMACHANDRAN): (a) to (¢).
Purchase of equip t for repl t
of existing equipment or for new coal
projects is made each year according
to the requirements. The expendi-
ture on such purchases depends upon
the quantity of equipment required

and its market price. The decision to °

import the equipment and the country
of import is decided only when equip-
ment is not available ir. the country.
Some of the equipment is directly re-
lated {o increasing the level of safety
in mineg and enabling easier extrac-
tion of coal

Expenditure on the visits tp European
countries by G. M. of HM.T,

4043. SHR]I G. M. BANATWALLA:
SHRI SHYAM SUNDER
GUPTA:
SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether a delegation headed
by the General Manager, Hindustan
Machine Tools Limited recently visit-
ed some European countries;

(b) if go, the names of the count-
ries visiteg by the delegation;

(c) the purpose of the visit and
finaheia) implications thereof: and

(d) the results achieved?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a). Yes, Sir. The
delegation was organised by the Indian
Engineering Export Promotion Council
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at the invitation of the European Ecos
nomic Community Commission,

(b), The delegation visited Belglum,
West Germany, Denmark, Prance and
UK.

(c) The purpose of the visit was
mainly to

(i) establish and strengthen con-
tacts with trade and industry for
furthering export of engineering
goodg from India to E.E.C. countries;

(ii) explore the possibilities of Sub..
contracting in the form of supply of
components and other Sub-contraci-
ing work in third countries.

The entire expenditure of the dele-
gation was borne by the E.E.C. Come
mission;

(d) Orders for machine tools worth
Rs. 1 crore were booked and several
enquiries for further exports of en-
gineering goods were received.

gfcwl ar wemrardt & fig
gfes wiverfeat & fasg domlt

4044, &Y Mifergow fady : =T
qr WA ag FATA AT FT W fr
aqaT o7 & wrET wre F gfen 97
ge wix wararg ¥ fau fafww
Troqi ¥ ErfY ary wly fray foramew
qfire wfterst of arrard ¥ faeg
FEIT FTiaTE #Y 7 § W0 & wigwrdr
fem-frm  =qrT 9% frqer £ 7

qewatm ; v Ay ( ot wfe
Wi wew ): Twai & forer
afagz aar gfew wfoerd ao-
woft e wEETH ¥ wETeR ¥
wdtw §1 3% faeg sriar§ wom,
gt STATE EY, FEfe T gOeTd
s § 1 W T goed ¥
oY ardy owr Tt waT &)
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Contracts Roceived by BHEL from
Sandi Arabia, Libya, Malaysia .

4045. BHR] D. D. DESAI: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether BHEL has succeeded
in winning additional contracts in
Saudi Arabaia, Libys, Malaysia aad
other developing countries; and

(b) ¥ so, the terms thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) and (b). Yes, Sir.
BHEL have won several contracts in
Malaysia, Saudi Arabia, L:bya and
other developing countries, The
particulars of these contracts are given
in the statement laid on the Table of
the Sabha., (Placed in Library. See
No, LT-1885/78).

Reservation of Items for Small Scale
Industry

4046. SHRI D, D. DESAL: Wil the
Minister of INDUSTRY be pleased to
state:

(a) whether the list of items re-
served for small scale industry in-
cludes any items which are similar;
ang

(b) if so, whether a more rational
list eliminating any repetitive items
will be prepared?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). The paolicy of reserving certain
items exclusively for development in
the small scale industries secfor was
first introduced in the year 1967 and
over a period of ten years since then,
180 items were brought under reserva-
tion for the small scale sector. The
ietmg reserved from time to time in-
cluded gome generic descriptions end
in other cases, the items listed were
specific oy delailed. The same applied
in the case of the large number of
additiong made to {he list in December,
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1977 in the context of the statement on
Indusria] Policy laid before Parlia-
ment.

The more gcientific method of identi-
fying and listing industrial products
would be to follow the cudes of the
Nationa] Industrial Classification
(NIC) evoived by the Ce tral Statisti-
cal Organisation, This system of codes
has been adopted glso for the Census
of Small Scale Industries (1972) which,
in fact, goeg into greater detail than
the standard National Industrial
Classification (NIC). In siew of this,
all jtemg in the reserved list have teen
identified by their individual product
codes based on the National Industrial
Classification (NIC) and a revised list
has sincg been prepared,

Changes in Pay Scales of Editors of
Newspapers and Magasines of In-
formation and Broadcasting

4047. SHRI NAWAB SINGH CHAU-
HAN: Will the Miniter of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) the names of Hindi and Englizh
newspapers and magazines brought out
by the Publication Department for
itself and for other Ministries and
the circulation of each of these maga-
zines;

(b) the pay scales and grade of the
Editors of Hindi and English maga-
zines;

(c) the criteria adopted in fixing the
pay scales and status of Editors of
such Hindi and English magazines and
whether there iz a great difference
between their pay scales and status at
present; and

(d) if so, the action being taken to
remove the difference and also to com-
pensate the employees for the loss
suffered by them on this account?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) A statement is
attached.
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(b) The details about pay s &le and grades of the Edinorial staff are as
follows:—
S, No. Designation Pay scale Grade

Ra
Chief Editor . . . . 15001800 Junior Adminissrative
! T a ot o
2 Editor . 11o0—1600 Grade I of CIS

5 Assissant Editor

4 Sub-Editer .

. jo0—igo0  Grade 1I/IIT of CIS
6501200

. 470—7350  Grade IV of CIS

(c) and (d). The various categories
of Editorial Staff working for different
journals brought out by Publications
Division beling to the Central Informa-
tion Service and their pay scale have
been fixed in accordadnce with the
recommenations of the Third Pay

Commission. There is no difference in
the scales of pay on the basis of langu.
age considerations. The status of the
heads of these mmgazine has beety
decided on the basis of the recommen-
dations of the Staff Inspection Unit of
the Ministry of Finance,

Statement
Statement giting the names of Newspaper mﬁm brought out by the Ministry of information and Broad-

casting (Publications Divisson) in Hind: and

Name of Newswpaper/Journal

Priodicity Languagr Appmsmtr
cireul

atiory

1

2 3 4

ON BEHALF OF THE MINISTRY OF INFORMATION AND BOADCASTING

NEWSPAPER

1 Rozgar Samachar

2 Employment News .
JOURNALS

1= Ajkal .

2 Bal Bharati . . f

Werkly Hindi 50,000
Weekly English 2,20,000
Monthly Hindi 4000

Monthly Hindi 61,000

ON BEHALF OF THE PLANNING COMMISSION

1 Yojana . N . . .

2 Yojana

Fortnightly Hindi 8,500
Fortnightly ~ English 9,000

ON BEHALF OF THE MINISTRY OF AGRICULTURE

(DEPARTMENT OF RURAL DEVELOPMENT)

1 Kurukshetra .

2 Kurkehusetra . : 3 .

Monthly Hindi 4,000
Fortnightly English 8,000
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1 2 3 4
ON BEHALF OF THE MINISTRY OF IRRIGATION
(CENTRAL WATER COMMISSION)
1 Bhagirath (Patrika) + Quarterly Hindi 2,000
2 Bhagirath . . . . . . Quarterly English 4,000
ON BEHALF OF THE MINISTRY OF EXTERNAL AFFAIRS

1 Indian & Foreign Review

. Portnightly English 15,000

58 wf # Wi & qrww @OETd
far % Frgfionr

4048 st mam fagy fpn
*a7 gu wite sETew Xt 4 fee,
1977 % wardifea v §@1 3787
¥ gu ¥ gred ¥ o w7 T
w6 v :

(%) el soft & e e
= qufy & 3% o g ® R
¥ wrerw E

(ar) war weeTT w7 fesre 3]
58 aF WY Wi oX Farfager wk o
T S ¥A wwawdy frow AT w9
FEATAETS T FY A wT wgEe
A Y W

(w) afz g, ar Q& Hwwa:

wa fwar i ?
g ot stavewr Wt (Y e
v wwwmr) (%) wdawht

war g aft ¥ e wfee W
wrerwareft ¥ wedt gl % 3% av
58 w4 # Wy av frgwr fe o
¥ se af oY gy aT gAdET F
9T AT 60 of WY G AW WH
o wqnfa & awft &4

(@) & wifeer &Y it 58w
Wrwrg o Jwfrge we e fremgre

0t gy affd 1 ERqremeny
iy wiberdt o & g oy £
§ vt wiver frafy fafw & s
Fgware B ogi W oY waEl @
wrnie fufrse w1 & afrwre w3 foar
wrar  § 9 awgE@ Nt & o

L &

() swr ff 9aam )

Footr ¥ ofcagn gt &
wrieT W' wiw

4049, ot wavw fay gy :
Wl dte gHo AM

w1 g sogarer WA 22
T, 1978 ¥ warcifow wwr e
302 ¥IaT ¥ graw ¥ g wmy W
¥aT w4 fw

(%) warag ww @ fin 22 weady,
1978 W fear w7 Fec oy wT oY
2297, 1977 & warkifies W& g
1369 WY 205w, 1977 ¥ wrard-
fer W ®®aT 4156 ®7 fr
qr

() afrgt 8tz adis Samg ot
wiw gt 7 fF o ¥\ S ;
wiR
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(7) wr wtw s OF TR
¥ qlr gy wmely

gwr  wire waTew wat (ot e
o wwarht ) ¢ (W) 9, Y
wafis 2297, 1977 & waraieg =
dwr 1368 a4T 20 Yef, 1877
¥ qardifva ey §94T 4156 & IAL
# ag wara mrarfis gt 9 st
wfprgt & fagg  wrief wq &,
22 T, 1978 ¥ warafen g
AT 302 ¥ IO F 7 F9TAT MWW 1
fe gv safer ¥ fisg srierk g EY
™ § W dv s wiwfa ¥ fing
wriarf swr g

(w) i () : Farerefrr wrtaméat
o =fas 1% & wroor (e gware
o § g awar @ Vaafy it
1 Mg e 5@ & sare 5y
e} § oyt wg fafeae v dm
gt & o et

wrerwvaTei § e ( Fraf)
Frafiemrat

4050. st wurw fay whgm: w
guAr ST KT JAT T TATH F¥ g7
%4 fir :

(%) =1 g aw & fe g=r o
SHICT HATAG ! HELTT  FATEHL
wfafe €t 16 feawa, 1977 ¥ &%
¥ Az @@ 47 & vax ¥ qg x4
T a1 fs and ¥ 9T

;m(fﬂ'ﬂﬁﬁr) frgfear # or oft

(w) ofx @i, &t frrfem =y
Tt e (Frafi) frgfeat g o
g ot e sy waedt dE Wi
wpifa  wfawrd oot w ¥ o ot
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it v W e afy gt o fen-fenr
Yy 7T ¥ Wl w7 R E; WK

(7) Wax  frafemt vk &
farr d wmr T £ 7

g Wit smrew Wit (st e
oo wyit) (%) oY, g

(=) ol (7). gwar oxfaq
o a7 @ § W Iaw gEw A For 9%
T fagr s

National Police Commission

4051, PROF. P. G. MAVALANKAR:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the National Police
Commussion have started functioning
and deliberating gs per their terms of
reference;

(b) 1t so, whether the said Commis-
sion have given or are likely to give
shortly one or more interim reports
to the Government;

(c) when 15 the Commussion's re-
port expected;

(d) whether the Commission are
holding sessions in Delhi alone or
elsewhere 1n the country and whether
they are receiving comments and
views from the public; and

(e) if so, broad details thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
Yes, Sir.

(b) The Commission has not yet
given any interim report. The feasibl.
lity of submiiting an interim report is
:::vr consideration of the Commis-

(c) Examination of the i arising
ifrom the wide terms of reference of
the National Police Commission will
require collection of considerable data
and ground material before evolving
specific recommendations. This will
take time and it is too early to indicate
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the date by which the Commission is
likely to submit its report.

(d) and (e). The Commission has
held giscussiong with senids officials
and functionaries of sume of the States
and the U.T. of Delhl. Members of
the Commission have also toured some
placeg in the country and have held
discussions with local authorities and
other persons on issues connected with
{he Commission's work. A press re-
lease was issued by the Commission on
16-1-1978 inviting views and suggestiong
from the public and in response, the
Commussion has recelved several sug-
gestions from different sections of the
public for the improvement in the
standard of service and mental attitude
«0f the police

Use of L.AF. Aircrafts by Ministers

4052. PROF, P G. MAVALANKAR:
SHRI VAYALAR RAVI:
Will the Minister of DEFENCE be
pleased to stale:

(a) whether 1t 1s a fact that more
than fifty trips were made by several
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Cabinet Minigters in IAF aircrafts
during the last six or eight months;

(b) if so, full facts thereof;

(c) reasons for Ministers other than
the Prime Minister using the IAF
aircrafts go repeatedly; and

(d) whether he hag jssued any
orders In the matter suggesting mini-
mum: possitble use of such special
facilities by VIPs, and if so, broad
detalls thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b) No, Sir. There have been only 36
trips made by the Cabinet Minsters in
IAF aircrafts in the last eight months
Detalls are given in the atiached state-
ment,

(c) The Union Tabinet M:'nisters are
entitled for the ase of IAF aircrafts
for journeys on official duties.

(d) No formal orderg have been is~
sued suggesting minimum poscible use
of such specla] facilities.

Statement )

Last of TAF Flights undertaken for Union Cabunet Ministers for the last Eight Months
(or July 77 to 28 Fab 78)

S1 Particulars  of Date of Type of Places visited Remarks
No, Minister Flight Aurcraft
1 2 3 5 6
1 Raksha Mann . 06-8-77 Chetak Safdarjung (Flood Affec-
ted Area)—Safdarjung
2 Raksha Mantn: . . 28-8-77 HS 748 Jodhpur—Delhy
Raksha Martri . 08-g=77 TU 1 Delhi—Ozar
3 nq-g-;; TU x:: Ozar—Bangalore
1o-9-77 TU 124 Banglaore—Delhs
4 Raksha Mantri . . 1=g=77 TU 124 Delhi—Chandigarh—
Delhu
5 Minister of Steel o7-10-77 Chetak Shillong—G auhati
6 Minister of 1 & B o7-10-77 MIB8 Gauhati—Shillong
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1 e 3 4 5 6
Minister of Railways . 10-10-77 HS 748 Delhi—AHRahabad—Delhi
8 Minister of Agri, & Irrig.  13-10- MI 8 i —Gawhati
oAb 1o e e
—-Mognnhl‘i-—'ﬂw
gong (Acrial Survey)
Raksha Mantri ., 17-10-77 HS 748 Delhi—-Gwalior
= |g-w-7:.- HS 748 Gwalior—Dethi
Minister of HLA. 28-10-77 Chetak GoHn*rh——Attui—
© Amritsar
11+ Minister of Petroleum . 2g-10-77 Chetak Dehradum-—Kalsi—
Hartal—Purula— Tehri
Garhiwal Dehradon
12 Minister of Peiroleum q0e1c=77 Chetlak Dehradun—Pethani—
Chakisen—T: —_
Thelisen—Ufrikhi—
!ogim-ti— Bedikhal—
al—Ghumakot—
Racldnikhal—Ekshwar
—Chifalghat—Khirsu
13 Minister of Finance . 05-11=97 Heli Gauhati—Shillong
06-11-77 Heli Shillong—Gauhati
14+ Minister of E.A. . o6-11-77 HS 748 Delhi—Goa—Bombay
Minuster of Agri, & Irrig, 11-77 HS Delhi—Dacca—Lucknow (Leader of
15 " Agri, & Irrig.  08-11-77 748 -ty ( ——
Delegation)
16  Minister of Railways . 17-11-77 HS 748 Madras—Tiruchirapalli—
Madrass (Flood Affected
Areas)
17 Minister of Petroleum . 181177 HS 748 Madras (Flood Affrcted
Arcas)—Madras
18 Raksha Mantri . 19-11-37 HS ';tﬂ Delhi—Ahmedahad
19-11-77 Chetal Ahmedabad—Anand—
HS 748 .\hmred:bod -Jodh,
20-11-77 —, r—
) Delhi =
15 Minister of E.A, 19-11-77 HS 119 Delhi—Hashimara
1g-11-77 Cheial Hashimara—Thimpu
21-11-77 Chetak Thimpu—Paro—Bagdogra
21-11-77 HS 748 Bagdogra—Delhi
20 Raksha Mantri . . as-11-77 HS 748 Delhi—Gannavaram
a5-11-77 MI 8 Vijaywada—Machlipat-
nam—Vijaywada
25-11-77 HS 748 Gannavaram—Hyderabad
11-77 HS 148 Hyderahad—Madras
(Arrial Recce)—Madras
—Hyderahad—Delhi
21 Raksha Mantri . o02-12-77 HS 748 Delhi—Bareilly—Delhi
22: Raksha Mantri . B 06-12-97 TU 124 Delhi—Jaisalmer—Delhi
ag: Minlsterof 1 & B . 10-12.97 Chetak Dimapur—Kohima
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24 Ralksha Mantri . . :3;:;3;; P’Iu.gﬂ mﬁu_mm B
17-12-77 HS 748 Lul::wm—l)e]hi

25 Raksha Mantri . 23-12-77 Chetak Delbi—Gurgaon—Delhi

26  Minister of H.A. go-13-77 HS 748 Delhi—Allatabad—Delhi

27 Munister of H A. og-1-78 HS 748 Delhi—Amritsar—Delhi
28 Raksha Mantri . . 14178 TU 124 Dﬂ;—ﬂydanhd—
29 Ministe: of E.A. . 17-1-98 HS 748 Delhi—Jaipur
18-1-98 HS 748 Jaipur—Delhi
90 Minister of H A - TU 124 Delhi—Bangalore— As leader of
oy Colombo (ladian De-
06-2-78 HS 748 Colombo—Madras— legation)
Bangalore
81 Minister ol E.A 06278 HS 748  Delhi—Chaklala
08-2-98 HS 748 Lahore—Delh
82 Raksha Manta . 08-2.98 TU 124 Calcutta—Madras
93 Raksha Mantni . 1g-2-78 MI B Tilpat—
S eRarmg
84 Ministry of H A. 19-2-78 MI 8 Safdarjung—Tilpat—
g
Munister of Finance 1g-2- Chetak —Tilpat—
% o278 v o S
with Secy.)
96 Raksha Mantri . 25-2 TU 124 Delhi—Adam
sr:-s:;g M1 mmwj.&‘.';'.m_
Adampur
25-2-78 TU 1324 Adampur—Delhi

Fundy for RE.C. Programm,g

4053. PROF, P. G. MAVALANKAR:
Will the Ministey of ENERGY be
pleaseq to gtate:

(a) whether Government are aware
that rural electrification programme
is thwarteq both by inadequate finan-
clal assistance to the State Govern-
menta as well as to soméwhat strin-
gent conditions laid down by the
Rural Electrification Corporation for
release of Central funds to the State
Electricity Boards concerned; and

(b) it so, steps being taken by
nt to improve the situation

with a view to accelerating the ruralr
electrification programme throughout
the country?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). Rural Electrification Pro-
gramiries are fimanced through three
sources: (a) Rural Electrification
Gmwmm (REC), (b) umder the

Minimum Needs Programme funds
for which are routed through the
REC and (c) by the State Govern-
ments themselves,

The allocation has been jncreasing
over successive five-year plan perivds,
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Production ang Expert of Regional
Fiims

4054, SHRI VASANT SATHE: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to
state;

(a) the tota]l production of fllms
during the current year language.wise
and how does it compare with the
production of filmsg for the corres-
ponding period during the last year;

(b) whether 1t is a fact that al-
though the production of Regional
films 153 much higher than Hindustani
films, regions]l fllms constitute only
about 15 per cent of Indian films ex-
port; and

(c) 1t so, steps proposed to encour-
age the production and export of re-
gonal films?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K ADVANI): (a) As film pro-
duction is i1n the private sector, In-
formation about the number of flms
produced 1s not available. However,
a statement indicating the number of
filmg certifieq by the Board of Film
Censors in 1976 and 1877 1s attached.

(b) No, Sir The Regional films ex-
ported in 1075-76 and 1978-T7 were
about 36 per cent and 35 per cent
respectively,

(c) Does not arnse However, 1n
the matter of production of regional
films wvarious State Governments
actively encourage this by means of
grantg ete. The Film Finance Cor-
-poration also advances loans for pro-
duetion of good quality fillms irres-
pective of language. As for export,
recently, in the Filmotsav-187T8 held
at Madras Impec was able to interest
foreign buyers in reglonal films by
organising Film Market and a Semi-
nar and agreements for export of
21 regional filmg were concluded.
Basically, however, the choice of
filmg exporteq depends largely on the
"buyer.
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Statement

(a) The number of filma cerified by the
Board of Film Censors. language.wise,
}it;}'lrgtlnmn 1976 and 1977 was m
ollows

-

Language 1976 1977
Asamese 5 7
Bengali 32 91
English 2 3
Guparati 29 30
Hinds 106 134
Konkan: 1 1
Malayalam 8y gt
Manipuri - I}
Kannada . 45 49
Maratin a 10 19
Ornya . 6 3]
Punjabi 10 [¥]
Taml . : 66
Telugu . . 93 99
Tulu . ' 2 2
Bhojpur: h T 2
Totar . 507 557

Violation of Licensing Laws by Phi-
lips India Ltd. and Gramophone Com-
pany of India Ltd, (HMV) .

4055 SHRI VASANT SATHE:
Will the Minister of ELECTRONICS
be pleased to state:

(a) whether it i1s a fact that consu-
mer electronics, audio equipment
industry which hag been nurtured
and developed by the pionecring
efforts of small scale electronic units
for years is mow being dominated/
monopolised by the Multinational com-
panies, Philips India Ltd, and Gramo-
phone Companywof India Ltd. (HMV)
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by violating country’s licensing laws
and that these companies are re-
patriating huge funds by producing
the items beyond their approved
capacity; il

(b) whether Government have re-
ceived complaints to this effect and
it so, the jmportant details thereof;
and

(¢) the action taken or proposed
to be taken to protect the interests
of small scale units and check the
monopoly malpractices by the domi-
nant Multinationals?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) M/s, Philips
(India) Ltd. and Gramophone Com-
pany of India Ltd, are manufactur-
ing consumer electronics and audio
equipment under and according to
licence and consequently no violation
of licensing laws jg involved,

(b) Yes, Sir. The manufacturers
of amplifiers in the small scale sector
have represented that the large scale
units manufacturing radios offer
‘hi-fi' and stereo amplifiers as an
integral part of the radios made by
them and that this practice js detri-
mental to the interests of the small
scale sector,

(cy 15 per cent differcntia]l excise
dufy has been in force since the
Union Budget for 1977-78 to safeguard
the interests of the smail scale sector.

Putiing of Eleciric Trolieys Buses on
Ring Road

4656. SHRI VASANT SATHE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Bharat Heavy Elec-
tricals Limited have submitted a pro-
posal to put about 450 electric trol-
leys buses on Ring Road in Delhi for
providing cheap, safe ang faster mode
ofhtravel for larger number of peo-
ple;

(b) if so, important details of the
proposal and the reaction of Govern-
ment thereto;
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(e) action taken/proposed in this
regard; and

(d) what measures are taken pro-
posed to improve the declining ot
operationa] efficiency of bus services
by DTC?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) Yes, 8ir.

(b) The salient features of the pro-
posal as submitteq by Bharat Heavy
Electricals Limited are as under:—

(i) A flect of 448 electric trolley
buses would be introduced.

(ii) The electric trolley bus ser-
vice would have a daily consump-
tion of 240,000 KW Hrs with a
maximum demand of about 24
MVA, requiring an annua] consump-
tion of 44,000 tonnes of inferior
grade coal burnt in a Thermal
Power Plant feeding Delhi area.

(iii) The tota] capital outlay is
estimated at Rs. 22.32 crores agsinst
Rs, 11.55 crores required for con-
ventional diesel bus service which
would require 525 diesel buses to
meet the came level and pattern
of traffic. However the reduction
in the annual operating cost esti-
mated at Rs. 1.56 crores would give
a net return of 1445 per cent for
the additional capital, after provid-
ing for interest and depreciation.

(iv) The trolley bug system would

provide a faster and cleaner mode
of transport system eliminating the
atmospheric pollution which s
being caused by the diesel buses
today.

(v) Due to faster acceleration
possible with the electrically
powereg buses, it would be possi-
ble to maximise the passenger
carrying capacity over the given
road corridorg with a reasonable
headway and frequency of service
within the maximum speed restric-
tions as applicable to road vehiclea j
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(c) The report of the Working
+Group, which contains a recommen-
dation for introducing trolley buses
in Delhi, is being examined. Recently
a discussion was held between the
concerned authorities when it was
- pgreedd that g ddetailedd proiect report
costing about Rs 25 lakhs should be
commissioned for being completed
within six months so that thereafter
the cost and other aspects of the
proposed scheme could be more spe-
‘cifically considered. A draft memo-
randum has been prepared by the
"TCPO and DTC had been requested
to process the matter furthe:.

(d) It is not a fact that operational
‘efficiency of D.T.C, service is declin-
ing. On the other hand, there has
been considerable improvement in
the D.T.C. Bug service by way of
-inorease in the number of buses on
yoad, number of trips opersted kilo-
imeterage renderesd and pas:engers
carrieq daily.

Promotion of Assistants t, Section
Officers

4057. SHRI D.G. GAWALI:
SHRI SHIV SAMPATI RAM:

Will the Minister of HOME AF-
FAIRS be pleased to atate;

(a) the number of Assistants who
have been serving in the same grade
for more than 20 years and have not
so far been given promotion as Sec-
tion Officers;

(b) whether it is also a fact that
those Assistants who secured good
confidentia] reports and who are
officiating as Section Officers for the
last two or three years have also not
been finally selecteq to servc as Sec-
tion Officers;

(c) the particular reasons for this
stagnation; and

(d) the steps proposed to be taken
in this regard and whether there is
a proposal to revise the procedure for
selectior as Section Officers and if so,
the particularg thereof?

MARCH 22, 1878

Written Answers as52

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI S. D. PATIL): (a)
The Grade of Assistants is & decen-
tralised one, According to the in-
formation collected as on 1-4-1877,
there werc 468 Assistanits who had
put in 20 years or more in that
grade. Out of them 120 have re-
approved for regular
promotion to the Section Officers’
Grade. Being a decentraliseg grade
information as to how many of them
have not been promoted as Section
Officers on the bagis of seniority,
even on a temporary basis, is not
available.

(b) and (c). Selections for regular
promotions through the gquota for
long service Assistanis are made on
the basis of merit. Assistants who
may have secured only “Good” re-
ports may have been supercéded by
those with better records of service.
However, temporary promotions are
made on the basis of semiority and
long service subject to the rejectior
of the unfit Persons with good re-
ports are not overlooked for such
promotions.

(d) No revision 18 contemplated.

Alternative Parameters for Annnal
Plan 1978-79

4058. SHRI MOHINDER SINGH
SAYIAN WALA: Will the Minister
of PLANNING be pleaged to state:

(a) whether the Planning Com.
mission is working out two alterna-
tive parameters for the annual plan
for 1978-79, the first year of the new
five-year rolling plan; and

(b) if so, the reasons for this dual
exercise?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The annual
plan outlay for 1978-70 has been
finalised and presented to Parliament
as a part of the Budget.

(b) Does not arise.
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Short Seyvices Regular Commissionad
. Officers

4009, SHRI MOHINDER SINGH
SAYIAN WALA: Will the Minister
of DEFENCE be pleased to state:

(a) whether the 8Short Service
Regular Commissioned Officers in a
memorandum have urged that they
shoulg be preferred in selections for
jobs which they seek ag alternative
<employment rather they are ignored;

(by it so, hig reactiong to this
memorandum; and

(c) whether steps sre being taken
‘1o seg that those who are still fit are
-absorbed regularly and alsp reserva-
tions and age concessions are given
1o them in All India Service Exami-
mations?

THE MINISTER OF DEFENCE
(SHR] JAGJIVAN RAM): (a) and
(b) A memorandum on behalf of ex-
Short Bervice Commissioneq Officers
has been received recently and the
points raised in are under examina-
tion.

-, ded Bhoct Service commissioned
Officers, who are willing and are
foung suitable for the grant of per-
manent Commission, are already
being absorbeq regularlv. On an
average, 80 to 85 per cent of such
officers are being granted regular
commission. At present there jg no
reservation ang age concession for
ex-Short Service Commissioned Of-
cers in All-Indie and Central Ser-
vices Examinations. The question of
wranting age concession to such offi-
cers js receiving attention.

Technology for setiing mp ef Mini
Cement Indusiries

4060. SHRI DURGA CHAND: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether it is a fact that the
Ceient Research Institute has evolv-
ed the mini cement plant technology;

(b) if so, what are the detalls
thereof;
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(e) whether Government have for-
mulate a plan for setting up mini
cement plants in the counrty;

(d) if so, the names of the places
in each State where mini cement
plants are proposed to be set up
during the next five years;

(e) whether it is a fact that Hima-
chal Pradesh ig in abundance in lime-
stone; and

(f) it g0, what is the number of
mini cement plants proposed to be
set up in that State during the next
five years?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) and (b). The
Cement Research Institute of India
has developed the technology for set-
ting up mini cement plants based on
Vertical Shaft Kilns. The vertical
ghaft kiln process is a semi-dry pro-
cess and essentially comprises of the
following:

(1) Crushing of limestone and
additives (if necessary) in a crusher
to minus 15—20 mm, gize,

(2) Proportioning of raw mate-
rials and fuel (coke breeze) based
on raw mix design, grinding to
desired fineness and blending of
finally ground raw mix to obtain
raw meal of desired homogeneity.

(3) Preparation of nodules by
addition of water to raw meal in
a pan-type nodulizer,

(4) Feeding nodules into the kiln
where drying, calcining. sintering
and cooling take place as the nodu-
les travel down the kiln and ulti-
mately get converteg into clinker,

(5) Grinding of clinker and gyp-
sum (4-8 per cent) in a mill to
obtain ordinary portland cement.

(¢) Government are examining pro-
posals for setting up Mini Cement
Plants in different parts of the
country.

(d) A list of 43 potential asites
19 States for setting up Minj Cement
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Plants ag identified by the Cement
Research Institue are given in the
Statement laid on the Table of the
House, [Placed in Library. See No.
LT-1896%78].

(e) It is estimated that Himachal
Pradesh has about 754.8 million ton-
nes of reserves (both proved and
inferred) of limestone.

(1) At the instance of the Govern-
ment of Himachal Pradesh, Cement
Research Institute is undertaking the
preparation of a feasibility report for
setting up of a mini cement plant at
Dharmkot (District Kangra).

Withdrawal of DTC operated Private
Buses

4061. SHRI DRUGA CHAND: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that Dell
Transport Corporation has asked Gov-
ernment to Withdraw all DTC operat-
ed private buses in the Capital;

(b) if so, what are the details
thereof;

(c) what steps Government have
taken or propose to take in the
matter;

(d) what 13 the number of DTC
operated hired buses on the roads of
the capital; and

(e) what is the amount of loss
suffered by the D.T.C. on account of
private buses during the years 1877
and so far in 18787

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) to (c). The
Plan proposals submitted by the DTC
for the period from 1678-79 to 1082-
83 envisage the progressive with-
drawal of private buses under the
Corporations coperation at an annual
rate of 25 per cent, go as to complete
the process of withdrawal by the end
of 1882-03. The outlay tentatively
accepted for the DTC for the relevant
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period is broadly based on these pro-
posals.

(d) The number of private buses
engaged by the DTC as on’date is
898 including 251 mini buses. Of the
847 standard size buses, 643 have
been hired by the Corporation and
the remaining 4 such buses and all
the mini buses operate under the
A.0.C.C. Scheme,

(e) Rs. 3.50 lakhg during 1876-TT
and Rs, 67.18 lakhs (provisional
figures) in 1877-78 from 1-4-77 to
31-1-78. Loss to the Corporation would
however, have been even more if the
requisite number of buses had been
purchased by D.T.C. to meet the re-
Quirements of commuters.

Power shortage in Delhi

4082. SHR1 DURGA CHARD:
SHRI JYOTIRMOY BOSU:

Will the Minister of ENERGY be
pleased to state:

(a) whether Government are aware
of gpprehension in Delhi- Adminis-
tration circles of possibility of powes
shortage in Delhi;

(b) it 8o, the details thereof; and

(c) what stepg are being taken to
meet the ghortage of power in the
capital?

THE MINISTER OF ENERGY (SHRI

P. RAMACHANDRAN): (a) to (c).
The power requirements of Delhi are
being met by generation from the
Power Stations in Delhi which ope-
rate in an integrated manner with the
Northern Regional Electrical Grid.
There is enough installed capacity to
the full requirements of Delhi. In
case of forced outages of one or two
thermal generating units, gssistance
may have to be taken from neigh-
bouring systems in the Northern
Region. One Unit of 210 MW at
Badarpur is scheduled to be commis-
sioned by April-May 1978, whereafter
the situation is expected to improve
further.
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Acquiring of Agrienltural Land for
Narora Atomic Power Station

4083. SHRI MOHAN LAIL PIPIL:
Wil the Minister of ATOMIC
ENERGY be pleased to state:

¢ (a) the total number of agricul-
turiste whose agricultural land has
been acquired or is proposed to be
acquireg for the setting up of an
Atomic Power Station at Narora in
District Bulandshahr, Uttar Pradesh,
and the manner in which these land
owners have been compensated/
gehabilitated; and
A

(b) the total number of landless
labourers depending upon the agricul-
ture on the land acquired for the set-
ting up of the said Station and the
marner in which the landlesg labou-
rérts have been compensated/rehabij-
litated?

THE PRIME MINISTER (SHRI
MORARJI DESAID: (a) and (b).
Land belonging to about 400 agricul-
turists has been acquired for the
Narora Atomic Power Project. Com-
pénsation for the lang acquired has
been paid. The rehabilitation of the
affected agriculturists is the respomsi-
bidity of the State Government. The
number of landless labourers depend-
ing upon agriculture on the land
acquireq for the project is a varying
figure of which precise estimates ean-
not be made. However, the Project
authorities have assisted by providing
gmployment to more than 250 persons,
from the local. area, g majority of
whom are agriculturists.and landless
Iabourerg affected by land acquisition.

TFaking over of Metro Theaires at
Calcutta and Bombay

4064. SHRI CHITTA BASU: Wil

- the Minister of INFORMATION AND

BROADCASTING be pleased to state:

{a) whethier the proposal of taking
over the Metro Threatres of Calcutta
and Bembay is under the active con-
sideration of the Government;

4938 1.S—9.

(b) if so, whether any decisioni has
since been taken therean; and

(¢) if not, the reasons therefor?

THE MINISTER OF INFORMA-.
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) to (¢). In the
context of securing adequate outlets
for films financed/sponsored by Film
Finance Corporation, a proposal that
the Metrp Theatres at Bombay and
Calcutta may be acquired is also
being examined. In view of the
administrative, financial and legal as-
pects arising out of this, it will take
sometime before Government comes;
to any definite decision.

Setting up of Regional office of elec-
tronics Commissioner in Calcuita

4065, SHRI CHITTA BASU: Wilk
the Minister of ELECTRONICS be
pleased to state:

(a) whether Government eontem-
plate to- set up a vegional office of
Electronicy Comrhissioner in Calcutia
for the benefit of Eastern and Noxfh
Eastern regions; and

(b) if not, the reasons thereef?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The Informa-
tion, Planning and Analysis Group ef
the Eleetroniecs Commission has a re-
gional office in Calcutta which has
been in operation since 1974,

(b) Does not arise.

Restructuring of Electronics Commris:-
. ' sion

4066. SHRI CHITTA BASU: Will
the Minister of ELECTRONICS be
pleased to state:

(a) whether Geovernment contem-~
plate to restructure the Eleetronies
Commission with adequate represenfa~
tion from all States; and

(b) if not, the reasens thereof?

™ —
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THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) No, Sir.

(b) The Electronics Commission is
a compact body consisting of not less
than four and not more than seven
members and the membership of the
Cemmission is on an individual and
not on a representational basis. As
such it is fulfilling the objective for
which it was set up.

Rural Industrialisation

4067. SHRT CHITTA BASU: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether the Planning Commis-

sion has since prepared any blue point
for rural industrialisation; and

(b) if so, the salient features there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI): (a) and
(b). Programmes for rural industria-
lisation will form an integral part of
the new Five Year Plan 1878—83,
which is expected to be finalised

shortly.

Earmarking of Budget Allocation
under Separate Head for the Sub-
Plan for Tribal Areas

4088. SHRI GIRIDHAR GOMAN-
GQ: Will the Minister of HOME
AFFAIRS be pleased to state

(a) whether hisg Ministry asked the
different Ministries to carmark the
allocation and to indicate the same in
separate budget head for the Sub-Plan
for tribal areas;

(b) it so, the puidelines thereof;
and

(e) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANTKE LAL MANDAL):
(a) and (b). The various developmen-
tal Ministries have been requested to
make specific allocations for tribal
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areas in their plans beginning with
187879 and earmark them for that
purpose, They have also been re-
quested to open a distinet sub-head
“Schemes for Tribal Areas” under
which this amount should be budget-
ed, In the States this amount showld
get reflected in the State Budget
under the sub-head ‘Tribal Sub-plan’
of the concerned sector.

This will help in keeping that watsh
over the ectual investment in these
regions

(c¢) Does not arise,

Demand of Loan by the directors ef
Transport

4069 SHR] NATWARLAL B. PAR-
MAR- Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether the Directors of Trans-
port have made a demand to Govera-
ment for loans from Life Insuramce
Corporation of India and Indian In-
dustrial Development Bank;

(b) the action taken by Government
in this regard; and

(c) the rate of interest on the loan
io be advanced by these institutions?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIFFING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir. The
State Governments and State Trans-
port Undertakings have been asking
for loan facilities from Life Insurance
Corporation of India Ltd, and Indus-
trial Development Bank of India,

{b) The approved purposes of L.1.C's
investments in the socially oriented
sectors are electricity, housing, water
supply and sewerage, cooperative
sugar factories and industrial estates,
It hag also been decided that LIC's
funds should not be utilised for pur-
poses which are legitimately a proper
charge on the budgetary resources ef
the State Governments. At the beginn-
ing of each Plan period, a view womld
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be taken in regard to the kind of
activity for which LIC should be ex-
pected to provide finance. In view of
the position stated above, and the fact
that the funds available with the LIC
are hardly sufficient for financing the
approved activities in the priority
sector, the passenger road transport
industry has not been included in the
priority category for grant of loans
by this Corporation. At the Jlast
annual Conference of State Transport
Undertakings held in February, 1978
the representatives of these undertak-
ings pressed that LIC should be per-
suaded to re-consider the matter and
advance loans to the transport sector.
The matter is, accordingly, proposed
to be taken up with that Corporation
through the Insurance Wing of the
Ministry of Finance.

IDBI provides re-financ. to com-
mercial banks and State Financial
Corporations under its re-finance
scheme for small road transport ope-
rators, Besides, facilities under IDBI's
Bills Re-discounting scheme are also
available to private road transport
operators as well as State Road Trans-
port Undertakings.

(e) Where IDBI sanctions direct
finance, the rate of interest would be
11 per cent per annum.

The discount rates under the IDBI's
Bills Re-discounting Scheme are as
under: —

T'nexqired Clont ewsional Normal
Usance of rate for rediscount
hills of SEB« anrd rate
Fxchange SRTs in

redisconnt Himalayan
promiseory Hill Region
note
fto 36 months 630 10'00
Over 36 month

to 60 months 6 oo 873
Over 6o months 6-00 8:a5

The discounting bank availing itsell
of the rediscounting {facilities from
IDBI is allowed g uniform gpread of
1.75 per cent over the rediscount rates
indicated above.

In the case of 1L.D.B.I's. refinance,
commercial banks and State Finance
Corporations charge 11.5 per cent from
gingle transport operators and 125
per cent from other transport opera-
tors.

afcags wrdt wY e

4070, =t TTAT St Ao T :
w7 Ay wive afergw w2y q@A
1 7T 4G

(%) T & fafem =it
of@ga A & A FE #7
TS K aduTA safa w8 W

(&) dvoar & safg gq afq &
& & (AT §ORTT FTO T FTdarer
sroarreg?

Aragar Wi afags wwem ¥ s
v Fat (s =ty ow): (F) =@
(«). fafew za@l a3 gradl A
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A% W ¥ o g q1fF wrew
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ot wogr et ¥ der

4071, st Tere fawrdy: wT
Fu FEt gg T ¥ g w46 fE

(%) =T 7% @ 19 wA,
1978 ¥ ‘fipgear’ % ‘wrefamw gv &
FTe Eqmered Toeel’ MW F wRera
wwtfd garare &1 9 faemm aa
& s

(=) =fx &, A7 39 9 ATHTT A
wr sfafegr g et # w0
IraTRRE 99 fedr o RE 7

oM Awrem #§ T ww (e
aTar waAt) ¢ (%) o & o

(w) 39T wrew Y g Fo
fel & fag Mad & goafe gwar
® A F awy awy 9T fowwma STA
3% & wafr giw, 1977 ¥ @
1978 #rwafg & awx oenl & fag
AW W Y HWIT ATET 2. 01
e Wfw z sfere @ € wfs
™ot wt wufa F ag 1,89 W

Hfzw = ar

Subsidy to Departmental Canteems and
Improving their Working

4072. SHRI D. G. GAWALI:

SHRI SHIV SAMPATI RAM:

Will the Minister of HOME AF-
FAIRS be pleased to state: e

(a) the total amount of grant and
subsidy given to each Departmental
Canteen during the last three years;

(b) whether these canteens are
still running in loss and if so, the
particulars thereof gnd the total ac-
cumulated loss in respect of each such
canteen;

(c) whether Government have ever
put some inspector to see that quality
goods are served there;

(d) whether these canteen, are
supervised by senlor officers but they
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are ynable tp devote any time and
they depend mostly on managers of
canteens; and

(e) the steps propsed to be taken
to improve the conditions and work-
ing of departmental canteens?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D, PATIL): (a) The infor-
mation in respect of the eight depart-
mental canteens managed by the De-
partment is given in the statement.

(b} Yes, Sir. The information is
given in the statement,

(c) and (d). These canteens are
periodically supervised by senior offi-
cers of the Department including the
Chief Welfare Officer, the Director of
Canteens and Inspectors of N.D.M.C.
with a view to see, that quality goods
are served there.

(e) On the recommendations of the
High Power Committee on Canteens,
several measures have been or are
proposed to be taken to improve the
working of the departmental canteens.
These measures include the raising of
quantum of grants and subsidies to the
canteens for the purchase of equip-
ment, furniture, crockery etc. and
meeting the cost of pay and allowan-
ces of the staff, provision of uniforms
to certain categories of employees,
taking more representatives of the
staff on the managing commitee, ete,

Statement

Subsidy and Grants anctioned to  Centrul
Secretariat  Canteent ( North and  South Block 5)
Ministry of Home Affairs, New Delhi during
the last three years

Yea Subisidy Cirant
197475 L51808:86 27,500 oo
1975-76 1,64,007 11 Nil
197677 . -2,10,249'65 o6, Bberon

M [ —
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ATEMENT REFERRED TO IN THE
'%.vamrn'r b) OF THE UNSTAR-
RED QUESTION No. TO BE AN-
SWERED ON 22ND EGH 1978.

it and loss incurred by the Central Secre
tariat Canteens (North m&?ﬂ.ﬂub) Mimisiry
of Home Affairs, New Delki, during the last three

wears.

Year Loss Profit
1974+75 1,918-66 Nil
197576 . Nil 9,739 22
197677 14,859 18 Nil

Accumulated Los : 11,255 Bg*

*This includes earlier accumulated loss
of Ra. 4,214 07 upto the year 1973-74.

P. M.'s Comments about Performance
of West Bengal Government

4073. SHRI SAMAR GUHA: Wil
the PRIME MINISTER be pleased to
state;

(a} whether the Prime Minister
huag made vertain comments about the
performance of the Government of
West Bengal,

(b) 1f so, [acts thercabout;

(c) whether the Chirf Minister of
West Bengal according to press report,
sharply reacted to such comments;
and

(d) if go, the reaction of Govern-
ment thereabout?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b).
During my flight to Hyderabad on 21st
February, 1978 in the course of an in-
terview with Shri Barun Sengupta,
Special Correspondent of Anand Ba-
zar Patrika, on being asked about the
work of CP.I (M) in West Bengal, 1

iold that it could not be published. He
bad however, communicated a part of
the garbled transcripi to his paper.

(c) and (d). T have not seen the
report of any sharp reaction of the
Chief Minister of West Bengal to my
comments but if there has been any
such reaction, it is based on an jncor-
rect report.

12.36 hrs.

PAPERS LAID ON THE TABLE

Axnuan Rerorr oF Compurer MAIN-

1" NANCE  CORPORATION Lip.,, SECUMN-

DI RABAD FOR 1076-77 AND STATEMENT

H1 (JOVERNMENT'S AGRLFMENT  WITH
REFORT

THE PRIME MINISTER (SHRI1
VIORARJI DESAD- I beg 1o lay on
the Table & copy each of the follow-
ing papers (Hindi and English ver-
wions)  under sub-section (1) of sec-
fiwn GI9A ot the Companie, Acl,
1956 —

(1) Annual Report of the Com-
puter Maintenance  Corporation
Limiled, Secunderabad, [or the year
ended 31st March, 1077,

(2) A statement explaining that
Government are in agreement with
the above Report and 1{herefore no
separale Review on the working of
the Corporation is being laid.
[Placed in Library, See No. LT-
1855/78].
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Derznce Service EsTrMaTes, 1978-T8
AND DEMANDS FOR GRANTS OF MINIS-
TRY OF Derpxce ror 1978-79

THE MINISTER OF STATE N
THE MINISTRY OF DEFENCE
(PROF, SHER SINGH): On behalf
of Shri Jagjivan Ram, I beg to Iay on
the Table:—

(1) A copy of the Defence Ser-
vices Estimates, 1878-79 (Hindi
and Enghsh versions). [Placed in
Library  Sec No. LT-1856/78].

(2) A copy of the Detailed De-
mands for Grants (Hindi and Eng-
lish versions) of the Ministry of
Defence for 1978-79. [Placed in
Library See No LT-1857/78].

RerorT oF COMMISSION OF INQUIRY

ON RAILWAY ACCIDENT, MEMORANDUM
OF ACTION ON REPORT AND A STATF-
MENT RE DELAY IN LAYING REPORT.

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQO NARAIN): On behalf
of Prof Madhu Dandavate, I beg to
lay on the Table:—

(1) A copy each of the following
papers under sub-sectron (4) of
section 3 of the Commissions of In-
quiry Act, 1952—

(1) Report of the Commussion
of Inquiry on the Railway acci-
dent relating to 183 UP Tezpur
Express between Udalgur: and
Rowta Bagan stations on Ran-
giva-Rangapara North Section of
the Northeast Frontier Railwaz
on 30th May 1877

(i) Memorandum (Hindi and
English versions) of Action taken
on the Report.

(2) A statement (Fundi and
English versions) explaining (a)
reasons for not laying the Report
and the Memorandum of Actioh
taken on the Report within the sti-
pulated period and (b) for not lay-
ing the Hindi version of the
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Report simultaneously., [Placed in
Library. See No. LT-1858/78].

Parers uUNDER INpusTRIES (DEVELOP-

MENT AND REGuLATION) AcT, 1851 AND

NOTIFICATIONS UNDER ESSENTIAL Com-
MopITies Act, 1955

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): I
beg to lay on the Table:—

(1) A copy of the Registration
and Licensing of Industrial Under-
takings (Amendment) Rules, 1978,
(Hind: and English versions) pub-
lished in Notifieation No. G S.R.
160(E) in Gazette of Indie dated
the 4th March, 1978, ynder sub-
section (4) of section 30 of the In-
dustries (Development and Regu-
lation) Aect, 1851 [Placed in Lib-
rary See No LT-1858/781.

(2) A copy of Notification No
8.0 146(E) (Hind: and English
versions) published 1n Gazette of
India dated the 8rd March, 1878,
regarding the continuance of con-
trol over the management of
Messrs Krishna Silicate and Glass
Works Limited, Calcutta, under
sub-section (2) of gection 18AA of
the Industries (Development and
Regulation) Act, 1951. [Placed in
Library See No 1860/78)]

(3) A copy each of the follow=
ing  Notifications (Hindi and
English version<) under sub-sec-
tion (6) of section 3 of the Esgen-
tial Commoditjeg Act, 1855:—

(1) The Imported Cement Con-
trol (Amendment) Order, 1078,
published 1n Notification No. S.0.
145(E) in Gazette of India dated
ithe 3rd March, 1978

(ii) The Paper (Regulation of
Production) Order, 1978, publish-
ed in Notification No. 8.0. 169(E)
in Gazette of India dated the 8th
March, 1978. [Placed in Library.
See No. LT-1861/78].
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Awwuar Accouwrs or KAwnta Port
TausT AND Pamanre Porr TRUST FOR
1076-17

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIFPING AND TRANSPORT
(SHRI CHAND RAM): I beg to lay
en the Table u copy each of the fol-
lswing papers (Hindi and English
versions) under sub-section (2) of
section 103 of the Major Port Trusts
Act, 1063:—

(1) Annual Accounts of the
Kandla Port Trust for the year
1878-77 and the Audit Report
thereon. [Placed in Library. See
No. LT-1862/78].

(2) Annual Acocuntg of the Para-
dip Port Trust for the year 1876-77
and the Audit Report thereon.
[Placed in Library. See No. LT-
1863/78].

AccounTts oF Colr BoArp, ERNAKULAM
roR 1876-77

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITT): I beg to
lay on the Table a copy of the Certi-
fled Accounts (Hindi and English
versions) of the Coir Board, Erna-
hulam, for the year 1976-77 and the
Audit Report thereon, under sub-
section (4) of section 17 of the Coir
Industry Act, 1963, [Placed in Lib-
rary. See No LT-1804/78].

Nerrrication UNpEr Customs Acr,
1902

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): I beg
to lay on the Table u copy of Noti-
fication No, G.S.R. 358 (Hindi wmnd
English  versions) published in
Gazette of India dated the 11th March,
1978 under pection 159 of the Cus-
tems Act, 1062, tegether with an ex-
planatory memorandum. [Placed in
Librery. See No. LT-1808/78].
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12.303 hrs.

JOINT SITTING OF BUSINESS
ADVISORY COMMITTEE AND
RULES COMMITTEE

MinuvTES

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA). I beg
to lay on the Table Minutes of the
joint sitting of the Business Advisory
Committee and Rules Committee held
on the 15th March, 1978.

12.37 hrs.

PUBLIC ACCOUNTS COMMITTEE
SIXTY-FOURTH REPORT

SHR] C. M. STEPHEN (Idukk):
1 beg to present the Sixty-fourth
Report of the Public Accounts Com-
mittee on Action Taken by Govern-
ment on the recommendations con=
tained in their One Hundred and
Forty-ninth Report (Fifth Lok Sabha)
on Bangla Desh Refugees

12374 hrs.

PETITION RE. RENGALI DAM
PROJECT IN ORISSA

SHRI PABITRA MOHAN PRA-
DHAN (Decogarh): I beg to present
a petition signed by Shri Balurtun
Sahu and others regarding Rengali
Dam Project in Orissa.

12,38 hrs,

RE. A MISLEADING NEWS ITEM
IN THE HINDUSTAN TIMES DATED
22.3-1978

SHRI VAYALAR RAVI (Chirayin-

kil): Sir, I have a notice regarding
misreporting in the newspaper.

MR. SPRAKER: For the firsh pard

of your motice, you cen do and net
for the second part.



‘2 Re. Misleading

SHRI VAYALAR RAVI; Mr. Spea-
ker, Sir, I would like to draw your
kind attention to the news item in the
Hindustan Times dated 22nd March,
whereln my name and that of Mr.
Saugata Roy have been clubbed in the
group of Congress-I. The heading of
the news item reads like this: “Cong-
ress-1 MP’s words ‘undignified’ ", Sir,
you might have read this. Sir, it has
been mentioned that certain remarks
made were undignified. 1 have not
made any undignified remark on the
floor of the House and putting my
name and the name of Mr. Saugata
Roy gives an impression that we have
also made certain remarks on the
floor of the House which were yn-
dignified, No other paper has given
this. Sir, this kind of false and mis-
leading reporty should not appear
and this affects the prestige and
honour of the Members of this House,

In this connection, I am also to
bring to your king notice one more
point, that is your Secretariat is
keeping top secret the list of the
Members belonging to the Congress-I
party. It is necessary that this thing
should be mude clear to the Press
also so that they may know who be-
longs to which parly ‘There is no-
thing secret about thig list, The
list should be made public and it
should also be made available to the
Press.

MR. SPEAKER- 1 have already
directed that the list of Members be-
longing to cach group or party must
be made available to the Press. I am
calling for an explanation from the
correspondent of ths Hindusian
Times.

st wx a1y fag e (qATOR)
) uw# fao AT ow ATEA
g% AEAT 6506 T@ Aqg A 9r fw
Tgafa & wieamw & 7 aqare
' &% v & 1T Oy d wWifE
gon cad duws & il wpas

MARCE 22, 1978 §.

News in HT. 23

¥ fod ot & i & ¥ ol
T fasgw qw & 1 Gl ¥
wfqwmeen & zad dTwrs & S A

Hrge § oy fg wame & fawgw
aaq § . wafag TEw Qaro ww
w7 faafem firar oma

MR. SPEAKER: It 15 not a peint
of order. Please come and discuss the
matter, with me. Mr. Vasant Sathe.

SHRI VASANT SATHE (Akola): I
shall give my 377 notice in writieg;
can you kindly call me later?

12,41 hrs.

MATTERS UNDER RULE 377

(1) REPORTED SHORTAGE OF CEMIENT,
FERTILISERS AND IRON 1IN ORISSA

MR. SPEAKER; Shri Sarat Kar.

SHRI SARAT KAR (Cuttack):
There 15 3cute shortage of cement,
fertiliser and jron in Orissa. Though
there are more factories than one,
still the commodities are not avail-
able and if at all they are available,
they are sold in  the blackmarket.
Theretore, the housing schemes for
low and middle jncome groups have
had to be stoppeq @nd due to the
shortage of fertiliserg the rabi crop
is suffering. Therefore, T urge that
the Ministers of the Centra] Govern-
ment should intervene in this matter.

(1i) REPORTED CONSTRUCTION OF A
PUCCA ROAD BY CHINA ON THE
EASTERN BORDER OF INDIA

=t q¥o qRe ammY (faezw)

75 T g gIwTr ¥
w1 1962 % et fn
vofog & ¢7 o TeT w1

2

T
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9 1962 B WA S wEg
Ty @ g Ay g @1 fr awiT
® aog I 7 gy ff w1 Avw
“oreuré " F F AR |

T§ A% ¥ TN AT AW ¥
& farr fargr g & w17 § AT
from wqwT AT IRY 0

I AT HAY Y AL TRE W
aegfeafer 1 arrrrdy & 7
(111) REPORTFD SUPPLY OF BAD QUALITY
oFf WHEAT BY Foop CORPORATION OF

INDIA

To west ATTIYw ot¥R (7EAT).
wemw  wErEa arg v fafee
17y & frag T ¥ T awg AT
g fear o <gr @ @ wwA A WA
w ey gum Az fzar am ward g
FT ORI W A5F §EY ¥ ) 99
dg ®Y wACY &) FqT T W AT THE
@y o | feeydar fridg @ 97
AT wIete fee W T WY
fom & wfgwrfey gt fear =0
qr &\ 9E wRE W AT A Wi
W Fgd guaTa mEfy e
TR TS g & wigwfn
¥ 7 wer W Usw ¥ wiwwfar
gy faR =X waw faq ¥ wfy-
wfa A ¢wiz @A ¥ e fem
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& wra frrw & wiaefa) & v fe
AT Har aft dg @, afe
faamr & at ofy i fawrr qdm )
. wfawfat ¥ ‘a8’ w77 5 587 T
THIT &g & faary & O & §F W
qeaTAT ¢ AT 9 IA-rET & e
fareare @1 o § aw ot & frw &
ufgwrfay & ¥ am #1 51§ faear
T W % W0 Ao & oW
HET W BT TH WIT WTEIAd &
argaT f 6 & geew e owwTe
arw 3 & vy F2 faw 7 owdr o
¥ fear T aver A 9T G wATT Y
gt gr faafra fear amor & @
T F 4 aar Ay A A e,
T AT Aegw & A ) 49y wdg
Ad & At 37 Hoaw ¥ ATq faare
7 fomr a1 77 IF W ig TET ITH
frar ara | aafa ey fraw T
1o wifo FAIIMIT W AR T ITH
¥ afyw a7 agr ITeg 7E faay T
7 #1 Fagmfr v owEw oW
qefTT T A FT AT AFr I R
AT ¥THIT AET W AT IHOF
ar? W F TE FIAE 7 AT T
FOW OIT

(1v) REPORTED ATTACK ON DEMONSTRA=-
10RS IN FRONT oF PRiMEe MInNISTER'S
RESIDENCE

SHHI VASANT SATHE (Akoin)
I wish to draw the atteniion of the
House to a serious matter of “ubhe
impoi tance about the biutal attack
on peaceful demonstrators in front of
the Prime Minister's residence on
March 19, 1978

The hon Prime Minster, Shr1 Mo-
rarnbhai, 18 known for his wview. as
stated by him as late as on 25th June,
1875, a few hours before his arrest,
In an interview to the correspondent
of L'Europeo, an Itahan newspaper.
Shri Desai while giving a graphic dis-
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[Shr1 Vasant Sathe]

cription of the plan of the Lok San-
gharsha Samuti foomed that morming
under his Chairmanship of gheraoing
the 1esidence of the then Prime Min-
1ster he said

We want to get md of her we
want to fotce her to 1esign we will
settle down and demand her 1e:1g-
nation shouting day and amght
Even if the police airest us, canes
us kill uv» How manvy of us can
ttey kali? e

The wam¢ Shiy  Morarpbhar  after
becumning the Pume Mimster  would
net toleiate even 4 peaceful demons-
traticpy in front of hig house whee
theére was uno intention of a ghorao
or dhainy and he ordered a brutal
atketl by mounted police a lathn
chaige and tear gassing of peaceful
dur onstralers including women and
pre: men

st Arg fag (SH\r) w@a 7o

SYRI VASANT SATHE The de-
me f1ition was 4gainst the personal
vitr; expressed by Shri Mot iribha
akbocut  umfication of Sikkim  with
Pvdia gy also about Goa We have
y¢t to see what his personal vmws
wre ld be about Gandhijis Quit India
Mevement and his call for Do or Die
Netajis INA stiuggle aboul merger
of States and Hyderabad action of
Sarvar Patel and finally about Kash-
mir and Bangladesh

M even as Piime Minuster he can-
net wvoid the temptation of awring kas
persondl views I think it would be in
natenal interest that he should once
again become a man free from any
offae w0 that he can talk freely on all
tep:c« from Shivambu to Sikkim

(Interruptions)

ot e g . ETeew Wi afe
= W g §, e g o s A
i w? gy feerg o 0
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SHRI KANWAR LAL GUPIA
(Delhi Sadar) This i abeolately
wrong

(Interruptons )

SHRI SAMAR GUHA (Contw):
1 want to make & subvnission. Thus 18
4 very semious statement which has
been made by hun Sir, you have al-
Jowed Mr Sathe to make a very seri-
ous type of statement It involves not
only the Prime Minister but also

MR SPEAKER [t 13 for the Prime
Minister

SHRI SAMAR GUHA I will make
« submussion to you
(Interrupitons)

MR SPEAKER No, No

SHRI SAMAR GUHA On a pout
of order

MR SPBAKER There 15 no pomnt
of order

SHRI SAMAR GUHA, He has used
the word ‘Shivambu’ and other words
and these are not the wotds to be
used 1n the House

( (Interruptions)
SHRI NATHU SINGH rose—

MR. SPRAKER On every subject
you want to say something It 1s
open to the Government to take any
objection

SHRI EANWAR LAL GUPTA They
want to hide thewr own sin

SHRI SAMAR GUHA This 15 the
right of the House, this 1s the right
of the Members of the House Derp-
gatory and unfactual remarks have
been made against the Leader of the
House It 13 not regarding outside
personalities and outside agencies

MR SPHAKHER What 15 your ob-
jection?
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SHRI SAMAR GUHA: My first ob~-
jectidon is that if you allow such kind
of statements. ...

MR. SPEAKER: Your point of order
is about what?

SHRI SAMAR GUHA: He has used
the word ‘Shivambu’.

MR, SPEAKER: What is the mean-
ing of the word?

SHRI SAMAR GUHA: I do not
know.

MR. SPEAKER: Then, how are you
objecting?

SHRI SAMAR GUHA: This is a
vulgar word that has been wused
against him and others. These words
should not have been allowed to be
uftered here.

(Interruptions)

SHRI VASANT SATHE: He does
not know even the meaning of the
word. How does he say that it is a
vulgar word?

(Interruptions)

SHRI SAMAR GUHA: I want (o
draw your attention .. I know how
vulgarly it is used.

MR, SPEAKER: I do not know the
meanung. Mr. Guha, unlesg you tell
me the meaning, how can I expunge
it? I will go through the matter.

SHRI SAMAR GUHA: I don't want
1o explain it. (Interruptions).

MR. SPEAKER: Is this the way you
are setting an example to others?
Please hear me. I will go through
the matter,

SHRI SAMAR GUHA: You just go
through the rules.

MR, SPEAKER: And if I find the
word to be objectionable or vulgar,
I will expunge it. Beyond that I can-
not tell you, becauss I do not know
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the meaning of the word. I cannot
tell you anything about it.

SHRI NATHU BINGH rose—

MR. SPEAKER: I am not allowing
you, because every time I am seeing
you gbstructing the work.

MR. SPEAKER: Please tell me the
meaning. I have told you I will exa-.
mine the matter. If the word is vul-
gar or unbecoming, I will expunge it.

SHRI SAMAR GUHA: Only one
sentence and 1 will conclude. A very
serious question has been raised
against the Leader of the House. I
would request you, Sir, to ask the
Leader of the House to make a state-
ment, if necessary.

MR. SPEAKER: It is for him to
make a statement.

SHRI SAMAR GUHA: Otherwise,
this kind of a unilateral statement,
contrary to facts, will create a mis-
understanding in the country. There-
fore, it is a serious matter. You should
ask the Prime Minister.

MR. SPEAKER: I suppose you are
familiar with the rules .It is open
to the Minister concarned or the
Government to muke a reply to state-
ments under rule 877. It is not some-
thing which is precluded. Therefore,
there is no question of my inviting
them to do it.

SHRI KANWAR LAL GUPTA: I
want to raise a point of order. I will
tell you what js objectionable in it.
(Interruptions) I have got a copy of
the statement made by my learned
friend, Mr. Sathe; and if you see the
totality of the statement...Let me
reaq it.

SHRI C. M. STEPHEN (Idukki):
What is this? Under what rule?

SHRI KANWAR LAL GUPTA:
The demonstration was against the
personal views expressed by...(In-
terruptions) 1 will tell you, Sir
They do not allow me. The demon-
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[Shr: Kanwar Lal Gupta)
stration was against the personal
views expressed by Mr Morarjibha:
about (Interruptions)

SHRI C M STEPHEN Why
don't you allow a discussion on this?

MR SPEAKER In fact, in the
list, there was g statement to be
made by the Home Minister day
before yesterday The statement was
not made When some Member
wants to make a statement, an oppor-
tunity will always be available to the
Government to contradict it There
is no difficulty at all

SHR] KANWAR LAL GUPTA
The point of order ;s regarding your
pernmussion to make a statement
(Interruptions)

MR SPEAKER There 15 no point
of order Tt 1s not subject to a pomnt
of order

SHRI KANWAR LAL GUPTA
They were using stones and lathis

MR SPEAKER It 1s upto the

Minister to say that

SHRIC M STEPHEN s 1t a
point of order?

MR SPFAKER
of oider

SHRI KANWAR LAL GUPTA
He has challenged the bona fides of
the Prime Mimc<tei I 18 highly
objectionable

MR SPEAKER Now the next
item regarding Hindustan Tractors
Limited

1t 12 not a point

12,52 hrs

HINDUSTAN TRACTORS LIMITED
(ACQUISITION AND TRANSFER
OF UNDERTAKINGS) BILL—Contd

MR SPEAKER Now furthe:
consideration of the following motion

MARCH 22, 1978

Ltd (Acq and  2Bo
Trans. of Und.) Bill

moved by Shri George Fernandes on
the 21st March, 1878, namely.

“That the Bill to prowvide for the
acqusition and transfer of the umn-
dertakings of Hindustan Tractors
Limited, Vishwamitr:i, Vadodara,
for the purpose of ensuring the
continuuty of production of goods
which are vital to meet the needs
of the geneial public and for mat-
ters connected therewith or inci-
dental thereto, be taken Into
consideration ”

PROF P G MAVALANKAR
(Gandhinagar) Mi Speaker Sir, I
rise to support my good triend Mr
Geolge Fernandes who has moved
the Hindustan Tractors Limited (A--
qusition and Transfer of Undettah-
ings) Bill so ably by not only pie-
senting a case for nationahization but
also by giving a very long ang con-
vincing factual statement g detal s
as to why this patticular measure has
had to come before this House I an
not one of those who believe that
naltionalization lor nationalization -
ke 15 alw iys Lood VY Luend th
Sorialist leader will also pree with
me  that a doctiinane gppruach to
socralism or sovalism as doctiinal e
ocialism will be hamful  We must
I pragmatic  (Inte rreptions)y (tmu t
magmatic and must be bastd on the
highest considerations of national in-
leiest and good economv nd good
fiscal management m the countiv
Thetcfore T do not wint to raise the
question of mnationalisation n  ths
dehate «ven though I am wlso a cor -
vinced socialist 1 belong to thost
mdividuals 1n this country who may
not belony to a particular wing of
the Sociahst Party, and yet call
themselves Sotcialists because we be-
lieve 1n social justice and in moving
towards an egalitarian society We
want to get rid of the large dispani-
ties of wealth As Harold Lask: sai
there must be sufficiency for all be-
fore there 15 superflmty for some
So I am convinced of this argument
and T am glad 1t was lelt to Shn
George Fernandes to pilot this parti-
cular Bill
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The Hindustan Tractors in Gujarat
has, I must say, a certein unfortunate
but, at the same time, unique history.
Hindustan Tractors Limited in Guje-
rat is the only unit of automotive
indusiry in production jn that State.
Not only 1,250 persons are employed
in this tractor plant but also more
than 5000 workers of over 300 small
and medium scale anciallary indus-
Iries developed around the plant in
Gujarat are dependent—upon the
functioning, development and growth
of this wunit. Therefore, whatever
you do with regard to Hindustan
Tractors now 1s bound to benefit a
large number of ancillary industries,
werkers in the main plant and many
more workers in the various units
which are producing one or more
components required by the tractor,

I do not want to go into the his-
toty of the entire mismanagement, or
particularly into the mismanagement
of Hindustan Tractors, when it was
in the hands of the private manage-
ment of Shri Pashabhaj Patel and
family. But ] want to gsk Shri
George Fernandes one pointed ques-
tion, because I know the whole his-
tory and I agree with him in many
of the things he has mentioned. In
the Siatement of Objects and Rea-
sons, he started by saying:

“For wvarious reasons jncluding
mismanagement the Company be-
gan to show steady decline in pro-
duction and incurred heavy losses,
facing imminent closure,”

1 wish that in the reply at least he
would tell the House as to what were
some of those mismanagements or
misdeeds of the erstwhile private
Company, because the House must
know them. When he makes g case
for transferring something from the
private enterprise to public enter-
prise we cannot do it only on the
basis of a doctrinaire approach. We
do it because we consider it pragma-
tic and Important on practioa con-

congidera-

CHAITRA 1, 1900 (SAKA)

Ltd. (Aeq. and 28z
Trans. of Und.) Bill

tions. I hope he will deal with that

aspect of the question to some extent

in his answer.

When this tractor compeny was in
the private hands during the period
1863—68, unfortunately, there was
mismanagement wnd the company
could not cope up with the work. It
reached such a stage in 1972 that it
almost came to a grinding halt. So,
the Government of India had t, take
this plant into their hands in 1978
under the Industries (Development
and Regulation) Act, 1951.

At thijs stage I want to esk my
hon. friend whether it would not be
equally right and proper for him to
find out whether a case exists or does
not exist—in my opinion it does
exist—for taking over at least a few
of such totally mismanaged and in-
efficient units, which are in any case
lisble to be brought to perfectly
healthy conditions, given the proper
equipment, proper modernisation and
proper financing. If the sick unfts
can be brought back to healthy units,
why should Government stop with
the taking over of Hindustan Trac-
tors? They should take gver some
other mills, like they recently did
with Shubhaluxmi Mills and Priya
Luxmj Mills of Gujarat. I am glad
recently the Government of India
have asked the Gujarat Government
to look after these mills. Similarly,
there is the Luxmi Cotton Mills in
Ahmedabad and some other units in
Kalol and Kadi in Gujarat and in
other parts of the country. Why
should not Shri George Fernandes
and Shri Mohan Dharie, the Com-
merce Minister, sit together and find
out whether there is also not g case
for taking over under the Industries

owner would try to make his unjt
gick so that it will be taken over and
mmde heslthy by the Government. I
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|Prof. P. G. Mavalankar]
point is, as in the present case, there
is a case for taking over some of the
sick mills in other cases also.

MR SPEAKER: Only 30 minutes
are left. There aie other speakers.

PROF. P. G. MAVALANKAR:
Only two or three points 1n two or
three minutes Let me complete,

MR SPEAKER: No, no. The
Lunch Hour 1s there.

PROF. P. G MAVALANKAR-
1 can speak after lunch

MR SPEAKER: No, no

PROF. P. G. MAVALANKAR.
Then kindly give me one and a balf
minutes more

I would lhike ts know whether the
compensation amount 18 going to be
given only to the Government of
Gujarat and the State Bank of India
or other creditors also who are in
difficulties, whether their claims will
alsp be lookeq into. May be there 1s
an order of priorities, but I do not
want the compensation of Rs. 1 1/2
crores to go merely to the Govern-
ment of Gujarat and the State Bank
of India, leaving aside the other
institutions

Coming to workers' dues, I am
sure my hon friend, Shri George
Fernandes who has heen a trade
union leader, will agree with me that
the workers should not suffer under
any circumstances They should get
their dues not only for the post-take-
over period, I would even go to the
extent of saying that it should cover
the pre-takeover period. He must
give an assurence on the floor of the
House that he will solemnly go into
their question and see that they do
not suffer. If he does that, it will be
a good case, g fit case. Not only in
the case of Hindustan Tractors should
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this apply, the same principle can be
applied to all such units where the
workers, for no fault of theirs—they
are prepared to give their work,
which is their capital—are put to
difficulties; they should also be given
benefits and advantages.

I congratulate my hon. friend on
having brought this Bill and thereby
given an opportunity to hundreds of
workers and entrepreneurs to display
their talent in this country

MR. SPEAKER: The House stands
adjourneq till 2 pm. The debate
will continue after Lunch.

13.02 hrs.

The Lok Sabha adjourned till
Fourteen of the Clock.

The Lok Sabha reassembled after
Lunch at Ten Mimutes past
Fourteen of the Clock

[SHRIMATI PARVATHT KRISUNAN 11
the chair.]

HINDUSTAN TRACTORS LIMITED
(ACQUISITION AND TRANSFER
OF UNDERTAKINGS) BILL—Contd.

MR CHAIRMAN- 1 would like to
draw the attention of the Members
to the fact that we have only thirty
minutes left for this Bill. I have a
list of three speakers. Therefore, I
would reguest the Members tg co-
operate with me 1n getting through
the business,

The Minister will take...

THE MINISTRY OF INDUSTRY
(SHRI GEORGE FERNANDES): 10
to 12 minutes,

MR. CHATRMAN:.. 10 to 12 minu-
tes. So, the Memberg will have flve
minuteg each. Mr. Tyagl
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AN WEOATTE AW 93T We
frr WA I8 & Uhan s
frde foar | war g ot wx 4 B
ware W fedtd & e & s
AT & qatie & fifs & wroor
Fet ¥ oTw oraT § i de) &
B AX " F o goRe W ey
woit afew

O aragg ¢ v o9 st &
FAT T8 Argdifadror o goft | e
e dar 97 ¥ gom, fae At
F99 worl F1 g fear o, Saer
wat W wFOT g EET g &
gfr = e it wemg & fF
AT ¥ a1 T AT wT oWy
Trar &7 qray Tvs ¥ vy FOE A
sy ¥ gAY &y wrar g
TRt ¥ ITEW 97 g¥ & frowmn
fer w0 v fag o TeEw
mrw ¥ Ay frw ff WX 39 & qwny
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W e a1 S HWY 9T gORTC A
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t, A Ffar Fas ¥ev @ du
R/TOWT 7 FTEAFIT FT WTH O T4
&Y wrweEar § W) fF a7 gz @ q&
AT iT AT Ay | Awelr N E
T® AHT FT JGIAAT F HIVEATRA WY
|V weqT § W1 g § A & wmemes
% fr § vw 39T & wrowm ¥ oW
gred aarad foaasr feYwmerer
w7 AF G1T IF T A9 AR
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A TH TEW ¥ ogAq =few
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SRT g1 ¢ SEAT A aWdd $an
g Aww fadag area fan o qadw
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TIFTT T AMGE 7 AT ATATH F
feat g1 | @ TmETr & w=i
weAl 78 WY e sAen ¥ e
& vl | 9 A1 qg IURT LAG
N ATTET & | UE XA ATT FT ATRER
A1 2 fr gmede ggr ¥ @ Ay,
o w7 &1 qATw & @ ke 7
T W StE AT A ww qEy ¢
Wy Wy e w7 fadg Wy §
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e ool o
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af ¥ gar warr wfgg 1 gl
FRwaT €T Ew F afr gol aft §Y
gt &1

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
Com. Chairperson, I am grateful to the
hon. Membery who have participated
i the debate and have extended sup-
port to this Bill 1o nationalise the
Hindustan Traclors Ltd. Some gques-
tiong have been rusei by the Mem-
bers in the course of the discussion. I
shall try and answer these questions
briefly so that il there are any mis-
undersiandings in regard to this parti-
cular unit and also in regard to our
policy regarding the sick units in
general, those misunderstandings are
removed,

Shri Saugata Roy yesterday asked &
question, why is it that we are hand-
ing over this unit to the State Govern~
ment; ig it because of the Janata Gov-
ernment at the Centre and the Janata
Government in the State? The fact is
that the Gujarat Agro Industries Cor-
poration has been running this unit for
the last five years and in Gujarat
during these flve yeurs, there have
been Governments of the iwo Congress
Parties, Janata Morcha and now the
Janata Party.

AN HON. MEMBER: In between
Governor's rule,

SHRI GEORGE FERNANDES: I{ was
again the rule of the then Congress
Party.

Therefore, when one takes a decision
about nationalising a unit and handing
it over to a public sector enferprise to
administer it. I do not think any poli-
tical considerations at all come. How-
ever, there are some reasons as to why
the Gujarat Government {s being agked
fo take over this unit in its sector and
run it. These are financial reasons,
these are not political reasons. The
Gujarat Government have invested
38.58 lakhs of rupees in this umit
through the Gujarat Agro Industries
Corporation. They have given a guar-
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antee for g sum of Re 154 lakhs 1n
regard {o this undertaking. They also
agreed to provide Rs. 130 lakh addi-
tional equity which 1s needed to put
thig unit on its feet n ., proper way.
They are also proviiing for carry-over
of labilities to the exlent of Rs, 542
croreg of this umt. The ranufaciure
and sale of the *raciors produced by
thus unit would primarnlv e 1n Guyarat

Therefore, for all these -reasons, we
decided that the unit should be run by
the Gujarat Agro Industrnies Corpora«
tion, that 1s Gujari. Gover:iment
There are no wvolitical reasons and I
woulg like to assure the House that
whale taking decisions of this nature
no political considerations will ever
come 1into play

Shri Saugata Roy also raised the
question of our overall policy on sick
units—whether it ig based on political
or economic consideralions or whether
it would depend o the number of
workerg 1n the umts which go sick
Ag I have repeatedly said 1n this Tlouse,
we are currently engaged in formulal-
ing a policy on the take-over of the
slck units It will take me g few more
days to present the policy - to the
House., Buj I would lLike to assure
everyone that there will be no political
considerations where sick units are
concerned Invariably the workers’
jobg ig of a considerable concern, but,
one factor that «ill have to be taken
into account, while finallv formulating
the policy on the sick units, is the
overall availability of resources. Alter
all you have limited resouices in the
country and you have to sirike a
balance somewhere nn the use of these
resnurces—whether pumpmg m of
more money in a ik umt s going to
pay bipger dividends in ferms of job
crealion than setting up a new unit ard
then between putting money in indust.
rial unit. and makma i avalable for
the agricultural sector which is our
priority area Thiz 15 an economic
consideration whirh will certainly
weigh with ug in formulating the poll-
cy towards sick umits' take-over.
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A pumber of members have referred
to the outstandingg of the small cre-
ditors. There are certaln outstandings,
Commorade Chair-person, which we
may not be able to fulfil imme-
diately. There are certain out-
standings which we may not be
able to fulfil at all. There has been a
certain policy adopted in regard to the
take-over of the units, the policy that
hag been in operation for some time
now.. .(Interruptions) I have my
own reservationg sbout it Let me be
very honest about it; T have my own
reservations about it. Then, of a unit
goeg sick ang if over a jerod of time
the people who were running it have
run up debts running into ecrores of
rupees, then asking the exchequer to
g0 on bailing out everyonc in the
country 18 a proposition which, I am
sure, this House itcelf will nevey ac+
cept. 1 perfectly understand {he pro-
blem when it confronts each one of us.
It 1 am the affected individual, then
the problem gtares at my face in all
its magnitude, fair enough. but when
this House is going to be confronted
with a situation where g hundred sick
units tomorrow line up and each one
has outstandingg due to creditors, due
to depositors and due to share-holders
running into crores of rupees and if
the exchequer is golng to be asked,
‘The workers are losing their jobs,
therefore, you must take over. there 13
production loss, therefore you must
fake over the unit’ and while taking
over the unit, you will glen pav for the
sing of the people who ove- g period
of time mulcted the units T am sure
this Housc 15 not going to accept that
proposition It ~annot

gt g e - AY A
FFfr F ey vy R ?

oY WA wAtem Gl ¥
&ar % wafo o sen & I
Fedr FY T AT A o miferw 8,
AE FTTATT B TEX 92 WY Ak Aw
T¢ WA T WY TUFE & g ww oy
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@ W W oW ¥ ) ag W
g ¥ wff Al g awwr § o
g Aqw ¥ ot ff Y wweT £

dar s Ay g W AT
foer ooz ¥ar & 1 Aae gee W
7g WY &1 § fie a7 ¥ 5 srCEmn
&% J & @ & v A, fErd & T
¥ FTTAMT I9T7 qTT  WTEHT &1 o
T g & AT A, TAF AT TRy
* Wt AT ey |

g ag WA frar § O faw
EEE F arr # fowm Aifa o 1]
fas fror, s Mfa s a0 go g
SEATE FAT AER i ot Ay fwdr ot
gfae w1 faw avrd &, oA%F AT H
T LA FAT ¥, BH AW qaE
aid faae s Alr A gm AT ®
AAY  TE |

SHRI C. N. VISVANATHAN (Tiru-
pattur): Please gpeak in English,

SHR VASANT SATIIE: To gafeguard
the interests of the workers, please do
not pay any compensalion for the em-
ployers.

SHRI GEORGE FERNANDES: That
is our primary concern, Mr. Sathe,
That is our primary concern. It has
always been the primary concern of
those who sit on this side of the House
1 cannot speak for those who sit on
that side of the House....

SHRI C. M. STEPHEN (Idukki):
Forget about it. Everything is given
to you. Victoria Cross to you.

SHRI GEORGE FERNANDES: My
friend, Prof. P. G, Mavalankar, this
morning raised certain pin-pointed
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questions. He gsked me about the de-
talls of the mismanagement of this
unit, It is a long story end I do mnot
think I would like to take the time of
the House in reciting all the aspects of
mismanagement. 1 coulij quickly give
some of the sallent features of the
kind of mismanagement that was
noticed, that came to light when the
enquiry wag first made,

1. Unsound and imprudent financial
policies: The management declared
dividend amounting to Rs. 11 Jakhs in
1969-70, even though in the year 1968-
60 the company suffered a loss of
Rs. 436 lakhs, In the year 1869-70
there wag a logg of Rs. 32.47 lakhs.

2. Injudicious ind defective plannirg
in procurement of capital equipment:
Qut of a total value of plunt and capi-
tal equipment worth Re. 190 lakhg most
of the imported machinery worih Rs. 41
lakhs remained uninstalled for four
years after procurement, Ag a jesult,
plant capacity remained highly im-
balanced,

3. Lack of professional management
and expertise: During the last two
years, before the take-over, the Board
consisted of only members of the
family—two Managing Directors,
Chairman and other Director, sll
belonging to the game (amily.

Furthey key positiong in purchase,
sale and production shops were manag-
ed by other memberg of the family.

fTregefe o gazga &
faeme & ff @9, «QifF 0z F0F
o qAaw Y vE@mr & | A F
Fgm  wgm f& ww # wTeETn
e 7 A1, s F e gw AW oA
marg v Awfee ) frwd g9 wder
ot Hifqaiew ¥ T @ @ &
STHTT & A § UF FTTATH BT ET6A RT
nfeT s N gfe & wzw oy
g feaive  ffleqwe ® onk
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frod dx o7 g fafed =
wifrefor &7 & swawar 4 ¥ o
T A Tt FH W A go
fam® g7 @A FT wT0qT 97 UF
M 7 AEg e %

w7 gt faw, ot famrar sAr=
71R9, ¥ I W T FT FE FoAT
AT ) F¢™ w5 9gF IF W9
ATHY] AR W FTH TAT QAT 9T, FhE
o9 I T T N W T
T W AR qGI TV TG | TG
w21 fr @ s w S g g
ORI oA FTE @ R
wr=t ot oft T freer Yoy wamr s
fF qgw <3 s A wr2r g9 @
2 A1 wT IH FET T T AL AT
g & ag arw F@n s g av frer
R AT R G R

ar &% § fr fags w79t 7 372
Tamw ad y Arw o aw w2
F 3 e T oW Ah W@
7, afer o7 2o 7 A ¥ W AH
1T 97 FIT MY F——FE TV @
™ %1 ( wwaw) a®  grdara
At B2 FrraT T & W @i
1 W@ O AT BT AT AT L,
I AT B NI ¥ NG FGA |
e & o 39 T w7 awar
%, ¥fE T AT AT B OF FT-
AR W R FT AW T G oawar ¥
TMAT AT AHAT T AW ¥ AMq 2w
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g t—faodt & @, W, Wow
¥ AFT TG qQTR A% ¥ g FuT
) wig ol v & A
dife w1 dwra e g fom dre
Y g

it Wi e Fawil LeCilid
aga s ¢ faAdr g Adr
grfr & Tadt ggd A ¥

ot ok watafen  awar amer
gorrr 1 Afr o menfra 20 o
T s g fr o ' owEr W
feemr g ¢ fegrara w o wmET-
M AT § W™ IAT AW E AR
aft ¥FAH ¥ | FE AT W WA
g af zTAmm & faea AW
T W OAT I AAAT § IATT gRA
faar @ + 7w =ni w dvEr A AR
Frar =rfem

g =@ ¥ mmAr ¥ fealtfze
FE HFS AL AAT A A0 ) fHr
TFHa R aA A FTaRE AT QO
agdt ¥ R g wifer wps

¥ T g
W T ¥ o § ow awg
FT Y| Tafar & I wwia
arem | AT giw gaTk fra faamas
qATX I X O AT OF wWighw
T X AR W oA e sk
off ag e oA A arr § s
At & wTon fgge §ad 1 s
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WTT §1T 5B S T AT AT ¥ 7€ wEAT
Mg FFagam sl ¥ o
oo 9rad & o deed ¥ Aw ¥ ag Taw
X & & or oY fogem dwcd
WIET § =% 504, 50 @' TMAXT
w1 ux drau & o (Ford
—3600) St 46 & qTATHT Y A
I Wt oTR & g e foar smr
2 1 (Ford—3600 9 46 g arar
T WY 2 1973 % wE WA
IHFT W AT 35,595 [T ST WA §
59,092 T | TE T AT AW §
A 19757 9T 48252 TIW W
o IW OFT W § 57082 AT )
g 3427 1973 W @
39155 wor v wmA IAET AW E
54,465 ¥9q

O® AT wFEw 2 gAY
7 uzd fraar amoar ?

st M wAfEw : I v
A FTRr AT & 35T 1-4-73
F AYAHAIATE | IA AT 39,155
TIT TANT 20K 41 ATCHATT B, 54, 165
o |

The point 15 this that in this horse-
Lower range of 30, this 15 the cheapcst
tractor available in India, thai .s, the
tractor produced by a umit that has
een managed by the pitblic sector for
the last 5 years.

SHRI A. K. ROY (Dhinbad): What
is the internationsl price of this trar-
tor?

SHRI GEORGL FERNANDES: 1
need notice. I don't have knowledge
of {he international price of the trac-
tors. My submission ig that there has
been a price rise. But if anybody sug-
gests that Hindustin Traclors ;s 1oday
in the black because it went in for
price rise, that is not correct. There
hag been g general price rise of all
fractors in the country. There has
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been a certain price vontrol which pre.
valleq at a certain point of time, known
by, what is called, Voluntary Price
Control and then thers was some form
of monitoring and regulation of price
that was going an. It 18 not correct to
suggest that any specia! favour was
shown to them., The factory has hesn
uble to undo some of tha thungs about
which I read but just now. It has pro-
vided us with efficient, professional
management. There has been greater
involvement of the workers, This is
what has brought this factory from
the red into black.

off o ovex fay  (afer )
1971 ¥ fegeam 2azr o1 avg ov
24 FAT w9, % WEAC F A2 g
AT 39 FIATT FYAT G qq TH AN ¥
54 FATT FYAT |

N ok wafafewr Fumarg
afem 1973 ¥ ow wd f9er 71 A1y
T FWAT) 73 H A EIwEar
g4 B AW TW AT W oATHIC o1
THA  AZMAT 47 e fIw grew 7 oo
frar, ar€r Tifeew B & faar o
w & = % awvar dfaw amar
73 AAFT jeAT T A AT T |

stazr fag (1) 78
AN 5 AT BOR TTIANAA 07w
)

o w wafafem : g7 AT as
IH AT & FIT W I F B F
AEAAT F | A TATT Al wv @ g
I OATEE & AW Tww AT E o
e fwrge awigagy e
o 37 aAg o W wEeTE W A
At & A R mm w8
IAH IH AET W ¥ A T F
faselt w@e it @ &1 warw wT
TAEU ¥ AALANF WX IF5 TT I9F
ATE TR FT TATH ATAT § A Q1 AT
T3x arx ¥ 1 Foza Yo faga
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[+t st wetafes)
FAT AIEI 6 21w Ao W
TW ¥ey HF ol dgn =fge afew
;MY e 1 g AW f qeew
aTifge 1w o waTe W1y AW w4
A gak @1 ogawi o< fewe W
Faer gm0 ( waweT )

MR. CHATRMAN: Pleage do not in-
terrupt the Comrade Minister. He is
giving his replies to various questions
raised by the Lon. Members. I think
everybody will benefit if you listen to
him patiently. Let him finish what he
wants to gay.

SHRI GEORGE FERNANDES: Com-
rade Chair Pers>a, I think I have
answered most of the points the hon.
Members have made. There is one
point about workars’ dues. This take-
over act makes a provision for payment
of all dues of tbe workers and these
dueg amount to over Rs. 30 lakhs and
the pay of the workers of pre-takeover
and post-take over period will be taken
care of in the compensation that is
being paid now. Provision for the
same has also been mude in the Act.
Comrade Chair Perin, I commend this
Bill to the House.

MR. CHAIRMAN: There are three
amendments. Amendment No. 1 was
moved by Shri Hukmdeo Narain
Yadav. Are You pressing?

SHRI HUKMDEO NARAIN YADAV
(Madhubani): No, Madam. I beg
leave of the House tp withdraw my
amendment.

Amendment No. 1 was, by leave,
withdrawn,

MR. CHAIRMAN: There ig amend-
ment Nov. 3 moved by Dr. Vasant
Kumar Pandit. He iz not here. I
shall put it to the vote.

Amendment No. 3 wag put and nega-
tived.

MR, CHAIRMAN: Now, there is
pmendment No, 8 moved by 8hri
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Vinayak Prasad Yadav, Are you
pressing? :

SHRI VINAYAK PRASAD YADAYV
(Saharsa): No, Madam. I beg leave
of the House to withdraw my amend-
ment,

Amendment No. 6 was, by leave,
withdrawn

MR. CHAIRMAN: The question is:

“That the Bill to provide for the
acquisition and transfer of the un-
dertakings of Hindustan Tractors
Limited, Vishwamitri, Vadodara,
for the purpose of ¢nsuring the
continuity of production of poods
which are vital to meet the needs
of the general public ang for mat-
terg connecteq therewith or in-i-
denta] thereto, be taken into consi-
deration.”

... The motion was adopted, ...

MR. CHAIRMAN: Now we take up
clause by clause consideration. There
are no amendments to clauses 2 to 7.
T shall put them to the vote of the
House,

The question f{s:

“That Clauses 2 to T stang part
of the Bill"”

The motion was adopted,

Clauses 2 to T were added to the Bill.
Clause 8—(Payment of Amount)

MR. CHAIRMAN: There is one
amendment No, 2 by Shr{ Nirmal
Chandra Jain. He is not here.

I shall now put Clauses 8 to 36
to the vote of the House,

The question 1s:

“That Clauses 8 to 36 stand part
of the Bill"

The motion wag adopted.
Clauses 8 to 38 were added to the Bill.
The Schedule was added to the Bill,
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Clawse 1, the Enacting Formula, the
Preamble and the Title were added to

the Bill
SHRI GEORGE FERNANDES: 1
move:
“That the Bill be passed.”
MR. CHAIRMAN: The question is:
“That the Bill be pagsed.”

The Motion wag adopted,

1445 hrs.
PUBLIC SECTOR IRON AND STEEL
COMFPANIES (RESTRUCTURING)

AND MISCELLANEOUS PROVI-

SIONS BILL—Contd.

MR. CHAIRMAN: The House will
now continue the discussion on the
Fublic Sector Iron ang Steel Compa-
nies (Restructuring) ang Miscellane-
ous Provisions Bill. Only thirty
minutes are left jn the time gilotted
to this Bill. So, 1 would request the
hon'ble Members to be very very bricf.
Shri A. K. Roy.

SHRI A, K. ROY (Dhanbad): Com-
tade Chairman, the hon’ble Members
of this House are intelligent cnough
to know that tho entire Bill alms at
centralisation of the powers and nol
decentralisation of the powers.

Madam Chairman, this Janata Party
{ailing to re-structure the society and
its economy have started re-structur-
ing the organisations they have got.
One hon'ble Minister is restructuring
the Fertiliser Corporation of India in
one direction making many companies
as holding companies whereas another
Minister of the same Cabinet is hav-
ing another direction in restructuring
his own organisation.

Madam Chairman, you know that
the whole aim of this Bill {g that the
tallest Minister who has one of the
tallest public sector undertaking
wants to have an iron rule over the
iron and steel industry and that is the
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reason and the aim for bringing for-
ward this Bill. He wants to be mo-
narch of this jndustry and now the
House has top decide whether we want
to make him monarch or not.

Madam Chairman, you know when
we represent the workers sentiments
in the present system, decentralisation
means the rule of the burcaucrals and
centralisation means the rule of the
ministers, When the choice is between
the ministers and the bureaucrats, ouy
choice is between a frying pan to fire.
We do not know whom {o choose. A
number of Members on this gide
attacked the Bill that centralisation
should not be there but T want to sup-
port the Bill because jt is better to
have one big devil ralher having
many small devils. If we have a
devil in the form of a minister whom
we can vdlch in the Parliament gnd
cust to size that is better. Therefore,
on this plea I support the Bill.

Now, Madum Chairman, he wanis
more power But power for what?
What is the position in Bokaro? Today
the entire two blast furnaces are clos-
ed and there is no negotiation. The
crane operators are on strike. The
hon, Minister said that he wanted to
regularise the contract workery; end
the entire supply workers in the in-
dustry arc on strike demanding regu-
larisation, What for he wants power?
Will the Minister promise that these
things which remain postponeg indefi-
nitely will be considered? He promis-
ed that there would be an jncentive
scheme in an uniform pattern in all
the steel industries ang the Bhilai
scheme woulg be adupteg at Bokaro.
It js still pending. He has said many
things. But he wants power. For
what? He must explain why he
wants power. Now, the House is
disturbed and also we were perplexed
when he made a statement that he
wanteq to jmport low ash coking enal
from gbroad. It i very horrifying
and at the game time what is the point
without any reason or rhyme, of im-
porting coking coal from abroad? If
the idea is to import coking coal from
sbroad, what is the reason behind
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nationalisation of the coking coal] in-
dustry itself, while the Energy Minis-
ter has said that there is no need of
importing cooking coal. If there is
more ash content in the coal, they you
wil] have to perfect control on the
washeries. But there js no reason why
coa] should be imported from outside.
He has said that he has discovered
that Indian coal has high ash content.
If that js so, there is no reason why
we should depend on Australia and
England. You want more power for
importing coking coal from outside.
You have said the Indian coa]l has
high ash content. Qne day you will
say that we have to import low ash
content Ministers from abroad. I
would like to know what is the ash
content of the Ministry. 50 per cent
of your Ministry ig full »f agh Madam
«Chairman, I would like to know whe-
tther the coal washeries will remain
in the Steel Ministry, hecause they
can have contro] over the washeries.
Even the workers demandeg that the
coa] washeries should be under the
‘Steel Ministry. He hag said that he
wants more power. He must explain
what jg hig aim, what he wants to do.

He has said that he had formed a
Study group and we have been pro-
vided with six volumes of its report.
But none of the volumes discuss the
restructuring of the steel companies.
If you want the restructuring of these
companies, then all other publie sector
undertakings, Corporations, Coal India
Limited, Fertiliser Corporation, etc.
should also be restructureq in the
same way. Otherwise, the present
Cabinet is not a Cabinet but a3 erowd
of Ministers, one going in one direction
and the other going in the other direc-
tion. The aimg and objectives of the
Bill are to restructure the stee] indus-
try and streamline the administration,
to simplify the operations and to in-
crease efficiency of the stee] industry.
But as the other hon. Member has
pointed out instead of increasing the
production, today the production has
become gtagnant and it is even on the
decreasing point. Now, with efficiency
angd strict and befter control of these
units, T would insist that the head
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office should be within the gteel
region, within the iron and steel re-
gion, There is no point in keeping the
H.S.L. head office there which could
conirol the entire SAIL. SAIL should
be controlled from some where. I do
not say Ranchi. But it should be
within the Iron ang steel area. The
head office must be there so that
effective control of the whole thing
could be there. You will remember
that CMAL head office usej to be imr
Calcutta and from there the head
office used to control the entire mines.
If HSL used to work from that place,
the head office or some administrative
office must be kept in the iron and
steel area. I want the hon. Minister
to explain to the House for what ob-
jective, for what programme he wants
to restructure? Restructuring for
what? For better efficiency, for better
management means precisely what in
the present context of the economy?
He shoulq explain that to the House.

ot 7w fawrm qaam (e 9R):
qaTafa wErEAT, AT9F  WIEAw ¥ AR
FAMAF 3, 49T ST TGAT IV
g1 9T AT ag § fr fegam &w
fafede wix eate gaifed are (fear

fao, IR wex §—UTFo THo THo
#A AT

THo YHo UHo FT AT AIIHE
AT WIE | 3 S TaF Fiwan
w® & faard, wecdar ak i
afea ot aF gaFT dewriea Ty
¥ [IYT ogy FFF 2
FT FICGTT A4 1T 971, A 99
gag o Uadfas sFrae, Nfafera
ZTTHIT F FIOT 98 8T 7@l =mar

FT %ﬁﬂﬂ'ffmﬁiﬁ’rﬁwrm
qr 1 "I T8 3G {7 g o D=
F HIG § T THT & ATAYTH &7 A9
g & | g7 Fr§ ArawFar @
9t | & v w@ew ¥ FwmE s
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fir Wrer vt wrrt g ot &, g e
TR FT AT gAT § 1 G THo
q®o wff W F@T 41 N 7 A
fwmr s rEr § 1 @ a7 fah qEEr
% & gorr s g Arewr ¥ )

#7r FEAT ag @y Jm A o=o Ao
THe ®T AT AF FAFTIA § T7
faegw wfaad | & gad 3, 43AEIW
aT9F gTRA & Wi ag famT
w7 wrwen @ W g fagre & mo dle
B oA e aE T U AT IF
Trea™ 71 g ar fagv §ogEdr
A AAT AT, W g7 4Y T T
JAr AT Tt AL g AT A g
8 A AT AW AT wpow war ¥
@i fazie 7w w7 T AW |
wre gt wgrey fage & afa %@
¥ fr faere 3 % 7y 7T # AT g9
g & Af¥A & g7 egar TEar 7
far frafs 57 a7 avram # fr vy 7w
gfys afaw & e ern 2z afqar
T & TAT Tafwg AT afaw
Farvam ¢ Arfer gw oA TrAT A
amgT AT M TeE TAaw 5 s
Fwx w1 oaf famar #a & Faew
qreaT 2 f¥ 59 v -y A g0
A ¥ 9EAr qEA aF Ffr oF
ar| §7 FFd & fqv agg foar ¥ da7
wra< A frigqe afafe fzarwmr &)
Iq R I AT nEETEY F 1 AT
TTEA 97 7T F7GT F7T A= §TW |
7ar 97 7§ 9% Frafr g
AT QTAY IO, T g AT TN
F arcAra F g7 T myAAz 7 g4
A ¥ quMA Y 978 71 AAT
amEl ¥ rrewe or o mwl Fnm
T §F TMAT T HIETT FT FITE T95
FTAFETA G AT )

OF TIGEEFITHFIATHY T FAT
tfegn fifeemivm wis 9T
w1 W17 AT AT qF AT
FTAT |ATEAT ¥

% fan & wowt Ararfg welt w@ea
# W Te i ag gRrd Wiy
T FT FL| W ATTAETAG-AF W17
¥ g @M AgETANE 1 Rt
Az amt off T At "/ ofr
wetaT W, § Ay fagir s ma
faers &1 w=ar & wAAT M 47 54 F
51 drea @ fo 57 e A 7
¥R TAARE T fanT &7 gnee
AT FT WD TET 2 g AT F
m g Famae | gev
wq Wl /9 FH AT AT &7 AT &%
=7 T fam e wEw ¢ eEmrer
Far F wfav | FH ouE) weTRw =
TAAT HE T EE

Fwa w17 #ar? mfqm 7 gms ae
Frzmarrw fafgar ity | ow
T AH W | F 3 AT e
97 TOAT* F ¥ W7 ¥ oWnaw
AT AFTEW & [7ATT HIUF A1 § — -
g4 7 Afgag amy ffags 71 e~
glras fam7 ¥ famifag oo
AT THo UAo URo FI IEATHT T
FZ 474 g0 Yo TH0 T FT
AgFAT WAL fevmwiv I oW
| 7EATT e

MR CHAIRMAN Lhose pape ~

will he examined and then dccisioa
will be taken about laying them on {* »
Table of the House

SHRI VAYALAR RAVI (Chitoy1a-
kal) Madam Chairman 1n the Bill
that the hon Mimster has brouglt

*The Speaker nol having subsegent ly accorded the necessary permussion,

the papers were not tieatcd as laid on the Table
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forward, he hag claimeq that it is for
the purpose of more direct control
over the steel units for more produc-
tion. We will welcome any attempt
by the Government to jncreasc the
eutput of the steel units sand make
them function more efficiently, When
the steel industry was in doldrums
and when it was facing a ensis and
theie was accute scarcity of jron and
steel i1n the country, years ago, Mr.
Mohan Kumaramangalam took over as
Siee) Minister, Il was a challenging
job before lum and he accepted the
challenge with wvision, cnergy, enthu-
siarm and dynamism. He tiled his
level best to put the steel indusiry in
a proper perspeciive. [ do believe that
Mr. Biju Patnaik wil]l not hesitate to
gives credit tv the service rendercd
bp him to the nation, by improving
the steel industry and giving it a
strong footing It was on his idea
that SAIL had been mooted and I
know personally that it wng not an
idea which originated in a day He
diccussed it in his capacity as a Minis-
ter and otherwise with many people
including yourself. He showed me gz
book on a holding company in United
Kingdom and he asked me to rive my
opinion on it in those days. Of course,
I am mnot an expert on stenl industry
or company affairs. It 15 the emer-
gence of a consensug between (hife-
rent sections of people whg know
the subject, and who are well-veised
with the idea of holding companies,
steel industry and its economy. Now,
when you decide to dilute the whole
process, what will be its ympact on the
stee] industry? The whole thing had
emerged at p time of crisis. Today,
how do you think that the dilution of
the whole process or the division of
SAIL will help us? Will the contrel
by the Minisiry over the industrial
units help? The Minister may want
to take a political decision. He may
have some vision; but the people be-
low him have to function within the
frame work of certain rules ang regu-
lations, and certain constraints, If you
go merely by the rules, the dynamism
of the officers at the lower level will
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always be jeopardized, This js my
fear. Will Government contro] those
plants which proved to be failures
and which were running at a lw
capacity? A burden o©f scarcity had
been created, Before Government ye-
verts to the old process, will it ensure
that steel production in the country
will not be affected?

Madam Chairman, when I speak in
the House about the steel industry, I
feel that there is nothing wrong 1n
speaking ahout your brother. Thera
may be some reluctance on your part
in admitting what he has done for the-
steel industry; put I don't have any
So far as SAIL internationa] is con-
ceined, it has been doing goog work
in the matte: of exporting steel. We
could export a good quantity of steel
and earn a lot of foreign exchange. I
am afraid that now the functioning of
the SAIL International has also been
reduced. 1 am subject to correction,
if T am wrong The introduction of
new agencies on commission basis will
ereate suspicion. I hope production
will not suffer because of the changes.
I want clarification on these two
points With these words, T conclude.

ot Ve seww wwt (wrvewH):
awrafs wEtey, oel aF o7 A« &7
mmﬁ’tﬁ%mﬂmtﬁm
aﬁfﬁ afer @ & W=
Id § % fagre Y o & fao
mz Ty fafigr & sac W
mﬂfwf@tawiiqwqwqwﬁ
wET FATE T & WYT 8w T gl Ao
ezt z‘ﬁtt. 7g 7T W ue-few,
Semr-fga AT wfaw-fga & fog § o
wedt A & 1 few o aw fae
#T W ot % g w1 W R, W
Tt 9 ot Frafraw sater & ag dw
& firg faemg wrer o & et g Forfirer
w7 ¥ fagr Y e ¥ ey sl W
FIH A & JI9 9FF 7T qwED -,
Wy N W W oY W %
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FTTATA § TR AT AT WIS W W
§ o ¥ty sl #§ <l qwar &
wgt ¥ wwrafas  spweqr agw Wy
g Awm A ¥ g e
R ¥ 31 g7 w7 fie oF pEifes am=
¥ T 97 TN FITAT AT @ 1 T
agd Hramrd) RAwEl AgEw W
Y T T g win IRy gEAE
W Agy w0 & St ge o e
i g€ & W o AT adr §
ST AT IR ATFY qAT §——q¢ -
WHAT FIA FT ATIT AT (AT AT
Famar) sex dg fFfa s &
gfmitfsr i 2 917 ag cnfaw
affaifas &9 # qev 7 5w ¥ fag
TGT WA A RO O W
Y ATFA FA AFAT FT WA OO
f& am & s wfws gad s S
TE OF, AR 47 TW ATWAT T W
w71 & grev frar A7 e & fama
TR AT A ITAT Y W
o W CAET wrwra & feoagr A
AT Y W T Z AT AT T ez
& oo g| 97 faae fam sme g At 7
stvATiarE AT 1 wAd e
TR I T AvAE 29 g R agr w
FFaT  ®T IuEr A ERA, a@r ¥
AW F UrATIHE 1 0T TE) ERA,
T & AW HT FwrAAT frnt @Y agw
HIGT EIAT | AT AT AT ORE
=f% 7% fat wmar 2 g O wEAT
& & & o 1gr 7 aofion sm
fadty 4 A1 g7 SA% W9 @
T | HET A X g W wyverEw
fear & W W T wEw ¥ Wy
wvare 7 fe agr 7 e ad
BT W T Y AT FF e
wrsifdte oAl il | g

FF FH WA a0 AT @ g

&t qurw (sfegre ) @ awmfa
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wgYeT, o faer sweqy & o A A
& dww 3, JuwT wETe ¥y
g W g wwag 2 R oW
MY W A AAT I AW FL WG,
&€ fome Y aw g, W A
werew grar forawt faw & v s
TYAT a9 LEHT WA B R aNW
wha ¢ MfeT 9T B9 §@ e w1
92 oF A AT WWR A A5 A
AT GHIIT AT FTH AYF 9T STZIAT
¢ 99 TNT g TR FT q%7 4 qfH
Y X wwy =l gar 9 W@ gy
st w9 = faore <@ Y T wE
awg A TEE MET 9% 7 wEA &
FEEl w1 THE Q4 gEAT 2T =ifEy
9w faegre i qaT Mg ar s
THEY A A W7 MG TH A0H
R qET F SAEATERaT A T\ W
&, war 17 sfggre & vl oy
T FCH g WIT g T4 AT griew
FOHY § € F grAT W AOGA A
FfAgew o8 TaTEET W )

¥ wrowt T wg 5 feame
w1 A ¥z faw ¥ wifew w1 wq=
T F@T | A LeHe wg Jee
¢ Sw¥ IeE g amemar & fr sewe
WX qRf & fag g ag R
iy &1 9 ¥ UW O aGa wesr
BT ¥ a1, FOTT T FT IORY TAGT
BY BT 9T ST g & SR T aany
w1 T o1 of feafe X AW o¥
forelr € w3 WiT S wEedr w7
W 5@ § I¥ AW FT WX fg7
fegeam Iwd foo ® IE wEw
#¢ AT Fet aw Ifea § 1 W,
SR WX FEIEET T A TH qF
|1 T 97 | THET WO FGH A
wrewwe X Fge § ¢, ¥ wwwar §
fie wTrT oY agEr 3w g &
g wrren  fie o vy Frae & ag faer
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(=t garar)
ar & «fwT Ey ag & fw ¥
¥ R oY fr fggeorr ogem WY
fafe & &, formd o wodT w1
a19Ef afY &, I9% W OHo GHo Tero
N FA8 woy N g it wfr
o ovdy ot wrdETn o, ag At

WY gadw W4T &, AR ST
& wftw w1 ooy ) g 9y 2
¥2q ¥ iy TEET AT g a9,
q WU AR s & forew
w1 g | fow ST § SeA
freelt Feae azamw gf, foemlt a9
¥ag afergs, aror Wy ag waeTEET
fac H A 21 s R AT FO,
fases s¢T ¥ TR wT AW
g ARERAT TR gl AT F
rwzar far wrm g g o f T
arg A T et Ter A
¥ Ao A W 7eE At
Y, @ wAgt v A oam FA
#1 zafAc @ grem ar fawoar
&t gAar  ArAgas faw o qr faawr
T9E & FHrU AR A gy fadwr W
Wt €T T, FW IAE A ¥ faer
Fvy o e ¥ A7 oy g feamaiz
faar %71 27 A0 T AT TR T
Ffaw fagra a7 w71 2 fr a9+
Fr Fedroemrss w90 3fvT 57 ¥ 3197
W GTAL T TAUGT FAGA FIA AT
#§ ) &7 Tfze Av g7 ar fF qrav
AT & graT 7 fraedArsw g
famy 2w The BT AT SfAET W7
afz femryr 71w fam v @
TE F 99 97 TIGEm HEy &AW
JoeT A & fay 3 7R &

FOEAAT AT F O3 OIWAT
ITAET ¥ AT ¥ AT M,
I T4 T AEA @i q-

A, 5,

#ry maft 57 ¥ vy frgr ¥ fr o TEEY
wgt & vEwr feed Y W,
Afex & quar e g fF Am o
AT feeftHagi 7 wmy wET oY
@ w1 19 gAT F, 92T ag qfEd
g ¢ 5 oy =& 7T ATeamA g1
WA WIF KW ATE =W 98T
fagrar g1, wE1 SHEIT g1 79 afew
& w5 ¥ IANT TECOAVET 1+ Afw
gz freelt ¥ 4% 37 zoA-S-gE 97
78 srirkew wa wifAdt Aw ¥
& off ZyATAEN ¥ AT HRALT ¥ A
THfT T TR R T
frwarr & fam A qrawT 397 faet
Fagr gt WA AW ogEr v
FA qiyw ¥ArA v fAagguema T
far, 3w THfaga o= fagaw a5
yfao a1 dm A TR ITAZ WITT
foret & Z9AT 79T ZET# | WA AT
7 wagr 3w fAar I¥rRE AT °
T 4 T 39 77 faggw frear
g g 1 T 97 fga srvmefagae
Az e Tafar faz yemp v
g7 Fzr I faw d wr g fr
It TH A TT T WIFETEAI AT
&) mmfaaTr oAz OAITAT
T EwAEuA FrA e oAt ®
Tear g fr oz o emrrrdaly r -
qagA F4d T AT AmAvaEn #00W
a2y qamAr f7 T fam wrATA T OATE
gifseq 91 =7 09 Q1F T FT T
wrE Aifaeg 4T ws (¥ 7 awe &
feqrugmn & 417 7 fa=m7 ¥va @6
% TA MEIT T T4 { HOAT ANGF
g FATE |

THE MINISTER OF STEEL AND
MINES (SHRI BWU PATNAIK) I
have heard wity .1ual care and 1espect
the viewg expiesscd by hon Membere
from hoth sides ni the House 1 must

admit at the oul-et that 1t 15 my error
that I did not (hoose to explain the
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detaily of the Bill while presenting
it for consideration,

To my mind, it appeared to be such
a small Bill, to streamline an
organisation which was getting flabe
by, that it would be understood by
the learned and respected Members
of this House and so, I did not bore
them with turther details on the sub-
Jject. Nevertheless, I would like to
remove certain apprehensions in the
minds of the hon. Members. Some-
body was talking of decentralisation
versus centralisation; somebody was
suying that it is a burearucratic step.
Let me explain the'thinking behind it.

The Steel Authority of India, which
is known as Holding Company as Mr.
Ravi said, is an ownership company.
The Steel Authority of India owns
all the steel plants. Now, here is a
case where the owner is not an opera-
tor. When Shri Kumaramanglum
brought in this idea, the idea was to
first own M and then to operate it. He
had fulfilled the first part but could
not fulfil the second part which I am
duty bound to fulfil for efficiency and
for better management. .

What 1s being centralised? Nothing
15 being centralised. The Durgapur
Stecl Plant remains It will have a
contiol board instead of a company.
Bokaro Steel Plant remains., It will
have a control board instead of a
limited company, Sumilarly, Rourkela
Steel Plant, Bhilaui Steel Plant or any
other plant  that this country will
build, will remamn They are owned
by SAIL and they will continue to be
owned by SAIL and they will be
operating unmits of the SAIL. SAIL
Board will be re-structured by =a
Chairman and ihe Directors-Incharge
of all the Steel Plants and no out-
sider will be there. Formerly, there
used to be persons from trade, busi-
ness etc. The Janata Government has
decided that it will be manned, run
and managed only by experts and
technocrats and no bureaucrat will be
invelved in the actual operation of
the Steel Authority of India.

Pr. Bill

The Ministry is accountable to
Parliament, It will have to bring
policles for examination in the two
Houses of Parliament and to imple-
ment them. The House has the right
of scrutiny of the Ministry's func-
tioning, of all the public undertakings
under the Ministry by two bodies of
Parliament, Public Accounts Commut-
tee and the Public Undertakings Com-
mittee, two most powerful bodies of
Parhument. Somebody says that the
Ministry is taking control. If the
Ministry were to take control, then
there 15 no need for SAIL; there is no
need for anybody else. All that
would be the Department of the State
which 18 so in other countries. But
we have wisely chosen in this country
over the years t{o decentralise not
only the SAIL but in the Ministry of
Industry there are several plants like
HMT, BEHL, Jessops, which are sep-
arate companies with Chairman and
Managing Director and technical and
financial boards. But part of it need-
ed to be decentralised. The Steel
Authority of India, when it was
founded, at that time the design and
development company called MECON,
was only for designing and develop-
ment of our steel plants and ils ancil-
lary units. Now, we had hardly much
work except expansion of the Bhilai
and Bokaro Steel Plants, major part
of which was already completed.
MECON in the mean time, developed
into an international organisation, has
hardly any work. Therefore, this
House surely would like me to ensure
tthat MECON does not die with It

Surely, they would expect the
Ministry to ensure that the MECON’s
sctivities, with all the expertise it has
gathered, with a galaxy of technicians
and engineers that it has gathered,
sprawl out into the world. The steel
world is the biggest thing outside
India, not inside India. We produce
hardly 10 million tonnes whereas
Japan has the capacity of 145 million
tonnes; even South Korea is going to
produce more than us and Iran is
going to produce more than us. So.
we are pushing as indeed the will of
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the House to see that the MECON be-
comes a full-fledged internationally
recognised, honoured, design organisa-
tion and consultation organisation for
major industrial undertakings in the
world, including the steel plants. So.
the MECON and 1its R&D organisation
is going to diversify. It will probably
become as big as the HSCL and ar
big as the SAIL. Therefore, there is
no necessity fo kecp the MECON as a
subsidiary of SAIL. That is why it
has been decentralised out of the
SAIL and made into a powerful sepa-
rate mdependent Corpoiation to seive
the will of the State and the Parlia-
ment.

Similarly, the HSCL., ongmally,
could not wundertake the work of
building major steel plants. There-
fore, wisely, the then Government
created a public corporation called the
HSCL. The same thing happens now.
The expansion of the steel plants 1s
finished. What does the HSCL do
with 30,000 permanent employees
which includes thousands of engine-
ers? Disband it? The SAIL cannot
give any more work. It was doing
work worth Rs. 100 crores and now it
has come down to Rs. 20 crores of
work What does it do? Do I close
1t? Do I dismiss all the employees?
I sent 700 technicians from the HSCL
who were working in Bokaro because
Bokaro's work has been reduced, to
Bhilai and there was virtually a mini-
war at Bhilai. They wanted the local
Chhatis Garh people to be employed.
‘What do I do? Since it is the will of
the House not to retrench, not io
throw the people out of employment,
we have decided that the HSCL must
take a major portion of its work out-
ride the scope of steel plants of India,
that is, the SAIL and spread out into
the world to find work I am trving
to find work in the Middle East. in
other countries and in the third
countries so that these men can be
employved, so that their employment
ran continue, Young engineers are
employed. Hundreds of technicians
from TITS are emploved. Where will
they go? The SAIL has limited work.
The SAIL cannot provide them with
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work. They will all close down with-
in a year or two at the maximum and
the HSCL will be disbanded. Surely,
that not the mterest of the House.
Therefore, I have made them into a
separate independent Corporation al-
together,

SHRI VAYALAR RAVI: Is it not a
fact that the HSCL was working with
a separate Board of Directors?

SHRI B1JU PATNAIK: But it is a
subsidiary of the SAIL So, it is
controlled by the SAIL's require-
ments, Since the SAIL's require-
ments will diminish to nothing in
another two or three years, more or
less, it is necessary for them to have
the new focus, not controlled by a
small octopus which has np need for
the IISCL. They must grow on then
own

SHRI D N TIWARI (Gopaigan)):
What about the mnew steel plants
which will come up?

SHRI BIJU PATNAIK: Hardly
one steel plant or a half plant or a
quarter plant in five years. That is
not enough to kecp 30,000 peimanent
employees going

SHRI VAYALAR RAVI: Shall we
assume that the SAIL was on the way
of diversification or expansion of the
work of the HSCL”

SHRI BIJU PATNAIK- In another
two wears, the SAIL will have no
work or hardly any work in the
HSCL. What does it do?

SHRI A, K ROY: Does it mean
that the pace of expansion will be
slowed down?

SHRI B1JU PATNAIK Apart fiom
the two .teel p’ants expansion bet-
ween Bokaro and Bhilai, where is
the work? The Parhament must give
me all the money 1instead of giving it
to agriculture, Then I will do it. That
is not possible—you know it very
well. Even so, I am trying to do it
by using my wits, much less the money
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that Parliament is giving me. If you
bear with me, you will see that some
fruits are coming out. Therefore, it
Was necessary to put HSCL out of
the closing grip of the SAIL and keep
it free to seek work in the whole
world for which I am giving them
very speical assistance from the
Ministry to spread out into the world,
so that not only the present employees
can be sustained but the new young
engineers and techniciang who are
coming out by thousands in this
country and are unemployed could
also be assisted,

Similarly the NMDC—this is the
Iron Ore Development Corporation,
Quite rightly, the previous Govern-
ment had kept this also as a sulmi-
diary of the SAIL. But today because
of the world market on <teel and
purchase of iron ore crumbling down
the NMDC has to stand on its own
legs. Therefore, wo must bifurcate
it. The part of the ore bodies or
the mines as they are called normally,
which feeds the steel plants should
remain captive to the steel plants
under SAIL, and the rest of the ore
bodies or the mines as we call them,
which is meant for feeding the export
market, must be made into a separate,
independent company away from SAIL
because they must not only develop
the ore but processing of the ore.. .

SHRI DHIRENDRANATH BASU
(Katwa): In your statement of 18th
September, 1977, you have said that,
due to capacity not being utilised in
Bokaro, 1200 people were in excess
and they would be transferred to
Bhilai. Have you already transferred
them to Bhilai

SHRI BIJU T7TATNATK: Yes,
against heavy adds. No Member of
Parliament assisted me; 1 had to benir
the onslaught. Some have bLeen
transferred to Bhilai and the oth'rs
have been transferred to Kudremuih
ond other places.

SHRI D. N. TIWARI: You necver
asked for any help.

Pr. Bill

SHRI BIJU PATNAIK: I sought
everybody's help. The Bihar MPs
would not have been of any support
to me there because the whole thing
was against importing Biharis into
Madhya Pradesh. In uny case, tne
Madhya Pradesh MPs of our Pariy
were of great assistance.

The NMDC 1is a very important
Corporation. I am planning, so that
three or four or even more peilat
plants could be built. I am negoha-
ting with different Government, of
the world to purchase a Jarge quantity
of pellets, so that we are not only the
seller of iron ore but also of pellets.
We have an unlimited tonnage, mil-
hons of tonnes of fines Iving at Goa,
Nuamand: and Baludilla and in the
south ulso. So, we have to convert
them into pellets to be ab.e 10 export
to the world. I want the NMDC 1o
concentrate on conversion of this to-
day’s national waste into national
wealth. Surely, I shall have the sup-
port of the House for that. This is
not the Tunction of the SAIL whose
business is to erect, run and produce
stee] with maximum cfficiency and
sell it at maximum profit. Therc-
fore, thus is decentralivation, not
centralisation.

There are questions raised quite
legitimately by the Bihar friends: ‘We
have the Bharat Refractory Office in
Bihar; why do you want to shift 1t Lo
Madhya Pradesh as it iz in Clause 6
of this Bill? Some amendments have
been given notice of that it should 1 ot
be shifted. While you are doing 1nis
exercise, the consideration was, the
largest refractory plant was going to
be huilt at Bhilali and, therefore, it
was thought proper, perhaps, that the
Head Office or the Remstered Office
should be chifted to Bhilui. But there
1 force in what our iriends from
Bihar sav and, in fact. T Admit it that
it was not urgently necessary. so that,
the amendment on dropping this
particular thing in Clause 6, I have
agreed, could be accepted; that could
be deleted. All consequential Amend-
ments —there are dozens of conse-
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[Shri Biju Patnaik)
quential Amendments to it—should
also be withdrawn. Those moved by

me as such, as Minister, will be with-
drawn,

Ag far as shifting the Central office
ficm heie to Ranchi, away from
Delhy, is concerned, I can assure the
House thuat there is considerable force
in the nced to do so, for the simple
rvason that the cperating office of the
Central Oifice which deals with steel
plants, which deals with the ore,
wkich deals with coal supplies which
is causing u« preat concern—adequate
supply of coal of adequat. quality is
causing u- great concern—would be
better served it the Central Office or
a major portion of the Central Offire
dcaling with  these things 1< located
scmewhere mear-by where they can
g0 quickly and supervise. But I did
not want that this should immediately
be incorporated 1n this Bill—as the
Amendment brought by my Hon
senior colleague Mr. Tiwari suggests
I am expressing my personal view
that it should be shifted as quickly
o, possible, but we do not want to
dismantle it immediately because
efficiency will go down So, I don't
want that portion of hix Amendment
to be atcepted and he has kindly
agreed not to press it.

SHRI VAYALAR RAVI' wWe fully
support the principle of shifting the
office, but the son of the soil should

not be there for employment 1n the
ITead Office also.

SHRI BIJU PATNAIK: As for the
€on of the soil, if | may tell my Bihar
fiiends, the shifting of a major por-
tion or the whole o1 a part of the
Central Office to Ranchi is not a case
fcr Bihar; it 13 a case for greater effi-
ciency, to bring about greater effici-
ency in the steel industry of India. I
hope my Bihar friends will take it in
that light ... (Interruptions),

So, this is a matter that I had ac-
cepted in principal and we will cer-
trinly work it out to see that every-
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thing goes on smoothly and the en-
tire industry is not disturbed.

Of course, Mr. A, K. Roy, my old
friend, raised certain points. The
are points of detail. He has dealings
with me cvery day personally: I do
not know why he has made a thun-
derous  speech, excepting to create
thunder. But, whatever is said....

MR. CHAIRMAN: He is worried
about the strike in Bokaro.
SHRI BIJU PATNAIK: I can as-

sure lum that the strike. probably,
will be calleq off today: I have taken
the necessary steps. But, whereas a
strike is the ultimate instrument in
the hands of labour in a democratic
society which the Janata Party has
not only admitted, not only nursed,
but respect it appears—if Mr. A. K.
Roy will concede this point to me—
that the strike becomes the first ins-
trument before you begin talking.
This, Madam, I don’t understand. If
you strike and close a plant, who gets
hurt? Do the officers get hurt? No,
they get their salaries, Do the work-
ers get hurt? No they get a few days’
less salary for the days of ‘no work,
no pay'. What suffers is the produc-
tion, the cost, the income and the
duties and taxes gut of that income
which could be spread to the lower
echelons of society. The organised
sector is a privileged sector, If ] may
say so. All employees of the govern-
ment and of the organised sector,
whether it is the bank or the LIC or
industry, belong to the privileged sec-
tor whereas 40 croreg of people do
not have that privilege. Unfortunate-
ly. Bokaro has not organised Labour
yet I am hoping that my friend
the Labour Minister will bring this
comprehensive  Bill in this House
guickly so that we can have elections
have an organised bargaining coun-
ter. In the Steel industry with all
the labour unions participation, it
was a joy to see that. They broke
up into six study groups, ang they
have brought out a study, which
showed the way, the foundation for
management-labour relationship in



this country. The hon, Members have
all got a copy of this document, but
\Because of some reason gr the other,
we are unable to move, because the
glections have not taken place. We
Wish to"run the elections. We hope,
@when the Bills comes in this session,
the House will rapidly pass it with-
out any  discussion so that we can
move towardg a new chapter, a new
Eimension between management znd
§abour where the labour does partici-
pate with the management at the
fighest policy making levelr I am
En'e, Shri A, K. Roy at that ~time

ould be in, the dock {iustead of
being on the point of attack. I do
not wish to take more time of the
Pouse. Ags I said, I have admitted
the amendment on the removal of
tlavse 6(2) ag moved by some of our
hon friends.

MR. CHAIRMAN: We would take
up that when we come to clauses.

SHRI BIJU PATNAIK: There are
‘gertain  clerical errors gnd certain
[Eisprints which I have sought to cor-
rect by moving certain amendments.
Beyond that, any other amendments
‘Wwhich have been given notice of
#inder my advice by the  Treasury
Bencheg are no longer valid.

MR. CHAIRMAN: The question is:

“That the Bill provide for res-
fructuring of the iron and steel
gompanies in the public sector so
as to secure better management and
greater efficiency in their working
and for matters connected there-
with or incidental thereto, be taken
into consideration.”

The motion was adopted.

MR. CHAIRMAN: Now, we shall
take up clause by clause considera-
tion of the Bill

Clause 2 (Definitions)

SHRI BIJU PATNAIK: I beg to
move: 1

4239 1L.S—11 -
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Pr. Bill
“Page 2, line 33,—
after Limited;” imsert or” (20).
SHRI D. N.
move;

Page 2, ling 11,—

TIWARY: I beg to

. for having its registered office at
New Delhi”.

Substitute—

“which shall have itg registered
office at Ranchi” (42).

Y griceT = feay (@) ¢
guEfa #7gEg, # 99 @M ¥ 9gwa
&l g s wga § fr fafaeez arge wa=
g fam @3 | fufaes g famr
fawr a1d gu & wwdl Fow ¥ gEE
FI WET 9 ATFT SRIA gwr T
dr arfwe  @waAT | 3R faw §
gqarg F I E | TH AT 9T IF 9T
fezgam fﬁ!ﬁﬁ%%l

= ady a7z & fr g fam s

gz g F 7T 5 mw = e
@ Eufen agi ag 78 5 dow fagr @
BT @, s fewmaa fr w oan
¥ IAFT gamAr Jrgar g 5 owe |
gw ¥ fpdy dWyerea § fafy w2z d
gg wreg ey o Arfas geam o,
¥aar fagredl OE W § SR AR
3oy F fog= orowy faady &1 A
W F @, Fw, afwaars, FWS &
T agi X faga &1 faet gud
ST 9T ATYHT CF qUA AGl (a9 |
afaaarg at < & o1 fagrdd 71 2t
qET | gEfau @rEe are fa e &
fau fagre 1 3w 31 3rF FEN & |
gAY 7@ @ FAD WY I ASgT W
gL Y w07 WY § | FEfdw WX
fedt & femmr & F1f wa g1 a1 STHT
gW X FXAT ATEd § 1 gw fag F
@t F faw  growmadve w7 AR
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¥ (=0t grfcs a1 frard)

& afw g a8 «@ aed § v qwey-
fozft fagrér & fog oma 1 &few
gadr Rz & awr qar A A@Y ¢

MR CHAIRMAN: The Mmster
has caught your pont I think he
will reply to it

=7 grfewt aa faamdY . fafasee
grga ¥ o fwar & fw @a w1 wfsw
et A X wrd AW ufeedee s
i Frav? o7 zamer far g1

MR CHAIRMAN  Please con-
clude The Bill has to go to Rajya
Subha

SHRI D N TIWARY It 15 mot
going to Rajya Sabha The Rajya
Babha 1s adjournming

MR CHAIRMAN We have to

conclude at 4 O'clock We have
already overstepped the time Lmat

= gifeer ww faat fgera
gt us QAT I § WET 9T OF ArzAC
wEgAT &1 grat grErd faemm et
Y aar Py . zfn v Al
wfr oY dgr A @ar & fr qrzdz ow
¥ gt Aw wReQ I frmr g
gwTR agT 73T whpE e fafael ¥
FHer @ FT wig WY woA gfaar
¥ fay & ar derwafrar  fes
5T FX AIQ | (wwar) waAl A F
wreeA & J1g & goAr qwrae fager
FAT MTZAT 4

MR CHAIRMAN You are with-
drewing your amendment?

SHR1 D N TIWARY 1In view of
the assurance of the Minister I beg
leave of the House to withdraw it
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MR CHAIRMAN: 1s 1t the
pleasure of the House that the
amendment moved by Pandit Tawaryn
be withdrawn?®

Amendment No 42 was, by leave,
withdrawn,

MR CHAIRMAN' I will now put
amendmen*' Nv 20 to clause 2 to vote

The question 1s
Page 2, line 33,—
.
after “Lamited,” nsert “or" (20)

The motion was adopted

MR CHAIRMAN Now, the ques-

tion 1s

“That clause 2, as amended, stand
part of the Bill"

The motion was adopted

Clause 2 as amended, was added to

the Bill
Clause 38 (“Undertaking”—meaning
of)
SHRI BLIU PATNAIK I beg to
move

Page 3, line 13,—

for “deemed to be a reference to
the undertaking”

substitute

“deemed to be a reference to so
much of the undertaking” (41),

MR CHAIRMAN: Now, the gues-
tion 1s°

“Page 3, line 18, —

for “deemed to be a reference to
the undertaking”

substitute

“deemed to be a reference to so
much of the undertaking”, (41).

The motion was adopted
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MR. CHAIRMAN: The question
is:

this chaotic condition could be stopped
part of the Bill"

The motion was adopted.

Clause 3, as amended, was added to
the Bill.

Clause 4 (Dissolution, transfer and

vesting of undertakings of certain
\ companies).
MR. CHAIRMAN: I come to

amendment No. 21, Clause 4

SHRI BIJU PATNAIK-® I beg leave
of the House to withdraw my amend-
ment.

MR. CHAIRMAN: But are vyou
moving it

SHRI BIJU PATNAIK: I am not
moving.

MR CHAIRMAN: The question
is:
“That Clauses 4 and 5 stand part
of the BN~

The motion was adopted,

Clauses 4 and 5 were aded to the Bill.

Clause 6 (Transfer and vesting of
Refractory Plant, etc. in the Bharat
Refractories Limited)

SHRI A. K. ROY (Dhanbad): I
beg to move:

Page 3,—
for lines 38 to 41, substitute—

“(2) Notwithstanding anything
contained in the Companies Act,
as from the appointed day, the
registered offfite of the Bhwrat
Refractories Limited shal] remain
in BoRuro Stee] City in the State
of Bihar" (17).

SHRI D. N. TIWARY (Gopalganj):
Y beg to move:

Page 3, lines 40 and 41,—

for “stang transferred from
Bokaro Steel City in the State of
Bihar to Bhilai in the State of
Madhya Pradesh.”

substituite—

“remain at Bokaro Steel City
or shall stand transferred to
Ranchi” (44).

MR. CHAIRMAN: Amendment
No. 46 by 8hrl Ramdas Singh. There
are amendments by Shri L. L. Kapoor,
and Shri Suvraj ...anyone of you?
They are not moving it.

SHRI BIJU PATNAIK: They ure
all the same.

MR. CHAIRMAN: I would like
to know, are you accepting the
amendments or ire you dropping the
Clause?

SHRI BIJU PATNAIRK: I am
accepting Shrj D. N. Tiwary's amend-
ment—"stand transferred to Ranchi”

Other amendments are of the same
nuture and, therefore, stand redun-
dant,

MR. CHATRMAN: I have a nofe
from you to say that Government
proposes to omit Clause 6, altogether.

SHRI BIJU PATNAIK: Clause 6,
sub clause (2F and not the whole
clauge is to be omilted.

SHRI C. M. STEPHEN (Idukki):
Where is the amendment?

MR. CHATRMAN: There is no
such amendment.

SHRI BIJU PATNAIK: There are
amendments by Shri A, K. Roy, Shri
L. L. Kapoer, Shri Ramdeo Singh.

MR. CHATRMAN: The amend-
mentg have been moved by Shri D. N.
Tiwary and Shri A. K Roy.

You &innot accept the ones which
have not been moved.
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SHRI BIJU PATNAIK Amendment
15 Syb Clause 2 of Clause 6 may
please be deleted

MR CHAIRMAN No Mr A K
Roy will speak on his amendment
You hear what he says

SHRI A K ROY The same re-
ason @appheg for which we pleaded
for ~hifting the Head Office to Ranchi

(2) Notwithstanding anything
con ained 1n the Compames Act as
fiom the appointed day the register-
ed office of the Bharat Refractories
Limited shall remain 1n  Bokaro
Steel City in the Stale of Bihar

The Head Office Bharat Refractories
Limited 1s gituated i, Bokaro Steel
Citn  There 15 no point in shifting
it to Ranchi Bhilai e¢r any other
pace If we app*¥ the same principle
that the Head Office shoulg be nearc
to the other production umts and
operating umts then Bokarp Sted]
Cilv 1 definitely more suitable than
Ranchi or anv other place That 18
whv I plead this

MR CHAIRMAN I think Mum ter
is quite clenr 1in his mind now Shri
D N Tiwarys amendment 15 quite
Gifterent

SHRI BIJU PATNAIK Shri Roy™s
amendmert I do niet accept T accept
Shry D N Tiwary s amendment

MR CHATRMAN Th2 15 amend-
ment Nofl 44

SHRI BLJU PATNAIK Yes

MR CHAIRMAN Are you abso-
lutelv clear?

SHRI BIJU PATNAIK  Yes

MR CHAIRMAN Shall T read it
out® Mr Tiwurys amendment
reads d

SHRT A K ROY “Why 1z he
aceepting 1t? Is 1t because Mr
Tiwary 1s sitting pext to him®

MR CHAIRMAN There is a
material difference 1  these two
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amendmenfs If T read the amend-
ment of Mr Tiwary you will under-
stand this MF Tiwarys amendment
1s this He wants to omit the words

stand Transferfed from Bokaro
Stee] City i {fe State of Bihar to
Bhilat 1n the State of Madhya
Pradesh’

and he wants this to be substituted
bv the following words

remain at Bokaro Steel City or
<hall sfand transferred to Ranchi”

SHRI BLJU PATNAIK That Is
right

SHRI T~ ™M STEPHEN I don't
undersfing the Tmpleation of the
amendment  The amendment says
1t eould either remain here or shall
<tgnd <hifted How can 1t be? Both
cannot together operate Something
cannot remain here and aleo be shift-
ed How can it be?

SHRT BLJU! PATNAIK t s
perfectlv all right
SHRI C M STEPHEN I this

amendment going to form part of the
Bill® That 15 the question Thig 18
an amendmenf which 1s pregnant
with @dmplefly contradictory state-
menis Th r Fator  ene rart
against the other If it {c shifted how
can 1t remain here?

SHRI D N TIWARY I am just
correcting the misgivings I went t»
give the option to the Government
1t the Governmeni 1g convinced about
it they may keep the officc at Bokaro
But if the Government wants they
may transfer it to Ranchi for suitable
working

MR CHAIRMAN Your making a
clanfication 15 one thing But that
cannot go into the law

SHRI BIJU PATNATK I may say
that ;¢ this 15 not legally acceptable,
it that 15 your finding then I am
prepared to accept the amendment of
Mr A K Roy

MR CHAIRMAN
Houge to decide

1t Ig for the
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SHRI D. N. TIWARY:
amendment out of order?

SHRI BLIU PATNAIK: 1If it is not
out of order, I will acecept Mr.
Tiwary's amendment. If it is out of
order, if you declare it like that, then,
I will accept the amendment of Mr.
A. K, Roy.

MR. CHAIRMAN:
Hoyse to decide.

SHRI C. M. STEPHEN: Madam
Chairman, [ rise very seriously on a
point of order. This is not a play-
thing. We are now passing a Bill.
And, in connection with that BIll,
there is an amendment which has
come before us. The mmendment was
permitted to be moved. The Minister
has gone on recorg saying that the
Government Is preparcd to accept
that. He 1s prepared to accept ft.
That is the position. Now, this posi-
tion is being taken by the Minister.
Palpably the two parts of the amend-
ment cannot operate. The Minister
says at gne time, I am accepting that.
‘Then he says, ‘If this is out of order,
I will accept the nther thing.! Wha'
ig this? The Government must have
some idea about it.

SHRI BIJU PATNAIK: 1 do not
know why Mr. Stephen is objecting
to it. If the House says that it is out
of order.

SHR1 DHIRENDRANATH BASU
(Katwa): Are you prepared to
accept the amendment of Mr. A. K.
Roy?

SHR] BIJU PATNAIK: I can
accept the amendment of Mr. Roy.
That is what I have said.

Is my

It is for the

16,00 hrs,
MOTION FOR ADJOURNMENT

INcENTs I LUcRNOW oW 17TH
MarcR, 1978 INVOLVING SOME MEMEERS
OF PARLIAMENT

MR. SPEARKER: Now, we take up
the Adjournment Motion. Mr. Sathe,
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SHRI SAMAR GUHA (Contai):
8ir, I have given you a notice to raise
a point of order. Sir, it is on the
framing of Adjournment Motion with
the wordg ‘brutal and unwarranted’
lathi charge made at Lucknow. It
hag never huppened earlier when
there had been an adjournment
motion with such kinds of adjectives
ag if it appears that we have acepted
this as a fact of brutal lathi charge.

SHRI C. M. CTEPHEN (Idukki):
The House can reject it.

SHRI SAMAR GUHA: That js a
different thing. In framing of the
Motion, thig kind of derogatory words
or this kind of amputations are not to
be allowed. I the word ’reported’
had been there within gquotation and
that motion has been sent to you, one
can understand that. This immediate
ly created an impression as if there
was a prime facie case aceepted by
Government for the brutal and
wnwarranted lathi charge. This will
sct a gerious precedent. I therefore
request you te withdraw these. Let
it be like this—‘The House will ad-
journ on his specific matter of lathi
charge’. And these two words
‘Brutal and unwarranted’, these ad-
jectives, should not be there. 1t
should be only ‘that the House do
adjourn to discuss on the reported
lathi charge made &t Lucknow.’ This
never happened earlier. Such a kind
of motion was never accepted. Can
you show me any other insiance
where this kind of a motion was
accepted? The word ‘reported’ should
have been within quotation. If you
accept tHe kind of wudjectives that
have been used here, then it would
set 1 bad preeedent  Sn {his kind of
adjcetives should not ke allowed to
br ysed. It should be like this namely
‘The House to now adjourn to dis-
cuss the mafter of lathi-charge made
in Lucknow'. It should be framed
in jg that way and not in any other
way. Otherwise, it will set a very
bad precedent. It would appear that
the House has alreally accepteg that
prima jucie there had been a brutal
and unwarranted lathi-charge, There-
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[Shr1 Samar Guba]
fore, Sir, this kind of framing of the
sentence had never been found earlier
in the case of an adjournment motion
which this House accepted for dus-
cussion Thig 15 my pomnt to you.

MR SPEAKER You have raised
a point of order That 1g all The
point of order 1s mot at all for a

debate (Interruptions)
PROF P G MAVALANKAR
(Gandhinagar) There are different

pointg of order

MR SPEAKER
point of orde:”?

SHRI SAMAR GUHA My point
of order ., T™u  he word ‘reported
18 not there That ¢ eates an .m-
pression that it  accepted as a prima

Are you on a

facie case
SHRI HARI VISHNU KAMATH
(Hoshangabad) Su T rise on a

pomt of order

MR SPEAKER What
you relying on?

" SHRI HARI
Rule 61

MR SPEAKER Wc have discussed
it yesterday and we have disposcd of
that Which is the breach of the rule
that you are referring to?

SHRI HARI VISHNU KAMATH
My point of order arises out of the
framing Bf the motion which 15 before
the House to-day How does it read?
It reads

“To discuss brutal and unwarrant-
ed lathy charge made at Lucknow
on Shr1 P Rajagopal Naidu and
some other Members of Parhament
together with Kisans and Congress
workers of UP on the 17th March,

1978 ™
Now Sir, yesterday 1n your ruling

MR BPEAKER That pomnt has
:en disposed of You cannot reopen
at

Tule are

VISHNU KAMATH
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SHRI HARI VISHNU KAMATH
1 am not reopening Yesterdey, you
were good enough to ruls ultimately,
overruling some pomts of orders
which had been raised You were
good enough to rule—I am reading
out yesterday's transcript—

“] have disallowed those which
are mainly law and order questions.
1 have followed earler precedents
When sufficient protection to Mem-
bers of Parliament has not been
given, earlier also motions have
been allowed ‘Therefore, I have
considereq all these matters before
1 gave consent to it I am not
hearing any more objections "

Sir, the scope of this adjournment
motion 1s mg you have rightly ruled,
and ;t will be helpful to the House
to know that what can be discussed
in thig House by way of an adjourn-
ment motion 15 * protection given to
Members of Parliament'™ The gques-
tion arses as to whp should glve pro-
tection

MR SPEAKER You are agaln
coming back to yesterday s ruling

SHRI HARI VISHNU XKAMATH
Sir what will be the scope? 1 ghall
remind you Sir about the ruling
which you had given in the Monsoon
Scssion of Parbament when there was
a Censure Motion against the Home
Minister At that time you gave a
ruling The scope of the motion
should be restricted to two counts
only, and that the Belchi incident
should not be ramsed in the House
On a simular reasoning, Sir, before
discussion on the adjournment motion
starts 1 would earnestly request you
to give a ruling as to the scope of
this motion 'Will you kindly give
a ruling to the effect that the onmly
point that cap be raised in this dis-
cussion today 15 as to what protection
shopld be given to Members of
Parlement, by whom, and whether
there has been any breach of that
duty or of that obligation on the part
of the Central Government, if they
are to give protection to them
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Sir, in this connection, I would like
to draw you attention to the relevant
rule or provision about the admissibi~
lity of adjournment motion from
‘Practice and Procedure of Parliament’
by Kaul and Shakdher based on
May's Parliamentary Practice. [ quote.

“Generally  speaking, the sub-
ject-matter of an adjournment
motion must have direct or indirect
relation to the conduct or default
on the part of the Government of
India ang must be in the nature of
criticism of the action of the Gov-
ernment of India either for having
done some action or for having
omitted to do some action which
was urgently necessary at the
moment; (b) An adjournment
motion is not admissible unless there
was failure on the part of the Gov-
ernment to perform the duties
enjoined by the Constitution and
the law™.

Therefore. Sir, what should be the
scope of the adjournment motion?
Whe‘hcr: it should be confined to the
narrow point as to what protection
was given or should be given to the
Members of Parliament whether ‘here
was any infringement on that score
and whether there has been any
f_ailure on the part of the Government
in that regard. 1 you restrict the
d;scussio_n to that narrow point, only
then youF yesterday's ruling would
be vindicated and justified.

PROF. P. G. MAVALANKAR: Mr,
Speaker, St, T am rising on
8 differenf poinf of order. I am
not going into yesterday's debate.
I accept that you have already
given your consent. But,
Sir, it this adjournment motion,
whatever the verdict, if this is
passed, theoretically, sSuppose this
is passed, then who is censured? The
Government of India is censured or
the U.P. Government is censured, who
ig censured? And if the U.P. Govern-
ment is censured, how can the Union
Parliament censure the U.P. Govern-
ment? That is one point, The second
point is: if you said yesterday—un-
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Adjournment 334

fortunately 1 was unwell yesterday
and [ could not attend,—but I have
gone through the debates—you are
restricting the discussion primarily to
the protection and conduct of Members
of Parliament, then, Sir, if the Mem-
bers of Parliament and their rights etc.
are to be discussed and no other
details, then kmdly give the ruling
that the entire flow of today's debate
will be only with regard to the con-
duct and protection of "Members of
Parlisment and not the law and order
situation m U.P and 1if that is so,
then the answer must be given, if at
all from the Government side, not by
the hon. Home Mimster because the
moment the Home Minister answers, it
will be assumed that the discussion
will be on the law and order problem.
Therefore, the answer should be given
either by the Prime Minister, the
leader of the House, or the Minister
of Law or better still the Minister of
Parhamentary Aflairs because it 18
they who are responsible for Members’
rights and not the Home Minister.
He should not answer, It is only the
lender of the House or the Minister
for Parlamentary Affairs who should
I om seeking your ruling on

answer
these points.

SHRI VINODBHAI B SHETH
{Jamnagar) Sir, this Adjournment

Motion should not be taken info con-
sideration. I object to the words
‘brutal and unwarranted lathi charge’
used 1n this Motion It was neither
bruital nor unwarranted. Proper warn-
ing wag given and here the fair name
of ‘kisan’ is unduly exploifed. I would
request that the entire motion should
be vacated. Otherwise, it is an exer-
cise in futility, as it relates to a State
subject and not a Central subject.
MR. SPEAKER: Two objections have
been raised by means of Point of
Order. The first objection is that pro-
tection to be given to the Memberg of
Parliament should be only by the State
Government—as the occurrence took
place in the State and not by the Cen-
tral Government and, therefore, thers
can be no adjournment motion against
the Central Government, and (2) that
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[Mr, Speaker]

the wording of the motion in certam
respects is objectionable as the Motion
says that there was a brutal and un-
warranted lathi charge and, therefore,
the motion must either be modified or
ruled out.

It is well settied that unless there
is g responsibility of the Central Gov-
ernment either directly or indirectly in
the matter relating to the sdjournment
motion, the Parliament will not be
justified in considering the adjourn-
ment motion. But it has been ruled
earlier that whenever there was an
attack on the Scheduled Castes and
the Scheduled Tribes, even if it re-
Jated to the law and order question
there is a matter that can be discussed
by the Parliament, as it is its indiract
responsibility to safeguard their in-
terests. In such cases, the Central
@overnment merely conveys the infor=
mation to the State Government as {0
what hag been done or what has not
been done. Such adjournment motions
have been moved in this House and
$hey have been discussed. The pro-
tection to be given to the Members of
Parliament is the responsibility of the
Central Government and there cannot
be direct responsibility, but un-
doubtedly, there is an indirect res-
ponsibility as in the case of Scheduled
Castes and Scheduled Tribes. This
question only will be considered
whether such an indirect responsibility
had been given or not given. This is
the aspect that has got to be discussed
in the adjournment motion... (Inter-
ruptions) why do you interrupt in the
middle?

I have made it clear in my yester-
day’s orc  that the only question that
would be considered during the ad-
journment motion i whether the Cen-
tral Government had failed to give
necessary protection to Members of
Parliament in the discharge of their
duties. Mr. Rajagopal Naidu met
me and told me that as a Member of
Parliament when he was leading a
procession he was stopped and assault-
ed. It is on that basis that I have
permitted this adjournment motion.
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The other objection taken is about
the wording of the motion. So far as
the wording is concerned, it is the
Member’s motion that is being consi-
dered. It ig not a motion drafted by
my office. That is only a motion of
;vhich notice was given by the Mem-

er....

SHRI K P UNNIKRISHNAN
(Badagara); In that case the Member
should come forward with a privilage
motion.

SHRI SAMAR GUHA: In that case
the words should be given within quo-
tation marks.

MR. SPEAKER: We are merely con-
sidering a motion given by a Mem-
ber and it is upto the House to accept
it or reject it. It is open to the House
to say that there is no ‘unwarran-
tedness’ or ‘brutalness’ and an amend-
ment could have been made. I can-
not change the wording of the motion.
Therefore, I see no objection to either
of the points of order. The scope of
the debate is restricted by my order.

SHRI SAMAR GUHA: It is not
within quotation, it is technically in-

correct. ... (Interruptions) 3

MR. SPEAKER: Government will
reply. You must accept my decision;
it may be right or wrong.

SHRI SAMAR GUHA: It should be
within quotations. The motion is'
within quotations, ‘That this House
do now adjourn’. Then the other
things are given within brackets. Thi&1
should also be within the quotation,
Otherwise it creates a wrong impress |
sion.

MR. SPEAKER: You have mentioned |
it.

SHRI SAMAR GUHA:
change is necessary; it
within the quotation.

MR. SPEAKER: The motion that
will be put to vote at the end will only
be: “That the House do now adjourn®
That is all, nothing more than that
will be put to vote.

A little
should be
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SHRI HARI VISHNU KAMATH: On
a point of elarification. You have said
that the Members of Parliament
should be given protection, Are Mem-
bers of Parliament above the law? If
they break the law....

MR. SPEAKER: They are not above

law,

SHRI HARI VISHNU KAMATH: 1
was myself arrested in Calcutta some
years ago. as a Member of Parliament;
we are not above the law.

MR. SPEAKER' As announced ear-
lier, two and half-hours had been allot-
ted for discussion. In order to ensure
that the discussion concludes in
time, I suggesit that the Mover may
take 2() minutes to initiate the discus-
sion and ten minutes to renly: the
Minisler may take about half an hour
and other Memberg not more than ten
minuteg each.

SHRI VASANT SATHE (Akola): I
beg to mowve:

“That the ITouse do now adjourn.”

I thank you very much for giving me
this opportunity. 1 may say at the
outsel that this adjournment motion
has not been brought by us with the
ntention ol censuring ihe government.
The swoirit with which we have
brought this adjournment motion is
like pulling the chain of a train with
the object of warniug the government
of the danger ahead. [ should there-
Iore like to submil that I want to take
this whele question through you Lo
the government and invite the alten-
tion of the hon. Members of this
House to the grave situation that s
likely to develop or is developing in
the country because of these incidents
and if the government, if all sides in
the country, if we do not pause to
think and ponder and comsider how
this chaotic condition could be gtopped
n time, the nation will become weak.
If the nation becomes weak, robody
benefits, neither on that side nor on
this side. In the context of the situa-
tion in the world, today what we are
seeing all round us, there is every
Janger and any deraflment or any
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destabilisation in our country will
endanger even the unity of this coun-
try and therefore, it is in this spint
that I want to approach this question
today.

What has happened in Lucknow?
Hon. Members of Parliament, senior
Members, respected Members like Prof,
Ranga, Kamalapathiji, Shri Rajagopal
Naidu and an ex-Member of Parlia-
ment, Dikshitji were beaten. Nobody
even in his wildesi dream can think
these persons whom I have named
would indulge in violence; all their
life they have been symbols of peace
and non-violence, I am sure that even
the Home Minister or the Prime
Minister will not say that the hon.
Membérs I have named have been ever
guilty of violence.

What  happened in Lucknow?
Mounted police were let loose on the
people. What was their demand,
which cause they were  espousing?
They were espousing the cause of the
kisans. The pcople who weni there
were particularly the sugarcane gro-
wers—1I think it will be agreed even on
that side also—who are today suffering
great privations because they are not
getting a fair price, the sugarcane in
the fleld is drying and therefore today,
the slogans in that march which was
led by Members of Parliament was
(Interruptions) I must give the back-
ground. My learned friend rightly read
the commussions and omissionsg of the
Government, This is what I am
trying to point out. The slogan was

WS Ay, I e:

AT weortEE & AT
actunlly ‘hey  were pralsiug. the
kisans were praising Chaudhry Charan

Singh as {he Leader and the protec-
for of the kisans,

a7 gfigTr At &1 T,
mwr fawT 18 @v
fer gfy whfy qrie,
ot e fawe )
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Then what happened? In that pro
cession Government trucks were
brought with policemen carrying
stones The numbers of the trucks
have been noted You can venfy
them The numbers are UPG 8355,
UPD 6264 UPD 3363 UPD 1439 UPZ
2126, UPB 1527 and UPG 6864 1
would like to know as to why those
trucks with stones were brought it
the UP Police was not enough to take
care of the law and order situation—
that 15 where the Central Government
comes—the Central Government had
brought Central Reserve Police there
Was it with the i1dea of giving protec~
tion to the Members of Parliament
Lke Shn Rajagopal Nadu who did
not even enter the prohibited area”
And n that lath; chaige the CRP beat
him on his back with lathis The
same thing wag done to other Mem-
bers of Parhament These are the
facts I would now lke to show one
more thing to the llouse and invite
your attention to 1t Why 18 this
happerung? It i1s happening because
the hon Home Minister and some
other hon Ministers on that side had
themselves previously when they were
not 1n Government encouraged vio-
lence gherano and stone throwing Mr
Charan Singh said this on Tth Apul
1974 while addressing 4 demonstration
of Bharatiya Kranti Dal which he was
leading then

If this Government cannot be
changed by ballot it will hive to
be changed by bullet

This was the theme and theory pre-
ached by hon Shr Chaudhri i

May 1 now invite your attention to
some more statements of the hon
Ministers” Here 15 a statement before
Emergency on 20th March 1974 by
no less a person than the stormy
petrel of the working class movement,
Shr1 George Fernandes and he says,
while addressing the Railway workers'
federation

“7 days’ strike of the Indian Rall
ways-—every thermal station in the
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country would close down A 10-day
strike of the Indian Railway—every
steel mll

MR SPEAKER What has that to do
with the piesent business?

SHRI VASANT SATHE They can-
not stand 1t 1 am saying that this
13 what they preached This 18 what
has resulted in lack of protection to
Members of Parliament—because they
did not beheve 1n giving protection
(Interruption)

MR SPEAKER It has a very remote
connection

SHRI VASANT SATHE It 1» direct
because these very persons are .n Gov-
ernment to-day That 158 why it has
arwmen They were preaching that

philosophy  They always believed n
this philosophy  Mr Fernandes said
then

A 10-day strike in the Indian
rallways—every steel mill in India
would close down and the industries
in the country will come to a
halt for the next 12 months Once
the stecl mill furnace 1s switched
oft 1t takes nine months to re flre A
15 days strike in the Indian Rail-
ways—the country will starve '

This 13 what Mr George Fernandes
sud not during Emergency butl be-
forc it Then comes the wcll known
leudcr of the Bharatiya Jana Sanph,
Shri Vajpayee This 18 from a paper
at the Jana  Sangh conference at
Hyderabad in September 1974 Ths
1s what he said then

SHRI HARI VISHNU KAMATH
What are you reading from?

SHRI VASANT SATHE I wll show
it It 1s from the book “Two faces
of Indira Gandlu” It 1s their own
book At least then they wnll accept
its authenticity Mr Vajpayee  sald
this

“The established leadership has
been using the parliamentary me-
thod only as a cover for protecting
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their evil designs. The response
cannot be confined to parliamentary
level. This war has to be fought in
the streets, in the chambers and
legislatures, in the corridors of
power, in all sensitive power cen-
tres of the establishment.”

MR. SPEAKER: You have only 5§
minutes more.

SHRI VABANT SATHE: 1 will finish
it in 5 minutes. Then comes the
famous day, when there was a crash
programme suggested by Shri Nanaji
Deshmukh of the Jana Sangh which

“included the setting up of en
agitational committee everywhere,
extensive tours by leaders to rouse
the people and to organize them in
all States, collecting of funds,......
organisation of Delhj Bundh to
demand Primc Mimster's resigna-
tion, organization of an infinite
dharna outside her house if she did
not step down....and a systematic
eftort towards building up of an
irresistible movement against Indira
Gandhi through procession, demo-
nstration and gherao in Delhi.”

MR. SPEAKER: What has that to
do with this?

SHRI VASANT SATHE: I will show
it

“On the morning of 25th June. a
Lok Sangharsh Samiti was formed
with Morarji as Chairman, Nanaji
Deshmukh ag Secretary and Asoka
Metha as Treasurer.”

On the 25th itself, while speaking
to the correspondent of L'Europeo, an
Italian newspaper....

MR. SPEAKER: You mentioned it
in the morning. Let us come to the
incident. This is all outside that.

SHRI VASANT SATHE: No, it is
not. I say that the leadership of the
Government i3 holding these views,
believing in gherao, believing in wvio-
lence, encouraging violence. This is
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what he said to the correspondent of
the Italian newspaper:

“We want to get rid of her, we
want to force her to resign....we
will gettle down and demand her re-
signation, shouting day and night,
even if the police arrests us, canes
us, kills ys....”

THE PRIME MINISTER (Shri
MORARJI DESAI): It is all false,

MR. SPEAKER: The Prime Minister
says he never said that.

SHRI VASANT SATHE: It was not
contradicted. Let him contradict it. It
18 good. This book has been in circula-
tion for the last two years.

ot gen wx wgm: (I55A)
aser o, 48 fowre & freaa ffag,
Wi ag wg ¥ §

SHRI VASANT SATHE: This s
what happend, The present govern-
ment, on the slightest provocation, or
even without provocation.,..

SHRI HARI VISHNU KAMATH:
Sir. on a point of order. I invite your
attention to rule 63, It is mandatory.

MR. SPEAKER: After all, he has
another three minutes. You just wait,

SHRI HARI VISHNU KAMATH:
Under the rule it is mandatory.

MR, SPEAKER: He has only three
minutes.

SHRI VASANT SATHE: Let him
raise it after my speech is over.

I wag only saying that in the pre-
sent leadership, Chaudhuri Charan
Singh wants to be an iron man In the
footsteps of the great Sardar Patel.
But today you are becoming a stone
man. You are encouraging stone-
throwing even by the police on Mem-
bers of Parliament and innocent
people. How will this help in encou-
raging the prestige of the hon. Chau-
dhari Charan Singh? Chaudhuri
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Charan Singh has the dream of be-
coming the Prime Minister of this
country, as the first Kisan Ka beta I
will be happy. But he must mark his
time Fortunately for us, Morarjibhai
has sanjivini.

MR SPEAKER' Where are you
gomng?

SHRI VASANT SATHE: [ am
coming to the point [ am saying that
Morarjibha:r has sanjivimm with him
vherefore, do not be impatient and do
not follow these repressive measures
and methods

SHRI GAURI SHANKAR RAI
(Ghazipur)- Sir, 1s this the method to
be followed? Kindly, do not spoil
the functioning of this House That 1s
very bad

SHRI VASANT SATHE: I would
beg of the Government, I hope
Government will not feel frustrated
by the victory of the Congress in the
south It is this which 1s provoking
them to indulge 1n such brutal actions
aganst innocent, peaccful demonstra-
tors,

I would conclude by appcaling,
through you, to the hon. Prime Minis~
ter and also other leaders; let us give
some thought to this Let the
national leadets apply their minds
to 1his question of the gzrowth
of violence in this country Without
discipline no democracy can function
and, therefore, the greater need 1s for
discipline 1n the country. You follow
discipline, this 13 my appeal.

MR SPEAKER' Motion moved-

“That the House do now djourn,’

sttt serog  ( aigR )
AT, W W T A ¥ g o
® aEal ¥ Tg A W HALU SAAR
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ey W WTaT | Searw & Ted
TS aTY §, I graa ¥ oAY
TEITEF wEET ¥ §9 wgr € W
¥ 7 auwar fF a7 gg gw e 97
agg T awdt & wife & s wriw
agT A ATag

ATTAT, ¥R & wear gwig qrAar
g i Qi 8& sradmr gemy 9v aEA
w1 wiwr faar ) argg @A & fao
FaEt wufe @, § gt & A 6T
1 A AL AT Gy =l
% fgears ag & 91 59 g3 H
HTAGTAT AGT §, TH GEAA &7 AQIEIG
W OO #7 AEgeATE Y | aE
df  gEEr 913 97 gA4rT gt
g gaxfom & wfeary

AT g TR arT FT AT #fr
gu s wHTwT wewTT 5y @ T awn
¢ =Yfw 3w wEwEravEvEm fafas
& yoer AT & gAEr wré gfuns
o S & 7 R FT A B owAw
TR gg wiuF? g a1 gw TAR
gg wiT w7y | Afaa argey & wfwear
gfrsa s gema av g ver g
famat #1€ ymifeq gfmga Y adr &)
A 777 917 awidww g1 feafa w
gy faa1T 59 97 wE A qgar
g

wreaee, faet ot saranfas ave
¥ famr A et sy & waar zvia-
oof g ¥ FE T oy avER
gAY gAw 7 g wmfe ag ae
A AR a9 ¥ wdy gre A €
|t gfvar % wfogre & ag sofo
g f& arrog smaw, wa, fgeT oix
ufer Afvra s @ E | were g mEw
¥y &ar fger ot wiwr & am o3
wax faifagt &1 s wlx o
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FAL ww } wraw A AEIE
g o ¥ vy o WIS ST ArATa
tar o § foradr figar srowfoe g1

WA & goX 7 AT off WX
T A off ¥ wyar g fe IR wA
AT W Few S WA
gt # w qamen afan afew
T ATAAT I NACAUTET ATHAT THAAT
wrfgn faA% fawg 9=AT 7 9"t ggr
A7 A g 7 Arvmd
sffear ¢ &t wfer & 7 & a7 o
g far 9% v g Ra AT o
fr & fazee M 7o ar areet AT,
WT AZ MIAT A 4Ty AFA AT IH
Fan v ¥ Aroner wafaar w7
wfsx 0 Afr g1 # 37 T TAY AT W
TR OFTAT 7 fr1 % 34 70 FY
FAAT FIEAAIA T OGeqw q FATAT
argar g fr awy 0 A 7 A
famr w1 2 ) t9 #m 3 gAT F
garr v faverg w9 frm 2 A=Y
T famw ¢ oAg oz oOgEm 97 47
G0 # A7 FH A AN IHIFAA T
RAATFAA F 21A%% TAAR H 227 90
g # Awy 7 wgfAar AIBAT Hiv
arfaar s )

qreqgv g Awr 1A g, & fEed
FTAH AR A1 AET AA g1 BHA
9EA QAT OF AA GF FIAT 5T
g f& wdft ox gatapl aw azr da
g f& wmod uF fwra § sAaEe
stw F1 9@¥ ¥ g fzmr ) gfx
T o Y At A g A A A A
WX TE fradt wAmta #1 o adt
oy W% w9 AT Aw g wE5T
%ty guimgdl ferfa & s oY
g

TS & A X ToEfE AT wEw
9 AR AT e oty B
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aer 9T wrd ¥y ¥o fafut g &
go A o get o TRt W
wfisar & ey, dan e < st <fman
¥ guT, SAwfaw & aregw ¥ ol
TETE T ATET AT & Afeper wIT AWNY
¥, 9rdtw w7 ¥ oA qEE 93
aft sl | ATEET, WA wad
SRTA Y qTH A EPIY ) O TWIA R
W, ofew sxanfs fGuE & =@
Yt S wom fag o & Wiy i
o, & 77 fadrdY 79 7 91 SEATT aga
wro g WF FW AWM g7 HTEY
AT BT AR A 7 FH AT FeAH
99 g ARAI B A 7 W A oY
agT T EE AT W gfem e
FIT Z0 WY QAT E, ATAT BT AT
go W ¥ gem o AfeA feear Y
gz ARATT W o ¥ g e ¢ ¥ faw
#w gEv F79 aw gfda w1 oA TR
) zwr fom agm A &) AfEw
# ger wgAT g frowo ¥E v 2
safaar fag 1 dmw 2, f@39 A7
TE O FIAT &, g AT §, sfa-
g % 3IT 98 Y ATE WY @ & faw
Y A7E S AT Ay oFew 9 w7 )
U AWM TEAT EEN 1 AZA  ATEA
W7 gEFA A ER A ¥y o W
T aRA gET g AT A g9 & fagw
F7AT | AU gatm ¢ fF oA@ @
avg1v ¥ fAagq w7 qL @1 ¢ o
T ATFTLH Afee & 99 & wgar awga
gfe g1 o s3 fx aue fgar &7 gz
g1 AT {99 a<g agr w7 gfew F A A
qUTA WA & FTATH 9T AL WA K
arz ot FzaTed fwan, o fgar 9 gz
gR—T I oadt ¥ v e et
FY AT ¥ FT I F arewr sy
W g e dwz fu——
qfF IE7 atared fear el g &
& agt #1 qfww Y ot acee T
wifgy 1 AW A owAT TEwEC |
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st M wwT 1)

TEAr I dE s At} fE ¥
A0 FTAT TEA § T A A gyfer
L

g dvdw A g ariee )
FaT wiw N fagry v ¥ 9N g9
farar & s gy faat & fam W
fos Frar § ag adofas siwamat &
waar fardaar ) ag g0 W TAT
afge gt ) wa & T owE Ak ¥
g | N 7o W fadtw "t A gur
Iaf wig & Ja gy 1 e 4
g ¥ ey grgaTe TaT OE—

I am not playing that rotten game

which these pcople are playing by
taking the politics to the roads

SHRI K LAKKAPPA (Tumkur)
Sir, ‘rotten’ word should be expunged

= 7 T @ FH H
a7 & WlaT T JIEL 99 A W
qTANGT FT IFTT Fada T rar

S, uFrA@TEAEL )l FM A
Fa gt afeamr B——srr & afr
FA—AT AW | wrorar # fegfa
wafaq 421 &7 @ § arfe AW & &
favmrg v7% =0 W fr wrawTT
AT 91 7)Y 91 AT R wrara-
$9 AN FAT AT | AT AT
gama & fawms fedr | g7 fag
IW 7 TA TLE FT A@ATICT dA FIA FY
sfawr St s @ E 0 T F wnewy
Tt omar ¥ & wfrw wom AmgAT
f& #g som 7, ovae ¥ wud fawme
w1 wfetr @, fgea a4, a1 foawn
Lil s cf Al

saas 57 vaf gAT § | gAr
T A ot w free 1 gn
I forslt fag rf § 1 wiferame

MARCH 22, 1078

Adjournment 348

¥ Wl um § $T qrwEdT Hrom
a@rwrar ) fdy wor W A @ gl
@ wae ¥ aw ik | @ wweafy
s @1 awi & 47 v% ? ¥@ R
¥ agy Arfage dmc g & W aie

& I gwmd A €W ArAETAr w1
99 WEHW FYA4 9 | UF FE WH
FERE FTATAEY @ 3% ) TR ATUOW
& aga agy wrsrew fwar 9 fr
TET UTIT 144 T AT Afgg g &
fadet 2= ¥ qr | gw W A a3
e frar for 144 o dr wmg g T
waeTefa farEraser fF oF &1
% A% a4 | TF $IT GIF HIHR
AT | a9 AT AG T AGT HIA B
wifaw 7 of i gfew ¥ Fcard 4
T aF qTRAT A% ¥ I5T A7 EW A
¥ w7 off swemofa fawdy ¥ wgrar
fr F1q7 ATeX aren A wqT AYEATIW
frar smgar ? qw ag awa 4 fr
FAA ATEX AT HT WTHTL AT
Tt FLERA | TE T & AENE
g fF w7 awA wE woFeE
wTETEY  RTAT | A% B ¥ guwd
q fs worfe freelt W s as
wifers @, a8 ST O § § Wy w9R
w1 qufer dw s WA §, v @
s gyt difer v A e
&) IR g e W o g
aft § wporrlr § A W K
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€7 st & a9 & vy wdurfe, w0
T w7 e w3

SHRI SAUGATA ROY (Barrack-
pore): Mr. Speaker, Bir, while rising
to speek on thig adjournment motion,
I am sorry that I cannot emulate the
enthusiasm shown by Mr. Vasant
Sathe nor cap I cmulate the enthu-
siasm shown by Mr. Gauri Shankar
Rai in defending the Government. I
believe, that the whole matter should
be taken and looked at from a proper
perspective,

What had happened in Lucknow on
the 17th March, 19787 There was &
procession of cane growers organised
by a political party which is not my
party. Therc were, among them,
Members of Parliament and Members
of the State Legislature These people
were protesting against the fall in
cane prices The police made a brutal
lathi-charge on these peuple These
are the bare facts of the matter

The main thing to be discussed in
this House is* what is the attitude
that the Government is taking towards
dissent in the country. Does the
Government plan to meet it by force,
by the use of police, by lhe use of
CRP ag it happened in Lucknow?
By the use of such methods, even the
Members of Parliament are not spared
by lathi-charge and that too, not by
the police alone but by the State
Government requisitioning CRP  for
the purpose of meeting the demonstra-
tion, by beating up women and
children. This is a matter that should
be the proper concern of the House,

Not only that. The issue of cane
‘growers is an issue that has been dis-
cussed in this House on both sides of
the House. There is an agreement
that due to a fall in the cane prices,
due to the sugar mills not paying
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proper prices to the cane growers, the
kisang in U.P. are in terrible distress.
S0, now, when the peopls raise this
issue, whether they belong to my party
or the other, what is the attitude that
the Government should take. They
should try to meet the demands of the
people; they should try to give proper
remuneration to the cane growers;
they should try to solve the problems
of the people and not meet their
demonstration, their anger, their dis-
sent, by force, because, in the past, it
has been seen that, whenever there hag
been an effort to put down any
demonstration, to Lut down dissent hy
force, there has bezen a revolt. There
is no doubt that in the country there
is a widespread dissent, discontent, in
the country against the performance
of the ruling Janata Government. The
very same people who in March, 1877,
had said:”

ATEY AT gr, g s g
are saying today:
Bt wWaT  HIEIT FT @,
16 ®U% AT AW |

The same people are saying it. The
dissent is there.

It is not only there but it is spread-
ing like wild fire throughout India—.
(Interruptions).

wew wic qftere wwamr Say
(st oo ): g W wgh
g “ardravet ardn " e wret ari
Y
SHRI SAUGATA ROY : In this way,

I stop; Let them complete their inter-
ruptions.

MR. SPEAKER: Flease go on; let
him have his say.
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SHR]I SAUGATA ROY The dissent
has gone to the extent that a person
of JP’s stature 13 hooted, chappals are
thrown at the meeting 1n  which
Janata Party MLAs are present the
Janata Party MPs are present 1
appeal to the hon Members on the
ruling Benches let us not take it as
a 1ssue between the ruling party and
the Opposition Let ug all think of
what the country 15 commng to If we
do not uphold democratic walues to
morrow we are all gomng to be the
vietims of that The Congress party
has been a v1 tim for not uphalding
the values If you do not uphold the
proper values today vou are going to
be 1 victim of gt

Let me make 1t quite clear at this
juncturc that 1t wa< not a demonstra-
tion organmised by our party and that
our partv docs not support e\verything
that has bcen done 1n its name We
do not support the inudent that took
place 1n the UP Assembly we do not
supt t the sort of demonstration that
wa hcld before the Prime Mimster s
house 1In New Delhs I egain say
that in analysis should be made into
the incident that occurred at Lucknow
What 1s the incident’? Mr  Gauri
Shankar R 1 who spoke before me
gave unfortunately only one side of
the picture

What has happened in Lucknow can
be summarised 1n ont term in the
name of a novel by Charles Dicken
The Tale of Two Citie Which arc
those two cities? The cities are
Meerut and Allahabad And what 1s
special about them? From both have
emerged two leaders who rcpresent
Iwo stieaks of authoritarianism in this
country [ want to make 1t further
clear that the ssmilarity does not end
here Both believe in capturing the
Hind: heartland of India Both believe
mm controlhing UP by remote control
from New Delhi earlier it was there,
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and now also UP 1s being ruled by
remote control from New Delhi Both
operate through thewr agents one

operated through son and the other
operates through the court jester It
does not make any difference  The
similarity does not end there also
Both take rallies in  their support
one orgamzed a rallv when there was
a High Court judgment agamnst her,
and the other orgamized a rally when
1t was his birthday The same thing
1= emerging, 1t 1s an approach of per-
sonality cult So what 1« happening
in noithern India s that the caste
war ;5 rasing its ugly head one per
son s Lomng to Phulpara and saying
I am the leader of Jadavs and thc
other person 15 going to Andhra Pra-
desh and «aving T am the leader of
the Harnans and Brohmms Is it not
the ¢ m thmng T 1t not that the
twin evil ¢f wthortariamism  and
authortirnian nower 1s 1ang 1ts ugly
head  1n the countrv today? This 1s
the pcint that you have to ponder
ovel

From vr ade we want to sav that
in this ecouniry the wvalues mut be
defended 1n this country 1if you put
down dissent by force then you will
ste that force will come people will
1evolt  When you 11¢ 1n power you
talk of authority and control you talk
of putting down all dissent and when
you are out of power vou talk of
politics of the street This 15 no poll
tics

‘We sav that we want a change in
the ipproach of the police There
has been no change 1n the approach
of the police from the last Govern
ment A Polie Commission has been
appointed but that does mof call for
any change of approach of the pohice
A change in the approach of the
police 1s necessary If this 1s not
done what will happen when Mr
Charan Singh 1s out of power is this.
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He will talk of taking over of govern-
ments not by ballots but by bullets.
And when Mrs. Indira Gandhi is out
of power, she will talk of politics of
the street. If one party behaves irres-
ponsibly while organizing a rally, the
other party behaves irresponsibly in
calling for the CRPs and putting it
down brutally and in lathi-charging
the peaceful demonstrators. Both are
wrong. That is why, my submission
is that an analy-is of the whole matter
be made so that there are no repeti-
tions of the incidents at Lucknow,
that MPs are not lathi-charged, that
the peaceful shop-keepers who give
a little succour to the injured victims
of the lathi-charge are not brutally
injured and brutally wounded, We
have to strive for, and uphold, demo-
cratic values,

My special appeal is to those on the
ruling benches. Let us not indulge in
table-thumping and bench-thumping.
The country has seen table-thumpers
and bench-thumpers and the country
will see tablethumpers and bench-
thumpers again. But table-thumping
and bench-thumping will not preserve
democracy, will not preserve demo-
cratic values. Let us together agree
that we shall fight against any rise of
authoritarianism in the country. Let
dissent flower in this country, let
opposition flower in this country, let
people voice their protest, let people
organize their demonstrations-and let
them be tackled in a way that the demo.
cratic will of the people’ which is the

ultimate thing in a democratic coun-
try, flourishes.

' o walt weitge wielt (wwiYEr):
Wy AT, Y oY ow wrd-eqe
JETY Y wetAe wwer & feary
T 1 g e at § fr e ¥ ot
¥S o, dug-arem ey Qw guifon
W T arerr qvi & off e
4239 LS-—-12,
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fir vt @7 W WX wiw wx famne ¥
wai  wor ¥ fay wfegn g Mex
wr ow fr oy wwf werfaf §, &
g ferammqie grok @ik §w
feer T T i, Wi o wn
¥IF w7 & T2 qU Y v NTgA
[Placed in Library. Ses Ne. LT-
1882/78]. :

% guwear wawrh, o amt g€y

warar wnar § fe g wifeget wyw
q1, faw &7 §© Fg-AACw Wy W
Wq O 3w 9 weifew, wEmqw
wra-are fisaramar . agnw waed
¢ fo oqga w1 Jaew w3 oel, TEh
guyaw!, § waws ¥ foer gwmew &
uw 7rt fraifca ey a1 fe § gg wrt
qT AT | WAET GO W W
AANT FT AEHR WA ¥ gvaew i wrg
arygT, ®1€ way @1 1€ gEaT gy
4t | #fwr faam awr & ofee &
fedt gwre # w1 wanfos wew «
1, 39 ¥ faq  arewrY A faen
quTEA €T ®19 a1 §, 6 f awwen
g e oA ag firar

gz fea g wutw 1, faw & o
a% oW Wiy gu ¥ o1 W@ g,
fraffer ant ox ot @y &, @g gafim
farar mar { e giere waft WY wra-aTE
—gz 3% av—fmmrf o A &

qY WrWlg Ewe : qg %19 97
T §?

o weelt woigr e ¢ @ AT
Ay wEmew g waT § A
¥ ES WL, AT I W wwwA

ug gea faw §, forw % oqe §
aaToE Ok geg-aee frag g §
for & T o wee, oftwre &
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[wve wowt woitye wiet)
fag §, STH ¥ ) ¥o Arew ¥
iz ¢ & A W, § I o
afre wx fear 1 o TEETAT AT
wear §) Tgwz W g wEr W
wqE ¥ gAAE A AqF & A0 €Y qwAN
ot AT &Y ) 7E v oY SqE A
fawr  wx qfe #t fowr aw o &
qF Fat ¥ srg fedt wer 8t S
wagdw, wrf gavy, W E

fray fwx % femgrer m § fy
frdgn  foar a7 oqw & FaTewY §,
Faml §, wag-77Gt A—AN AT
gag-avewr wor  wfesre o i 1
t = sy A—fwfmy, e it
8 fafews Trear§ wra F arq an fea
o AW g% B, IA AT WIEG |
] 7t )

g Ao §, ooz oqa ¥
garaw 43 § o quwmaw 33
g N gzway EfEad), amargdr
wrt Forgd | ¥ 18 BT ¥ gty A
o7 &r fgemr @ SgTATE —

“geagefudt 1 Fa3A1 § FF oww
gfm sfgsifa & foear qwr
= e @ F wrw ¥ wAr
arET, A Ay o A3 ow safe
¥ v, Wy W gy, wmar
Fqr ' "

ot ¥ Ay gfww o< war @)
(wrwm= )

ag fax ag ) wg T vy
@) gmamadtgi b gfew
S ofemrt frdor wx @ F—wx
_Q‘rn Te e Wz dto wrYo lﬂ'o, feo ¥
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XY qPTHE wwr AT § AW
Ao doew, wawE, 18 W}
oz gl www Y & wg e
amgY FTwmare g (wwewm)

I AT AW WILR, WEAS,
18 ard, w1 fomr 8, forw & fawgrgy mar
t frofam ar uw <@ § few o
FY wadedt warqr o w@r &

g1 mr g f& w= 3w ARy &Y
fregare feur mam, At 9w 9T wgE
adarqul arSr-arer fear wr) &few
w faa ¥ wve ¥ fr gfee mfa &
qE v A g faaga ot g fs
HTT ST I |

¥ 37§ gfew wedfhas o
¥ ¥ AT =TI Y FT AT fan
gut &—, ar gy fag ¥ fammar v
fos ga¥ amma feas fram &7 go £
% qg war ¥ fadew wwar fw
ag go o, AIWTT § wrw ¥ fir frowr
waraTfos a1 ¥ fradye srar g
oy oty & ey ¥ fer faar mam )
g o e w3 wrgw & wfrey
fra gl 37 & I ¥ Q-4 andr & g
fie oot e YEFTTAT IFar g iy
on &1 faary & forg fivaar o § oty
& femrfea ) Fenmec R ”?
qfas w1 M OT WUk
W vz ¢ & fe g firrgane & ®Y
aft F AR AT

7y gu g wqw ¥ g d
agaal, A E wita Y adafae
aeafer, for %7 s or fear war &, forer
wrarerenr g 2 gl ww er
fow &1 oy wrod wrHR weor wgIfy
fow wetelr, oY 2 1 Wi
ark ar oY & arx I oY g W
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wedr § fir g =Y ey ar oy ¥ e ?

afasdr 1 et

f a1 ot guru fedz s wfawre
& oW &Y oA waT gefuE O
AFA G | OF ‘WA WEATT § AT
qref w1 7 8, @ F w@ w™w 4—
e et w1 sfomr-shfer o
wrfaer | aerrar war § 66 o i faer
AT ¥ TS JUT O IE T TF AETATH
Fgat F & sorav oY ey oY oo wqW
¥ HErER X OF WE TET A S
g fF gart wrdeat ®y are faar mar
& WYz omar qTETT JEEl TEATY &
forg ot & o ot & s Wy v @y
Fh sgiafe wigg Hfog |
ot w§ 1 g9 ¥ gw ol FY e AR
qoft fasft | SN wgr fir s oY
T gEa wodr §f ¢ ¥ gOw
gt & X ff wre @ oy, oo Y
wer §1 Ay ¥ fomr § e ST
¥ gaedt ¥ wie} ¥ wrer ¥, whgar qwedt
X el Wy zielt & ey e dar
gar Wt T 1 gEl =fe fow Wy
71w I faw o 80 oy O
wfer ferardy s qrdf & fasmaw £ 0
feg ¥ arq, ww WO AT Wi
et wfgg & qodhr woi mff v
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wrgaT  wife ag fagrT aWT €7 w2AT
war§ amft § 1 ST oy fea d frar ?
TE FE g wwEr O w7 %
fauras ¥ ¥ wror o Wi ATEE
HTTT oY, WX IEE 77 qgt €16 A
agwgd § o fro ¥ arrar ardf amdy
et wer oy § 1 frarr wwr
wzaTdl X g% arg o oy w7 faur fe
oY wew ¥ W ¥ o Wy € ag
arfagqul gt qr W fed war st
§ sl gfewr oy, o we oF,
s g Frerr §:—

“It was one thing for the leader
of the Congress (I) Mr. N. D.
Tiwari, to present a memorandum
to the Governor listing the ‘anti-

people’ policies and actions of the
State Government...... -

We have no objection to it; you are

free to do it and are welcome to do

it. Then further:

“,...but quite another for the
opposition to raise slogans to drown
the Governor's adress and indeed
to remove the mike in front of him
and to try and mount the
podium. ..."”

SHRI C. M. STEPHEN: Do you ac-

cept all that is stated....(Interrup-
tions)

ot gew W wyyw ;W9 ds
wTEY | (wrwA™) ).

SHRI C. M. STEPHEN: You can
control me, Sir, not others; I will not

yield like this.... (Interruptions)

MR. SPEAKER: 1 am controlling
you; please sit down.

DR. MURLI MANOHAR JOSHI:
Then:

“After this provecation, it iz small
wonder that the situation rapidly
degenerated into a free-for-all. The
sad part of the story is that the inci-
dents in the U.P. legislature were
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[Dr. M. M. Joshi]

by no means iselated; lees than two
days later a aimilar bedlam broke
loose in the Delhi Corporation. Ner
ig it likely to be the last one. For,
clearly, Mrs. Gandhi and other
parties opposed to the Janata dis-
pensation seem determined to cash
in on the real and imaginary grie-
vances of the people..” .

MR. SPEAKER: Please do not go
to the editorials.

DR. MURLI MANOHAR JOSHI:
Further:

“The former prime minister's
advice to the students’ organization
that owes alleglance to her not to
hesitate to use ‘muscle power
wherever it was vital is ominous”

MR. SPEAKER: Do not go to the
editorials,

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
You allowed Shri Sathe to quote
from the book, why not from the edi-
torial? We would like to have a
ruling.

TMe Wﬂ@!‘l’m. syt
tfewr adY & wod B wwsAT § A
T T g T fie § WO AAA-qTAT T
SUEm  F¥ | Faw ("9E) F OF
AT A 9T 93W # ag a9 frar fw
% femr &30 Wi wwwi 9 AT W
faverdd | ag a0 @ § fow W
fege ®g wrar & wwrwTCwAl ¥ ag
o § fssaT Aw A N go g T
W wwg ¥ g e wror it fro
mify A ¥ AT A H oy & fag
war {1 9w ¥ aaifas suer
N A T AN E | A oA X
@ 20 ET qu s ff a1 dag W
wraafasT B Faay f wfrw 6w
S s v & Woe wely Y § a dw
# wmaifas o W T wTX W

MARCH a2, 1978

Adjournment 360.

SHRI M. N. GOVINDAN NAIR
(Trivandrum): It has been very ap-
propriate on your part to have allow-
ed this adjournment meotion.

I agree with the hon. Members that
law and order being a S\ute subject,
it should not be made a matter of
discussion here. But what has hap-
pened in UP is not merely a guestion
of law and order. The hon. Member
who quoted the Times of India has
given the picture that is emerging in
this country which is a matter of
serious concern for all who want the
parliamentary system to continue.

Here what was the basic cause that
led to this demonstration and then to
the lathi-charge. In this very house
several timeg during the session the
questions of sugar-cane growers were
raised, not only by the Opposition,
not only by the Congress (I) but also
by the Janata Party. All the parties
jointly raised this question. Did the
government heed to that? No. From
Rs. 13 the price of sugar cane has
gone down to Rs. 5. Even for Rs. §
the mill-owners refused to buy and
now it is used as firewood. This
affects large sections of people not
only in UP but in other parts of the
country also. You know you turned
a deaf ear and then whoever be that
organised the demonstration, natural-
ly the people will rally round.

Mr. Charan Singk who claims him=
self to be a champion of the agricul-
turists, who is proclaimed as the iron
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man in the Cabinet has turned out to
be a man of ice who will melt away
before the mill-owners. And why
this arrogance and insolence by the
mill-owners? Because a promise was
given here in this House that they
will never be touched. They will
not nationalise any of the mills. They
will run them as they are doing to-
day.

It you want the democratic set up
to continue, you should be prepared
to heed to the demands of the people
and find a solution to them as early
as possible. That was not done and
that was what led to this situation.
The happenings in the Lucknow As-
sembly, the physical assault between
MLA’s has caused much more con-
cern to all of us, especially old people
like me. In olden days we had our
own system of self-defence. That
was all forgotten, Also in olden days,
the disputes were settled by duels.
Are we going back to that era? I
thought that that stages was over. Now
what has happened in UP? How
many of the M.L.A.s were assaulted
while inside the assembly? How
many of them are now in the hospi-
tal? Did this end up with UP? Now
it was repeated in Delhi very close
to us. Some members are in hospital
m Delhi also. If this type of violence
spreads in elected bodies, then you
have to protect us physically also just
a8 you organise rifle clubs. Kindly
arrange to train us in self defence
so that if physical fight takes place,
we can defend ourselves.

AN HON. MEMBER: That is not
here.

SHRI M. N. GOVINDAN NAIR:
To-morrow, you may decide to fight,
who knows?

$1R. SPEAKER: Please do not en-
courage. ...

SHRI M. N. GOVINDAN NAIR:
Shri Saugata Roy pointed out that
you should have some values. If you
want some particular system to conti-
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nue, you have to play according to
the rules, If everybody breaks the
rules, that will help anarchy.

SHRI SAMAR MUKHERJEE
(Howrah): At the outset I would
like to point out that during the emer-
gency period our leader Shri A. K
Gopalan was severely beaten. We
raised this question in the House and
that was not allowed to be discussed
here. Now, unfortunately, you have
granted this motion to be debated
here because an M.P, has been as-
saulted. We do not support the lathi
charge which took place in Lucknow.
To us the Janata Party is following
the foot steps of the previous Govern-
ment and they have fallen prey to
the provocation because from the Re-
port it is quite clear and the photos
have also confirmed that those who
were leading the procession had an
ulterior motive because the Collector
agreed to allow the procesion to pass
through a particular route. Despite
that it the newspaper reports are cor-
rect and if the facts presented here
by my friends are correct, then it is
quite clear that those who were
leading the procession, they were out
to create some gituation and the action
of the Janata Government has given
them that har "e. That is our serious
charge agains. the Government. In
the eyes of the people, the perfor-
mance of the Janata Government is
nothing but the repetition of what
they had seen in the earlier adminis-
tration. But why Janata has come to
power. It is because Janata fought
totalitarianism to defend democracy.
The behaviour of forces who are plac-
ed to defend democracy, therefore,
should not be similar to the behaviour
not be similar to the behaviour
of those who advocate totali-
tarianism and who were out
to create some situation to take
advantage of the distress of the people.
That is why the forces of totalitarian-
ism, including Shri Lakkappa....

SHRI K. LAKKAPPA: (Tumkur):
I do not accept,
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SHRI SAMAR MUKHERJEE Not
in words, but in practice that should
be opposed

Our party were repeatedly warn-
ing that the danger of re-emergence
of the forces of totalitarionismm has not
gone It 15 still there and 1t is a
stern reality The events prove that that
danger 1s there and that 15 real That
13 why 1n dealing with such policies,
the Janata Party Government, if they
are sincere to their pledges of defend-
ing democracy must not allow the
situation to be tackled by the police
officers and the bureaucracy The bu-
reaucracy 1s always used to function
in a particular pattern to which they
have been trained since the Bnitish
period and during the last Congress
period They do not understand what
are the implications of such develop-
ments That 1s why the political lea-
dership must be m full control of the
situation They should face and pro-
perly tackle the situappon 1 do not
thunk, that if proper tactics were
adopted, this situation would have
developed These tvpes of develop-
ments have far-reach ng implications
My point 1s that m future also simi-
lar developments may take place
They should take proper lessons
from these developments The Janata
Party Government and the Janata
Leadershup must be very much care-
ful 1n tackling these things because
the discontent of the people is grow-
ing None of the basic problems has
been solved The prices of essential
commodities are rising, More and
more people will come forward to
express their resentment and discon-
tent If they come in an organised
way well and good, but there are ele-
ments who will take advantage of
the situation and create disorder BSo,
extreme vigilance is necessary and at
the same time democratic rights of
the people must be fully defended.
People must have an opportumty to
express thewr resentment on various
matters due to which they are suffer-
mng now.
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‘With these words, Sir, I warn them
that the Janata Party Government
should take proper lessons from such
developments.
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[sft wreg warT fasd]
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DR V A SEYID MUHAMMAD
(Calicut) Mr Speaker Sir 1t 18 not
mm a partisan sense that I wish to
participate in this debate Sir 1t 1s
rather 1n anguish than 1n anger that
I wish to say a few words

My hon friend, Shri Saugata Roy,
very ably posed g very fundamental
problem The problem posed by hum
18 this If there 1s a right 1n  this
country to register protest of dis
satisfaction 1f there 1s such a right
why then there 18 no question of say-
ing that Sec 144 has been 1mposed,
they have broken Section 144 and so
they were treated according to what-
ever situation existeq there You im-
posed g dracoman law against the
cvil rights and then you say that,
in order to exert your right, because
we have broken this draconian law,
you have dealt with us severely One
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can understand that one incident may
happens somewhere Or something
else might have happened there You
may take 1t as an 1solated incident

But, I am speaking—most of us
are speaking—because of our agonis-
ing experience that we had Emer-
gency and dictatorship do not come
m a single day They come gradually
as a result of attack on the civil hibe-
rties under the name of various
things that mount up together What
was the repercussion There was a
worst scene which this countrv has
never seen iIn a legslature before 1t
was performed there—I should say—
with which we do not agree  The
result of the lathi charge was avio-
lent reaction in the next day's House
proceedings There wes a  counter-
action As the civil hiberties get gra
dually swallowed up, we will reach
a situation where Emrergency had to
be imposed Unless you are careful
about the gradual taking away and
destruction of the democratic values
and rights you will be faced with
the same situation with which we
were faced

Secondly, the Janata Party came
with promise of re establishing civil
hiberties and putting—democratic
valueg on the rail again People put
their trust yn you and put you in the
seat of authomty If you let thum
down—1t 18 not a question of the
Janata Party becoming unpopular—
the result will be that the people will
lose their faith i1n the promises of
the p icians and they will become
callous cynical and indifferent That
will create an atmosphere in  this
country where a dictator can come
back agarn That 18 the danger which
you have to be careful about By
your methods do you realise that
vou are encouraging the politics of
democracy the politics of confronta-
fion and the politics of populism By
your action you are creating every-
day—by your single lathi blow, stone
throwing and arrest—a gmall martyr
in that cause That also 18 a lesson
which you should not forget
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Mr. Speaker, Sir, Shri Sathe said
very rightly for which the Janata
Party and the Government should be
held responsible, namely, you gave
sanction and accepted the politics of
violance when you dropped the pro-
secution in the dynamite case. There-
by you placed a premium on it. Of
course, you may give justifications
but the idea is that by accepting that
position you have put a premium on
the politics of violence, The only
thing {8 when you are in power you
can do it. You can say: No more pro-
secution. But when the Opposition
does it that becomes a crime.

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
May I just intervene and ask the
hon’ble Member as to what are those
measures which we have adopted
which will lead to dictatorship?

DR V. A SEYID MUHAMMAD: 1
am saying one by one, everyday.
little by little you destroy the civil
liberties, you impose Section 144, you
deploy the armed forces, etc. these
are the ways through which vou go to
dictatorship imperceptibly. 1 have
said that it does not come suddenly
by an gct that somebody is declared
a dictator. you create an atmosphere,
you create the condition whereby
your own Members of Parliament will
accept that position. It is against that
I am stressing.

Therefore, Mr Speaker, Sir, the
sum total of the situation ig that eco-
nomic problems and political prob-
lems cannot be solved by law and
order solutions. The moment you try
to close the parleys on the political
and economic demands of the country
by imposing Section 144 and other
preventive measures you will never
succeed in that, You will create
and unleash forces in this country
which will ultimately lead to destrue-
tion of democratic values. It is that
We are opposed to. We are also op-
posing certain tendencles manifested
in the recent times to climb to power
by utilising popullsm and slogan-
mongering and confrontational poli-
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tics. We do not agree with that.
While we give warning against <hat,
with greater force, we warn the Gov-
ernment that your road is the road
which you have taken, and that road
will definitely bring this country to
the destruction of democratic values
and ultimately lead to dictatorship. In
a lighter vein, if I may be permitted
to say, Mr, Sathe has said that he
will be very glad if Mr, Charan
Singh becomes the Prime Minister of
this country,

SHRI CHARAN SINGH: How is it
relevani, my friend?

SHRI K. LAKKAPPA: Why do
you get agitated about it?

DR. V. A, SEYID MUHAMMAD:
Speaking in a lighter vein, we have
a proverb in Kerala, that is, a ‘Mau-
lana understands and appreciates
another Maulana’. Well, Mr, Sathe
kag his philosophy which appreciates
and accepts with bhappiness Shri Cha-
ran Singh becoming the Prime Minis-

ter of this country, I very well un-
derstand that.

SHRI K, MAYATHEVAR (Dindi-
gul): Mr. Speaker, Sir, I am very
happy to know that you have allow-
ed thig discussion by way of an ad-
journment motion under extraordi-
nary and peculiar circumstances.
Even otherwise this is the problem
concerning the law and order situa-
tion. This problem is to ba dealt
with by the State. Even then, the hon.
Speaker has been very much pleased
to allow this discussion and provided
us an  opportunity to  speak
on this. For that I may convey
my thankg on behalf of my party,
the All India Anna DMK.

r

Then, Sir, some hon. Members of
the ruling party were speaking that
since there was a promulgation of 144
order under C.P.C. these procession-
ists wviolated that 144 Order. There-
fore, assault, unholy things and dis-
orderly occurrences took place, This
is not the law. The real position of
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law is when there is promulgation of
144 Order, when procession was pro-
ceeding certain persons had violated
the prohibitory order. Police should
not assault or attack on anybody, the
Police shoulg arrest them and put
them in the police vans, take them
to the court and then release them.
That is what 18 happening through-
out the country. Therefore the assault
is to be condemned. There should
not have been any assault or attack
because they violated promulgation of
prohibitory orders, And it should not
be justified by the hon. Members of
the Janatg Party, Then, on behalf of
the Reddy Congress, people are talk-
ing of the civil liberty and the rights
of individuals. Sir, I have been in
this House from 1973. These people
were not allowing our speéeches to be
published 1n the newspapers  That
18 the kind of liberty they were allow-
ng. The same hon. mem-
ber was a Law Minister of
State at that time. I was a single per-
son Who was speaking on a particu-
lar subject opposing the jllegal reso-
lution and my speeches were not al-
lowed to be published This was re-
garding election of the Bar Council
Chairman, Voting right of Advocates
was taken away by the previous Gov-
ernment They were electing the
Chairman to the Bar Council They
had taken the right of advocates to
vote and elect their Bar Council
Chairman, in the High Court and the
Supreme Court But thev sre now
talking about civil liberties, indivi-
dual rights, etc. I would say that they
should not talk about civil liberties
and individual rights.

I now come to my final point There
is some difference of opinion about
the alleged occurrence. The Hon.
Member of this House is treated as
property of the Central Gevernment
under Constitution (Interruptions)
‘We are happy and thank the Speaker
thousand timeg for his kindness in
allowing this motion.

SHRI VAYALAR RAVI: Like the
NGO strike in Tamilnadu.
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SHRI K. MAYATHEVAR: The Op-
position people are not accepting the
version presented by the ruling party
members and the ruling party mem-
bers ip their turn are not accepting
the facts presented by the Opposition
Members. On behalf of the AIADMK
I suggest that they should appoint a
committee of Members of Parliament
to find out facts by a visit on the
spot, a facts-findmg committee; that
committee should be asked to make a
report to the House, Or they can ap-
point an enquiry commission headed
by a retired Supreme Court Judge
to go into the matter and report to
us, That will solve the problem of
safe guarding the rights of the Mem-
bers of this House.

MR. SPEAKER- Shri Rajagopala
Naidu Only 5 minutes . (Interrup-
tions). He gave his right to Mr. Sathe
and Mr. Sathe has taken 20 minutes.

SHRI P. RAJAGOPALA NAINDU
(Chittoor): Prof. Ranga and myself
came to know that there would be a
kisan rally in Lucknow on 17th March
and therefore we wanted to proceed to
Lucknow. We had written to the Col-
lector of Lucknow thot we were going
to participate in the rally We reach-
ed Lucknow on 17th morning and met
all the kisan leaders and found out
their plight. At 1 pm; the kisan march
began and we joined the march, More
than 30,000 kisang and congress lca-

. leds, Prof Ranga, myself were in the

front of the march, other leaders
were also there. When the march
came near the Secretariat it was 2.30
pm There was a previous appoint-
ment with the Chiet Minister {o pre-
sent a memorandum to him on behalf
of the kisans ... (Interruptions).

SHR1 C. M. STEPHEN: It is most
uncharitable. Here iz the Member of
Parllament who was assaluted and he
is not being given a hearing; the whole
motionis based on his experience; it
ils most uncharitable. The Home
Minister is also absent; now. .. (Inter-
ruptions). He should read out only
afier silence is restored, if you do npt
want, do not hear what he says.
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SHRI P. RAJAGOPALA NAIDU: It
must be 3 pm. then and therefore
Mre, Kidwal, Shri Tripathi, Shri Dixit
and some other leaders went in g jeep
to meet the Chie! Minister whereas
Rangaji and myself led the march in
the route indicateq by the government,
It was a route permitted by the gov-
ernment. In the meanwhile the jeep
wag obstructed and the leaders were
beaten and they were arrested by the
police. Simultaneously the police ran
and fell upon the marchers. The march
was broken into two parts and the
police chased the kisans from both
sides... (Interruptions) Not only the
provinical auxiliary force but also the
CR.P and the border security force
were used against the rally.

Yesterday, the hon. Home Minister
had said that if an MP violated law,
where woulg the others go except to
take action against him, Let us agree
with his opinion for the moment. Then
the question arises, whether Prof.
Ranga and mysel! have violated the
law. We have not entered the prohi-
bited area. We were in the permitted
route. When such was the case, how
can the Home Minister say that we
have violated the law?

On the other hand, the police have
violated the law. They have no autho-
rity to pounce upon g peaceful rally.
If there wag any trouble they should
have given warning. Nothing was
done. The police were let loose on
the kisans, Charan Sinhg's police beat
the kisans. Charan Singh's police beat
grievanceg redressed, to ask the Cov-
ernment to see that they are protected
from the exploitation of sugar mills
and khandsari factories. But what
hag Charan Singh given them? Beat~
ings. His police broke their heads:
many of them fainted. More than 700
got beatings and many got injuries
(Interruptions)

MR. SPEAKFER: You can bave your
say, Please gllow him to go ahead.

SHRI P RAJAGOPAL NAIDU:
When the police was beating a kisan
Rangafi crled *“mat morrow”, “mat
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morrow”. Then the policemen rushed
towards Rangaji. I came in between
io protect Rangaji. The policeman
beat me and then beat Rangajl also.
(Interruptions) What is our fault? Is
it that we came there fo protect the
interests of kisans about whom Charap
Singh was talking so much (Interrup-
tions) .

MR. SPEAKER: Why can't you have
patience? Pleage allow him to go on.
The more you take his time, {he more
time will he- take.

SHRI P, RAJAGOPAL NAIDU: He
is supposed to be the kisan leader.
Why did he allow guch g drastic action
against the poor kisang of his home
State? He should have protected
them. But he failed to do so because
of some pressures. Therefore we have
to take up that cause, All the injured
people including Ranga)l snd myself
were taken to the dispensary opposite
the Secretariat and we wers treated
afer finishing the formalitie; of taking
our names, addresses and our left
hand thumb Impresions. We thank
those doctors who came to our rescue.
(Interruptions)

MR. SPEAKER: Piease allow him to
go ahead.

SHRI P. RATAGOPAL NAIDU: In
the evening, Smt. Vidya Vajpal. Con~
venor, UP Mahila Congress told me,
very much agitatedly that Iady volun-
teers who came from so many places
were missing. Shri Naveen Chand
Tiwari has told us that many volun-
teers are missing What does it rnean?
They must have been carried away by
the police and left in some unknown
place,

That is what happened there at
Lucknow. We never thought that
Charan B8ingh raj will be Police raj.
Thig lathi charge {tself iz enough to
show how much love this Janata Gow
ermmment is having towards the kisans.
(Imterruptions)

SHRI C. M, STEPHEN: I am appeal-
ing to the Leader of the House. A
Member of the House is appealing to
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the House; he is telling what experi-
ence he had, what tragedy he experi-
enced. A Member of the House sus-
4ained injuries and he 15 coming with
an appeal. 1g this the hearing your
party men are giving him? Is this the
patience you are showing him? Is
this the way the House is to function?
{Interruptions)

AN HON., MEMBER: He is reading
his speech.

MR. SPEAKER: The other day, the
Finance Minister read ks whole
speech

THE PRIME MINSTER (SHRI
MORARJI DESAI): Clearly you ought
to know that Ministers can read
speeches, but the Members cannot.

MR SPEAKER: The Ministers also
cannot read the entire spesch

SHRI MORARJI DESAI; The Minis-
ters can read, it is also the practice.
All Ministers do not do it. But it is
also the practice that Members cannot
read speeches here They can only
refer to notes 'There are rulings on
this questlon.

SHRI C M. STEFPHEN: He has spo-
ken If you had objecied to that, he
would have spoken extempore. I ap-
pealed to the Leader ¢t the ITouse in
the expectation that he would clam his
Members. If that i what is wanted,
he would have torn out his written
sperch and spoken But he wanted to
confine hemselt to the time

SHRI P. RAJAGOPAL NAI-
DU: Alright Sir. I ap-
peal to Shri Charan Singh, who is
the kisan leader to protect the kisans
ang see that this Governraent is con-
trolled so thai they do not behave in
such g way that the poor kisans are
lathi-charged.

wg At (o) @ few):  der
fr o firmx & grow Faro ¥ e &
s AN 775 ¥ fedzw fear w97,
T AEA B A gfasa i e
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§T wEAE § gWT IW I aWE w2
Afe wroet sfemr ag gt fe waifs
JAN OF WK N1 3T GHY K 5T e
wfesr & ...

Qs WAl waE © 99 9 EeT
WY

wWiww fag @ S wf wE
FTWE | AT A FF &

¥ ggwa w1 fn W growy
wfew a7 g€ e gwg #1 aEew SR
s a1 @t JE Sde ar g
& frg v odver & ¥, Tww ET Y
g A7 WU 7 ¥ §IA qAGHC
% forwardr 8, wafeq Az Afrer
¥ IRqTAgAIETATE | wT ¥fE
growt e g 7€ ot § 39 # 59 Fg
T wHAlF, FE TG ATEN L |

wa gz faare 9w g@ @ 9%
@ifaa Tgar wifgd a1 f§ §zv A
deatr ot g€ &, wEA ¥ AT wmAAW
waT  awr goaT R, ag few s g
wv fre aeg S goAr A oomg
o oo qgr ¥ w1 wEEw W Ay
w1 ur ferfcd g, o gfe &
WEHT I TG WA AT FX 4T TET
¥ ag g a5 5 ofarde &
it avr fawy 3 worfwA w1 W
FrE ATy W FTAA BT AE, W AN
¥ fag gaQl ®Y Srefge wL A0 F
¥ €0 W w3 91¢ Ifed ¥ 7, A
fwT wra & wfeg & s S1ea ¥ 4
mwﬁnfmgﬁwﬁmﬁm
gl W arg ? T WTAIM E, AT
9g ? wa A% faaR wew ge
g & 37wl ®y A2 w@ ™o
fret qw At P ag ot @mnar fw
8% o ¥ we fired ofeer difen &
wid, gt fontens 5@ w1 @ Wi
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W Wi e ¥ ond e gl et ¥
fertur o 43 &t wi &7 o
e W R T ? gw
FHY AT #Y o ardf wd § gt war
21 waw ¥ wee ow qfew dw @
oy dzw)  dwA W @
ol v | SR agt W e
& fer ow arqet afww B o sfinr
T § Iwafd AR G s
t Tt g O ad €Y vET § Wik
% v ¥ e wonfT & W AR e
T 43§ Fw T B O A e
argen g, foasy gurdr Afafess smes
¢ oiv fmy gy difefers g,
Tfafera affa ¢, g8 ¥ g wET
¥ 9iT IACE, AN ATE & AR w2,
F 1X f g I W wAAnRfew
qrgTRE Ay A TR R WAV
frrma &1 & ;= @ svE v
fe s it sweqr w17 747 9 st
wfsrar g, ot e #E, o Sw ¥
faredre gt 39 & wed ¥ famnss war,
wiifs g0 o€ oo §, *fE Tw A%
fafeee 2g 7% @, *fs gw wifarie
% Fmax Wi afe gw srA (wry)
¥ gy ¢ wfs g arar o & qurd
2, cafue gfee &1 woe wagwes,
A% a7 feewa 5 Ae-geeeT oo
o w1 Tk ar gx-fafrz i O°
ar & g % wfg e sy foen @
T =g g fw dw &1 wite weawre
# W 2@ w9, g@ Qewwwr w
W?

SHR] B. SHANKARANAND: May 1

request the Home Munister to speak
in a dignified way?

Wt wew fog : & q% amdz o
wTE X T g g 1 WX A
fro o apa g sy ® 0w aww
Y A A g o Wfew %) @
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et ad SR T AR g b i
L Wﬁm!l o
¥ wafed we )

@ & ook wr g AT dar fe g
Tgr §T & arwA § 9 g § o
s2wt & Afoedrwd & awd W gawa
A o wpAfs 7 &Y 1 TR O 144
Tt sl g€ ¢ wao o ¥
ot ag gwr @1 W oSS &
THo THo TFo WY, WheT ud Aqeda
* dr TR vaw femr fe omr W
a%, aittg wivg, TH 144 ATy
i itz Y sedT @ g ww

T ¥ BMferw 7w, 144 B FreAv
¥ 1 fogTon ¥ Fuew U wmE A
fawr s & ag, A ARG ww
Tq AT o AT FAGT Ay ofr &
aH W FET § qqE ¥ I9 AqE ay
‘qafrad” w1 WR OF “Rvew
o’ W g e wema &
wtdw  (wr€) &1 1 & T ey qwr
arrfn fed ®Y 2% ¥ frg dare
T NERG § ) A ot qoded §
I ¥ B qwe R wrerng e gferw =y
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[ s woo fig

war gy 7 wrRTaEr e ATSY fAag
g, v FASgq ¥ ) gfaw F S
R wmOa N gaa ¥
wa st AR R ARAY ) &
gz 7T | a fET T T A wrfanr
wéax frosnfortgd ) s freemfoat
gt @ gt A TR & AT A
T ) S W ameT S war fwar
ag o onfge ¥

weqw WY, % gErdram d
fefrarar & 5 et gfm & &
g F gt fre st A Ay @
FfpT ofr weamafa frardy e of gar
wer @ifaw S F1 Ay A Wit ¥
I GF F @ A § AT wEes
w mnmﬁmﬁrﬁmk

X qF §, TR A

TETE FTEFY A NG qF [FF oo
w1 ®fagarar dx wrdv & fag
AN T G AX 7 gL AT ¥ A
o gawer gl fe o ifew goqa
¢ W afrardt gem §, 7y oF wiefaw
¥ o 5 3o @ faar d@r gant
TAGC FA &, I9F ot aff §
aR g A § 1 gt fra A
qgt 97 Fawmar v qfew wifeay #
TeqT WORT A A, I et &
a3t o amen feg mgat o g
qfre & a8, o ¥ IT ¥ T AT
5t faq affn Hqtamrar fe
I qeqe frad d—ag oY w7 firy
w? @S AW A, g &3 N
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¥ feran &, & 37 & Iwix woaT
ar. .. (smwam) .. & fv w4 @
fag darc aft g ?

SHRI C. M. STEPHEN: Sir, I rise on
a boing of order.

MR. SPEAKER: You have made
your point.

SHRI C. M. STEPHEN: Sir, I am

raising a point of order. lHear me for
a short while.

I am not objecting o what he has
said here. The Home Mimister can go
on at a tangent, 1 do not object to
that. But I gm only requesiing you to
ensure that he in his reply does not
avoid the real point which has been
rajsed. The real point is the beating
inflicted on gn MP. ‘Lhe MP. has
stated that he wag beaten in an area
where 144 did not operate at all
And the MP. was not arrested.
That point he musi confine himself to.

MR. SPEAKER: There ig no point of
order. You go on.

oY woor Yoy : weww wgew, &
WX I AT o ¥ e wrEem
oY et A wx % § e wrads arfaay
® v wrer foer B, afreaw
TR | TR A FEATAT, TAAW FE
¥ § fre amgz wiw ardc FeTwe
Wy mrew Ty O§ ...

SHRI C. M, STEPHEN: You answer
thig question.

Wt wow fog : wsqw wgew, &
wrrd ¥f ¥ Wi o www f—
wgy & forg, @ ofifod fis & g aver
war § fesmomgawr 144 T
aft @, Aferongferad gwem X
¢ w91 e oy ot w7 wed, Oy
qarfaw aff @om, oY W ot €
v g dw ey arar e wfgy
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qr, vy &Y ¥ARET T ww &
wifecger wr et q1, Ao
g .

SHRI C M STEPHEN. The MP has
stated that he was beaten in an area

where there was no 144 What have
you to say about that?

MR SPEAKER, Let there be no con-
troversy here He hag ag much right
to reply as you have

THE PRIME MINISTER
MORARJI DESAI) Hon
were protesting loudly about some peo.
Ple coming in the way when some of
them were speaking Why are they
repeating that now®

SHRI C M STEPHEN Why are you
protesting now” You d&id not protest
at that time

oftweer fam . wemer witen, &3
ek w80 ot fr frawer ¢ feAd
T ¥ FEA AT A gAY ady
Brarm e A0 ama sl T ey
B, AfFT W g7 oare O st
it Ty B A o W Ay A
T At AT A oawd gy s o
T BTy AT F A7 A

# og w7 T a1 & gfery any ey
AL A KT aFA &, AN AT oy ¥
;mr‘f# | Y W ey A

(SHRI
Members

WY Qe gfors ardy medy T
*T avd ¥ ot qfere fafier o By
wer B awy ¥

. wtewfow: faw & iy
Wﬂ'ﬂﬁﬂﬁmmg__
T Ay TR W A ¥ Far Fravy
9 T W fe & wifeat v @,
S NG T AW § afer
I & WA oF vfrgrr gy gur wear
T fi6 gforw i Wk fovrr 7, M
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ot welx w3 ;o0 g faAre
oy, &fem 3 www & v wmar

s e fay : Aooa o & o
IR e g i d wlvara wr g
wT 7 qni gwer fem, dfew &
et gwemr A won www §
o gt ot 7 & fe Forg &
fems s o sy Qdt wrf arr WY
ot bt fir st g v mw A
W A AT ZART A wgar goav
FEHT W WA T F gy |
SHRI VASANT SATHE He says I

have made a personal attack on him
What was the personal attack?

18.00 hrs.

TFEECS
}iiiigig
’;giwaw
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-
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[+fr wor forg )

fr &3 oelt & 7w woR W
qaew ag gaT fe s & gl
HEFT R A Y W YF q5F
Y THAT § | I ST Og T
fe o SYESE qATITATRiET E
% axs Lt wiesr & dregEd
AIE AT Q¥ wTET 1AW T@AT § )
AT HT AT AF THAT ATTATEA E )
rafau ga 91w #) qifan $73 61 19
N ¢ g Fg TR
g fomr & @, s oW oW
FTX & /Y FIG ;TET AT wifA wOH
wft o1 awt ¥ wfw wEw
sernfag arerants § afewd
QAT TF FELH wAfAwIE K1 AU
o wrowr wwst A & o &
T Argomr w@ar g fs @
g Afaa wvar AR g f& FTA
9T www &7 ¥, am & yfrardr
HEF & AR w7 W7 AW T
tfrefaomar wrew &1 v &@d g,
MY w Af wA wEA F ¥
wgid fr <= grar g wQ
AT aw Y ag A wAr ey
t fradt = wem & o arfaw
FARY mafaig @ 1
g ¢ s zafer w0 s
qen wo gy fam gwAe1 MG
g2 1 gmag g wgy § fr fer
gaAEr g WA AsA ¥
g ®fvw ¥ wa 7 qqw faew @
€ | Nug s wTgAT g AT
veritaTe Trag st ar & af wwar,
fomd amw aRwE e ¥ fag M,
& A ady gAr wgEm, SR
feam ¥wwawa § 7 (swamr)

SHRI P RAJAGOPAL NAIDU
(Chuttoor): 1 challenge you Have
you not quoted from Rangdji’s books?
Iy Ranga not & kisan leader?
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it wew feg : 26t ame e g AWt
g dMerR WA AT & qw W A
Ay fr W @ feem & B
L1 GO

weuw wgEg, A are oF faw X
frm st dor §, & am At qm,
FH  wmAE |/rs o Ao A &
e |

Mumag : & fega wo

¥ AR T o

o wew fay : w9 & 0% agn 42
#reT §, aga av a¥ srev §) IEW
Faa qua W1 gg wfr faar @ fe
XY wT FAT wErg g A 7S AL
w1 W §SAATT wow d, oW ) 7g 8
garE

gw worlly e @ @AY B
gm oo

=) weor Ty @ OF JIAH1T 9560 §E
w ffrwwaT B9 g1 AEN
qrEaT FTERFTET @T § Sl s
qéff Amzaafenr & 5 wae amae
& THETT ¥ qAITAT A § oiT A
ot Bt ETOw A A A &
A AT AEY wAT AR g wlwrw W
arg | @ wafee At & fe gt
ow ofew &, gWI¥ 9T S &7
fr %, I B (e wAw T
am &, | v fearT W feae
78 & wger | few ae ¥ EA
any gare fog, xwesr gt omd & °%
I W KT qEW
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§IT W WMy W9 A @Er
wiEEr | wreed duT ST 9E
ar fufreT ¥

vyt A frfrere wWile ¥ @
W AT g @R ] fF o et ¥ B
ffa¥a offtx o woar oy § o
foredfrs & oo & o & M
ook qret 9w g9 fear @Y IR
Tt fF gw qEr 144 WM E
wwe Ay A wy  f gw ant wer
= Az A I A 269, 1975
F oA Aok | (wwer)

a8 qar 7@ fr sy argw 7 oad
miEr @t wf R (ewwmm) g
TR a1 &, IqT T wrE F A
21 #rAww g go adEr & ok
g1 Afer & 397 gu g fr el
arfrat oty 2@t & wv w7 Sfedy &
HWZTHT T AET 4T AT T 6 7 AT
ool FEET ¥ T ¥ WY Y
BTN W HT ghEaT fagr | AT
qrEf %r wifa ¥ Ay drr grgw v dam
T £ 0 8, YA ¥ g FvH ®
fm | (wmwamm ) & w7 fedlt @A
9T W99 AT B ARES gU d@er
gAY q@ oAt sy § f g wd
T fwa vl

w7 TfeE wHma i oarT T35y
T | EWA PR ¥ A W A
¥ wrra Srerfry % fasms sar AT
qmAr 91 7 gEAy  www drehor
¥ faarg oz AT AT AT fR IaEY
THE ¥ 9T gEn i e
‘%W(Wﬁﬁnﬁtrlﬁﬂ
T vl gy, dfFren e
Wl oA @t | o Agfre T
g feur ar fe e i woftr 77w
g g foaw e ) ow
oryfeee v g fear an e ey
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gt o T &, 20 g B w7
RO WX W9 TewTeE §
et qi-frd s A & fag
- far R o dgfee
wi ag wmar a1 s $fifase
foadt aew sx A vk §, agr ¥ amfer
Tare &Y W & Wy fr dw o
gz FE e Em s R
wifew Y wf §, dq wr faadf ¥
v & afsws Wifaw gy 7 awAT 8,
T o d AT | g AT wrfeew St
v o oy B AT ¥ WA RTA ¥
FIHH M, gAY WA ¥ aY 9%
frawr SarRAl gwir; fomar fr saaT
¥ Y waine ¥ fogdy wrd ¥ faeg-
A s s faar (wwam)

HeAs Wgred, 96 q§ 91 &1 ar
T TeAr @ g ¥ wrg fast
FT 2oi9T FTHI FE AT & B
weEl FATY ¥ AT FIATE 1

SOME HON MEMBERS 10sc— (In-
terruptions)

MR SPEAKER Mr Sainc io reply

SHRI C M STEPHEN Sir, what
aboui the question that I rai~ed? I am
again pointing out *o ysua that the
whole discussion arose on 3 mation
which said about the hrutal . ‘tack on
an MP The MP ha= «f iled what
happened there The Mimster must
reply fo that The MP has sa that
he was beaten in an arts where there
was no Section 144 af all I want to
know whether the Ministsr admits 1t
or denies 1t If the M P tiolated Sec-
tion 144 why was he not arrested?
The very ol that he was not irrested
showg that he did not go into the pro-
hintory area That 1s the only ques-
tion hefore the House. The ITome
Mimister has not replied to that

MR SPEAKER: Mr. Sathe to replv.
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SHRI C. M, STEPHEN: You do not
wint him to answer {hat? Why can-
not he reply to that?

SHRI K. P. UNNIKRISIHINAN: There
ig a specific allegation concerning the
MP that he was beaten there. You
have admitted the adjournment metion
only on that basis. (Interruptions)
You ‘do not want him to reply to that

SHR] C. M. STEPHEN: Government
has to reply to that point. That is the
only relevant point. Doeg he concede
that or mot. (Interruptions) Mr.
Rajagopa)] Naidu spoke here and gave
a statement ng to what Lappened. What
is the Minister's reply to thar® Does
he concede that or noft? He must
reply fo the point raised by Mr. Rua-
gopal  Naifu. (Interruptions) Mr.
Rajagopal Nudu has complained to the
House. He must reply to that

MR SPEAXFR: Nobod:s can compel
anybody to reply to any point?

SHR; C ™ STEPHEN. He 15 pnswer.
able for the 'ttark made on n Member
of Parliamert. He must answer to
that point You have held that o
motion on ! at is permissible,

ot wew Fng . 99T wAw gvw
A § TR g wrk & fir feet
TRofto ® izt adi mr § 1 7~ a1
TR RUTT § W T T

SHRI P. "tAJAGOPAL NAIDU- O
a point of personal expianaton I
hava to tell you, Sir, that maysell and
Prof Ranga bad been t.ken to the
Dispensary. He hag sani that I was
not beaten. I want to tell vou Sir,
that we had been taken #7 tie Dispen-
qary, our thumb impressions have heen
taken, our addresses have heen taken,
we were trented there

MR. SPEAXER: This is a disputed
point. You have raised u point, hut
he is denying it.
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SHR] VAYALAR RAVI: On a point
of order. Whenever g Member has
made a slatement on the floor of the
House, it hag been the convention to
believe that to be true. Here an hon.
Member has come before the House
and has made g stalemeni. Whenever
an hon, Member makeg a statement
belfore the House, the House Lelieves
him. Here the hon. Member has made
a statement that he ngs been beaten
up. The hon. Minister comes and says
that the ‘U.P. Government has Iinform-
ed him'. We want to xnow whether
he will take the responsiolity {o deny
it or mot. It involves a question of
breach of privilege

MR SPEAKER: Thig 1s not a pmnt
of order.

SIIRI C. M. STEPHEN: On a pomt
of order. A motion for adiournment
was Riven; 1t was not disallowed: it
related to the subyect-malter of the
Home Minuster, and the discursion
took vlace, A Member has made a
statement on the floor ol the Tlouse,
and when the Memher hag made a
statement on the floor uf the House,
the Member is presumed 1o he arrept-
ng full resnonsibility fo- the <iatement
he makes Now the Miaister repudi-
ates on the basic of a hearsay report
Docs this mean that he makez an alle-
ration that the Member has enoken a
lie here” If that hac hanvered. the
Honee hae  tn ynouire info it ne a
matter of nrivilegc. 1o find put the trip
ahout  the mater Tioes he ol the
Member 8 liar? Does be call the
~iatement of the Memheor 2 travesiy of
truth” Does he call {t 4 lla? T want
to know that. That f= 4 vorv mplerial
noint which affects 5 3tal 'ment mode
hv a Member hefore vou Wnat 1« the
Home Minister golng to say shout it?
Doeg he contradict it? If he contra-
dictg 1t, it would amount 1o calling him
a liar. If that is so, the matter must
not be left there; it has to he proceed-
ed with on the ground that we have to
belleve either of them—either the
Member or {he Minister. What exact-
Iy is the position? 1 want to know
this.
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MR. SPEAKER; There ig no point of
order. If you want, you can raise it gs
a question of privilege.

SHRI C. M, STEPHEN: The Member
hag been called a lar.

MR. SPEAKER: There i» no point of
order.

BHR] C. M, STEPHEN: The state-
ment ig a travesty of truth, that 1s what
he has said. Merely a flai statement
that there ig no point of order 18
enough? [ have raised a question:
the whole Resolution is on the basis
of this,

MR SPEAKER: Mir Stephen, you
¢AnNoY go on argwng fill 1 agree with
you. You have made your point: I
have not accepteq it. If he hng any
other remedy, he can have il. 1 don't
know: I am not a Legal Adwiser,

SIIRI C, M. STEPHEN: Now, the
stalement of the Member is beiore the
House: 1t 18 the property of the House.
How are we to take 1t Are we to
accept 1t or disbelleve it? What is
Government's view about it?

M awmfag : 9aAw  wgRy,
WF ATd FEAT WTEgAT F | gEw Av F
w9E W7, WL RIAAY qTE A avy
, 7 fagmord v 7 7 Aeig @hee,
Fvgn § 5 ag Qe & 7 I
X WAT I wed deq #Y TTang
& 3, few ok e wgr § 5 o
wg qwrETiE ¥ AT A gD AT
& ot sfarfowa gnfr o fs aga &Y
&t

T arw ag & e og w1 a1 W
& e &t wiferariie wr dac s ¥ Ww
for o agwia g W ag g
M maiNgmengay ... .
SHRI VAYALAR RAVI: 8ir, it &

statement i3 made on the Floor of the
House, it hag to be belleved,
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SHRI P. RAJAGOPAL NAIDU: Sir,
Prof, Renga and myself were taken to
the Government Dispensary which 18
in front of the Secretanat and have
been treated {here.

MR. SPEAKER: | cannot decide that
question here,

PROF, P, G, MAVALANKAR: I want
lo speak without mny passion, but 1
wani you to consider one ..spect which,
lo my mund, is seriou:. I am not
bothered aboui the polili:al overtone
ot the debate now, put 1 want you
kindly to go into the delate later on
perhapg and see for youi.elf whether
thete 18 g case for inves.agation into
what has just now happe ied, because
a Memuer of Parbamen: especially
when he sgpeaks on the ‘loor of the
liouse, 18 assumeq to pe peaking the
truth. (Interruptions) | am speak-
ing without any passion, I 1t we do noi
waunt our stalements un ne Floor of
the Ifouse to be denied by a note from
the official box. If 3 Member of
Parhiament speaks here, he <peaks with
100 per cent responsibil ty. If it is
wrong, cerlainly the Gov.rnment can
say it is wrong, but there are ways of
saying it 13 wrong—not .munedialely.
on the spur of the momeut, by means
of an official note. The. efore, 1 am
requesting you—I am 40, asking you
to eras¢ anything—to kindly go
through the debates just now recorded
and 1if you feel in your considered
opinion, that injustice hng been done
to a Member of Parllament, I would
request you {o go deep int> the matter
and advisp the Member as to how
things can proceed, pecause—this is
my final point—in this Ifouse we are
commitied to speaking the truth and,
in thig House, we are alio privileged
to fing out what the truth 5. I a
Member says something and Govern-
ment says another thing and hoth are
at completely cross vurposes, we are
at a loss. We do not know whether
Mr. Naidu is right when he says he wag
beaten or whether the Home Minister
iy right when he says he was hot
beaten. How are we to kncw the
fruth?



391 Motwon for

|Prot P G Mavalankar]

Therefore, kindly go through the
devale and give us your guidance on
thig point so that we are not put in
the wrong situation That 15 my sub-
mussion

SHRI K, LAKKAPPA, Sir, there 1s
a remedy under the Rules 1t a Mem-
ber 1g assaluted ilegaly by the Pouce,
he has got the right to ra.se a gueshon
of breach ot privilege That remeudy
15 there, But, Sir, thus whols Adjouin.
ment Motion 1g bastd on thal issue

MR SPEAKER There 1p a0 point ol
order  (Intcnuptions.) Yes, M1 Sathe

) w@A WS :  weaw o1, #F
wrx o1 faarz @@ faar cqma gww
% wivg, ag #@TA  SEarE, dAar 9=
qE AR, ..

SIIR] JAGANNATH SHARMA Mr
Speaker, Su certain point have been
raised herc, 1 would like to diaw the
attention ot the House o an impoitant
convention of the British Ilouse of
Communs (Interruptions)  There,
the convention 15 that vnte 1 Min sler
makes a statement on a point of lacl,
no n< wspaper repoii or

MR SPEAKER That yucstlion 18

not before us It 15 totally beside the
point.

SIIRI JAGANNATH SHARMA®
There 1s 4 specific convenuon that once
the hon Minuster haos gpoken on g point
of fact, 1t has to be acrencd by the
House Other remedies are open lo
the Members (Interruptions) **

MR SPEAKER It .Joes not atise
Do not record anyth'ng

**Do not recorded
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W CHA WS W AgRE, 8
% M ¥ Hrrg N T fag o &7
T gar | gwa foad @y wd
4, SBM g5 FT W Srag ady faar
wved @A g § 5 fow s w
&7 TYNA qE@TS /T 09y, IH a|
¥ T 7 g ag ar f& ofr o
AWE A wez WRAT W FAT fF w@w
I 1447 A, WA R AW
W7 AgT I a9 eV & Wrgav feem
Jar ot T oY, oA AR
Tt Agw 7 wa frama & Sew
frm & 3o sAm g ag wa &, M
o7 wvgaT qar a1 Wiigfafer ofvy
HAf 4, FET ST A IT O qErT FFAy
Ny, WA ¥ I8 A g, 91 fw
afsgr=m Fama T q@T T4 IAHT
amd T A fzhe |y arw, faw
FUTATT G ATHT IaF WS WIT
g frg | ag awr feadaf @
wraz ¢ faww Zar o svan g

oa  gAAT 4 OF "EaT qgr a7
e AP T A A7 TR F WY
q® 97 AQT H AT G FEA AEY,
|/ITT HET 9WT &, AT AATH @ A,
"I I g a s AT g v waEma
fifam v rea 8, fa faedh ot 2,
IA¥ W 97 qE UF AENfAT ARy
TSt TN ATEA §, TEA AT
famr &t arw #vE gr wAAr P owar ?

U% WAA §4ET ;. AAC  (TAA
AR |

st www |
CAL U

a7 a1 A% "

at faq am & a7 48 g SearT
R Aq1, 9g gfrardy T arfae &
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ok ) gara W IR 91, fow waAve
*t v ag FEAA Ay T, g g
ag ¥ arfaw g mar fr adas wiw
g fafacex & qra s Ao
w7y ¥ fAg et garafr g, 2N
w§ aAerd AE §, T astE R
QF TIE ¥ WU 9T 3F gOATiAa A
1 437 FaATT & fAT Y AT g1 ava
2

I AT AT e gfa andy
F ALY =T QI AIA T FIfAW WY
(87440R)  IeZ1A TER ATTEI, g7 AV
&1 efe and o w1 FW qga A7
agr AT AEr § wWama A7 g
q TEAF $3 7 TEAT a7 T &
ETIMI AT | g 9T H7  (sadm™ )
AIT 7g 8 W1 37 F1 i A wrar ar
g7 ¢ gAre wrgfar 7 | (Waaw)

Lherc has Leen & sun stioke One
on taused the sun-iroke Now gome
of the hon Members 1nd parmcululy
Choudhary Saheb suiters from moon-
stroke 'The moon m Sanskri. ;s called
Indu In Latin 14 18 [uny and one
who suffer, fiom the _tioke of Luna
15 cailled **

MR SPEAKER No no You ¢ nnot
<iv that ] am expunging 1.

SIIRlI VASANT SATHL [ am only
gnang the dichionary meaning  You
wint mc 1o withdraw it—the word **

MR SPEAKER My implicalion «lso
you ¢annot say that

SHRI VASANT SATHE Anyway

some people are suffemng from a
moon-stroke

o gEdt ard Fur A arge &
=&, =t M wwy T A Al gAY
qTEgT A AT ¥ A wwr

**Expunged as ordered by the Chair.
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ATATTE 9 w1 A AT g, Av ¥ Wg
Wik was & quomawr & fwi
F 1 & arx faars wnw w1 Tow
o fagre st €, i afafa
®r frgd wo ¥ gy &1 frebor
ferar ? &3 avr |, o afgw
qATE F, Wt qqa q, 9w srfely
aery 4, v fraffar azet &1, g
gT =t w1, faure awr & aEw @
9¥T 7, agT €9 F7 I fax
w4, wfem e §, SR g
4 fr pETt a=a FT 9T &, awtgw
TH X TEAEd §% 7 §T a8 6T HIR
HAT FTATATAIA AGI4T? 4 WAF
T ATATA70 AT A G=7 fFAy W W
A ag fewrgmT wey s g o
AT W A sfezgfan ¥ sniwra
't w3 97 qEEEr qfew &1 2@

g —war wqw w o7 faeh
q, I WE W FT g
oM F, I, FE T N @
T 4 AAaar ¢, 147 A §, T§
¥ WA FATAAT TR

qR @ut & fr W 7 T eww
AT BT @A FY oA & o fayw
HATT 9T B9 LA T AN 4,

dar fr 8% s & w7, @ Sl
"ga A $99 ¢ foar fr o A Ay
4 1 I 9 I T @ g
OF ATE & ATHTY 97 AT A {3 AT F7
saer frar w1 W faw ow
T a7T ¥ T Taae A o g g
& | or & F@mr wgar g 1 fr oafx

Ao & ¢eft a7 { W @, A Ay AR

e e e "
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& forg @ s Wifarg s a9 &
gedr qT§ IAC wRelY ) SumEr /Y
gt wadt | <twd @TEw, wEAr
aan wfifag . & sgm fs wo W
ATFTC AT & QL ang a% 9o | go
aif ot Ty weRgEAw L,
ve. (wEEm ).,

TR W @@y =l g
aakfgiad gifm i ot
aftd 1 = &y <@ fawn wma wr
a7 & &% ¥ Swnd ) o= W
T Ay g S it ot oA TS
@ E1 W w9 Ay W) afsw
afy W wg W ff wE & fr,
afs w7 W W &Y wIwwaT # @rE
¥ W 3 o g & o W w1 qwET
G | W9 AT qET A g2l i gy
g, I w1 AETE WAL A AT AFAT

g1

MR. SPEAKER: 1| shall put the
motion to the vole of the House.

The question is:

“That the House do unow ad-
journ.”

The motion was negatived,

18.30 hrs.
HALF-AN-HOUR DISCUSSION

EcoNOMY IN EXPENDITURE ON TOURS BY
MINISTERS

SHRI K. LAKKAPPA (Tumkur):
I beg to raise a discussion on points
arising out of the answer given on the
8th March, 1978 to Starred Question
No. 209 regarding cconomy in expen-
diture on tours by Ministers,
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[Sumr N, K, SHETWALEAR in the Chair]

Please call the Membery to grder.

Sir, an impertinent answer had been
given by the hon. Home Minister on
8-3-1978 to a pertinent questions—how
far austerity measures were being
created by this Government in tour-
ing of the Ministers, The guestion wag
very pertinent and he has stateq that
ng fresh instructions have been issued
on the subject, However, in accord-
ance with the philosophy of the
Janata Party, even the Ministers are
following the policy of avoiding un-
necessary expenditure. This 13 such g
blatant open lie that they have stated
on the floor of this House.

The philosophy of the Janata Party
to mantain austerity measures iz a
matter which concerns the manner in
which the question was tabled on the
subject and the answer given is very
funny and very interesting and the
whole system ang austerity measure
taken by the Government would be a
laughing stock hecause the manner in
which the bungalows are furnished,
the manner in which the tours are
cngineered and the manner in which
the expenditure jg incurred by the
Government of India wnn Ministers’
tours 15 a matter of concern for the
last one year. [ do not know how
much money will be looted if they
continue in office for another four
years

The expenditure incurreq on the
Ministers of State was Rs, 1 lakh, The
expenditure in the case of Prime
Minister's house wag Rs. 1, 24, 350. In
the case of Shri Barnala, jt was Rs.
20,504 and in the case of Shri Mohan
Dharia. ...

(v vivhy oy wefig ) : % ag ek Wy
g At sT oy g ar ag a7 av
fr fafrest & 2¢ ov s aqwi gwn,
IrwT s oy mar aqr i Iuk foag
& dare greT s g R waw v w3
at & e g Afww fafsedior oo
HOHT < ¥AT AT GUT TE T TATAT
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TR wE wx foar few ag @
cXfedee T &)

SHRI K, LAKKAPPA: [ would
like to argue the relevancy for the
benefit of the hon, Home Minister.

wt wew fay : 7 fee gare gsy
Qe F....

SHRI K. LAKKAPPA: Please
listen to me; I am holding the floor.

SHRI CHARAN SINGH: I will not
listen unless you are relevant.

SHRI K. LAKKAPPA: You are
holding the position in the Govern-
ment of India, You have given out
the Janata Party philosophy. I am
giving out information how  the
Janata Party philosophy «f maintain-
ing austerity measures of yourselves
is being adopled in practice, Here we
see thal the Ministerg want even their
bungalows to be furnished in full scale
ang that door-to-door carpeting should
bhe there  You sre making a specch
saying, ‘We are maintaining austerity
measures”  Just in order to point out
this thing for the benefit of the House
1 have brought this Half-an-Hour

Discussion When a guestion is admit--

ted, <ufficient time is given to them by
the Speaker to answer the question
Sre how they have avoided replying in
this way, eunningly and cleverly They
«imply say: ‘Tnformation is being col-
lected and will he laid on the Table
of the House,” 1 do not know the date
when the information will be collec-
ted This is about the tours under-
taken bv the Ministerg for the last
two months both in the Andhra State
and the Karnataka State, Sir. here 1
wuilA like to give out the photos pub-
lished inthe  Karnataka papers. I
would like to mention about the tour
programme of Shri Jagiivan Ram,
Shri Raj Narain—the date given here
is 17th and 18th—8hri Vajpayee, Shri
@ieoree Fernandes. Prime Minister and
Shri Charan Singh. They have car-
ried with them a vast paraphernalia of
all the staff, private secretaries and

Ministers (HAH)

all that and even though there are
guidelines I hope that the guidelines
were not followed. Thig ig what they
have gaid:

‘The Janata Government is an-
xioug t0 ensure a clean gdministra-
tion and to prevent the misuse of
official paraphernalia for party pur-
poses as happened in the past. He
also emhasiseq observance of aus-
terity and avoidance of all forms cf
ostentation. In fact, the tour pro-
grammes of Ministers will be reduc-
ed in the current financial year.'

Now, in the current financia] year the
tour programme of the Ministers has
exceeded an expenditure of more than
Rs. one crore For the benefit of the
House I am mentioning how the tours
nf Ministers during the elections were
there. Of course, in the recent clec-
tion you lost the battle, in various
parts of the Southern States, There
wa. no Janata wave at all There was
enormous money which was spent
You were always accusing the previous
Government. You wete always say-
ine that there wil] not be any waste-
ful expenditure on the tours. But what
we find is that wasteful expenditure
has been incurred at the time of Minis-
ters’ tourg and the amount hae come
to more than Rs gne crorc. Pleasc sce
how the monev has been spent by the
Ministers of the Government of India
by way of tours Most of the Minis-
ters were staying in guest houses, vari-
ous Government Bungalows, using
Government machinery, public under-
taking cars and all those things But
they are not prepared to give that in-
formation to the Housc Recause they
krnow that if ithe information is to be
placed on the table of the House it
will ereate a furore. That is why they
are withholding this information,

Sir, when the Starred Question was
put, sufficient time was siven and, on
the hasis of that, information was not
collected by this Ministry How can
the Government machinery function?

Another point is about the guide-
lines which were attached to the
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answer to that question. Allowances
and other things shouldq not be drawn
by the Private Secretary and other
personal staff accompanying the Minis-
ters on such tours, There are clear
guidelines, about eight of them that
have been given. I woulg like to
read the guidelines fov the benefit of
this gqugust House. As regards use of
government aircraft for election pur-
poses, there is one article in the Na-
tional Herald. The senior Janata lea-
ders are perturbed over the misuse of
Bihar Government’s aircraft.

MR. CHAIRMAN: Now, you ghould
wind up. This ig a half-an-hour dis-
cussion ang you cannot take more
than the time allowed. The ‘ime is
limiteq for this discussion,

SHRI K. LAKKAPPA: I have
pointed ocut as to how they are mis-
using this. I am giving you one rele-
vant point. The Chief Minister, Shri
Karpuri Thakur, for electicneering
purposes and other things used the
aircraft of the State Government for
or certain days in 1977. The cam-
paign of the Janata Party was also in
the southern States, Assam ete,

Shri Karpuri Thakur was not alone;
he did not go alone. He took along
with him three of hig Cabinet collea-
gues. They toureq Andhra Pradesh,
Maharashtra, Assam and relurneq to
Patna. (Interruptions). Janata Party
still elaims that it will mainfain aus-
terity ang it will observe morals and
serunles.  But, after getting into
power—I dn not know whether the
nower intoxication hag got intp their
heads—they forget decency, philoso-
vhy, morals and scrunles,

Therefore, Sir, T would like to ask
one pertinent question Why has this
Ministry failed to furnish the correct
information on the expendilure in-
volved revarding the =lection tours
which are against the accapted guide-
lines. princinles and norms laid down
bv the Government of India. T would
like to charge this Government that

MARCH 22, 1978

ture on Tours by 400
Ministers (HAH)

they have gone ggainst the morals and
scruples, the guidelineg and the princi-
ples envisageg by the Government of
India. Therefore, they are withhold-
ing all information. Will the Minister
place the correct information on how
much expenses they have incurred on
the tours and issue guidelines for the
future guidance of this ministry in
the matter?

ot o fag @ gwiafy  warew,
T w AwEw g 5 far qoat wr
ghest o, aradia frg 55 wem &
HIAATT TIET FARCAT HET HATAT ST
@21 I g fFouw arA H
TT 9T UF FUS § ST&T GF gATE |
& Srar = F e &1 @ qar
2 ? AF g ER-ATT AT 0 wUT
#7 @9 qifaq #TL | AT AT AA
agdt TATHE FT AT &, FAIE T
98 W THo Ulo W3 2 |

aaafy wgem, s g g fa
1975-76 ®, 5T TT FT I2f 91T 7
A, 62 a@ 298I I FT 4. . ..
SHRI K. LAKKAPPA: How much
have you spent? I am not  asking

about expenditure of the previous
Government.

Y 7or fag : AL ATA AT 197 6—
77 % 1 FUT 1 A1F 44 291X 599 @5
gU | WA H AT T 98 T4 &I, I
1 FUT 1 AT FOT F7 97 | F qHor
HTET & FgAT ATgaT g 5 3 gATd avh
aarfas Zf AT 7iw ¥ #wig fa=r F7
AT TLE 34 | 7 a9iE S e fAsrer
FL3G | A A 1| FUS 6 ATd ®IAT
T@T AT AT FT 966 FT F F q797
TIAT @ AT ET | W F I &1 fares
FT & 40 TG TAT 7T fear AT @F
T 24 MG ®IU | TG AT Figh 1
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SHRI K. LAKKAPPA: Upto what

time?
oft GTA 8K : Actual expenditure

from 1st April 1977 to 2nd March,
1978, W% TWANIAT § )

fegram &1 qrisfas  foemeit & o
am % fafear oo wad wiv oH
FEsTama A eI nE A Afew &
qawar g i wag o7 aedt ag W
¥ 1w A ¥ g wvarg g, AT AR
TETE & 6 v ST AT e
FTELFCTH |, (Waq|) . W
e A0T FF w1 AT F, T AT FT w47-
faegr gxar adar | A Az @ Ay
FEAETY | W A AATA FT AMEA frar
24 73 Y 917 gt oefae A
&7 WA 3 ATH FT4

SHRI K LAKKAPPA You raid
that you were collecting the informa-
tion I do pot agree The hon'ble
Minister wag withholding the informa.

tion on that day I repudiate the
insinuation

seamteg: & wrw & afed
qadrT fag 1 qqAmr T@AT § Wi
1918 AT Ao KA &, ITHY TqwrAT
=17 & fr WA weew ag wOET TR
@ 5 SR AgTd W7 g g E
T T ANAFHE TE | 24 FCAC ®Y
| 7 ware faar wgart oAy
BT %7 3 | #7947 oY g9 ¥ Jww
Tfear g wred #7 | 3 wre ¥ o< wTAY
T &t ot o JfT T A gar gL .
(wmsaw) . gw oA ¥ g FA G
f ware w1 qrat q3 Swar 3, dvew
9 fawreft fre srar seeft oy | wre A
TadY §, a7 IT FT WAY 1 AT THA
T T & Wi ag adt vy fn ogw
duad gk
SHR] K. LAKKAPPA: T am not

teling a he. In your reply you said
4239 LS—14.

Ministery (HAH)

that you have not been able to collect
the information,

o} wvor fem : wo A wET AT fw
T w0 & 1 W eERT T
FEYXT ) 3T H AR AT T4 W4T
v g 7rd &1 gw ¥ Fary ¥ foar
5 femt & grerioe wdwe WY g Y
¢, wr fafaee ¢t w7 ¥ oifwg |
AR e St g . (s
WW) ST EGA NI X wwT § | WY
Srfifew wom a7 3w Aifwg | wiw X
g1 91 7 1 A7 ¥ et st
Ivag grEg yEfrew s
fer wr et forer @7 (o)

OF §EA el FgT £ Wy X
71 [T wAar ot ® A g gl
&3 a7 grit afa gw F woafew ¥
57 STAY 1 w7 ® TF & ¥
3§ o v

SHRI CHITTA BASU (Barasat):
Sir, may [ have the attention of the
hon Minustep to the particular point
that 1n his original reply, the Mimster
has becn pleased to gee that no fresh
formal instructiong have been jissued
on the subject May I wunderstana
from thig reply that the rules which
were framed by the erstwhile Gov-
ernment are still 1n vogue?

ot =7 fRg - TyEATEE wAd
# 1970 ¥ Agrv gt @ | Iww a™w
STAL 1977 § 9T A48T ¥ 9T
®r ft | wew, 1977 ¥ WA TAWY
fip7 frargar frar o7 @ 7 o faar )

SHRI CHITTA BASU: My point ic
not that My point s this that you
have said that no fresh formal instruc-
tions had been jssued, Does jt mean
that the expenditures are being in-
curred on the basis of the rules fram-
ed by the erstwhile o the previous
Government? If that is 50, my ques-
tion is that now that the Janata Party
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is in power, Janata Party claims to
have a different philosophy, a philoso-
phy different from the one pursued by
the Congress Party while in power,
Janata Party philosophy is the philo-
sophy of Mahatma Gandhi, my ques-
tion is although the Janata Party
claimg to follow the policy of Mahatma
Gandhi the ministers in  prac-
tice are not following that
thing and in view of that
may I know from the hon’ble Minister
whether they are considering to issue
fresh nstructions so that the Janata
Party can build up a different image
from that of Mr, Lakkappa's party
which squanderedq away money like
anything.

SHRI K. LAKKAPPA: Don't talk
like that. I have not squandered any
money Why are you making allegu-
tions against me?

SHRI CHITTA BASU: My pomnt 1
why fresh instructions have not been
formulated to really reflect the policy
of the Janata Party in the administra-
tion. Thereby you are causing damage
to Mahatma Gandhi’s ideolngy and
you are causing damage to the Janala
Party. You are alsn strengthening the
forces of Mr. Lakkappa's party.
Would you kindly answer whether you
feel the necessity of formulating a
new policy in keeping with the Janata
Party's philosophy, and if not why
not?

PROF. P. G. MAVALANEKAR
(Gandhinagar): Mr. Chairman, Sir.
Jater this week we shall be celebrating
the completing of the first vear of the
newly-won freedom in thig country
Before, I put my question, therefore,
1 want to congratulate the Janata
Government ministers for their over-
al] better performance in terms of re-
duction of their tour expenses which
1 readly admit, and I do congratulate
them in all sincerity and humilhty be-
cause the information reveals that the
previous ministers were spending
much more &nd the present ministers
are spending much legs
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8ir, my first point js I do nyt under-
stand ag to why and how this paru-
cular subject was accepted for Half-
an~Hour discussion, especially when
the reply of the Minister to Starred
Question No. 209 of 6th March clearly
stated that the reply to parts (¢), (d)
and (e) wil involve gome time for
collection of facts. 1f that js so, I
would like to know how Half-an-
Hour discussion has been allowed,
Government, is yet to collect adequate
information. W’;Jeen the House has no
adequate informafion, can we talk
further about that? The hon, Home
Minister may kindly refer to the
questiong answers that took place on
March 8. 1 had askeq specilically a
supplementary question with regard
to the guidelines. The gumdeline gu:rs
that whenever ministers are on tour
they would be given the normal
courtesies and protection. That 18 cor-
1ect. But my supplementary question
on that day was: 15 jt not a fact that
when ministers go on tour—this ha.
heen happeming for the last thirty
yvears this 1s not a new thing it has
been the experience of people that a
number of Joca]l officials nre roped into
the ministers’ tours and a lot of local
work js hampered just because they
have to hang around, or at least wait
upon ministers while they are on tour
to the districts? Will he ot look into
this guidelines and revise it to some
rxtent 20 that while normal courtesy
angd protection are made available to
ministers, they must also ensure that
the local administrators are not load-
ed <o much in terms of rpending their
time and energy, resulting in some
kind of loca] work having to suffer,
because already there is a Tot of work,
and delavg are there becauge of
hureaucracy.

Thirdly, if you ook tn the guide-
line 5—and here T want to congratu-
late the Janata Ministers....

SHRI K. LAKKAFPA: You are to
put a question and not congratulate.

PROF P. G. MAVALANKAR: While
putting a question T am bound to
congratulate them on the goog things
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they have done, In the June elections
t{o State Assemblies Jlast year, the
Janata Ministers have shown,as also
in the elections this year they have
shown, a much better performance
in termg of not using government
machinery during the election cam-
paign days. I want to invite his
attention to guideline No, 5; “No
travelling expenses or daily allow-
anceg should be claimed by ministers
for journeys which had for their main
purpose election compaigns™. I want
o ack whether time has not come for
the Janata Government to changa this
particular guidelines on election tours.
During election campaigns vven if it is
official work unlesg of course it is a
cabinet meeting or some other jmpor-
iant and urgent matter about which
you cannot wait until the electicns are
over, it should not be done, When
you use the word ‘main purpose’, there
is still the possibility that g Mimster
may say, yes, fovernment work was
there and he can do something, I want
the Janata ministers to improve upon
the record of what was done in the
last thirty years when there was such
a provision. That ig why I am asking
this question whether they will not
revise the guidelines in such g way
that during the three weeks of elec-
tion campaign unlesg the work is of an
emergency type, however important
it may otherwise be, could not they
say and find out whether it could not
wait until the date of the election is
over. 1 hope the hon. Minister will
answer these points,

Tiywn o vy (ITHAA)
S U wew ¥ frw oF wrAey wEoqr
oY W ¥ TR ¥ 9y O @G Ry
& ToT 97 | T® T AR wreo e
ardaTT ot st wawgrE g &
qHOF qT | WY T owwr & R @Y
w# gY v & ¥ 5w & e gu 7w e
oY T A § )

wel yEEw ¥ gy Iu< #
fir At st fagrat # ow wfy e
Tremata Ak ko ame @ SwE

Minjsters (HAH)

w7 & i sy g 5 R, g
grE w3 E Koty wgan g
Y T &' fogd gre AWK qU
aw foes o e A 9 o o
I¥ wATY 9T, IAw dfeml ¥ 9w Ay
¥ fipar 21 fvw ¥, 37 a7 fraar oW
T 47 g8 A W gE #F e
s g¥ @@ oy )

A 7 ra faur qwr & g §Q
I FWT T 71 F wiwd) ¥ AT
7% faaat a¥ faar ?

W @Y AT A g § wrar el
& wma & o faue awni & fagaw
# wifat & fraa 1 feo g gaer Wroan
o AT TiEd Wi faaar 99 << wify
S AT & THET qAT S AT i |

a1 Ay F gaa § foay
foqrr § @ wvwrdy weftady § Swer
faperr gawdt faweft v & fearar
qg ATAFTIT OFA 574 57 qE & 9%
&1 agd O=1 EOT | ¥ WiHE ¥ q@r
o9 7T T adar wely o wwar et
F & 3% Y71 97 feaar gwr 91 WA
fowet woare & wiad &1 feaen g
q1 TSEATT, Wi ¥ wfadi ¥ fea
a¥ frar &, § @9 WIHE oA W AT
wifed 1

19.00 hrs.
Twwfs vRET : WX AETY
grok e grar 2 E, s awlr i &

& wvw far ¢ ¥ R AY W
1§ gaT werd Ty ¢ fr few fre
aHET ¥ gEwT genan fear W
AT EwESY Y AwAT & A o g
fafeet F¥ wre wrAwy IW T S
FT qqCT FEAT |
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it yww W weww : wGF W
® X wwm § @ A Freew
b & sirg ogw ® 1 g0 gl
we & foaw oy o wd fie orer ardf
¥ sfadi § % F feowr ww fer @
o fraft gom< & #fygy 7 forar
wy feqr &

wavife e WT9A weA) AT
AN | AN At rg R aw
ey dhdz ol ¥

ot wow fag : Fr vy fEomwoax
T o ot & Ay aref £ qewre A
aget wdw, 1977 ¥ 22 Wk, 1978
% 24 ATE To W7 IAH qP AT g
§ oF ®OF UF @@ %o | W7 &Y
ey e ¥ W@ R

qAArT AaEwT X N aE o
A IR FrE AT FAAT qrEF *® e
& U AEY AT § | A% A7 qETE &
gy & fomd gerr A @1 A% WA W
TFA FT a7 O A @A w7 39S ey
st sqrer ATwE ® e feaT o,
Wt wrer vEAwA WA W@ ) ar &
IT0t 79 fewrr wmgew g foger
€T WY Ao o @ & S g
ARAFCHT Y 7E foat TxATUT
wT o, wiifs s e §, s
¥ wred W e #7E WA @ wE @A
TREATEH § d7 I W FOET F7L
Tt

SHRI CHITTA BASU: My point
was that these are old guidelines,

o wenr fag : qF @ AW 7@
wfwar &, 2 gaer Sz s ¢ §
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wifera {1 %7 ¢ T w1y g e
T w77 & fordk w7 @ § ot v A
ST grT wreag o% e ay s g 101
T & ANTA 24 AT | AT TEA AT
W% awest a8y g€ o & wy w% )
ST ¥ et ofr €Y A qTHY ol A
12 99 7€} 6 oTe EraT 1 ey oY O
9T X, Ag FH T TET 7 ) @O
WY | T Q&TTH GTHY T FCRE
NS §, FAT IW O GGT G gAY
at e} o ¥ o gart Wy § 4
TAT G W TS FTRA IF FOE 25
g, ATweqr AT WY 9El T owgrar o
T A & AFATG | R FFH-
wifar gt &, S99 I I et
FamWrafr 2 a9 oo i gaw T

T FEAT WA |

SHRI CHITTA BASU: That 1s not
my pomt My point was that whether
you also feel the necessity of chang-
ing the existing guidelines I am not
interested 1n how much you spend on
tours,

MR, CHAIRMAN: He has already
replied. }

WMew g : & o wawar g
fir spfee § wve sifaedfem & e
w1E GAT §Y wwar & AT wEATEY )

warafe wphen : & set v
¥ fria wew e vt oft qgwar &

19.05 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
March 23, 1978/Chastra 2, 1900 (Saka).
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